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LOK SABHA DEBATES

LOKSABHA

Tuesday, April 7, 1992/Chaitra 18, 
1914 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[MR. SPEAKER in the Chair } 

[English)

WELCOME TO  THE TANZANIAN PAR­
LIAMENTARY DELEGATION

MR. SPEAKER: Hon’ble Members, at 
the outset. I have to make an announce­
ment.

On my own behalf and on behalf of the 
Hon’ble Members of the House, I have great 
pleasure In welcoming His Excellency Chief 
Adam Sapi Mkwawa, Speaker of the Na­
tional Assembly of Tanzania and the Hon’ble 
Members of the Tanzanian Parliamentary 
Delegation who are on a visit to India as our 
honoured guests.

The other Hon’ble Members of the Dele­
gation are:-

1. Mr. Chediel Y. Mgonja,
Chairman of the Foreign Affairs Com­

mittee

2. Mr. Juma J. Akukweti. M.P.

3. Mr. RajabOmarMbano, M.P.

4. Mrs. Ashura A. Faraji, M.P.

The Delegation arrived Delhi on 5 April, 
1992 evening. They are now seated in the 
special box. We wish them a happy and 
f rnitful stay in our country. Through them we 
convey our greetings and best wishes to the 
President, Prime Minister, the National 
Assembly, the Government andthe friendly 
people of the United Republic of Tanzania.

11.01 hrs.

ORAL ANSWERS TO  QUESTIONS 

[Translation]

Cane Price arrears outstanding against 
Sugar Mills 

♦
*572. SHRI RAM NAGINA 

MISHRA:
SHHi VILASRAO NAG- 
N ATH R AO  G U N D E - 
WAR:

Will the Minister of FOOD be pleased to 
State:

(a) the quantity of sugarcane supplied 
by the farmers to the sugar mills in U.P.;
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(b) the price of sugarcane being paid to 
the farmers in U P in the current crushing 
season,

(c) the number of sugar mills m the 
private sector in Uw state end the sugarcane 
price arrears outstanding as on February 29, 
1992,

(ci) the total amount paid to the f ai nrters 
by the sugar mills under the Cooperative 
Sector and the amount still outstanding

against those mills as on the above date, 
State-wise, and

(e) the instructions issued by the Union 
Government to the State Governments in 
th/s regard?
[English]

TH E  MINISTER O F S TA TE  IN T I C  
MINISTRY OF TO O D  (SHRI TARUN 
G O G O l) (a)to(e) A statement is laid cntne 
Table of the Sabha

S TA TEM E N T

(a) As per reports received from 104 sugar factones. a quantity of 205 0 lakh tonnes of 
sugarcane had bcon crushed by the sugar mills m Utt j r  Pr der.t i uptc 29 ? 92

(b)The sugarfactories in Uttar Pradesh have reported that Ihey are paying cane price a;> 
fixed by the State Government as given below

Ordinary Specified Early
varieties maturing varieties

(Rs /qu ntal)

(i) At the factory gate 45/- 48/-

(n) At outstation centres 42/- 45/-

(c) 43 installed sugar factones m Uttar 
Pradesh are in the private sector As per 
reports received till yet from 25 of these 
factories, Rs 80 51 crores cane price ar­
rears was outstanding as on 29 2 1992 
Reports from the remaining factories are yet 
to be received

(d) Reports regarding cane price paid 
and the amount outstanding as on 29 2 1992

have been received till yet from 141 factones 
of the cooperative sector State-wise details 
are given at Anncxure Reports fiom the 
remaining co operative sugarfactories aro 
yet to be received

(e) Instructions are issued by the Cen­
tral Government from time to time request­
ing the State Governments to ensure timely 
payment to cane pnee dues
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[ TranslationJ

SHRI RAM NAGINA MISHRA: First of 
all, the hon. Minister has not given me a 
proper reply as he is not in possession of 
requisite information. Secondly, I had asked 
about the quantity of sugarcane crushed by 
sugarmills in U.P. Alongwith this, I would 
also like to know the quantity of sugarcane 
crushed in ‘Kolhus and crushers, apart from 
those crushed by sugar mills. There is no 
mention of this any where in the Report. You 
know very well that in Uttar Pradesh, more 
than half of the total sugarcane produce 
goes to ‘Kolhus’ and crushers for the pur­
pose of crushing. In your reply, you have 
said that the Sugar factories in Uttar Pradesh 
are paying cane price as fixed by the State 
Government at the rate of Rs. 45/- per 
quintal, but you may be aware of the fact that 
the ‘Kolhu’ and crusher owners pay the farm­
ers only Rs. 28 to Rs. 30 per quintal, al­
though they receive more than half of the 
State's total sugarcane produce. With re­
gard to my question on the outstanding 
sugarcane price arrears the hon. Minister 
has stated that he is yet to receive the details 
from all the mills but as per reports received 
so far from 25 of these factones, the outsta- 
ding cane price arrears were to the tune of 
Rs. 80.51 crore. Now out of a total 105 sugar 
mills in the State, 43 are in the Public Sector, 
35 in the Cooperative Sector and 39 in the 
private sector. The outstanding arrears of 
these mills to the farmers are to the tune of 
billions of Rupees, as a result of which the life 
of the sugarcane farmers in the State has 
become extremely miserable.

Through you, I would like to know from 
the Government the amount it receives from 
Uttar Pradesh in the form of Central Cess. 
Sir, mine is a very important question. There­
fore, please give me a patient hearing. I 
would (ike to know whetherthe Government 
will stop collecting excise duty and pay the 
arrears to the farmers. Alongwith it, under 
the existing provisions of the law, the mill 
owners are bound to pay the interest on the 
outstanding amount, alongwith the arrears

9 Oral Answers CHAITRA 18, 1914 (SAKA) Oral Answers 10

to thef armors. Far from it, the farmers do not 
get even the prices forthe sugarcane.

MR. SPEAKER: If you ask so many 
questions in one go, then you mam question 
will get lost.

SHRI RAM NAGINA MISHRA: Through 
you, I would like to krtow whetherthe Central 
Government will ensure payment of billions 
of Rupees of outstanding arrears of the 
State’s farmers by exempting the excise 
duty on a priority basis?

Mr. Speaker. Sir, my question was in 
Hindi. Therefore, I would like to get an an­
swer in Hindi. It is my right as well as that of 
yours.

[English ]

MR. SPEAKER: It is not like this. You 
can get the interpretation.

SHRI TARUN GOGOI: I am sorry, Sir, I 
do not know Hindi.

MR. SPEAKER. No, no, You can speak 
in English.

SHRI TARUN GOGOI: Sir, I have re­
ceived information of only about 59 facto­
ries. Out of 105,104 factories have gone into 
production. We have got information of only 
59 factories.

In U.P. the production of sugarcane in 
the year 1990-91 was little more than 103 
million tonnes. Out of that 31 per cent goes 
to the sugar factones.

Then, Sir, about the outstanding ar­
rears, as I have told, as on 29.2.92 we have 
got the figure of Rs. 153.57crores. Whereas 
in the State of U.P. the outstanding arrear of 
last season is only about Rs. 0.54 crores that 
means about Rs. 51 lakh. This is the figure 
for the year 1990-91. We have not received 
the full information for the current season. 
We are collecting it. As soon as we get the
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nformatfon we will supply it to the hon. 
vfember

Translation]
SHRI RAM NAGINA MISl IRA Sir, the 

armers m Uttar Pradesh do not get the rates 
ixed by the State Government due to the 
abundance of sugarcane in the State More 
han half of the total production is sold at 
ower rates of Rs 25-30per quintal to‘Kolhus’ 
ortho production of unrefined sugar Keep- 
ng this fact in mind, the State Government 
ids requested the Centre to grant more 
.cences for sugar units in the State Many 
Did sugar mills m the State which have a 
ecovery rate of less than 12 per ccnt are 
unn.ng in losses to the tune of cro-os of 

Rupees i would like to specifically mention 
about the condition of Surp» mills m the 
De*orta district There are 14 mills which are 
*-ery old with obsolete marh nery Out of 
hem, 3 units have boon granted licences to 
ncroase their capacity but due tc shortage 
jf funds they are not able to do so I would 
ke to knew from the hon M mster the 

number of new sugar mi'ls fo ' which the Uttar 
Pradesh Government has sought licence, 
3nd specifically the number of licences 
jrantod for new sugar m Us in the private 
sector in Deoria district Alongwith this I 
wot'ld also like to know whether the Centie 
oropo'es to a'locate funds from the Sugar 
Development Fund to those M lls. esne- 
ciallytheoneatl akhshrriganj Betalpurand 
^h jM nn  Deona d "Jnct w sh have been 
orovided license tor expansion, but are not 
able *o do so *cr wan* of funds Lartty I would 
also like to know the number of licences, the 
Centr«  proposes to grant for now $'.g ir mills 
p U P

[Fncj i$h ]

SHRI rAF.UN GOGOI Sir, regarding 
the paymertb made to the sugarcane grew 
ers, the Government of Indi i has fix^d a 
statutory M mmum Price (SMP) We can 
compel the factories to pay that minimum 
price State Government has also fixeo a

State Adv sed Pnce(S AP) and rt isthe duty of 
the State Government to see that the cane 
growers are paid promptly.

About the number of licences given, I 
need a soparate notice

[Translation]
SHRI RAM NAGINA MI?HRA‘ Mr 

Speaker, Str> while the Government qualms 
about collecting the outstanding aTf»ar«.from 
ta-mers, there is no provision to ensure the 
payment of arrears to sugarcane fa* mers by 
sugar m.'i owners The Government should 
have a clear cut policy m this regard

Mn rr>rAKER NO, No Please take 
your seat

SHRI VILASRAO N A G N A TH R A O  
GUNDLW AR Mr Spoaket, Sir the hon 
Miriitcr.n his reply has stated that V ieSjga' 
m'll nwnois in Maharashtra owe Rs 38 16 
rrores to sugarcane farmers in State, 
whi'e those in U P owe Re 3/ *j 2 crore to 
the Std e s farmers By when will there out­
standing arreats, which the mill owners have 
usurped be paid to tho farmers and wnat 
stpps the Government is taking to expedite 
thebfjvn enP

[Lirji^h ]

SHRI TAR UN  GOG OI Sir, 11 nve taken 
up the matter with tho Chtof Minsters I* is 
the repons.bility of the state Government to 
ers.uro that tne cane growers aie pa*d their 
dues I have myself written to the Chief 
M ms'ers not once but three times. I wrote to 
them on 6 8 91 and then on 11 11 91 and 
again recently on 1 4 92 I took up tho matter 
with the Chief Mmistor.

[ Translation ]

SHRI VIKAS NAGNATHRAO GUNDE* 
WAR Mr Speaker, Sir, I would like to ask 
one more question
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MR SPEAKER No, No Mr Mohan 
Singh

SHRI VILASRAO N AG N A TH R A O  
GUNOEW AR Mr Speaker, Sir It Is a very 
important question pertaining to Maharash 
tra Therefore, please allow me

MR SPEAKER No, No The member 
whose name appears secord can ask o r’y 
one question Therefore please* take you 
seat It is not permitted

SHRI MOHAN SINGH Mr Speaker 
Sir the hon Minister has said that only 31 
percent of the total sugarcane production in 
U P goes to sugar mil's and o^r friend Shn 
R im Nag f a M shra high! ted the mser 
db e condition of the State s Sugar Mills I 
would like to know from the hon Min Jerthe 
number of old mills identified in the last three 
to five >etjrs for mooermsu'ion expansion 
and enhancement cf
c ipacity ( Interruptions)

MR SPEAKER This que ton is a 
sequai to the Supplementary question not 
the main question

SHRI MOHAN SINGH It is rela’ed to 
the mam qjestion His question was about 
the sugar nrwlis (Interruptions)

How sugarcane should be 
crushed (Interruptions)

MR SPEAKER You haven t gone 
through the main question You are asking 
without understanding the question

[English ]

The main question is abcutthe paymen* 
and not about the expansion

SHRI TARUN GOGOI Yougiveasepa 
rate notice for that

SHRI SUDHIR GIRI Has the Govern 
ment assessed the degree of linkage of the

1914 {SAKA) OraJ Answers 14

sugarcane production with the sugarcane 
price and accumulated arrears due to the 
farmers, if so, the details thereof and the 
moasures taken by the Central Government 
to improve the sugarcane production keep 
mg in view the overall area and prices?

SHRI TARUN GOGOf We have taken 
a lot of measures for the improvement of 
sugarcane area also As regards sugarcare 
arrears it is mainly beca ise of the State 
advised pnoes the S»ate advised prices are 
much higher than our sta+utory minimum 
prices

We can compel factones to pay only the 
statutory minimum prices and there ib a 
provision abo under Cla js t  3 of the S jgar 
cane Control Order where we can compel 
them to pay and in esse they fail to pay the 
prre within 14 days tne factory h is to pay 
15 per cent interest per annum

Contraceptive Bills

*573 DR RAM ESHCHAND lOMAR 
Wiil the Minister of HEALTH AND FAMILY 
W ELFARE be pleased to sta*e

(a) whether some batches of the Maia 
N and Mala D conraceptive pi Is *iave been 
found to be discoloured or ineffective

(b) if so the deta Is thereof

(c) the number of such cases reported 
djrmg the last three >ears and till date and

(d) the action proposed to be taken by 
the Government in this regard?

TH E MINISTER OF S TA TE  IN TH E  
MINISTRY OF HEALTH AND FAMILY 
W ELFARE (SHRIMATI D K THARADEVI 
SIDDHARTHA) (a)to(d) A statement is laid 
on the Table of the House

STATEMENT

The Oral Contraceptive Pills (Mala N
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and Mala-D) are, at present, formulated and 
tabletted by M/s Eupharma Laboratories in 
the private sector and M/s Indian Drugs and 
Pharmaceuticals Ltd., (IDPL), a Government 
of India Undertaking. The position regarding 
discoloured/ineffective batches is asfollows:-

M/s Eupharma Laboratories

Twenty two batches of Mala-N were 
found discoloured during 1988-89. The en­
tire available defective stock has been re­
placed and the cost of ingredients recov­
ered.

M/s. I.D.P.L.

As regards Mala-D, one batch was found 
to be not of standard quality and one batch 
was found to be dis-coloured. The available 
defective stocks have been withdrawn and 
action is being taken to recover the cost of 
ingredients and obtain replacements as per 
standard practice. As regards Mala-N, two 
batches were found dis-coloured and similar 
action is being taken in this respect.

Besides, in 1990, the composition of 
low-dose Mala-D pill introduced under the 
Social Marketing Programme for the first 
time was considered to be sub-therapeutic 
and consequent change in composition of 
the pill necessiated withdrawal of 4 66 lakh 
cycles of this sub-therapeutic formulation.

[Translation]

DR. RAMESH C HAND TO MAR: In reply 
to my question, the hon. Minister has stated 
that M/s Eupharma Laboratories which is in 
the private sector and M/s Indian Drugs and 
Pharmaceuticals Ltd, aGovemment of India 
undertaking produce the oral contraceptive 
pills Mala-N and Mala-D. Twenty two batches 
of Mala-N were found discoloured during 
1988-89 and the entire defective stock was 
returned. I want to state that merely replac­
ing defective stock is no solution to the 
problem. I would like to know from the hon. 
Minister about the action taken against these

erring manufacturers? Have their licences 
been cancelled and whether any case has 
been filled against them, because the supply 
of defective batches of Mala-N is hampering 
our national programme.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
It has been rightly pointed out by the hon. 
Member that the stock was found defective 
and as such it was destroyed and the money 
incurred on it was recovered from 
the m..... (Interruptions)

MR. SPEAKER: Let him finish what he 
wants to say.

SHRI M.L FOTEDAR: It happened in
1989........ ( Interruptions).............as per my
information no legal action was taken. 
However, today I have issued orders to take 
action underthe law against them if no legal 
action has so far been taken.

DR. RAMESH CHAND TOMAR: Mr. 
Speaker, Sir, my second question pertains 
to the wide publicity of oral contraceptive 
pills undertaken by All India Radio, Door­
darshan and the colourful advertisements 
brought out by various magazines. Despite 
this the requisite results seemto be a distant 
dream. As per my information the objective 
of the Government was to sell Mala-D pills 
to the tune of Rs. 1.3 crores during the 1991. 
But it failed miserably. The prime reason as 
to why only 30 lakh pills were sold was due 
to the fact that consumption of Mlala-N and 
Mala-D contraceptive pills adversely affected 
the health of women. The consumption of 
these pills cause dreadful diseases like heart 
attack, tumor, cancer, diseases of the abdo­
men and drying of milk in women's breast.
I would like to know from the hon. Minister 
whetherthe Government is taking steps to 
improve the quality of these pills so that 
women are saved from their ill effects.

MR. SPEAKER: This wiU be an anti­
family planning publicity.
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IIEnglish]

SHRI RAM NAIK:That is why a profes­
sor Is asking the question.

[Translation)

SHRI M.L.FOTEDAR: The hon. Minis- 
terhas raised a question as to whether these 
pills have side effects which adversely effect 
the health of women. As per my knowledge 
these pills are not entirely free from side 
effects but diseases like cancer and heart 
ailments for other diseases on account of 
these pills have not come to my notice.

[English]

SHRIMATI GEETA MUKHERJEE: Sir, 
through you I would like to know, (a) how 
many of these pills were administered which 
went wrong; and (b) whether any tender was 
called before it and whether a therapeutic 
examination was conducted before circulat­
ing them in the market channels.

SHRI M.L. FOTEDAR: I am getting It in 
my legacy. It is not today’s problem, it is a 
problem of 1990.1 have to reply on behalf of 
the then Government of which you were not 
an active partner, but active supporter, (in- 
terruptions) I win reply. Do not worry.

I agree with the hon. Member that the 
open tenders for this were not called for. 
Some of the companies here which were 
manufacturing them, were supplied the raw 
material steroids by the department and they 
were asiced to do tableting. The question 
whether the tenders were called for such a 
thing or not came to my knowledge only 
yesterday. Originally the public sector com­
pany IDPL used to do it. Since the demand 
was high they thought it necessary that there 
should be another private company to 
manufacture the pills.

I have ordered that henceforth open 
tenders should be called and whichever is 
the best company in the country whoever

has offered to give at a cost effective rate, at 
a very low price but high quality should be 
given the order.

SHRI SUNIL DUTT: It is brought to the 
notice of our hon. Minister that those Mala-N 
and Mala-0 contraceptive pills were sub­
standard and ft is found to be so. I want to 
bring to the notice of the hon. Minister that it 
is so also of the other preventive measures 
being taken for Family Planning, that is,"use 
of condoms". According to the W.H.O. the 
condoms manufactured in India are of sub­
standard quality. I would like to ask the hon. 
Minister whether they have made any in­
quiry and whether they have taken action in 
this regard and whether they have discussed 
this with the people who are doing scientific 
research on the rubber used in the manufac­
ture of such preventices here in our country.

SHRI M.L.FOTEDAR: The hon. Mem­
ber’s question peratainsto contraceptives, it 
does not pertain to condoms. However, Shri 
Sunil Dutt is a very good social leader in 
propagating family planning and other pro­
grammes and I would like to reply to the 
question.

He has asked whether these are ac­
cording to the W.H.O. standards. This was 
pointed out to us that WHO is revising the 
condom standard for Aids, and we have 
decided that all condoms whether manufac­
tured in the country, or are imported should 
be according to the revised W.H.O. stan­
dard. Because, the condoms do not only 
help us in checking the growth of population 
but they also heip in checking the spread of 
AIDS. For that purpose also they are re­
quired. I am fully aware of it and necessary 
instructions have been issued to improve 
quality.

Sports Hostels

1914 (SAKA) Oral Answers 18

•574. SHRI ANANTRAO DESHMUKH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:
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(a) whether there is any proposal to
open more Sports Hostels in the country;

(b) if so, the details thereof; and

(c) the facilities that are being provided
to students in these Hostels?

THE MINISTER OF STATE IN THE
MINISTRYOF PARLIAMENTARY AFFAIRS

I AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) At present there are 17 Sports Hos-
tEilsfunctioning.ln the 8th Five Year Plan, we
have. proposed opening 10 more Sports
Hostels.

(c) The Sports Authority of India pro-
videsthe following facilities to the Sports
Hostel inmates:-

(i) Free furnished accommodation.

(ii) Free Boarding facilities.

(Hi) Out of Pocket allowance @ Rs. 5/-
per day per inmate.

(iv) Free Sports kit.

(v) Insurance cover.

(vi) Free Medical Facilities.

(vii) Coaching and Competition expo-
sure.

(viii) Sports equipment as required.

SHRI AhlANTRAO DESHMUKH: Sir, at
the outset let me congratulate the Govern-
ment for their proposal to open 10 more
Sports Hostels.

I want to know from the Government
which are these ten places the, f have identi-
fied and which are the new cisciplines the

Government is intending to set up in the
newly proposed ten Sports Hostels.

SHRI RANGARAJAN KUMARAMAN-
GALAM: Firstly, the places would depend
on the State Governments because it is the
State Governments who come up with the
proposals and they have to provide the
hostel facilities in terms of the building. We
have provided for ten Hostels. When the
State Governments come forward with their
proposals, we shall definitely atthat moment
decide where and when immediately these
Hostels could be provided.

There are 15 disciplines provided for in
these Sports Hostels. Out of these 15 disci-
plines, any five Olympic disciplines may be
taken for the purpose of these Sports Hos-
tels. The 15discipiines are: archery; athelet-
ics; badminton; boxing; basketball; cycling;
football; gymnastics; hockey ..... (Interrup-
tions)

SHRI ANANTRAO DESHMUKH: Which
are the new disciplines the Government is
proposing to set up in these ten Hostels?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Out of these 15 disciplines, the
State Governments, depending on the se- .
lection of the persons who are selected,
would pick up any five disciplines. There is
provision for 75 persons in each Sports
Hostel. Any five disciplines from these 15
disciplines, they would pick up depending on
the selection they get, on the basis of whether
the State record holders are there or not. At
the moment, mainly they are in the fields of
athletics, wrestling, Football, hockey, volley-
ball, etc. These are the main disciplines at"
the moment dominating. The other disci-
plines would depend on what are the types of
candidates they get for these Spol1s Hos-
tels.
\

SHRI ANANTRAO DESHMUKH: In the
light ot.the recent debacle of Indian sports in
international arena, I want to know from the
Government whether the Government has
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made any efforts to assess the impact of
these Hostels on the Indian sports in terms of
international standards and whether the
Governrnent is trying to make the scheme
more lucrative by tying up with certain other
facilities such as eo:ployment, etc.

SHRI RANGARAJAN KUMARAMAN-
GALAM: Ido appreciate the hon. Member's
sentiment on the question of how well we
have done in the international arena.

Due to the Sports Hostel Scheme, the
total numberof medals that we have won are
156 in so far as Annual National Competition
goes. At the international level. we have wen
23 medals. I can give the details of all these
23 medals separately if the hon. Member
wants.

The main disciplines in which they won
are athletics; cycling; wrestling; badminton;
boxing and unfortunately not the known.
popular, Olympic disciplines like hockey,
volley-ball; etc.

SHR! ANANTRAO DESHMUKH: Mr.
Speaker, Sir, part 'b' of my question has not
been answered. l had asked, whether the
Government is trying to make the more lu-
crative by tying up with certain otherfacilities
such as employment. etc.

SHRI RANGARAJAN KUMARAMAN-
GALAM: At the moment there is no such tie
up.But Iam sure that the Government would
see if there is any way about it.

[Translation 1

SI-tRI VIRENDRA SINGH: Mr. Speaker.
Sir, ihe hon. Minister has given consent to
the proposal of opening more Sports hostels
in the country but in this context I would like
to know whether there is any scheme to
provide training in rural sports in these sports
hostels? In addition to this Iwould like to ask
as to why such hostels are 0[' ,"'" ,Iy h
rban areas and not in villa: .
)ver: cor-sent to providing s, ",

the sports hostels through the Sports Au-
thority of India The Sports Authority of
India has claimed that it provides such facili-
ties but it's unsatisfactory performance has
come to light. It has come under crltlclsm, I
would like to know from the hon. Minister
whether he has made any effort to probe into
the irregularities committed in these hostels.

[English]

MR. SPEAKER: There are two parts of
the question.

SHRI RANGARAJAN KUMARAMAN-
GALAM: The first portion is with regardto the
rural games. The sports hostels itself are
mainly meant for Olympic disciplines and it
depends whether one can consider athletic
as a rural sports or not. It depends on
whether ....

MR. SPEAKER: Is there a provision for
wrestling?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Yes. Therefore, I am not going by
that. These sports hostels are meant specifi-
cally to ensure that we can improve our
sportsmen in all our olympic disciplines, from
that point of view. There are some Olympic
disciplines which fall within the rural sports.
With regard to the location of the hostels, the
proposals come from the State Governments
as we do not have much of a choice in repect
of a place. There are other kind of hostels, I
understand, being proposed some where in
the rural areas.

With regard to Sports Authority of India,
Iwould require separate notice because the
Sports Authority of India is not covered in the
main question.

[Translation l

SHRI VIRENDRASINGH: Mr. Speaker,
Sir. the hen. Minister has pointed out that the
pr posals come from the Sta' e '- overnrrents.
!n '::-;!s regard I wouid like to ~sk the i.cn.



23 Ora! Answers APRIL 7.1992 Oral Answers 24

Minister that since assistance in this matter 
is extended by the Central Government and 
the Central Government has said that India 
is land of villages, why the Government 
decided in favour of not opening the sports 
hostels in rural areas.

[English]

MR. SPEAKER: Wou'dyou give aguide* 
line?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: If I may be frank, the State Govern* 
ment construct the hostels. They provide the 
infrastructure. We will do our best.

MR. SPEAKER: He is saying that he will 
do his best.

(Interruptions)

[Translation]

SHRI VIRENORA SINGH: Mr. Speaker, 
Sir, I would like to say.

MR. SPEAKER: Quarelling will not help. 
Avoid fighting.

He has said that he will help you...

(iInterruptions)

MR. SPEAKER: He has given assur­
ance to help you. You should be satisfied 
with this. He has replied in positive.

[English]

SHRI CHETAN P.S. CHAUHAN: Sir, 
only yesterday, we had completed the dis- 
cussion on Sports. Today, of Course, the 
hon. Minister is not here; the State Minister 

,is also not here. The answer given is that 17 
sports hostels are functioning. But there are 
only 742 sportsmen who are going to the 
training. You will open 10 more hostels. I still 
feel the number 742, even if you open 10 
more in the 6th Plan, is too small. What are

you going to do to increase the number? Are 
you going to increase the number of the 
hostels because as I said there are 17 sports 
hostels and 742 sportsmen are undergoing 
training? Will you increase the number in 
this and also In the ten which you going to 
open?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: The basic concept of the sports 
hostel is that there wouid be 75 inmates and 
there will be 75 beds. But then since it is the 
State Governments which provide the basic 
infrastructure; the reason why inmates are 
only 752 is because some of these hostels 
have less number of beds. For example, In 
Dimapurthere are only 50 beds; in Imphal 60 
beds; in Bangalore 61 beds; Madras only 30 
beds and Calicut 36 beds. We will definitely 
see that at least in future these ten hostels 
that would come up will have 75 beds each 
provided by the State Governments.

[Translation]

SHRI CHHEDIPASWAN: Mr. Speaker, 
Sir, sports inbibe spirit of improving one's 
health. It helps the player builiding stomina 
and improving the performance and it ulti­

mately benefits the entire society and the 
nation. However from 1952 till date it has 
been observed that the rise and fall of sports 
starts from school level. As such I would like 
to know from the hon. Minister that the three 
disciplines introduced in the villages by the 
Sports Authority of lndia( Interruptions)

MR. SPEAKER: No, It is related to 
hostels.

SHRI CHHEDI PASWAN: Mr. Speaker, 
Sir, I am coming to the question. The Sports 
Authority of India organises rural sports 
competitions, women sports 
competitions (Interruptions!) and competitions 
to find sports talent. But the funds provided 
at block and district levels for this purpose 
are grossly insufficient. Only Rs. two hundred 
and fifty is allocated at block level and Rs. 
one thousand for district level which Is a very
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'”T,ount. In view ol this, does the 
Government proposetotncrease this amount 
u tree's4" >ct stadia in every district of India 
forencrouging sports.

[English]

MR. SPEAKER: If you are willing, you 
may answer.

1914 (SAKA) Ora! Answers 26

Plan. State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARADEVi 
SIDDHARTHA). (a) to (c). A statement is laid 
on the Table of the House.

STATEMENT

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Sir, I would really require a sepa­
rate notice for this

MR. SPEAKER: Yes.

Medical Facilities in Rural Areas

*575. SHRIMATI RITA VERMA:
SHRIMATI KRISHNENDRA 

KAUR(DEEPA)-

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of medical sub-centres 
opened in rural areas dumg 1991 -92, state- 
wise;

(b) the specific steps taken during the 
above period for extending medicalfacilit.es 
to these areas; and

(c) the number of medical sub-Centres 
proposed to be opened during the Eighth

(a) There are no instructions by the 
name of Medical Sub-Centres. However, 
Sub-centres have been set up for providing 
health care as well as family welfare services 
to the rural population. No new sub-centres 
were sanctioned during the year 1991-92. 
However, based on past sanctions State 
Governments and Union Territories Admini­
stration opened 113 new Sub-Centres in the 
year 1991 -92, whose statewlse break-up is 
indicated in Annexe I.

(b) In addition to 113 Sub-Centres 
mentioned above, 99 Primary Health Centres 
and 32 Community Health Centres are re­
ported to have been established in the coun- 
tiy during 1991-92, based on the figures 
available upto February, 1992. Their state- 
wise position is Indicated in Annexe II and III 
respectively.

(c) As the 8th Five Year Plan has not yet 
been finalised, targets for opening new sub­
centres during this Plan period have not 
been fixed so far.

ANNEXURE-I

No. of Sub-centres opened during 1991-92 (upto 29th Feb.)

SNo. States/UT Sub-centres opened during 1991-92

1 Arunachal Pradesh —

2. Andhra Pradesh —

3. Assam —

4. Bihar
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S  No. StatesAJT Sub-centres opened during 1991-92

5. Goa —

6. Gujarat 88

7. Haryana —

8. Himachal Pradesh —

9. Jammu & Kashmir —

10. Karnataka —

11. Kerala —

12. Madhya Pradesh —

13. Maharashtra 13

14. Manipur —

15. Meghalaya —

16. Mizoram —

17. Nagaland —

18. Orissa —

19. Punjab —

20. Rajasthan —

21. Sikkim 5

22. Tamil Nadu —

23. Tripura 1

24. Uttar Pradesh —

25. West Bengal —

26. A & N Islands 6

27. Chandigarh —
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28. D&NHaveK —

29. Daman & Diu —

30. Delhi —

31. Lakshadweep —

32. Pondicherry —

Total 113

Note: Figures are provisional.

ANNEXURE-II

Primary Health Centres-Progress of Establishment 

PHCs-1991-92

SNo. StateAJT Achievements (April91-Dec.91)

1. Andhra Pradesh INR

2. Arunachal Pradesh Nil

3. Assam INR

4. Bihar Nil

5. Goa 1

6. Gujarat 27

7. Haryana Nd

8. Himachal Pradesh 1

9. Jammu & Kashmir Nil

10. Karnataka 1

11. Kerala MR

12. Madhya Pradesh MR

13. Maharashtra Ml

14. Manipur N8
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SNo. StateAJT Achievements (April 91-Dec.91)

15. Meghalaya INR

16. Mizoram INR

17. Nagaland INR

18. Orissa 5

19. Punjab 12

20. Rajasthan 48

21. Sikkim .1

22. Tamil Nadu INR

23. Tripura 1

24. Uttar Pradesh INR

25. West Bengal INR

26. A&NIslands . Nil

27. Chandigarh Nil

28. D&NHaveli Nil

29. Daman & Diu INR

30. Delhi Nil

31. Lakshadweep Nil

32. Pondicherry 2

Total 99

ANNEXURE-M

Community Health Centres-Progress of Establishment

CHCs-1991‘92

SNo. StatesAJT Achievements (April,91-Dec.91)

1. Andhra Pradesh INR

2. Arunachal Pradeshi Nil
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SNo. StatesAJT Achievements (April ,91-Dec.91)

3. Assam !NR

4. Bihar Nil

5. Goa Nil

6. Gujarat 9

7. Haryana Nil

8. Himachal Pradesh Nil

9. Jammu & Kashmir Nil

10. Karnataka 3

11. Kerala INR

12. Madhya Pradesh INR

13. Maharashtra Nil

14. Manipur Nil

15. Meghalaya INR

16. Mizoram INR

17. Nagaland INR

18. Orissa 5

19. Punjab Nil

20. Rajasthan 15

21. Sikkim Nil

22. Tamil Nadu INR

23. Tripura Nil

24. Uttar Pradesh INR

25. West Bengal INR

26. A & N  Islands Nil
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SNo. StatesAJT

27. Chandigarh

28. D&NHaveli

29. Daman & Diu

30. Delhi

31. Lakshadweep

32. Pondicherry

Total

[Translation]

SHRIMATI RITA VERMA: Mr. Speaker, 
Sir, through you, I would like to know from the 
hon. Minister the total number of Primary 
Health Centres, Community Health Centres 
and Sub-centres functioning in the country 
and the percentage of the villages covered 
by them? Does the Central Government 
consider their number sufficient as it did not 
consider it necessary to open new sub- 
centres last year?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
Mr. Speaker, Sir, the total number of 
subcentres opened all over the country till 
December 31,1991 is 1,31,385. At the 
moment, I am not in a position to say exactly 
whether all sub-centres are functioning or 
not. ( Interruptions) However. I would like to 
say that a sub-centre is opened for a popu­
lation 5,000 in plain areas. For hill areas and 
tribal areas, the population should be 3,000 
for setting up a sub-centre. In terms of popu­
lation of the country in 1987, there should 
have been 1,48,665 sub-centres. I admit 
that in terms of thepopulation of the country, 
there are no sufficient number of sub-centres. 
In terms of the population of the country in 
1991 there should have been 1,46,000 sub­
centres and that is also insufficient. I know

Achievements (AprB,91~Dec.91)

m
m

INR

Nfl

NR

m

32

that due to paucity of funds the work of 
setting up of a sub-centre for a population
5.000 has not been possible. The scheme 
lacks funds. In spite of that out of total of
1.31.000 sub-centres 98,000 sub-centres 
are totally centrally sponsored which get 
funds from Central Government The re­
maining sub-centres are run under Minimum 
Needs Programme by the State Govern­
ments.

SHRIMATI RITA VERMA: Mr. Speaker. 
Sir, paucity of funds is a different issue, but 
health cannot be neglected for want of funds 
that too in rural areas. My second supple­
mentary question is regarding Bihar where 
lakhs of people died off Kalaazar last year. 
Prior to this the State has been afflicted with 
one or the other epidemic, sometimes it is 
encephalitis or other which claim lakhs of 
lives untimely. Accordingtoyour statement, 
no new primary health centre or new com­
munity health centre or anything of the sort 
was sanctioned for Bihar in last few years. 
Are the lives of the people of Bihar so cheap 
that their loss does not matter at 
a\\?{lnterruptions)

MR. SPEAKER: No It is not go. (Inter­
ruptions)

SHRIMATI RITA VERMA: JAr. Speaker,
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Sir, secondly, I would tike to know the 
concrete steps being taking by centre to 
check the outbreak of these diseases and 
save the lives of crores of rural people. Mr. 
Speaker, Sir, the root cause of health* 
problems is lack of education in villages. The 
rural people do not know how to avoid dis­
eases. For example, Kaiazar is caused by 
virus developed in rotten dung. Is the Gov­
ernment thinking over any plan to educate 
the rural people in this regard?

SHRI M.L.FOTEDAR: Mr. Speaker. Sir.
I would like to tell the hon. Member and 
assure her that Bihar is an integral part of my 
heart. ( Interruptions) I would like to assure 
him that no step-motherly treatment will be 
meted out to Bihar. Mr. Speaker, Sir, so far 
as opening of Health Centres and other 
Centres concerned, It is the duty of State 
Government. Opening of Sub-Centres is the 
duty of the Central Government. Hon. 
Member has rightly said that Kalaazar has 
spread out very widely in Bihar. With great 
regards and humility, I want to submit that 
the hon. Chief Minister of Bihar has accepted 
the fact that the Bihar Government did 
nothing to check Kaiazar.

SHRI ATAL BIHARI VAJPAYEE: Did • 
the Chief Minister of Bihar admit.

SHRI M.LFOTEDAR: The Bihar Chief 
Minister admitted the fact that his Govern­
ment did not take any action to check the 
spread of Kalaazar in Bihar. He has even 
admitted before me that the State Govern­
ment has failed to meet the challenges of 
Kala azar to some extent. We have made 
available the funds required for Kaiazar to 
the State Government this year. We have 
provided all facilities for spraying and for In­
digenous and foreign medicines to the Bihar 
Government and it has assured me that it will 
fight the epedimic vigorously. The State 
Government has their doctors, they have the 
entire infrastructure, and the things which 
were supposed to be made available to It 
from here have been provided. Nowit is upto 
the Bihar Government as to the extent to

which it faces the disease and I request the 
hon. Member to ask the Bihar Government 
to take steps to check the spread of this 
disease

[English]

DR. KRUPASINDHU BHOI: Hon. 
Speaker, Sir, I want to know one thing from 
the hon. Minister. The sub centres, primary 
health centres and community development 
centres all these health centres are there. 
But the sub centres and community develop­
ment centres have been opened after the 
signing of Alma Ata Declaration by Mrs. 
Indira Gandhi, which declares’ health for all 
by 2000 A.D. and that treatment should 
reach the door of the patient. Health is purely 
a State subject except medical education. I 
would (ike to know whetherthe Minister will 
see that, because it is in the State List and 
'Health for alt by 2000 A.D. cannot be 
achieved in the sub centres because doctors 
and para-medical staff are yet to be posted 
in many sub centres, all the vacancies there 
are filled up. The Minister has replied satis­
factorily that 1,31,000 centres were already 
openedthere. Buttitithe State Governments 
are not able to fill the vacancies, the work 
cannot be carried on there.

My question is: Will the hon. Minister 
take my suggestion that Hea.ih should come 
under the Concurrent List?

SHRI M.L FOTEDAR: Sir, I have taken 
note of the suggestion of the hon. Member 
that Health should come under the Concur­
rent List.

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, the hon. Miimster has replied 
that....

MR. SPEAKER: Please come to ques­
tion and not to reply. You hauePtoen given 
time to ask questions.

SHRISURYANARAYAN YADAV: lam 
asking question. It concerns my constitu­
ency.
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MR. SPEAKER* All right. It concerns 
your constituency. Please ask your ques­
tion.

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, please listen to me. I am asking 
a good question. Sir, I would like to tell the 
hon. Minister that during 1991 >92 the previ­
ous Government had decided to identity 
three districts in each State so as to provide 
special tacilities to villages in backward areas. 
How far the Government has been able to 
complete the above task. Three districts 
from Bihar had been identified for this pur­
pose but no action has so far taken in this 
regard.

MR. SPEAKER: This question is related 
to entire country.

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, I want to know from the hon. 
Minister whetherthe Govern ment is going to 
implement the decision of the previous 
Government

SHRI M.L.FOTEDAR: Mr. Speaker, Sir, 
the fact is that the plan made for Bihar in 
1989 and 1990 was completed in 1991. In 
1991 no new plan has been made.

Health Seminars 
ih

*577. SHRI SHIV LAL 
NAGJIBHA! VE KARIA: 
SHRI AVTAR SINGH 
BHADANA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state.

(a) the number of seminars organised in 
the country during the last three years on 
various major diseases in which Indian and 
foreign specialists had participated;

(b) their man recommendations; and

(c) the steps taken or proposed to be

taken to implo ment those recommendations?

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SiDDHARTHA): (a) to (c). A statement is laid 
on the Table of the House.

STATEMENT

(a) Seminars on major diseases are 
organised by Central and State Govern­
ments, international bodies, professional 
associations, private and voluntary agen­
cies etc. The information about total number 
of such seminars organised, is not available.

(b) Does not arise.

(d) The recommendations of important 
seminars and conferences are taken into 
consideration by Government while formu­
lation strategies for control of these dis­
eases.

[Translation]

SHRI SHIVLAL NAGJIBHAIVEKARIA: 
Mr. Speaker, Sir, I want to know from the 
Hon. Minister whether not a single seminar 
was organised by the Central Government 
or the State Governments during the last 
three years. Several institutions have organ­
ised seminars. Instead of giving any reply, 
the statement made in this regard is an 
attempt to evade it. Secondly, in reply to the 
part of my question in which I have asked the 
details of recommendations made in these 
seminars, it has been said that the question 
did not arise. It is very strange. It is a serious 
issue which is concerned with the health of 
the people of the country and the disease is 
very serious. It has appeared in many news­
papers also, yet the hon. Minister has replied 
that the question does not arise. I want to 
know as to what recommendations were 
made in these seminars and what measures 
have been taken by the Government on
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those recommendations. [English)

SHRI M.L. FOTEDAR Mr. Speaker, 
Sir, I have great respect for the hon. Member 
. But I would have respected him more than 
this had he mentioned properly as to what 
seminar was organised about this disease 
either by the Central Government or by any 
institution. Seminars are organised in every 
district, every block of the country. There are 
a number of organisations, medical colleges, 
colleges. We cannot have the details as to 
what seminars are organised at different 
places. Because, if I give the details and if 
any error is found later in them, a case od 
breach of privilege in the Parliament will be 
lodged against me. Therefore, I told frankly 
that we do not have these details.

SHRI SHIVLAL NAGJIBHAIVEKARIA: 
But there should be details in respect of the 
seminars organised by the Central Govern­
ment.

SHRI M.L. FOTEDAR: Please have 
patience and listen to me. If the Hon. Mem* 
ber wants to know as to the diseases for 
which seminars were organised and what 
were their recommendations.

[English I

f would like to have a separate notice for
that.

[Translation]

But the Hon. Member has referred to 
Aids. A number of seminars on Aids have 
been organised all over the country. Knowl­
edge about how to check this disease and 
how to check the spread of HIV positive has 
been imported.

Similarly, seminars on other diseases 
have also been organised.

So, I would like to have a separate
notice.

[Translation]

SHRI SHIVLAL NAGJIBHAI VEKARIA: 
Mr. Speaker, Sir, I want to know whetherthe 
Central Government had organised any 
seminar. If so. what were its recommenda­
tions and what decision was taken by the 
Government?

[English ]

SHRI M.L. FOTEDAR: To my knowl­
edge, the Central Government, on its own 
part, did not organise any seminar.

[Translation)

SHRI ATAL BIAHRI VAJPAYEE: Mr. 
Speaker, Sir, please go through the ques­
tion.

[English ]

MR. SPEAKER: It is an omnibus ques­
tion.

[Translation]

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, the Hon. Ministersaid just now 
that foreign specialists participate in semi­
nars organised at district and State levels. I 
would like to know whether foreign experts 
participate in all seminars. Had the reply 
bean given about foreign experts also the 
number of such seminars would have been 
reduced to a small number and the hon. 
Minister would not have faced any problem 
to give the information. Please think over it 
again.

SHRI M.L. FOTEDAR: Mr. Speaker, 
Sir, It would have been better if he would 
have asked specifically about a particular 
disease on which seminar was organised
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this year because seminars were organised 
in respect of many diseases such as Heart, 
AIDS. Blindness. Cancer as also about or­
gans separately. Now I am at a loss to 
understand which seminar he is asking 
about? ( Interruptions)

SHRI RAMASHRAY PRASAD SINGH: 
Mr. Speaker, Sir, the hon. Minister has stated 
just now that a specific question should be 
asked. The hon.Minister must have read it. 
There are many diseases which are inter­
linked. The hon. Minister should be reply in 
'Yes’ or ‘no’ whether Governme nt is contem­
plating to invite experts of Cancer and AIDS.

MR. SPEAKER: You ask the question.

SHRI RAMASHRAY PRASAD SINGH: 
I have asked whether any seminar had been 
organised by inviting foreign experts to fight 
the disease with any suitable medicine. He 
says the question is not specific. Why a 
reference has been made to foreign experts 
in it?

MR. SPEAKER: You have not read the 
original question, it is creating problems.

SHRI RAMA SHRAY PRASAD SINGH: 
I have read the original question.

MR. SPEAKER : Are you going to do 
something by inviting foreign experts?

SHRI M.L. FOTEDAR: Mr. Speaker. 
Sir, I would like to submit that the Govern­
ment does not propose to invite any foreign 
experts. Many Conferences have been or­
ganised and foreign experts have partici­
pated in them. The hon. Member has not 
asked about the recommendation made by 
them for specific disease. He may give a 
separate notice for it.

[English ]

[Translation]

SHRI GABHAJIMANGAJITHAKORE: 
Mr. Speaker, Sir. the hon. Minister has 
admitted in his reply. (Interruptions)

MR. SPEAKER : Discussion does not 
take place on his reply during the Question 
Hour. Discussion takes place on your ques­
tion.

SHRI GABHAJI MANGAJI THAKORE: 
Central Government, State Government and 
many other institutions organise these 
seminars. It has been admitted that semi­
nars are organised. I would like to know how 
many seminars have been organised by 
Central Government.... (Interruptions)

MR. SPEAKER: On what topic?

SHRI GABHAJI MANGAJI THAKORE: 
On Cancer, AIDS and other majordiseases.... 
( Interruptions)

MR. SPEAKER: Please make the best 
use of the time allotted.... (Interruptions)

[English]

MR. SPEAKER: I am disallowing it....

Society for voluntary Action for 
Family Welfare and Health

*579. SHRI SHANKERSINH VAGHELA: 
Wili the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe Government are plan­
ning to set up a society for Voluntary Action 
for Family Welfare and Health;

(b) if so, the expenditure envisaged 
thereon;

(c) the objectives of this society; and

Then, I will supply the information. (d) the reasons for setting up a new



venture with high financial implications be­
sides the existing Voluntary Health Associa­
tion of India and others?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). The matter is 
under active consideration of Government.

(d) The existing voluntary organisations 
including voluntary Health Association of 
India have a limited reach in the family wel­
fare sector, and it would not be possible to 
choose any one of them for the role to be 
assigned to the proposed society. The addi­
tional expenditure for setting up this society 
is likely to be very limited.
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[Translation]

SHRI SHANKERSINH VAGHELA: Mr. 
Speaker, Sir. the hon. Minister was stating 
that the seminars were organised. I would 
like to know whether any such seminar was 
organised on 4.5.88 which was attended by 
our present Prime Minister Shri Narasimha 
Rao, in his capacity of Minister of Human 
Resource Development and were by him 
some recommendations for active consid­
eration. It was a workshop of organisation 
before active considerations. I would like to 
ask whether the Government would take into 
consideration its recommendations.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L. FOTEDAR): 
Mr. Speaker, Sir, I have no such information 
at present as to what did the then Minister of 
Health State at that time, on which topic the 
seminar was organised and what recom­
mendations were made. When 1 became the 
Minister. I organised a seminar of NGO’s at 
four or five places throughout the country. 
On the basis of their recommendations, It 
was decided as to how the voluntary organi­
sations can be involved in family planning 
programmes. I can provide information if he 
so desires.

SHRI SHANKERSINH VAGHELA: You 
have talked of active consideration. When 
will the Government form a society? Does 
the Government contemplate to constitute a 
coordination committee of all the trust-wor- 
thy voluntary organisations in the country 
and assign them any responsibility. When 
will the consideration be completed.

[English ]

SHRI M.L FOTEDAR: \ am happy that 
the hon. Member has raised this question 
and he supports Government’s initiative for 
having an autonomous organisation like this. 
I am very happy. We are proposing to do this 
for involving genuine social workers through­
out the country and for giving them the 
necessary task for mobilising public opinion 
so that a national movement is created for 
population control. I have said that the mat­
ter is under consideration of the Govern­
ment. So far as the Ministry is concerned, the 
Ministry has given the approval and the 
Ministry has prepared the Plan. But it is 
awaiting the concurrence of the Planning 
Commission in the Finance Ministry. As soon 
as the cabinet gives approval. I will say that 
Government has finally taken the decision.

DR. pAM CHANDRA DOME: As per 
the hon. Minister's statement, it is known that 
a new voluntary set up is going to be built. In 
view of that, particularly in this coming Budget 
year, the Ministry of Health has proposed 
that a large sum of money will be expended 
on various non-governmental organisations. 
If I am not wrong, it has come in the newspa­
per that it is more than Rs. 100 crores.

MR. SPEAKER: Please ask the ques­
tion.

OR. RAM CHANDRA DOME: Yes. lam 
asking the question. More than Rs. 100 
crores will be going to those organisations.

In view of that, my supplementary is 
whether it is a backdoor way to privatise the 
health and family welfare programmes.
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MR. SPEAKER if you ask any more 
questions, you know, your part one will be 
diluted!

DR. RAM CHANDRA DOME: (a) How 
different will be new Voluntary Action Family 
Welfare and Health for the National Institute 
of Health and Family Welfare? Is this new set 
up encouraged of replace the NIHFW or is it 
going to do something very different?

(b) whether Voluntary Health Associa­
tion of India or any other National bodies 
woiking on health involved in the formation 
of the new set up.

4

(c) Will it not be viable to strengthen the 
existing agencies in the voluntary sector 
rather than creating a new infrastructure?

SHRI M.L. FOTEDAR: There is no 
question of any World Organisation influenc­
ing such an organisation. This will be a 
voluntary movement, an autonomous body 
which will involve genuine social workers for 
a cause. There are one ortwo such voluntary 
organisations in the country but their pres­
ence is not in all parts of the country. We 
would like to have an organisation which will 
be genuinely voluntary and which wilt repre­
sent ail the States and at that time. I will come 
before the House, before the people, so that 
genuine voluntary movement is developed 
in the country.

So far as money is concerned, at this 
time also money is given to voluntary organi­
sations or the NGOs but I want to do away 
with bureaucratisation.) want to make an 
institution autonomous so that the social 
workers will be in charge of this and they will 
themselves decide how to build the national 
movement for this. We will be getting some­
thing from outside the country also, from the 
donor countries from outside and that money 
will be an additionality for this. That will not 
be a part of the Budget. I think this proposal 
which the Health Minsitry has prepared is in

the larger interest of the country and of the 
people of India and of the development of the 
genuine social service organisations.

[Translation)

SHRI ASHOK ANANDRAO 
DESHMUKH: I would like to know from him 
whether a discussion was held on the family 
planning devices such as, condom, pills, 
vasectomy and whether scientists have 
developed a device, namely, "Norplant” \n 
addition to all the existing devices? Under 
this device small sized capsules are im­
planted under the skin of women’s arms 
which give guarantee against conception for 
a period ranging from three to five years. 
Later, women feel no uneasiness. Will the 
Government make the lamily planning pro­
grammes a success through "Nor plant" 
device?

[English)
SHRI M.L. FOTEDAR: He has notasked 

the relevant question. Since his question is 
pertaining to the Family Planning aspoci, I 
do not want to say anthing

[Translation]

SHRI ASHOK ANANDRAO 
DESHMUKH: But this is a very important 
question. He should have replied.

[English)

SHRI M.L. FOTEDAR: I will reply. Do 
not worry. The question does not pertain to 
it because It pertains to NGOs, the Voluntary 
Organisations. But since you have asked 
somethfhg about Nor Plant I think I have said 
some time ago that I have referred It back to 
the scientists for more research and devel­
opment. As soon as that Committee makes 
the final recommendation, we will introduce 
that in the country. Tiil, then, it will not be 
introduced.
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in'aiu Mortality Rato

*580. KUMARI FRIDA TOPNO: Will the 
Minister of HEALTH AND FAMILY WEL- 
FARE be pleased to state:

(a) whether there Is an increase in the 
infant mortality rate in tribal dominated areas 
due to lack of mutritious food and Child 
Health Care Centres;

(b) If so. whether the Government pro* 
pose to declare all trtoal dominated blocks as 
Child Development Blocks to take care of 
such children; and

(c) the total number of Child Develop­
ment Blocks functioning at present and the 
number of children being benefited by them?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). A statement is laid 
on the Table of the House.

STATEMENT

The Sample Registration System of the 
Registrar General of India does not provide 
separate estimates of Infant Mortality Rate 
forthe tribal dominated areas. However, the 
overall Infant Mortality Rate for the country 
hasdeclinedfrom91 perthousand live births 
in 1989to 80 perthousand live births in 1990.

The Department of Women & Child 
Development in the Ministry of Human 
Resource Development has been implement­
ing an Integrated Child Development Serv­
ices (ICDS) Scheme since 1975, which are 
exclusively located in rural and tribal blocks 
and urban slums. At the end of 1991, a total 
of 2,694 ICDS projects were In operation 
benefitting 139 lakh children below 6 years. 
Out of these, 713 projects are in the tribal 
blocks and provide services to 60.30 lakh 
children under these projects.

Government’s endeavour is to univer-

salise the ICDS Scheme. However, it is 
expanding in a phased manner depending 
upon the availability of resources.

The Ministry of Health and Family Wel­
fare have relaxed the norms for establish­
ment of Primary Health Centres (PHCs) and 
Sub centres in tribal/hilly areas to ensure 
better availability of services in these areas. 
These relaxed norms provide for a PHC for 
every 20.000 population in the tribal/hilly 
areas, as against 30,000 population in other 
areas and a Sub-Centre for every 3,000 
population in tribal/hilly areas, as against
5.000 population in other areas.

MR. SPEAKER: It is a very good ques­
tion.

KUMARI FRIDA TOPNO: Sir, I would 
like to know whether the Government have 
identified any specific zones for mothers and 
children who are mostly affected by various 
diseases due to lack of nutritious food and if 
so what are the proposals before the Gov­
ernment in this regard. I would also Ifee to 
know whether the Government would con­
sider providing mobile medical units also in 
addition to the Primary Health Centres and 
Sub-Centres in these areas.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR): 
Sir, I agree that the question is very good and 
very Important. But I have adopted it very 
reluctantly in the sense that this pertains to 
the tribal welfare and women & Child Devel­
opment Department. Because of the infant 
mortality it has been put down forthe Minis­
try of Health. Otherwise, it is a subject which 
does not pertain to the Ministry of Health. It 
pertains to the Ministry of Human Resource 
Development. If the hon. Member wants to 
ask me anything about infant mortality rate, 
so far as tribal areas are concerned J  would 
like to say that we do not maintain any 
separate record of tribals or castes. But the 
annual record is maintained of the country as 
a whole, of the state of a whole. I can assure 
the hon. Member that the Infant Mortality
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rate has come down substantially from 91 to
80 per thousand births.

SHRI ATAL BIHARI VAJPAYEE: It has 
come down marginally, not substantially. I 
have the figure with me. (interruptions)

KUMARI FRIDA TOPNO: I want to Know 
whether, in future, separate information can 
be asked in respect of Infant Mortality from 
different sources and kept separately. Is it 
possible to have the number of Infant Mortal­
ity rate in respect of the tribal areas in future?

MR. SPEAKER: It should be possible.

SHRI M.L FOTEDAR: Sir, Shri Atal 
Bihari Vajpayee asked the question that I 
should not have said 'substantially'. I will 
leave the word to him whether it should be 
‘substantially’ or ’marginally’. I can tell him 
that in 1989, the IMR was 91; in 1990 it was
80.1 leave the judgement to him whether it is 
substantial or it is marginal.

MR. SPEAKER : I think it is marginal.

SHRI M.L. FOTEDAR: laccept the word. 
Secondly, the hon. Member has asked about 
the tribal areas. In the tribal areas also it is 
coming down. Efforts are being made so that 
the tribal areas in Orissa are looked after.

[Translation]

DR. P.R. GANGWAR: Mr. Speaker, Sir, 
in the areas where child development scheme 
have been launched, the child is not being 
developed but the employees and officers 
are reaping harvest as the funds being made 
available to them for the child development 
Is not being used for children and instead It 
is being used by employees and officers 
themselves. The employees and officers 
embezzle all the material and do not give Itto 
children and mothers. Has the Government 
framed a scheme to check It?

[English]

MR. SPEAKER: Anyway, the Question 
Hour is over.

WRITTEN ANSWERS TO  QUESTIONS 

Educationally Backward Districts 
%

*576. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of educationally back­
ward districts in the country;

(b) the action plan for ensuring educa­
tion for all by 2000 A  D.; and

(c) the steps taken in that direction?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) From the point of view of inci­
dence of illiteracy there are 269 districts 
which have the literacy rate below the na­
tional average.

(b) and (c). The Plan of Action for ensur­
ing Education for all by2000AD includes the 
following:

(i) Universal access to elementary 
education for all children upto 14 
years of age, by providing primary 
schools within 1 km. distance for all 
habitations with a population of 300 
(200 in cased of tribal hilly and 
desert areas during the Vlllth Plan.

(ii) Universal participation till they 
complete primary education 
through formal or non-formal «du- 
cation programmes, by reducing 
the dropout rates between Classes
I to V and I to VIII from the existing



45% and 60% to 20% and 40% (c) whether tne Government have re­
respect ively by the end of the Vlllth ceived requests inthis regardfromthe State;
Plan. and
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(ili) Achievement of minimum leave of 
teaming by approximately all chil­
dren at the primary levels.

(iv) Imparting of functional literacy to all 
adult illiterates in the 15-35 age 
group by launching Total Literacy 
Campaigns in all parts of the coun­
try.

(v) implementing comprehensive pro­
grammes for post literacy and 
Continuing Education in all areas/ 
districts covered by the Total Liter­
acy Campaigns.

(vi) Adoption of strategies to improve 
planning mechanism, including the 
following:

(a) District-wise planning based 
on special local needs of 
districts classified as (i) High 
Literacy Districts, (ii) Total 
Literacy Campaign Districts, 
and (iii) Low Literacy Dis­
tricts; and

(b) Micro-planning for family- 
wise and child wise design of 
action through community 
participation.

Ashram Pathshalas

*578. DR. VISWANATHAM KANITHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whetherthe Government proposal 
to open Ashram Pathshalas in the backward 
regions of the country;

(b) If so, the details thereof.

(d) if so, the details thereof alongwith 
the reaction of the Government thereto?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SiNGH): (a) The Central Government has 
no such propose under consideration.

(b) to (d). Question does not arise. 

[Translation]

Railway Schools

•581. SHRI RAM NARAIN BERWA: 
Will the Ministerof RAILWAYS be pleased to 
state:

(a) the criteria adopted for opening rail­
way schools;

(b) whetherthe Government propose to 
open more such schools Keeping in view the 
number of children of railway employees 
and their requirement;

(c) if so, the details of railway schools 
proposed to be opened zone-wise along 
with the locations thereof;

(d) whether there is also any scheme to 
upgrade the exusting railway schools;

(e) if so. the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) Provision of 
Education of facilities is the responsibility of 
State Governments/Ministry of Human 
Resource Development. The Railways have 
set up a few schools within the limited re­
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sources and purely as a Staff welfare meas­
ure.

(b) No, Sir. However, assistance of other 
agencies in the field of education is being 
sought from time to time to meet the require­
ments of Railway employees.

(c) Does not arise.

(d) to (f). Upgradation of the existing 
Railway schools upto the level of High 
Schools/Higher Secondary School is con­
sidered on merits, subject to availability of 
funds of meet the recurring and non-recur- 
ring expenditure.

[English]

Universal Elementary Education

•582. SHRI MANIKRAO HODLYA 
GAVIT:

SHRI HARPAL PANWAR:

Willthe Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the revised target for attaining the 
goal of 'universal elementary education’ in 
the country;

(b) the progress made during the last 
three years in this regard and how does it 
compare with the target fixed;

(c) the present number of non-school 
going children below the age of 6 years and

those between 6 to 14 years respectively, 
State-wise;

(d) the percentage of such children likely 
to be covered by the programme this year;

(e) whetherthe Government have made 
any time-bound programme in this regard;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The National Policy on Educa­
tion 1986 had envisaged that all children of 
about 11 years of age will receive primary 
education by 1990 and free and compulsory 
education will be provided to all children upto
14 years of age by 1995. The Central Advi­
sory Board on Education Committee on Policy 
headed by Shri Janardhan Reddy, after 
reviewing the position, has advised that (a) 
targets for universalisation of elementary 
education need to be revised; and (b) every 
effort should be made to ensure that the 
constitutional obligation of providing free and 
compulsory education upto 14 years is 
achieved by the end of this century. It is 
proposed to place the report of the Commit­
tee before CABE for consideration.

(b) and (c). The gross enrolment ratios 
(includes under-age and over-age children) 
in classes l-V and Vl-Vlll in the last three 
years were as follows

1988-89 1989-90 1990-91

Classes l-V
(6-11 years) 99.56 99.96 101.03

Classes Vl-Vlll 
(11-14 years) 56.95 59.15 60.11
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It is estimated that in 1991 about 3.58 
crores children in the age group 6*14 were 
not enrolled.

(d) The target for 1991-92 is 84.65 
lakhs.

(e) to (g). The focus of the plans and 
programme is on providing universalisation 
of access, participation and acnievement 
with special emphasis on girls and SC/ST 
sections. The following measures are being 
taken:

(i) Provision of primary schools within
1 km. distance of all habitations 
with a population of 300 and in­
crease in the number of upper 
primary schools till their ratio to 
primary schools reaches 1:2:

(ii) Improvement of physical facilities 
in primary schools under the cen­
trally sponsored scheme of Op­
eration Blackboard;

(lii) Establishment of District Institutes
of Education and Training for 
improving teacher effectiveness;

(iv) Provision of part-time non-formal 
education to school drop-outs, 
girls who cannot attend day 
schools, working children and 
children in school-less habitations;

(v) Laying greater emphasis on re­
tention and learning achieve­
ments;

(vi) Strengthening the pre-schools 
components of theearly childhood 
education programmes.

University Books In Indian Languages

*583. PROF. MALINIBHATTACHAR- 
AYA: Will the Minister of HUMAN RE-

1914 (S A M ) Written Answers 58

SOURCE DEVELOPMENT be pleased to 
state:•

(a) whether a Committee for reviewing 
the scheme of production of University level 
books in India languages was appointed by 
the Government in 1987;

(b) whether the Committee has since 
submitted its report;

(c) if so. the recommendations made by 
the Committee; and

(d) the reaction of the Government 
thereto?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(c) A statement is attached.

(d) The scheme is proposed to be con­
tinued in VIHth Five Year Plan.

STATEMENT

The main recommendation made by the 
Committee set up by the Government to 
reviewthe Scheme of University Level Books 
in Indian Languages are as follows, in brief:-

I. Job opportunities to students pur­
suing their studies in India lan­
guages should be ensured;

II. The Scheme should be continued 
and the CentrafGovemment should 
consider providing further assis­
tance of Rs. 3 crores to each State 
till the end of Via Plan Period.

III. Hindi Granth Ak&ftmies and State 
Textbook Boaivte fe"Oufd concen­
trate their reefersa* and energy



59 Written Answers APRIL 7,1992 Written Answers 60

exclusively on the production of 
University level books in Indian 
languages instead of engaging 
themselves in activities not con­
nected with change of medium;

IV. The Commission for Scientific and 
TechnicalTerminologyshouldfunC' 
tion as a policy-making body for 
switch over of medium and should 
monitor and co-ordinate book-pro- 
duction activities of university level 
literature in Indian languages. The 
Commission should therefore, be 
accorded the enhanced status of 
statutory organisation;

V. Four zonal Co-ordination Commit­
tees should be set up for co-ordi­
nating the programme of book- 
production and Terminology in 
Indian languages-Southem zone. 
Hindi zone. Eastern zone and 
Western zone.

VI. Each State should have a single 
organization for the production of 
university level books in India lan­
guages which should function as a 
standard publishing house

VII. A separate cell in the U. G. C. as 
well as in each University should 
be set up for the implementation of 
regional languages as media of 
instruction in Universities.

Anti-Leprosy Drug

*584. SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CHAN­
DRASEKHARA MUR- 
THY:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether any new drug for the treat­
ment of leprosy has been developd by the 
World Health Organisation recently;

(b) if so. the details thereof;

(c) whether the Government have 
cleared the trial of the new drug on the 
leprosy patients in the country;

(d) whetherthe safety and toxicity of the 
drug has been examined; and

(e) if so. the details thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M. L  FOTEDAR):
(a) Yes. Sir.

(b) The new drug Ofloxacin in combina­
tion with Rifampicin is being tested on trial 
basis by WHO for treatment of leprosy pa­
tients.

(c) The Government of India has re­
cently recommended the trial of Ofloxacin in 
combination with Rifampicin in the trea of 
leprosy patients to WHO at 12 leprosy Insti­
tution of emineaced.

(d) Yes, Sir.

(e) Safety and efficacy of Ofloxacin was 
first investigated clinically in Japan and 
European countries involving 3.340 patient, 
out of whom 2.498 were Included in the 
Japanese study and 845 patients in Euro­
pean studies. The short term and long term 
toxicity studies of Ofloxacin in different spe­
cies of animals have shown that the drug 
Ofloxacin is safe. Clinical trials conducted 
abroad had revealed that the drug has an 
excellent efficacy profile in human beings. It 
was found to be effective in patients of acute 
urinary tract infection, chronic compile cases, 
bacterial pneumonia and safer types of res­
piratory tract infections. Bythe time the drug 
was approved for marketing in India. It had
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already been marketed inanurriber of devel* 
oped countries. Mufti-centric clinical trails 
conducted with the drug in India have shown 
that the drug is safe and effective.

Electrification of Railway Stations

*585. SHRI ANNA JOSHI:
SHRI MAHESH KANODIA:
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(c) the names of the stations selected 
for electrification during 1992*93; and

(d) the tentative scheme forelectrffica- 
tion of all such stations is near future?

THE MINISTEROFRAILWAYS (SHRI 
C. K. JAFFER SHARIEF): (a) A station is 
considered for electrification V:

Will the Minister of RAILWAYS be 
pleased to state;

(a) the criteria fixed for electrification of 
railway stations;

(i) electricity is available within a cfis- 
tance of 1 km.

(ii) At least one pairof train stops at the 
station during nighL

(b) the number of stations that fulfil the 
criteria but are yet to be electrified, zone- 
wise;

Reliable power supply at reason- 
able tariff is made available by the 
respective State Electricity Boards.

(b) Zone No. of stations eligible 
but yet to be electrified

Central 29

Eastern 46

Northern 41

North-Eastern 17

Northeast Frontier 28

Southern 20

SouthCentral 34

South Eastern 39

Western 24

Total 278

(c) and (d). A statement is attached.
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STATEMENT

(c) Names of stations selected to be 
electrified during 1992-93

Central Radway

1. KelavaK

2. DulavaH

3. Lavage

4. Jumapatti

5. Kohdad

6. Bargaon Qujar

7. Bhagdara

8. Bhoras Bhudruk

9. MordadTanda

10 Mahadeo Pragano

11. Masangaon

12. Basai

13. Jajan

14. Bhandai

15. Runkuta

16. Barah

17. La|pur

18. Belatal

19. Patara

20 Sondha Raod

21. Asoehar

22. Itchar

23. Rampahari

24. LkJhorakhurd

25. Kantangkhurd

26. Vajayasotta

27. Marwasagram

28. DharaKoh

29. Polapatthar 

Eastern Railway

1. Bhyana Halt

2. Jalal Kafi Halt

3 SirajNagarHatt

4. ParibaSaHaft

5. Suhama Mrigi Halt

6. AkaipurHaK

7. LabutalaHaM

8. MalatipurHalt

9. Kankra Murza

10. Uttar Road

11. HamagarHalt

12. Bahinpuya Halt

13. Mathurapur

14. Kaflpahari

15. Satabahani
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Northern Railway
24. KanspurGugauli
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1. Bakkas 25. Maltha

2. Banl 26. Samohan

3. DhirGanj 27. Bhimpura

4. Dayal Pur 28. GovindMarwar

5. PlndaraRoad North- Eastern Railway

6 BandhuaKalan 1. ChanduanaHalt

7. Sonik 2. Kadamopura Halt

6. Pipersand 3 ParsanuiHatt

9. SayodKhanpur 4. Barbara Halt

10. JaunpurKatchery 5 AvapurHalt

11. Jugaur 6. Garhpura Halt

12. Rahmat Nagar 7 Lalit Laxmipur

13. IshwarDaspur 8. Sher Halt

14. Tel Khajuri 9. Tejpurwa

15. Tikauli Rawat Pur 10. Beharawah

16. Ram Chandra Pur 11. Kunwandth

17. Banthra 12. Alman

18. Makhi 13. Aliganj

19. Jhanikhera Northeas Frontier Railway

20. Maman 1. Pashwashraya

21. Kulwa 2. Sajerpra

22. Endil 3. Sanjoygram

23. . Chamraula 4. Hautlay



5. Khumtai

6. Dgaobra

7. Sukritipur 

Southern Raffway

1. Adderi

2. Sarangapedu

3. Kafladakka

4. Kanchanalu

5. Komahalli

6. Kaniyuru

7. Mududi

8. Neralakatte

9. Sravanur

10. Yedamangaia

11. Potheri

12. Chandera

13. Sutardete

14. Sunsenahalii

15. Kodigehalli

16. Dobbespet

17. Nadaghatta

18. Chandragtnkopil

19. Patahaffl

20. Bisanatham
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South Central Railway

1. RayanagudaHaK

2. Madugutappalii Halt

3. Kukkadam Halt

4. DamancheriaHalt

5. Olvitipalli Halt

6. HariapurHalt

7. Tftekarwadi

6. Gudlmetta Halt 

9. Vadarlapadu

10. Cherukuwada Halt

11. Shivadevunichikala Halt

12. Chintaparu Halt 

South Eastern Raulway

1. Kumrul

2. Indus

3. Boaichandi

4. Seharabazar

5. Rainagar

6. Sahaspur

7. Lodtna

8. Patasahi

9. Karra

10. Bakaspur

A p r il  7.1992 Written Answers
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11 Balsiring

12. Champajharan

13. Argue

14. Golabai

15. Mukteswar

16. Dhulakhapatna

17. Balpur

18. Dhaitalla

19. Tiger Hill

20. Gudroo

21. Deuswasin .

22. Maniokchuwroee

23. Serajaon Raod

24. Sirri

25. Bondapalle

26. Gujjagivalada

27. Narasipuram

28. Rompalla 

Western Railway

1. Binjana

2. Bhatisuda

3. Dakachya

CHAITRA 18,1914 (SAKA) Written Answers 70

6. Lachipura

7. UndasMudhavpur

8. Ametha

9. Kepron

10. Amii

11. Ranthambor

12. Dumariya

13. Rayaka

14. Aditpara

15. Vijapadi

16. Kansiyanes

17. Chamraj

The electrification works on above 
mentioned 169 Railway stations are expected 
to be completedduring 1992-93. However, 
energisation of the stations will depend upon 
electric service connection being given by 
the respective State Electricity Board in time.

(d) The remaining eligible 109 stations 
will be programmed for electrification in 
subsequent years subject to availability of 
funds and provision of electric service con­
nection by the respective State Electricity 
Board.

Nursing Training Centres

*586. KUMARIUMA BHARTI: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

4. JamuniyaKalan

5. Lekoda
(a) whether there is shortage of trained 

and qualified nurses in the country;
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(b) If so, whetherthe Government pro­
pose to set up more nursing training centres 
so as to increase the number of trained 
nurses; and

(c) if so, the details thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIM. L  FOTEDAR):
(a) to (c). There Is an overall shortage of 
qualified nurses in the country, it is proposed 
to give high priority to the expansion and 
strengthening of nursing education in the 
Eighth Plan.

Cost Overrun of Railway Projects

*587. SHRI SHARAD DIGHE 
SHRI R. SURENDER 

REDDY:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the names of railway projects which 
have registered steep cost and time overrun 
in the current year;

(b) the details regarding escalation of 
cost in case of each project; and

(c) the steps taken for speedy imple­
mentation of these projects?

THE MINISTER OF RAILWAYS (SHRI 
.C. K. JAFFER SHARIEF): (a) to (c). The 
amount of escalation is known only when 
the revised estimates are sanctioned and 
therefore only those projects for which re­
vised estimates were sanctioned in 1991 -92 
have been listed.

Major ongoing projects costing over Rs 
20 crores each, revised estimates for which 
were sanctioned in the year 1991-92, be­
cause of escalation in cost are listed below
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Cost escalation has occurred mainly 
because of paucity of funds tn the case of 
Mankhurd-Belapur protect, delay di*o oc­
curred because of piuuioms in getting land 
cleared from encroachments, and this mat­
ter was constantly taken up with the State 
Government.

National Scholarships

*588. SHRI ANAND RATNA MAURYA:
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is any proposal to 
revise the raters of National Scholarships in 
consanance with the rise in price index from 
time to time;

(b) if so, the details thereof; and

(c) the number of times the rates of 
various scholarships have been revised so 
far?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The rate of scholarship 
under the National Scholarships Scheme 
have been revised three times during 1974, 
1981 and 1988. There is no proposal at 
present to further revise the rate of National 
Scholarships.

[Translation]

Maternal artu Child Health Centres

*50*. SHRi oURESHANAND SWAMI:
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of Maternal and Child 
Health Centres at present. State-wise;

(b) the total number of such Centres 
propose to be opened during the financial 
year 1992-93, State-wise;

(c) whether foreign assistance is avail­
able to these Centres; and

(d) if so, the details thereof?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M. L. FOTEDAR):
(a) to (d). Theraare no Meternai and Child 
Health Care w e  s. However, there are 
Sub-centres IWPCh provide Maternal and 
Child Health Services to the rural population. 
The State-wise position of number of Sub­
centres functioning in the country is given in 
the attached statement.

No, new Sub-Centres are proposed to 
be sanctioned in 1992-93.

Foreign assistance is available for con­
struction of sub-centres under Area Projects 
being implemented in 15 States to strengthen 
the infrastructure for delivery of family wel­
fare services.

STATEMENT

No. of Sub-centres functioning

SI. No. State/UT Total No. Functioning 31.12.91

1. Andhra Pradesh

2. Arunachal Pradesh

7894

173
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SI. No. StatenJT Total No. Functioning 31.12.91

3. Assam 5110

4. Bihar 14799
»
5. Goa 145

6. Gujarat 7134

7. Haryana 2299

8. Himachal Pradesh 1502

9 Jammu & Kashmir 1460

10 Karnataka 7793

11 Kerala 5094

12. Madhya Pradesh 11910

13. Maharashtra 9364

14. Manipur 420

15. Meghalaya 342

16. Mizoram 220

17. Nagaland 201

18. Orissa 5426

19. Punjab 2853

20. Rajasthan 8096

21. Sikkim 142

22. Tamil Nadu 8681

23. Tripura 496

24. Uttar Pradesh 21653 UG
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SI. No. StateAJT Tout No. Functioning 31.12.91

25. West Bengal 7873

26. A&N Islands 97

27. Chandigarh 12

28. D&NHaveli 34

29. Daman & Diu 30

30. Delhi 42

31. Lakshadweep 14

32. Pondicherry 76

Total 131385

UC= Under clarification.

[EngttsQ AND MINISTER OF STATE IN THE MINIS- 
TRY OF LAW, JUSTICE AND COMPANY

Recycling of Waste AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes. Sir.

*590. SHRI KADAMBUR M. R. JAN-
ARTHANAN: Will the Minister of ENVIRON* (b) and (c). Many types of wastes gener­
MENT AND FORESTS be pleased to state: ated in rural and urban areas of India are 

recycled in a decentralised manner. How­
(a) whetherthe attention of the Govern­ ever, there is no plan of action under consid­

ment has bee drawn to the news item cap­ eration for recycling of waste on the analogy
tioned "Recycling waste in China" appearing of the Chinese medal.
in the Financial Express dates March 16,
1992; [Translation]

(b) if so. the whether the Government Disposable Syringes
propose to prepare any plan on its analogy;
and *591. SHRI CHINMAYANAND SWAMI:

• • Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(c) if so, the details thereof?
(a) whetherthe Government propose to

THE MINISTER OF STATE IN THE undertake the manufacture of disposable
MINISTRY OF PARLIAMENTARY AFFAIRS syringes in public sector;
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(b) if so, the details thereof; (c) if so, the facts thereof; and

(c) whetherthe Government propose to 
introduce disposable syringes in CGHS dis­
pensaries to eliminate the risk of AIDS and 
other communicable diseases; and

(d) If not, the reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M. L  FOTEDAR):
(a) to (d). Hindustan Latex Limited (HLL), a 
Public Sector Undertaking, under the Minis- 
try of Health and Family Welfare, had pro­
posed to manufacture 60 million pieces of 
disposable syringe and 100 million pieces of 
needle at the present estimated project cost 
of Rs. 53.08 crores. However, in view of the 
large investment needed to be made in the 
project, the relatively higher anticipated unit 
cost of HLL syringe vis-a-vis the conven­
tional syringes available in the market and 
non-availability of captive purchase support 
by different programmes of the Government, 
HLL have now viewed that the proposed 
project is not viable. The introduction of 
disposable syringes in hospitals and dispen­
saries is not a part of the National AIDS 
Control Programme. Further, AIDS virus is 
there molabile and is destroyed by ordinary 
boiling. Thereforeglass-stringeswith needles 
are used.in CGHS Dispensaries.

Bogus Sterilisation Operation

6330. SHRI VILAS MUTTEMWAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe attention of the Govern­
ment has been drawn to the news-ttem 
captioned ‘Banda Mein Farji Nasbandiyon 
Ki Uchchstariya Janch”, appearing in 
*Rashtiiya-Shara'dated December 31,1991;

(b) if so, whether the Government have 
received such report from other parts of the 
country;

(d) the correu.ve measures taken in this 
regard so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D. K. THARADEVI 
SIDDHARTHA): (a) Yes. Sir.

(b) No, such report regarding large- 
scale bogus sterilisation in other parts of the 
country has come to the notice of the Gov­
ernment.

(c) The question does not arise.

(d) The State Government has been 
requested to take necessary action under 
intimation to the Union Government

[English]

Irregularities In Medical Council of India

6331. SHRI SURESHANAND SWAMI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe Government are aware 
of large scale irregularities alleged to have 
been committed by some of the retired offi­
cers of Medical council of India;

(b) if so. whether a CBI inquiry was 
instituted; and

(c) the outcome thereof and action taken 
thereon?

THE MINISTER OF STATE IN THE 
"MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D. K. THARADEVI 
SIDDHARTHA): (a) to (c). Central Bureau of 
Investigation (CBI) has investigated the al­
leged irregularities committed by Ex-Secre- 
tary of Medical Council of India (MCI). Ac­
cording to CBI, the allegation of misconduct
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has been established against him. Medical 
Council of India is examining apprognate 
action that can be taken underthe provisions 
of law against Its retired Officer

Welfare Measures for Contract Labour­
ers fn Food Corporation of India

6332. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of FOOD be pleased to 
state:

(a) whether the Food Corporation of 
India provide welfare measures and other 
benefits to the contract labourers as pro­
vided to the departmental workers;

(b) if not, the reasons therefor; and

(c) the corrective measures proposed to 
be taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY O F FOOD (SHRI TARUN 
GOGOI): (a) to (c). The minimum wages and 
other admissible amenities to the Contract 
Labour are ensured by the FCI through In­
corporation of suitable provisions in the 
Contracts executed with the Contractors.

Reopening of Stations In Waltair 
Division

6333. SHRI SIVAJIPATNAIK: Will the 
Minister of RAILWAYS be pleased to state:

(a) whetherthe Kashinagar, ParlaklmkJI 
and Ganguvada stations under Waltair divi­
sion of South-Eastern Railways were closed 
down resulting ingreat hardship tothe people;

(b) if so, the reasons for such closures;
and

(c) the time by which these Station are 
likely to be reopened?

THE MINISTER OF STATE IN THE

MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). Parlakknkfi. Kashi­
nagar and Ganguvada block stations have 
not been closed for passenger traffic but 
have been converted into halt stations for 
operational and financial reasons.

Food Stuff to Kashmir

6334. SHRI J. CHOKKA RAO: Will the 
Minister of FOOD be pleased to state:

(a) whether basic food stuff is supplied 
to the people of Kashmir at subsidies rates; 
and

(b) if so, the expenditure incurred on this 
account by the Union Government and the 
State Government during the last thfee years 
separately?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The foodgrains, wheat 
and rice, are supplied at uniform central 
issue prices to all the States/UTs including 
Jammu and Kashmir for sale to the consum­
er* under the Public Distribution System. 
These prices are lower than the economic 
cost of the grains. The differential amount 
that is, subsidy, incurred during the lastthree 
years by the Government of India and bene­
fit availed by the consumers of Jammu and 
Kashmir is as under-

Year Amount (Rs. in crores)

1989-90 44.32

1990-91 42.06

1991-92 47.76
(Estimated)

The cost incurred by the State Govern­
ment towards distribution of these grains are 
either realised by the State Govt, from the 
consumers or borne by them by way of



subsidy and it is a matter within the jurisdlc- [English]
tion of individual State Qovemmdnts

Assistance for Bhadra Wildlife Sanctu- 
[Translation] ary
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Greenhouse Effect

6335. SHRI SUSHIL CHANDRA 
VERMA: Wiiithe Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether levels of water touching 
Indian coasts are affected by Greenhouse 
effect;

(b) if so, the details thereof;

(c) whether any study has been con­
ducted on “Greenhouse Effect” and the 
consequent thrust of rapid climate changes 
by the foreign scientists and the Indian sci­
entists; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Scien­
tists have estimated that the sea-level is 
nsing roughly at the rate of 1 mm per year, but 
the exact relationship between the green­
house effect and the levels of water on the 
Indian coast has not been established.

6336. SHRIMATI BASAVA RAJES- 
WARI: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether the Karnataka Forest De­
partment has prepared a master plan to 
develop the Bhadra Wildlife Sanctuary in 
‘Chikmagalur and Shimoga districts;

(b) if so, the whether the Karnataka 
Government has sought financial assistance 
therefor from the Union Government; and

(c) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). Central 
Government have received no master plan 
proposal for the development of the Bhadra 
Wildlife Sanctuary in the Chikmagalur and 
Shimoga districts of Karnataka.

[Translation]

Quota of Berths at Samastipur

6337. SHRI LALIT ORAON: Will the
(c) Yes, Sir. Several studies have been Minister of RAILWAYS be pleased to state:

conducted on various aspects of the green­
house effect. (a) whether the quota of berth for three-

tier in 5609-UP (Avadh-AssamExDress)from 
Samastipur station has been withdrawn;

(d) The outcome has shown a trend of .•
globalwarmingandpossibtedimatechange, (b) whether there is no quota for A. C.
but there are numerous uncertainties re- Chair car also from this station;
garding the causes* scale of impacts and
regional variation. ‘ (c) If so, the reasons therefor;



67 Written Answers APRIL 7,1992 Written Answers 88

(d) whether there is proposal to restore 
ft; and

(e) if so, the details thereof*’

THE MINISTER Of 6 1ATF IN THE 
MINISTRY OF RAILWAYS (SHHI MAL- 
LIKARJUN): (a)and (b). Yes, Sir.

(c) The Reservation Quota in llnd class 
was withdrawn due to heavy demand at 
stations on N. F. Railway. No Ac Chair Car 
accommodation is available on this train.

(d) Yes, Sir.

(e) A quota of 6 llnd class berths has 
been allotted at Samastipur station in Muzaf- 
farpur-New Delhi coach of 5609 Guwahati- 
New Delhi Avadh-Assam Express w. e. f. 
4.5.1992.

Stations In North U. P.

6338. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of RAILWAYS 
be pleased to state:

(a) the details of amount spent sepa­
rately on Dehradun, Kotdwar, Rishikeh, 
Nazibabad and Ramnagar Railway Stations 
of Uttar Pradesh during last three years, 
year-wise along-with the works on which the 
amount has been spent; '

(b) whetherthe Government propose to 
modernise and fully develop the said Sta­
tions;

(c) H so. the details thereof; and

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN); (a) Railways do not keep sta- 
tionwteb details ot expenditure incurred on 
maintenance/repairs. No major works have 
been undertaken at these stations during the 
last three years.

(b) to (d). All these stations have been 
provided with adequate facilities commen­
surate with the volume of traffic handled.

* Financial Assistance to Kendriya 
Ayurved Avam Slddh Anusandhan 

Parishad

6339. SHRI DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the grant given to the Kendriya 
Ayurved Avam Siddh Anusandhan Parishad 
during each of the last three years;

(b) whether this amount is provided 
annually; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) A statement is attached.

(b) Grants are given every in several 
instalments.

(d) If not, the reasons therefor? (c) Not Applicable.
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STATEMENT

The grants given to the Kendriya Ayurved Avam Siddh Anusandhan and Parishad during 
the last three years are as tuuows:-

(Rs. in lakhs)

Year Non-Plan Plan Combined
Building
Complex

F. W. Programme

1989-90

1990-91

1991-92

491.00 121.57

587.00 216.60

572.45 150.00

85.00 

86.58

75.00

15.65

11.95

14.25

[English]

Non-Lifting of Foodgrains Quota by 
States

6340. SHRI ASHOK ANANDRAO 
DESHMUKH:

SHRI MADANLALKHUR- 
ANA:

Will the Minister of FOOD be pleased to 
state:

(a) whether some of the State Govern­
ment and Union Territories did not lift the 
wheat, edible oil, kerosene oil, rice, sugar, 
etc. allocated to them for distribution under 
the public distribution system;

(b) if so, the details thereof;

(c) the masons for not lifting the entire 
quantities allocated to them; and

(d) the steps taken by the Union 
Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (d). Lifting of allotted quanti­
ties of wheat, edible oil. kerosene oil, rice, 
sugar etc. by State govemments/Union 
Territories is a continuous process. On ac­
count of various requirements like financial 
arrangements, transportation of commodi­
ties to distribution points, availability of 
wagons/trucks, the lifting is not always cent 
percent. However, the Food Corporation of 
India and other Central distribution agencies 
take all possible steps, in cooperation with 
State Governments and their agencies, to 
deliver the allotted quantities of rice, wheat, 
suger, edible oils and kerosene oH to State/ 
Union Territories. While aUotment/offtake 
figures of kerosene ofl am not readily avaB- 
able, the details of aNooeSon and lifting of 
rice, wheat, sugar and edQfc oils are given in 
Statements I, II and HI altactted.
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Rail Projects In Andhra Pradesh (ix) Kakinada-Kotipalli new BO line.

4341. SHRI DHARMABHIKSHAM. Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whetherthe Government of Andhra 
Pradesh has sent proposal to the Union 
Government for construction of new railway 
projects and expansion/extension of the 
existing ones in the State;

(t>) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) Government of Andhra Pradesh have 
recommended following new line/gauge 
conversion projects:

(i) Peddapally-K^rimnagar-Akanapet- 
Sangareddy-Patencheru and San- 
gareddy-Sad'* ' pet Road new BG 
line.

(it) Nizamabad-Ramagundam (via) 
Jagtial & Uppal-Jagtial (via) 
Karimnagar new BG line.

(iii) Nandyala-Yerragunatla new BG 
line.

(iv) Gudur-Macheria (via) Vinukonda- 
Kanigiri and Aftmakur new BG line.

(v) Vikarabad-Krtshna new BG line.

(vi) Raichur-Macherta new BG line.

(vil) Nidubrolu-Nlzarrwpatnam new BG 
line.

(viii) Tlrupati-Pakala conversion and 
Pakala-Katpadl parallel BG line.

(x) Conversion of Guntur-Dronachel- 
lam.

(xi) Provision of parallel BG line from 
Secunderabad to Kumool.

(xii) Hindupur-Rayadurg new BG line.

(c) Out of the above, proposal of new 
BG line between Gadwai and Raichur (59 
km) has been referred to the Planning 
Commission. Proposal for Peddapally- 
Karimnagar-Nizamabad new BG iine is being 
referred to the Planning Commission for 
their approval. Proposals of conversion of 
Tirupati-Pakala-Katpadi, Guntur-Guntakal & 
Secunderabad-Dron ache Ham MG lines to 
BG have been approved and are likely to be 
taken up during 92-93. Reconnaissance 
Engineering-cum-T raffic Survey f orconstruc- 
tion of new BG line connecting Nadikude 
with Renigunta (350 km) has been approved. 
Surveys carried out for other new lines listed 
at (b) above except Rayadurg-Hindupur, have 
revealed that these projects are financially 
unremunerative. Owing to constraint of re­
sources there is no proposal for conducting 
any survey for Rayadurg to Hindupur at 
present.

[Translation]

Conversion of King Shiva’s Palace as
National Monument in Ratnagiri

6342. SHRI GOVINDRAO N1KAM: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether the Government has re­
ceived any request for the conversion of 
King Shiva’s Palace in Ratnag W, Maharash­
tra as a national monument; and

(b) If so, the action takaa^ropoaedtobe 
taken by the Government in tfc? regard?
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THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir.

(b) Does not arise.

Projects Formulated by Language 
Institutions

6343. DR. LAXMINARAYAN PANDEY: 
Wili the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether major, medium and small 
projects has been formulated by language 
institutions after the use of Indian languages 
In computer has been made possible,

(b)the institutions where research work 
is being done underthe guidance of linguis­
tics and computer experts on languages and 
scientif icAechnological subjects;

(c) whether any research journal has 
been published in this regard; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes. Sir.

(b) The Department of Electronics has 
initiated a programme called Technology 
Development for Indian Languages (TDIL); 
which interalia; promotes use of Information 
Technology Tools for language studies and 
research and consolidates the R&D efforts 
in the area of Information Processing in 
Indian languages. A statement containing 
names of Institutional where research is 
being ddne is attached.

(c) No, Sir.

(d) Does not arise.

STATEMENT

1. Indian Istitute of Technology, New 
Delhi.

2. Central Institute of Indian Lan­
guages, Maysore.

3. Western Regional Languages 
Centre, Deccan Collage, Pune.

4. Indian Institute of Applied Language 
Science, Bhubaneshwar.

5. Sampumanand Sanskrit University, 
Varanasi.

6. Aligarh Muslim University, Aligarh.

7. Indian Institute of Technology, 
Kanpur.

8. University of Poona.

9. Tamil University.

10. Roorkee University.

11. Indian Institute of Science, Banga­
lore.

12. Jawaharlal Nehru University, New 
Delhi.

13. University of Hyderabad.

14. Kendriya Hindi Sansthan, New 
Delhi.

15. BanasthaliVidyapeeth,Banasthali.

16. Banaras Hindu University, Kama- 
chha, Varanasi.

17. Shri Lal Bahadur ShastriRashtriya 
Sanskrit Vidyapeeth. New Delhi

18. Cochin University of Science & *



Technology. Cochin. Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

19. Vklya Bharati Foundation (Regd)
New Delhi. (a) whether India has decided to sign

Montreal Protocol;
20. Academy of Sanskrit Resear,

Melkote. (b) if so. the broad features thereof; and
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21. Central Electronics Engineering, 
Research Institute, Delhi.

Maintenance of Kala Taj

6344. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether a number of items from Kala 
Taj a semi constructed building near Taj 
have been stolen;

(b) if so, the details thereof; and

(c) the action being taken by the Gov­
ernment for preservation and maintenance 
thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) There is no monument known 
as Kaia Taj in existence near Taj Mahal, 
Agra.

(b) Does not arise.

(c) Does not anse.

[English]

Montreal Protocol

6346. SHRI SANAT KUMAR MAN- 
DAL:

SHRIMATl DtLKUMARIBHAN- 
DARI:

DR. D. VENKATESWARA 
RAO:

(«) the advantages which India expects 
to accrue from the Protocol particularly in the 
context of the provision for CFC switchover 
fund?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The Government 
have decided to join the Montreal Protocol 
after the amendments to the Protocol adopted 
at London in June, 1990 come into force.

(b) The Montreal Protocol of September 
1987 provides for the phase out of certain 
ozone-depleting substances, inagiven time­
frame. It also contains provisions lor interna­
tional cooperation for this purpose. Copies 
of-the Protocol are available in Parliament 
Library for perusal by Hont>te Members.

(c) Financial and Technical cooperation 
including transfer of technology would be 
available to India from the Multilateral Fund 
under the amended Protocol, once India 
joins the Protocol.

Financial Help to Sportspersons

6347. SHRI SRIBALLAV PANIGRATH1: 
Wilt the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether any survey with regard to 
the plight of sportsmen/women who repre­
sented States and National in the past has 
been mads;
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(b) If so, the number of them who are 
living in indigent circumstances; and

(c) the steps proposed to be taken to 
provide financial assistance to such sport- 
spersons of yesteryears?

a. r  ^

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMAN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) No. Sir.

(b) Does not arise.

(c) The meritorious Sportspersons of 
yesteryears, who are living in indigent circum­
stances are eligible for financial assistance 
underthe scheme of ‘National Welfare Fund 
foi Sportspersons.

Indira MahllaYojna

6348. DR. C. SILVERA:
KUMARI PUSHPA DEVI 

SINGH:

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whetherthe Government propose to 
launch ah integrated scheme for develop­
ment of women and children under Indira 
MahilaYojna;

(b) If soy the details of such scheme;

(c) whether any strategy for implemen­
tation of this scheme has also been pre­
pared; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT (DEPARTMENT OF YOUTH

AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMAN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) Yes. Sir. The Government 
is committed to the launching of an Inte­
grated Programme for the development of 
women and children, named, Indira Mahiia 
Yojna. This scheme would aim at developing 
a new sense of awareness among women 
particularly, in rural areas and empowering 
them so that they become active participants 
in the process of social transformation and 
regeneration.

(b) to (d). The details of this scheme and 
strategy for implementation of the scheme 
are being worked out. Detailsed consulta­
tions with various Ministries and Depart­
ments of the Government of India and repre­
sentatives of the State Government and 
Union Territory Administration have also been 
held.

Educationally Backward Districts of 
Bihar

6349. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) the names of the educationally back­
ward districts of Biharwhich are below Bihar's 
averages level of literacy;

(b) whetherthe Government have pro­
vided special funds for upgrading the literacy 
level in such districts in the country; and

(c) if so, the total amount allocated for 
the purpose during 1991-92 and share of 
Bihar thereof?

THE MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A Statement is attached.

(b) Undet the Centrally Sponsored
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Schemes such as Operation Blackboard, backward districts.
Teacher Education, Non-Formal Education
and Adult Education Programmes, financial (c) The total allocations under Centrally
assistance is providedto State Governments Sponsored Scheme as well as allocationsto
for educational development. State Govern- individual States have been published in the
ments have been advised to concentrate on Annual Report of the Department 1991-92.

STATEMENT

List of Districts having Literacy Rate below Bihar's average Level of Literacy Rate 26.20
(All persons) as per 1981 Census.

Name of the State SI. No. Name of the District Literacy Rate

Bihar 1. Begusarai 26.06

2. Darbhanga 23.94

3. Giridih 23.91

4. Gopalganj 21.37

5. Hazaribag 23.51

6. Katihar 21.03

7. Madhubam 21.75

8. Muzaffarpur 24.25

9. Palamu 20.41

10. Paschim Champaran 18.79

11. PurbaChamparan 19.33

12. Pumia 19.27

13. Saharsa 20.26

14. Samastipur 24.86

15. Santhal Pargana 22.26
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Name of the State SI. No. Name of the District Literacy Rate

16.

17.

18.

SOURCE: 1981 Census.

[Translation]

Tehrf Dam

6350. SHRI BHOGENDRA JS SA: Will 
the Minister of ENVIRONMENT AND FOR­
ESTS be pleased to state:

(a) whetherthe approval of Tehrl Dam 
Project was subjected to certain conditions;

(b) if so, the details thereof;

(c) the conditions which have been ful­
filled so far;

(d) whetherthe Government are recon­
sidering the project; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Yes, 
Sir. Conditional clearance was granted in 
July, 1990subject to submission of requisite 
Environmental Action Plans in a time-bound 
manner for implementation pari-passu with 
engineering works failing which construction 
was to be stopped. The needed Action Plans 
include preparation of Catchment Area Treat- 
ment. Command Area Development, Reha­
bilitation Master Plan. Survey of Flora &

Sitamarhi 19.56

Siwan 23.71

Vaishali 25.55

Fauna for Rehabilitation of endangered 
species, study of water quality and its main­
tenance and; risk assessment for preparing 
Disaster Management Plan etc.

(c) to (e). The conditions imposed have 
not been complied within the stipulated time. 
The matter is under consideration.

[English]

Treatment of Emergency Cases In C. G.
H. S. Dispensaries

6351. SHRI B. L. SHARMA PREM: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether any case of negligence by 
the C. G. H. S. doctors in emergency cases 
in New Delhi has come to the notice of 
Government;

(b) if so. the details thereof; and

(c) the action taken by the Government 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) to (c). Two complaints 
had been received about refusal of domicil­
iary visit by the emergency duty doctors 
since January, 1990. After investigation of 
the complaints, the concerned doctors have
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been suitable advised and to deal with the 
situation tactfully and to undertake domicil- 
liary visits in all cases where emergency 
treatment is required

Allocation of Funds for Museums

6352 SHRI PROBIN
SHRI THAYIL JOHN ANJA 

LOSE

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state

(a) the amount allocated for Archaeo 
logical Museums in each State during each
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of the last three years,

(b) whether the Government propose to 
increase the amount of allocations, and

(c) if so the details in regard thereto?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) (a) The amount allocated for Ar­
chaeological Museums underthe Archaeo 
logical Survey of India in different1 tates is 
given in the Statement attached

(b) and (c) No Sir there is no such 
proposal at present
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Vocational Course in Railway Schools

6353. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Schools managed by 
Railways have introduced or propose to in­
troduce a job oriented vocational course on 
Railway Commercial at the plus two stage;

(b) If so, the details of the programme 
drawn up in this regard; and

(c) the locations of such schools’

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The vocational cource 
on Railway Commercial has been introduced 
in five schools at +2 level in the academic 
year 1991 -92. It is proposed to introduce the 
course in four more schools duringg 992*93. 
Out of the nine schools selected, tow are 
Railway Schools.

(c) The location of the two Railway 
Schools is given betow:

1. North-Eastern Railway Senior 
Secondary School, Gerkhpur.

2. Railway Junior Colleges, Lallaguda, 
Secunderabad.

Allotment of Quarters to Medical and 
Paramedical Staff of AIIMS

6354:'SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the criteria for allotment of residen­
tial quarters to faculty members, doctors, 
nurses and other categories of Staff in All 
India Institute of Medical Sciences;

(b) the total strength of the nurses in All 
India Institute of Medical Sciences and the 
number of residential quarters allotted to 
them;

(c) whether Government has any pro­
posal for construction of new quarters this 
year for allotment of residential Quarters to 
nurses; and

(d) if so, the details therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH «N D  FAMILY 
WELFARE (SHRIMATI D K. THARADEVI 
SIDDHARTHA): (a) All faculty members and 
Resident Doctors are Categorise as essen­
tial services for allotment of residential ac­
commodation in AIIMS campus. Nurses are 
also categorised as essential services for 
purposes^! hostel accommodation and also 
for a certain fixed number of general pool 
accommodation in AIIMS campus. Other 
staff like operation theatre and laboratory 
personnel are also categorised as essential 
services and a majority of them are provided 
with accommodation in the campus.

(b) The total strength of nurses is 1426. 
Out of this number, 364 are provided hostel 
accommodation and another 142 have been 
provided with married residential accommo­
dation in AIIMS campus.

(c) and (d). A new Nurses Hostel for 
accommodating 110 Staff Nurses and 186 
student nurses is nearing completion and 
will be taken over in the near future. When 
this Hostel is ready for use, it would relieve 
the pressure on the existing hostel so far as 
the students nurses are concerned as they 
would mostly shift to it. Therefore, additional 
accommodation for about 100 staff nurses 
would become available in the existing hos­
tel. There is a proposal to construct some 
Type ‘A’ Type ‘B’ quarters for the general 
pool which will also benefit the nurses.
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Air-Conditioned Coaches

6355. SHRI RAM NARESH SINGH: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whetherthe Government propose to 
provide air-conditioned Chair Car Coaches 
on day time trains running between impor­
tant cities;

(b) if not, the reasons therefor; and

(c) whether there is any proposal to 
provide A/C Chair Car Coaches on 8183/
8184 Patna-Tata and8625/8626 Patna-Hatia 
Expresses?

.THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) in (c). A C Chari Car 
coaches are proposed to be provided on all 
daytime Mail/Express trains subject to availa­
bility of such coaches from Production Units.

Additional line on Santragachl- Khar­
agpur Section

6536. SHRI SATYAGOPAL MISR A: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any proposal for 
construction of additional railway lines from 
Santragachito Panskura, Panskurato Khar­
agpur and form Kharagpur to Midnapore on 
South Eastern Railway in view of heavy 
density of traffic on these routes;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). A survey has just 
been carried out for construction of addi-
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tional Railway lines from Santragachi to 
Kharagpur. Further decision would depend 
on results of survey and availability of re­
sources in the coming years. There is no 
proposal for construction of additional Rail­
way lines from Kharagpur to Midnapur.

Special Olympic Meet for Handi­
capped

6457. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

^a) whether a Special Olympic meet for 
handicapped was held in U.S.A. in July, 
1991;

(b) whether handicapped sportsmen 
from India participated in that event; and

(c) tf so, the details thereof with achieve­
ments made by them?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARIMAMATA BAN- 
ERJEE): (a) Yes. Sir.

(b) Yes, Sir.

(c) Nineteen member team in the Swim­
ming, Athletics and Basketball events par­
ticipated at Government Cost of Rs. 10.50 
lakhs. The Indian Special Olympic Team 
won 20 Gold, 10 Silver and 2 Bronze Medals.

Herbal Cure of Cerebral Malaria

6358. SHRI RABI RAY:
SHRI BOLLABULLIRAMAIAH: 
SHRI GURUDAS KAMAT:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:
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(a) whether China has developed a 
herbal drug for curing carebral Malaria;

(b) if so, the details thereof;

(c) whether Government propose to 
import this drug forthe treatment of Malaria 
patients in our country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). Yes, A herb 
Artemisia annua had been used for many 
centuries in Chinese traditional medicine as 
a treatment for fever and malaria. In 1971, 
Chinese scientists isolated form the leafy 
portions of the plant the substance respon­
sible for its reputed medical action. This 
compound is called Ginghaosu The com­
pound has been used successfully in sev­
eral thousand malaria patients in China in­
cluding those with both chioroquin sensitive 
and chioroquin resistant strains of 
P.falciparum. It acts rapidly in restoring to 
consciousness to comatoso patients with 
cerebral malaria.

(c) and (d). Although this drug is com­
mercialized in China it has not yet passed 
safety evaluation tests and regulatory toxic­
ity clearance from Drugs Controller of India.

[Translation]

Percentage of Acid in 'Gutka'

6359. SHRI GAYA PRASAD KORI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe Government are aware 
that higher percentage of acid is found in 
'Gutka';

(b) whetherthe 90 percent of the people 
consuming the 'gutka' are likely to become 
the victims of fatal diseases like mouth can­
cer, T.B. and Jaundice etc.; and

(c) if so, the remedial measures pro­
posed to be taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). Gutka is a to­
bacco based product. Available brands of 
Gutaka carry the Statutory declaration 
"Chewing of tobacco is injurious to Heath”.

[English]

Photo Dynamic Therapy for the Treat­
ment of Cancer

6360. SHRI BHAGEY GOBARDHAN: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Photo Dynamic Tharaphy is 
used for the treatment of cancer in some 
developed countries of the world;

(b) if so, whether it is being used in Indie 
also;

(c) if so, the details thereof; and

(d) if not. whetherthe Government pro­
pose to extend this therapy in India also?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (d). Photodynamic 
therapy is an experimental modality fortreat- 
ment of cancer. This is not being used in 
India.



[Translation] miNISTmV OF HEALTH AND FAMILY
W tU -A H t (SHRIMATI D.K. THARADEVI 

Import of Homoeopathic Medicines SIDDHARTHA): (a) Yes, Sir.
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6361.SHRISANTOSH KUMAR GANG- 
WAR: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the criteria fixed for the import of 
Homoeopathic medicines in India;

(b) whether any procedure for determin­
ing its sale price has been announced; and

(c) if not. the action being taken to make 
these medicines available to the consumers 
at reasonable price?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The import of Homoeo­
pathic Medicine is governed by the Export 
and Import Policy, 1992-97, under which 
'Homoeopathic Medicines and Drugs’ can 
be imported freely.

(b) and (c). Homoeopathic Medicines 
are not covered under Drugs Price control 
Order, 1987.

Guru Goblnd Singh Hospital, Delhi

6362. SHRI MADAN LAL KHURANA: . 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe foundation stone of Guru 
Goblnd SinghHospital has been laid in Delhi;

(b) If so, the progress of construction of 
the hospital; and

(c) the steps taken or proposed to be 
taken by the Government to expedite the 
construction woric?

THE MINISTER OF STATE IN THE

(b) and (c). The boundary wall of the 
hospital has already been constructed, in 
order to expedite the construction work, Delhi 
Administration propose to take simultane­
ous action for approval of various concerned 
agencies as far as possible.

[English]

Monosodhim Glutomate in Food

6363. DR. R. MALLU: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

a) whether Government are aware of 
work done in South Australia and several 
other countries which clearly show that 
monosodium glutomate (MSG) in foods 
causes higher activity in children;

(b) whether many countries have banned 
the use of MSG;

(c) if so. the details thereof indicating the 
reasons for such ban;

(d) whether certain companies have 
been adding MSG to noodles and now they 
are also adding MSG to soups, both of which 
are popular dishes with children; and

(e) if so. the steps taken by the Govern­
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) As per some published 
reports based on studies, carried out in 
Australia. USA, UK and Denmark, on effect 
of consumption of MSG through food as well 
as through intra-venous administration, (here 
Is no Indication that MSG In food causes
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higher or hyper activity in children except to 
promote increase in appetite.

(b) and (c). According to information 
available, USA, EEC countries and many 
developed countries of Far East permit use 
of MSG in food.

(d) and (e). Monosodium Glutamate is 
permitted to be used in food upto an extent 
of 1 percent with label declaration. Its use in 
any food for use by the infants below twelve 
months is not permitted.

As per information available, M/s. Nestil 
India Ltd., is adding MSG in soups within the 
prescribed limitunder label declaration but 
they are not adding MSG to noodles. No 
specific information about other companies 
using MSG in noodles and soups is available 
with this Ministry.

Cases of Forcible Tubectomy in 
Dehradun

6364. SHRI GURUDAS KAMAT: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of cases of forcible tu­
bectomy on women reported in Dehradun in 
1991-92;

(b) the reasons therefor; and

(c) the action taken against the arring 
officials?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). The information is 
being collected and will be placed on the 
Table of the House.

Service Status of Commission Bearers

6365. SHRI ANBARASU ERA: Will the

Minister of RAILWAYS be pleased to state:

(a) whetherthe Government have taken 
a decision to treat Commission Bearers of 
catering department as salaried bearers and 
to pay them benefits like annual increment, 
bonus and LTC etc. in view of judgement of 
Supreme Court in this regard;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The Commission 
Bearers are not regular railway employees, 
hence they are not eligible for benefits such 
as annual increment, bonus etc. Some 
commission bearers are, however, being 
paid salary as per interim orders given by the 
Supreme Court.

[Translation]

Integrated Child Development Scheme

6366. SHRI SIMON MARANDI: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whetherthe beneficiaries under In­
tegrated Chfld Development Scheme in Delhi, 
Uttar Pradesh, Bihar and Orissa are not 
getting proper nutrition regularly for a long 
time;

(b) if so, the reasons therefor,

(c) the assistance provided to various 
States for nutrition component of the inte­
grated Child Development Scheme during 
each of the last three years;

(d) whether the beneficiaries are not 
getting full benefits under this scheme and 
as a result of which the redtappism is on full



swing among the officers of this department; 
and

(e) if so, the steps taken to remove 
these departmental Irregularities?
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caused due to pendint court case and some 
administrative bottlenecks. The State Gov­
ernment was advised to take immediate 
corrective measures.
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THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTOF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARIMAMATA BAN- 
ERJEE): (a) and (b). There are no com­
plaints at present from any State and Union 
Territory regarding any general failure to 
provide nutrition under Integrated Child 
Development Services (ICDS) Scheme. 
There were some complaints in September 
1991 regarding irregular supply of proper 
nutrition in Anganwadis in Delhi and Uttar 
Pradesh. In Delhi, some supply contracts 
were cancelled and immediate corrective 
actions were taken to restore proper supply 
of nutrition to anganwadis.

The Government of India got a high 
level enquiry conducted into the matter. The 
Delhi Administration is also conducting vig­
ilance enquiry with a view to fix responsibil­
ity.

In Uttar Pradesh the interruption was

As on 31 December 1991, nutrition inter­
ruptions were reported in 256 projects in­
cluding 4 in Delhi, 62 in Uttar Pradesh. 14 in 
Bihar and 10 in Orissa.

(c) The funding of the nutrition compo­
nent in ICDS is the responsibility of the State 
Government and Union Territory Admini­
stration. The Government of India, however, 
gives assistance through the Wheat Based 
Nutrition Scheme besides some assistance 
from international and bilateral agencies. 
The year-wise details regarding provision of 
nutrition to beneficiaries in States and UTS 
are given at the attached statement.

(d) The beneficiaries are generally re­
ceiving all benefits underthe ICDS Scheme. 
These benefits consist of package of serv­
ices comprising of supplementary nutrition, 
immunisation, health-check-up, referral serv­
ices, nutrition and health education and pre­
school education. Under Special Nutrition 
Programme, the Government of India has 
revised the unit cost with effect from 21 
February 1991 as below:-

Oid rates Revised rates

(i) Children (6 months to 
72 months)

(ii) Severely malnourished 
children (6 months to 
72 months)

(iii) Pregnant women and 
Nursing mothers

65 paise per 
child/per day

115paise per 
child/per day

95 paise per 
beneficiary per 
day.

95 paise per 
child/per day

135 paise per 
child/per day

115 paise per 
beneficiary 
per day.

The Government of India is monitoring Management Information Systemon monthly
this programme through a computerised and quarterly basis. Regular consultations
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are held with the State Governments and 
Union Territory Administrations who are 
responsible for implementation of these 
project.

(e) The complaints regarding the imple­
mentation of ICDS Programme are promptly 
taken up with the State Governments for 
immediate corrective action. Further, in order 
to improve the quality of sen/ices, the Gov­

ernment of India has taken up with the vari­
ous concerned Ministries/Departments of 
the Government, the issue of effective con­
vergence of services of various programmes 
meant for women and children around an- 
ganwadi at the village level. As a result 
appropriate instructions were issued to vari­
ous Ministers and Departments of the Gov­
ernment. The Government is pursuing the 
matter with various State Governments.

STATEMENT

S. No. Name of StateAJT Total beneficiaries 
(in lakhs)

1. Andhra Pradesh 12.73

2. Assam 3.49

3. Arunachal Pradesh -

4. Bihar 9.18

5. Goa 0.02

6. Gujarat 10.52

7. Haryana 0.77

8. Himachal Pradesh 0.33

9. Jammu & Kashmir -

10. Karnataka 10.67

11. Kerala 6.82

12. Madhay Pradesh 13.87

13. Maharashtra 16.35

14. Manipur -

15. Meghalaya 0.03

16. Mizoram -
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S. No. Nairn ofStateAJT Total beneficiaries 
(to lakhs)

17. Nagaland -

18. Orissa 17.00

19. Punjab -

20. Rajasthan 7.92

21. Sikkim -

22 Tamil Nadu 1.79

23. Trioura -

24. Uttar Pradesh 15.62

25. West Bengal 13.07

26. R.K Mission 0.10

27. Andaman & Nicobar Islands 0.18

28. Chandigarh s

29. Dadra & Nagar Haveli 0.04

30. Delhi -

31. Daman & Diu 0.03

32. Lakshadweep -

33. Pondicherry 0.44

Total 140.97

[English] ■

Emphasis on Rural Education

Will the Mtnisterof HUMAN RESOURCE 
DEVELOPMENT be pteraod to state.

6387. SHRI DWARKA NATH DAS: 
SHRI GOPI NATH GAJAPA- 

THI:

(a) whetherthe Gcpv**» nent are aware 
of the disparities batwfc/v. rural and ur­
ban education in the cturt?/.
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(b) if so, whether the Government pio- 
pose to lay special emphasis on rural educa­
tion with a view to vocationalise it and make 
it job oriented;

(c) it so, the steps taken by the Govern­
ment in this regard; and

(d) It not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The National Policy on 
Education, 1986 (NPE) and the programmes 
taken up in pursuance of NPE lay strong 
emphasis on equalisation of educational 
opportunities, universalisatton of elemen­
tary education, adult literacy and vocation- 
alisation of education. Beneficiaries of pro­
grammes such as Operation Blackboard, 
Non-formal Education, Rural Functional Lit­
eracy Programme, Special Literacy Cam­
paigns, Vocationalisation of Education, 
Community Polytechnic and Training Rural 
Youth for Self Employment are predomi­
nantly rural.

(d) Does not arise.

[Translation]

Zudpi Jungle In Maharashtra

6368. SHRIMATI SUMITRA 
MAHJAN 

SHRI RAMCHANDRA GHAN- 
GARE*

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether any decision hasbeen taken 
regarding clearance of the Zudpi jungle in 
Maharashtra which is under the control of 
Reveneu Department from the ambit of the 
Forest (Conservation) Act, 1980, and

(b) if so, the details hereof;

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS: (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). It has 
been decided that the land shown as 'Zudpi 
Jungle’ in Revenue records of Maharshtra 
will continue to be treate as forest land under 
Forest (Conservation) Act, 1980. The State 
Government wlti transfer such land to ‘Land 
Bank* & utilize the same for compensatory 
efforestation for the proposals for diversion 
of forest land emanating from the 5 districts 
of erstwhile Vidarbha area namely Chan­
drapur, Gadchiroli, Nagpur, Wardha and 
Bhandara.

[English]

Kendrlya Vldyalaya in Andhra 
Pradesh

6369. SHRI A. VENKATA REDDY: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether the Government have re­
ceived proposals from Kendnya Vidyalaya 
Sangathan for opening of Kendriya 
Vidyalayas in Andhra Pradesh during 
1991-92;

(b) if so, the details thereof alongwith 
the proposed locations of the said schools;

(c) whether the proposals satisfy all the 
prerequisites for opening of such Vidyalayas;

(d) if so, the number of proposals ap­
proved alongwith the locations thereof and

(e) the reasons for delay in this regard?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The Kendriya Vidyalaya 
Sangathan l^srecteved proposals for open-
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ing Kendriya VkJayatayas a! the following 
places:

(1) ONGC, fwjamundry

(2) Railway Board, Gooty

(3) A.G.C. Centre, Tirmulgherry (Se­
cunderabad)

(4) S.K. University, Anantpur.

The first two proposals satisfy the 
prereguisites for opening of Kendriya 
Vidyalayas.

(d) and (e). Kendriya Vidyaiaya at 
ONGC, Rajamundry has already been sanc­
tioned during 1991-92. The proposal for 
Kendriya Vidyaiaya, Gooty cannot be con­
sidered untilfurtherexpansion of the scheme 
is approved for Eighth Plan period

[Translation)

Assistance to Cultural Organisation

6370. SHRI MOHAMMAD ALI 
ASHRAF FATMI:

SHRI KASHIRAM RANA:
SHRI RAJENDRA KUMAR 

SHARMA:

Will the Minister of HUMAN RE SOURCE 
DEVELOPMENT be pleased to state'

(a) whetherthe Government have made 
provision of funds for providing financial 
assistance to the cultural organisations dur­
ing the current financial year, and

(b) If so, the details thereof, Statewise?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) No Statewise specific allocation of
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funds to cultural organisations is provided. 
However, the Department of Culture gives 
financial assistance to various cultural or­
ganisations under several schemes oper­
ated by it.

Import of foodgrains

6371. SHRI UPENDRA NATH VERMA: 
Will the Minister of FOOD be pleased to 
state:

(a) the quantity of pulses proposed to be 
imported during 1992-93 and 1993-94 and 
the expenditure likely to be incurred thereon 
in terms of rupees;

(b) whether besides price, any commis­
sion is also paid on the items imported; and

(c) if so, the amount of commission to be 
paid on the import of pulses?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Import of pulses is freely al­
lowed under OGL. It is, therefore, not pos­
sible to indicate the quantity of pulses likely 
to be imported during 1992-93 and 1993-94 
and the expenditure likely to be Incurred 
thereon.

(b) and (c). Do not arise.

[EngBsh]

Conference of Women and Child 
Development

6372. SHRiSHRAVAN KUMAR PATEL 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state*

(a) whetheraconfemnce of Central and 
State Officers Incharge of Women and Child 
Development was held on October 27-23. 
1991, in New Delhi;
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(b) if so. the m ain  issues discussed 
therein; and

(c) the decisions taken at tt«<# confer­
ence and the action taken/being taken 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARIMAMATABAN- 
ERJEE): (a) Yes. Sir. A meeting of State 
Secretaries and Directors incharge of Women 
and Child Development was held in New 
Delhion220ctober. 1991. Representatives 
from the Central Ministries/Departments and 
other organisations concerned also partici­
pated in the meeting.

(b) and (c). The points/issues discussed 
at the meeting are given in the statement 
attached. The major recommendations in­
cluded steps for implementing and monitor­
ing the programmes of the Department of 
Women and Child Development more effec­
tively and for developing a data base on 
women and children for a regular feedback 
on the relevant programmes and issues. 
The implementing agencies were requested 
to streamline the working of various pro­
grammes funded by the Department of 
Women and Child Development and to 
maintain a liaison with the local voluntary 
organisations to ensuse their optimal partici­
pation in the schemes of the Department 
Some new initiatives like the scheme of 
'Adolescent Gilts’ were discussed. Jhe 
Scheme of ‘Adolescent Girls' has been taken 
up for implementation in selected blocks 
during the last quarter'of 1991-92.

STATEMENT

Points/Issues cKscussedat jhe meeting of 
the Statu Secretaries and Directors

Incharge of Women and Child Develop­
ment, held In New DoM on 22nd October, 

1991

Women's Development

1. SAARC Decade of the Girl Child

2. Scheme of Strengthening of pro­
tective homes/Nari Niketans nun 
under Immoral Traffic Prevention 
Act (iTPA)

3. Women Development Corporations 
(WDC)

4. Reconstitution and Restructuring 
of the State Social Welfare Advi­
sory Boards.

5. Short stay homes

6 ., Scheme ol Assistance for Construc­
tion/Expansion of Hostel Building 
for Working Women with a day 
care centre.

7. Monitoring and Supervision of the 
Central *and Centrally Sponsored 
Programmes of Women's develop­
ment.

8. Developing an information system 
with a focus on the data on dowry 
deaths & other atrocities against 
women.

Nutrition and Child Development

9. Integrated Child Development 
Services.

A. Administrative Issues.
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B. Nutrition.

C. Health.

0. Early Childhood Education 
Services.

E. Convergence of other women 
and child specific programmes at 
Anganwadi level.

F. Community Participation.

G. Training of ICOS Functionar­
ies.
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containers/Gunny bags (CARE/ 
WFP).

E. Utilization of CARE/WFPfood 
commodities.

F. Audit Reports.

G. Feeding Interruptions

12. CRECHES/DAY Care Centres

13. Child Welfare

A. State Children’s Board.

H. Adolescent Girls

I. Important pending issues.

10. Wheat-Based Nutrition Pro- 
gramme

A. Non-submission of Monthly 
and Quarterly Progress reports.

B. Implementation of programme 
in central ICDS projects.

C. Utilization of wheat and Funds 
underthe Scheme.

0. Adherence to the prescribed 
ceiling.

11. CARE/WFP Assisted Nutrition 
Programme

A. Food Management -  Logis­
tics.

B. Food Preparation and Distri­
bution.

C. Non-issue of utilization certifi­
cate.

B. National Awards for Child 
Welfare.

C. UNICEF Greeting CardsSale 
Campaign.

D. Financial Assistance to Vol­
untary Agencies under Government 
of India and UNICEF Plan of Op­
erations, 1991-95.

E. Early Childhood Education.

14. World Declaration on the Survival 
Protection and Development of 
Children and Plan of Action.

Decentralisation of F.CJ.

6374. SHRI K.V. THANGKABALU: Will 
the Minister of FOOD be pleased to state:

(a) whether the functions of the Food 
Corporation of India have been decentral­
ised;

(b) if so, the details thereof; and

(c) if not, the reasons therefor and the 
time by which it is likely to be decentralised?

D. Sales proceeds of Empty THE MINISTER OF STATE O F THE
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MINISTRY O F FOOD (SHRI TARUN 
GOGOI): (a) to (c). Adequate decentralisa­
tion exists in different functional areas of 
Food Corporation of India. In this regard, the 
main aspects are indicated beiow:-

(i) The procurement of foodgrains is 
largly made through State Govern­
ments and other agencies. Direct 
procurement by FCI is relatively 
much less.

(ii) The dibit ibution of foodgrainstothe 
Public Distribution System is also 
mostly made through the State 
Governments or their agencies.

(til) The storage capacity required for 
foodgrains is only partly owned by 
FCI. The balance requirements of 
FCI are met by other agencies such 
as Central Warehousing Corpora­
tion. State Warehousing Corpora­
tions, etc.

(iv) The organisational structure of FCI
is decentralised into zones, regions 
and districts. Adequate powers, 
commensurate with functional re­
quirements, have been delegated 
to the managerial personnel at 
successive levels.

Institute of Indology

6375. DR. RAMESH CHAND 
TOMAR:

SHRI RAJENDRA AG- 
NIHOTRI:

SHRI KASHIRAM RANA: 
SHRI ASHT BHUJA PRASAD 

SHUKLA:

Waitho Minicterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whetherthe Government propose to 
establish an international institute of Indol­

ogy to provide facilities for inter-discipHnary 
resources in Sanskrit and other Indian and 
foreign languages;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPEMNT (SHRI ARJUN 
SINGH): (a) No. Sir.

(b) Question does not arise.

(c) A proposal to establish an Interna­
tional Institute of Indology was examined by 
the Government some time ago, but it was 
accorded a very low priority. It was, there­
fore, decided that no such institution need be 
setup.

Admission In Kendriya Vidyalayas

6376. SHRI B. DEVARAJAN: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state the details of 
the rules prescribed and criteria adhered to 
for admission of students in the Kendriya 
Vidyalayas?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): 1. The Kendriya Vidyalayas cater 
primarily to the children of transferable 
employees of the Government of India and a 
change of station in the proceeding seven 
years is taken as a transfer.

2. The Kendriya Vidyalayas in the civil 
and Defence Sector adhere to the following 
priorities for admissions:

(i) Children of transferable Cen 
tral Government employees 
including Defence Personnel. 
C R PF/BS F/SPG/CISF/N SG, 
employees of All Indian Serv­
ices and Indian Foreign Sen/-
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ices, children and dependent 
grand-children of M.Ps., chil­
dren of Kendriya Vidyaiaya 
Sangathan employees and 
children of transferable Cen­
tral Government employees 
including Defence Personnel 
who die in harness.

(ii) Children of transferable em­
ployees of autonomous bod­
ies and Public Sector Under­
takings fully financed by Cen­
tral Govt.

(iii) Children of non-transferable 
Central Govt./Centra! Public 
Sector Undertaking employ­
ees.

(iv) Children of other floating popu­
lation which includes popula­
tion dedirous of joining the 
pattern of studies adopted in 
Kendriya Vidyaiayas.

In the Project Sector the priorities for 
admission are as follows:

(i) Children of the employees of 
the Institutions of Higher Learn­
ing/Public Sector Undertaking 
which is meeting ail the recur­
ring and non-recurring expen­
diture on the Vidyaiaya build­
ing and equipment and staff 
and children of the employees 
of the concerned Kendriya 
Vidyaiaya.

(ii) Children of transferable Cen­
tral Govt. employees including 
Defence/CRPF/BSF/BRTF/ 
SPG/CISF/NSG Personnel 
and employees of All India 
Services and the Indian For­
eign Service.

(iii) Children of transferable em­
ployees of other autonomous 
bodies and public sector Un­
dertakings fully financed by 
Central Government.

(iv) Children of Non-transferable 
Central Govt./Centrai Public 
Sector Undertakings employ­
ees including Defence/CRPF/ 
BSF‘Personnel.

(v) Children of other floating popu­
lation which includes civilian 
population desirous of joining 
the pattern of studies adopted 
in the Kendriya Vidyaiayas.

4. There is reservation upto 15% and 71 / 
2% of fresh admissions for SC and ST 
candidates respectively.

5. Authority to grant admission in Kendriya 
Vidyaiayas to children, irrespective of 
the category to which they belong, is 
exercised, in deserving cases by the 
Commissioner with the prior approval of 
the Chairman.

Mal-Changrabandha Railway Line (West 
Bengal)

6377. SHRI JITENDRA NATH DAS: 
Will the Minister of RAIL WAYS be pleased to 
state:

(a) the present position of Mai -Chan- 
grabandha metre-gauge line in Jalpaiguri 
district, West Bengal;

(b) whether funcs have been allotted 
during last three years tor the development/ 
maintenance of this line; and

(c) if so, the details regarding the utilisa­
tion of funds in this regard?

THE MINISTER OF STATE IN .THE
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MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) There Is no proposal at 
present lor restoration of the Metre Gauge 
line between Domohani and Changra- 
bandha.

(b) and (c). Do not arise.

Facilities to retired staff

6378. SHRI V. KRISHNA RAO: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the Government have re­
ceived any representations for providing 
medical facilities to retired railway employ* 
ees, passed for retired Group ‘O' staff and 
widows of deceased employees alongwith 
escort; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes. Sir.

(b) At present medical facilities are ex­
tended to retired railway employees under 
twoschems. The facilities have been liberal­
ised from time to time.

As regards pass facility to Group 'D' staff and 
widows of deceased Railway employees 
they are granted passes subject to eligibility. 
However, there is no proposal to allow an 
escort in the passes grantedto the widows of 
deceased Railway employees in view of 
wide repercussions.

[Translation]

New Railway Lines in U.P.

6379. DR. LAL BAHADUR RAWAL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Uttar Pradesh Govern-

merit has submitted any proposals to the 
Union Government for laying of new railway 
lines in the State;

(b) if so, the details thereof and the 
action taken thereon; and

(c) the details of railway lines being laid 
on the State?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Y*s, Sir.

(b) The proposal was for new line from 
Farrukhabad to Hardoi/Sandila, which couid 
not be considered because of its un remu­
nerative nature.

(c) (i) Guna-Etawah new line 
(partly in UP)

(ii) Mathura-Alwar new lien 
(partly in UP)

(iii) Rampur-New Haldwani
new line

(iv) Bagaha-Chhitauni (Resto­
ration) (Partly in UP).

[English)
Immunisation of Children

6380. SHRIM ATI M AHENDRA 
KUMAR!:

SHRIMATI RITA VERMA: 
SHRI ANAND RATNA 

MAURYA 
DR. LAXMINARAYAN PAN- 

DEYA:
SHRI C H ETA N  P.S. 

CHAUHAN:
Will the Minister of HEALTH AND 

FAMILY WELFARE be pleased to state:

(a) the targets fixed for Immunisation of 
children underthe Expanded programme on



Immunisation during 1991-92, State-wise, 
and

(b) the details of the achievements made 
during the above period,State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (b). The targets 
under Universal Immunisation Programme 
are to immunise 100 percent infants with 3 
does each of DIPHTHERIA-PERTUSIS -  
TETANUS (DPT) VACCINE AND ORAL PO­
LIO VACCINE (ORV), one dose of BCG and 
one dose of MEASLES vaccine The re-
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ported achievement as percentage of tar­
gets under the programme in the country, 
during 1991-92(upto Feb, 92) is as under:

DPT —  74.67

OPV —  75.59

BCG —  78.30

MEASLE —  69.55

The State/UT-wise targets and the 
reported achievements as percentage of the 
annual target for 1991-92 (upto Feb. 92) are 
given in the enclosed statement.
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Youth Hostels

6381. SHRI PRITHVIRAJ D. 
CHAVAN:

SHRI RADHIKA RANJAN 
PRAMANIK:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state.

(a) the total number of Youth 
Hostels in the country. State-wise; and

(b) the number of Youth Hostels pro­
posed to be constructed during the Eighth 
Five Year Plan alongwith tho proposed loca­
tions thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTOF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMATA 
BANERJEE): (a) The State-wise number of 
functional Youth Hostels In the country are 
asunder-

1. Andhra Pradesh - 1

2. Arunachal Pradesh - 1

3. Assam - 1

4. Bihar - 1

5. Goa - 1

6. Gujarat - I

7. Haryana - Z

a. Himachal Pradesh - 1

9. Jammu & Kashmir - 1

10. Karnataka t

11. Kerala - 3

12. Madhya Pradesh - 1

13. Maharashtra - 1

14. Manipur - 1

15. Moghaiaya - 2

16. Nagaland - 1

17 .Orissa - 1

18. Punjab - 2

19. Rajasthan - 2

20. Sikkim - 1

21. Tamil Nadu - 1

22. Uttar Pradesh - 2

23. West Bengal 

Union Territories

— 1

24. Andaman & Nicobar - 1

2* Pondicherry - 1

Total 34

(b) Government have already approved 
conslrurtion of 57 more Youth Hostels out of 
Which 33 ar under construction. Further It 
lias been decided that the Youth Hostel 
Scheme will be transferred to the State 
Section during Eighth Five Year Plan. The 
numbr of Youth Hostels to be constructed 
and location thereof w l  be decided by the 
State Governments.

Deaths In All India Institute ol Medical 
Sciences

6382. SHRI ARJUN CHARAN SETHI: 
t m  the Minister ol HEALTH AND FAMILY 
WELFARE be pleased to state:
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(a) the number of patients died in All MINISJRYOF HEALTH AND FAMILY WEL-
India Institute of Medical Sciences (AHMS) FARE (SHRIMATI D.K. THARADEVI
after admission to its Anaesthesiology lnten- SIDDHARTHA): (a) The information is given
sive Care Unit between December 1990 to in the Statement attached,
date, month-wise;

(b) whether the cause of such deaths (b) to (d). As a matter of routine, all 
has been investigated; deaths are not investigated. But the same

are reviewed by the concerned consultants.
(c) if so, the details thereof; and However, whenever there is any complaint

specific enquiry committees are constituted
(d) the details of steps taken to check to go into the cause of death. The AIIMS has 

such deaths in AIIMS? constituted a Medical Audit Committee to go
into the unnatural deaths at the AIIMS Hos- 

THE MINISTER OF STATE IN THE pital.

STATEMENT

Month & Year Tot a/ Cases Survived Died

December, 1990 22 17 5

January, 1991 16 11 5

February, 1991 15 12 3

March, 1991 23 20 3

April, 1991 37 33 4

May. 1991 30 25 5

June, 1991 20 13 7

July, 1991 19 12 7

August. 1991 30 24 6

September, 1991 37 26 11

October, 1991 26 17 9

November, 1991 16 9 7

December, 1991 25 21 4
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Months Year Total Cases Survived Died

February, 1992 23 20 3

January. 1992 26 21 5

Total 365 281

Literacy In Haryana

6383. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether a scheme "Lok Jumbhish" 
has been launched in Haryana to achieve 
total literacy target by 2000 A.D.;

(b) whether the Swedish International 
Development Agency are likely to provide 
Rs. 300 crores forthe said scheme;

(c) whether the Union Government 
propose to implement such scheme in other 
States also by providing financial assistance 
therefor; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). No. Sir.

(c) and (d). The Swedish International 
Development Authority (SIDA) had evinced 
interest in supporting an innovative educa­
tional project in Rajasthan entitled Lok 
Jumbish. The basic objective of the project is 
to achieve educationfor all through people’s

(77%) 84(23%)

mobilisation and their participation. The 
project is in the stage of negotiation with 
Swedish International Development Author­
ity (SIDA).

A similar project is under implementa­
tion in Bihar with UNICEF assistance. The 
National Literacy Mission is supporting total 
literacy campaigns in many states.

Stock of Supar

6384. SHRI P.G. NARAYANAN: Will 
the Minister of FOOD be pleased to state:

(a) the opening stock of sugar in the 
country as on Octobei 1,1991; and

(b) the estimated production, import- 
export and consumption during the current 
year?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The opening stock of sugar with 
sugar factories as on October 1,1991 was 
34.26 lakh tonnes (Provisional).

(b) The estimated production, import- 
export and consumption during the current
1991-92 season (October-Septemoer) is 
given below:-

Quantityln 
Lakh Tonnes 
( Estimates)

1. Sugar Production 120.00
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Quantity m 
Lakh Tonnes

_______________________________ (E >nmates)

2 Import

3 Export

4. International Consumption

-N IL - 

600 

114 00

Iron Scrap

6385 SHRI HARI KEWAL PRASAD 
Will the Minister of RAILWAYSbe pleasedto 
state

(b) The rate at which scrap is sold de­
pends upon the type of scarp, its condition, 
location etc Average rate obtained from 
disposal of ferrous scrap in 1991 -92 (till Feb 
’92) works out to Rs 6925/- per Tonne

(a) the quantity of Iron that goes waste 
each year in the Railways and sold as scrap,

(b) the ra'e at which it was sold last time,

(c) whether the Gover nment propose to 
reuse the scrap iron by melting it in the 
foundaries of railway department,

(d) if so, the details thereof, and

(e) if not, the reasons therefor’

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) (a) The quantity of ferrous scrap 
disposed of by the Railways vanes from year 
to year Disposal during 1989-90,1990-91 
& 1991-92 (till Feb ’92) is as under

(in Metric Tonnes)

Year Ferrous Scrap disposed
of (approx. quantity)

1989-90 429986
1990-91 486677
1991-92 494429
(till Feb’92)

(C) to (e) Railways have always been 
reusing such items and quantities of iron 
scrap as are required for use in the Railway 
Foundries and only the balance surap is 
disposed of

[Translation]

Special Trains for Ringas

6386 SHRI GIRIDHARI LAL BHAR- 
GAVA Will the Minister of RAILWAYS be 
pleased to state

(a) whetherthe Government propose to 
provide special trains for Ringas Station 
(W R ) from var'ous metropolitan cities in 
viow of heavy rush of passengers to annual 
fair in the month of Phalguna; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) (a) and (b). D^/jg Shyamjl 
Khatu fair at Ringas dunng 13th to 18th 
March, 1992 the loads of were aug­
mented and one specialty fc^Ringasto 
Delhi was run to clear extra of traffic.
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[English]

Health Cara of Schuol -  Going Children

6387. SHRI GANGADHARA 
SANIPALLI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) whetherthe inadequate allocations 
have affected the basic health care facilities 
in Delhi;

(b) | $o, whether the health care facili­
ties tor fkphool going children are most af- 
feototfand

(c) if so, the remedial measures pro­
posed to be taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D.K. THARADEVI 
SIDDHARTHA): (a) to (c). No, Sir. The basic 
health care facilities in Delhi is organised 
and managed by multiple agencies like 
Central Government, Autonomous Institu­
tions, Delhi Administration, MCD, NDMC, 
Non-Government Organisations, Voluntary 
agencies and Private Organisation individu­
als etc. The facilities consisting of dispensa­
ries, Smaller peripheral hospitals, bigger 
hospitals under the Government, Autono­
mous Institutions and local bodies are run­
ning the patient care services as usual. The 
basic medical and health care facilities have 
not been affected for the people including 
the school going children.

[Translation]

AIDS Patients

6388. SHRI BHAWANI LAL VERMA: 
SHRI P.C.THOMAS:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of persons suffering 
from AIDS in the country State-wise;

(b) the number of foreigners out of them;
and

(c) the number of persons died in the 
country so far due to this fatal disease, 
during the last three years, year-wise and 
State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D. K. THARADEVI 
SIDDHARTHA): (a) As on 1 st Feb 1992,115 
persons have been reported to be suffering 
from full blown AIDS in the country. 
State-wise break up of these 115 AIDS 
cases is given in statement enclosed.

(b) 13 AIDS infected persons were 
Foreigners and all of them have been de­
ported.

(c) 76 AIDS infected persons have died 
In the country during the last three years, 
year-wise and State-wise break-up is given 
in the statement referred to in the reply to 
part (a) of the questions.
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Introduction of Halt Stations during the last two years zone - wise; and

6389. SHRI HAM JAHAL CH- 
OUDHARY: Will the Minister of RAILWAYS 
be pleased to state:

(a) the number of proposals received for 
introduction of halt stations in the country

(b) trie details of the proposals approved 
and the number of proposals rejected?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):
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[English] SHRI R. SURENDER REDDY:
SHRIMATI VASUNDHARA 

Opon Schools RAJE:
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6390. KUMARi PUSHPA DEVI SINGH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of open schools set up in 
the country so far, State-wise;

(b) whether these schools are aided by 
the Union Government;

(c) if so, the details thereof; and

(d) the steps taken to set up more such 
schools?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) As per the latest information 
available with tho Government, four Open 
Schools have been set up in the country so 
far; the National Open School, Delhi and 
three State Open Schools, one each in 
Andhra Pradesh, Punjab and Madhya 
Pradesh.

(b) and (c). Only the National Open 
School is provided with Grant-in-Aid by the 
Union Government to meet its expenditure 
partly. During 1991-92, there was a provi­
sion of Rs. 100.00 lakhs under Plan and Rs. 
46.00 lakhs under Non-Plan.

(d) There is no Scheme with the Central 
Government 10 set up Open Schools in the 
State and Union Territories. The State Gov­
ernments and Union Territory Administra­
tions are free to set up Open Schools as per 
their need.

Family Planning Programme
6391. PROF. UMMAREDDY VE-

NKATESWARLU.
SHRI V. DHANANJAYA 

KUMAR:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the targets and achievements of the 
Family Planning Programmes during
1991-92, State-wise; and

(b) the steps taken to achieve greater 
success in these programmes during
1992-93?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) State-wise and 
method-wise Family Planning targets and 
achievements so far reported during 1991-92 
are given in the statement attached.

(b) To impart a new dynamism to the 
Family Welfare Programme, an Action Plan 
has been evolved by the Ministry of Health 
and Family Welfare. This has been endorsed 
by the States and Union Territories Admini­
stration in January, 1992. The Action Plan is 
being operationalised by the States/Union 
Territories. The Action Plan highlights the 
need for evolving a national consenss in 
support of the Family Welfare Programme 
and to obtain the witling participation of all 
sections of the society. Its key features in­
clude, improving the quality and outreach of 
family welfare services, differential strategy 
for special focus on 90 poor performing 
districts (Birth rate of 39 per thousand popu­
lation and above as per the 1981 Census), 
developing a mechanism to make available 
fundsto States/Union Territories on the basis 
of reduction of actual birth rate, increasing 
the coverage of younger age couples through 
vigorour promotion of spacing methods, In­
troducing new contraceptives and improving 
the quality of contraceptives, strengthening 
family welfare schemes in urban areas es­
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pecially in slum pockets, revitalising u aming 
activities of medical/para-medical person­
nel with emphasis on motivational and coun­
selling aspects, sustaining the good work 
done under the Universal Immunisation 
Programme and strengthening of other in- 
troventions for Material and Child Health 
Care, reorientation of information, education 
and communication efforts to focus on the 
quality of life issues and interpersonal com­
munication, involving voluntary and

non-governmental organisations in a big 
way to promote active community participa­
tion in the programme, gearing up of the 
implementation machinery in the States/ 
Union Territories and evolving high level 
inter-sectoral coordination mechanisms at 
the national, state and district levels. The 
Action Plan will continue to be guiding factor 
for Family Welfare Programme during
1992-93.
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Assistance from International Agencies (b) if so, the details of amount provided,
for Maternal and Child Health Pro- programme-wise

grammes
THE MINISTER OF STATE IN THE

6392 SHRIRAJVEER SINGH Willthe MINISTRY OF HEALTH ANO FAMILY
Minister of HELATH AND FAMILY WEL- WELFARE (SHRIMATl D K THARADEVI
FARE be pleased to state SIDDHARTHA) (a) Yes, Sir

(a) whether any assistance has been (b) A statement shoeing the details of
provided by International Agencies for im- the external assistance received for MCH
provement and expansion of Maternal and Programme during 1991-92 is enclosed

STATEMENT

(Rs in lakhs)
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[Translation) Child Health Programmes during 1991, and

S No Name of the Agency Assistance received

1 United Nations International Childrens’ 
Emergency Fund (UNICEF)

(a) Universal Immunisation Programme 2753 00

(b) Oral Rehydration Therapy (ORT) Programme 10 00

2

t

United States tor International Development 
(USAID) for ORT Programme 3120 00

3 World Health Oigamsation (WHO) for 
ORT programme 21 61

Total 5904 61

[English]

Maternity Hospitals

6393 PROF. K.V. THOMAS Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state the number of 
maternity hospitals at present In the country, 
State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D K. THARADEVI 
SIDDHARTHA) As per information avail­
able with Central Bureau of Health Intelli­
gence (CBHI), Directorate General of Health 
Services, a statement showing trie number 
of maternity hospitals in the country, State- 
wise, as on 1.1 1987 is end »>* ■*
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STATEMENT

S. No. State/U.T. No. of Maternity Hospitals

1 2 3

1. Andhra Pradesh 61

2. Arunachal Pradesh 0

3. Assam 0

4. Bihar 2

5. Goa 6

6. Gujarat 335

7. Haryana 3

8. Himachal Pradesh 1

9. Jammu & Kashmir

10. Karnataka 32

11. Kerala 21

12. Madhya Pradesh 4

13. Manipur 0

14. Meghalaya 0

15. Maharashtra 536

16. Mizoram 0

17. Nagaland 0

18. Orissa 2

19. Punjab 6 .

29. Rajasthan 5

21. Sikkim 0
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S. No. Stata/U T No of Maternity Hospitals

1 2 3

22. Tamil Nadu 7

23. Tripura 0

24. Uttar Pradesh 17

25. West Bengal 38

26. Andaman & Nicobar Islands 0

27. Chandigarh 0

28. Dadra & Nagar Haveli 0

29. Daman & Dlu 0

30. Delhi 5

31. Lakshadweep 0

32. Pondicherry 1

IT
Total 1082

Women's Football Federation o! India

6394. SHRI TEJ NARAYAN SINGH: 
SHRI RAMASHRAY PRASAD 

SINGH:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whetherthe Government have with­
drawn its recognition to the Women’s Foot­
ball Federation of India; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) Yes, Sir.

(b) The World Football Body (FIFA) had 
directed that the structure of Women's Foot­
ball should directly integrate with the Na­
tional Football Association Le. All India 
Football Federation, so thatthe control of aU 
the football activity is exercised by the Na­
tional Federation. The recognition was with­
drawn because the Women’s Footbal Fed­
eration of India had failed to do that.
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[Translation]

Warehouses of Central Warehousing 
Corporation

6395. DR. P.R. GANQAR: Will the 
Minister of FOOD be pleased to state:

(a) the number of Warehouses of the 
Central Warehousing Corporation housed in 
its own buildings and the locations thereof;

(b) the number of the warehouses 
housed in the rented buildings and the loca­
tions thereof;

(c)the amount of rent being paid every 
year by the Corporation;

(d) whether the Corporation Is making 
the optimum utilisation of its capacity; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The information is 
furnished in the statement enclosed.

(c) The rent paid by the Corporation 
during the last three years was as follows:-

1988-89 Rs.5.68 crores

1989-90 Rs.6.91 crores

1990-91 Rs. 8.46 crores

(d) and (e). The average utilisation of 
warehousing capacity during the above 
period of 3 years varied between 77% of
79%.
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[English]

Central University, Assam

6396. SHRI KABINDRA PUR- 
KAYASTHA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether classes in the Central Uni­
versity Assam were to begin from the current 
academic session;

(b) whether the beginning of the aca­
demic session has been delayed;

(c) if so, the reasons therefor;

(d) whether the Government propose to 
start the classes in some other suitable build­
ing pending construction of the Central Uni­
versity;

(e) if so, the details thereof; and

(f) the findings of the Committee that 
visited the proposed site for the Central 
University?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir.

(b) to (e). Do not arise.

(f) the Site Selection Committee consti­
tuted by the Department of Education has 
recommended a site near the Regional 
Engineering College, Silchar.

Extension of Guntur-Donakonda 
Railway Line

6397. SHRI DATTATRAYA BANDARU: • 
Wijlthe Ministerof RAILWAYS be pleasedto 
state;

(a) whether there Is any proposal to

1914 (SAKA) Written Answers 274

extend the Guntur-Donakonda railway line 
upto Dronachellam; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a)and (b).
Guntur-Donakonda-Dronachellam is al­
ready an existing MG line,which is now being 
converted to B.G.

Levy Sugar

6398. SHRIMATI DIPIKA H. 
TOPIWALA:

SHRI DILEEPBHAI SANG- 
HANI:

SHRI RAMESHWAR PATI- 
DAR:

Will the Minister of FOOD be pleased to 
state:

(a) whether Union Government propose 
to fix the levy sugar quota on the basis of 
population of the Census of 1991;

(b) if not, the reasons therefor;

(c) whetherthe State Governments have 
sought increase in the quota of levy sugar;

(d) If so, whetherthe Union Government 
have increased the quota; and

(e) if so, the details thereof, state-wise?

TH£ MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) No, Sir.

(b) In view of the limited availability of 
levy sugar, it has not been found possible to 
update the levy sugar quota based on 1991 
census.

(c) Yes, Sir.
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(d) and (e). Government have allowed 
an ad-hoc increase of 5% in the monthly 
levy sugar allocatinos of all States/Union 
Territories trom August, 1991. This will con­
tinue, for the present, till September, 1992.

Pollution by Hindustan Alloys 
Manufacturing Company Limited, 

Siivasa

6399. SHRI RAM KAPSE: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether the unit of Hindustan Alloys 
Manufacturing Company Limited, Siivasa 
was ordered to be shut off on February 
27,1991 and the same was again allowed to 
be restarted on May 1,1991; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Clo­
sure orders were issued to Hindustan Alloys 
Manufacturing Company on February 27, 
1991 by the District Administration. The order 
to restart the factory was given by the Delhi 
High court on May 1,1991 on the basis of 
undertaking given by the Company to the 
effect that it shall instal the necessary pollu­
tion control measures within six months.

Admission of Students in Minority 
Educational Institutions

6400. SHRI KESRI LAL: Will the Minis- 
terof HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) whether the Government are aware 
of the Supreme Court verdict regarding 
admission of students in some schools/col­

leges/universities in vi^w of the minority status 
of these colleges/schools;

(b) if so, the reaction of Government 
thereto, and

(c) the steps tehyn by the Government 
to ensure admission to all students in these 
institutions?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) and (c). The Judgement is being 
examined.

[Translation]

Wagons for Maharashtra

6401. SHRI YASHWANTRAO PATIL: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) the number of wagons demanded 
and provided in various ones/divisions cov­
ering Maharashtra for loading of onion dur­
ing the last three years;

(b) whether the Government propose to 
increase the number of wagons in the coun­
try for the loading of agnculturai produce; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN)- (a)During the last 3 years, 
18,820 wagons were demanded in Mahar­
ashtra State tor loading of onion. 12,651 
wagons were loaded and indents for 6,094 
wagons were conceited.

(b) and (c). Yes, Sir. Every year addi­
tional wagons are being procured. In the 
year 1992-93, nearly 27.500 wagons are
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proposed to be procured though the net 
addition to fleet would be less because of 
concurrent condemnation of overaged stock.

National Ayurveda Institute, Jaipur

6402. SHRI DAU DAYAL JOSHI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the amount provided by the Union 
Government for operation anddevelopment 
of the National Ayurveda Institute in Jaipur 
during each of the last three years;

(b) whether the above institute was to 
be developed on the lines of the All India 
Medical Institute of Delhi;

(c) if so, whether the targets have been

Year Plan

1989-90 71.00

1990-91 115.00

1991-92 125.00

1914 (SAKA) Written Answers 278

achieved.

(d) if not, the reasons therefor;

(e) the head-wise and year-wise extent 
of the amount sanctioned during the last 
three forthe construction of buildings of the 
Ayurveda Institute, Jaipur; and

(f) whether the said amount has been
utilised?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) The Union Government 
had provided the following amounts as grant- 
in-aid to the National Institute of Ayurved, 
Jaipur during last three years:-

(Rs. in lakhs)

Non-Plan Total

110.00 181.00

159.00 274.00

151.00 276.00

(b)to (d). The National Institute of Ayur­
ved, Jaipur was established, inter-alia, with 
the objective of promoting the growth and 
development of Ayurveda, besides produc­
ing graduates and post-graduates in all 
branches of Ayurveda, No parallel can be 
drawn between the NIA, Jaipur and the A. I. 
I. M. S. New Delhi

(e) The NIA gets grants under sub-head 
C. 3(1) (2) for Plan capital expenditure. The 
amounts releasedto NIA underthis head for 
last 3 years are as under

Year Amount (Rupees)

1989-90 33,07,400.00
1990-91 95,08,000.00
1991-92 75,00,000.00

(f) The aforesaid has been given to the 
State P. W. D as advances against capital 
works.

Working of Indian Medical Council
6403. SHRI DAU DAYAL JOSHI: Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;
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(a) whetherterm of the Central Council 
of Indian Medicine have expired;

(b) if so, when wiil it be reconstituted;

(c) the main recommendations made by 
the Council in last one year, and

(d) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) In terms of Section 7(1) 
of the Indian Medicine Central Council Act,
1970, the President, the Vice-President or 2
the members of the Central Council held 
off ice for a term of 5 years from the date of his 
election or nomination, as the case may by 
be, or until his successors are duly elected or 
nominated, whichever is longer. The Central 
Council was last re-consituted vide Govt of 
India notification in the Gazette of India extra 
ordinary part II Section 3 Sub-section (ii) 
dated 7.5.84

(b) The elections to the Central Council 
are in the process and the Central Council 
shall be reconstituted after the elections are
over. 3

(c) Main recommendation of the Central 
Council of Indian Medicine meeting held on 
21st and 22nd February 1991 are given in 
the statement attached.

4.
(d) Some of these recommendations 

have been received by the Government which 
are being considered.

STATEMENT

The main recommendations of the Central 
Council of Indian Medicine during the year

1990-91 are as under:-

that the promotion of teachers 
appointed in Ayurvedic col­
leges before 1.7.1989 will not 
be effected by the Regulations, 
lyay and the Post-graduate 
qualification will not be essen­
tial for those teachers in case 
of promotions.

It was also decided that the 
above decision be circulated 
to all State Governments and 
necessary actibn be taken for 
inclusion of the above in the 
prescribed Regulations, 1989.

Tho Central Council approved 
the clarification that the topics/ 
issues included in Syllabus of 
various subjects of Ayurve 
dacharya course prescribed by 
Central Council of Indian 
Medicine which appear to be 
allopathic are included with a 
view to provide more and useful 
knowledge of the subject as 
the knowledge of any other 
branch of medical science 
cannot be restricted or limited.

The Central Council decided 
that tho Government of Kerala 
be requested to implement 
the UGC pay scales for the 
staff of the Ayurvedic colleges.

The Central Council decided 
that the proposal to start a 
Post-graduate course In Pra- 
sootitantra in Government 
Ayurvedic College, Trivandrum 
be forwarded to the Council by 
the authorities of the institu­
tion after getting approval of 
the State Govt, and University 
concerned.

1. The Central Council decided 5. The Central Council decided
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to send again a strict latter to 
all State Govts, to take efft o 
tive steps for stopping capn.< 
tion fee at the time of adm.t, 
slon in Ayarved college ar.o 
admission be made strictly on ly 
on the basis of-merit.

e. In the syllabus of Ayurvedic 
course prescribed by Central 
Council of Indian Medicine 
there is already provision for 
teaching and practical training 
in Shalyatantra (Surgery), on 
the basis of this course, the 
graduates of Ayurved are reg­
istered for practising. There is 
no restriction or ban for prac­
tising Surgery by Ayurved 
graduates In the county.

7. The Central Council notedthat 
there are some irreglarities in* 
the conduct of the Ayurve- 
dacharya course at and 
Darbhanga University. These 
two universities and State 
Govt, are defying regulations 
inspite of repeated letterwarn- 
ing from the council. Underthe 
above circumstances, the 
Central Council unanimously 
resolved to initiate appropriate 
action.

8. The Central Council resolved 
that a letter be written to all 
State Govts, intimating that if a 
student of an Ayurved College 
is migrated to other university 
no domicile certificate be asked 
for by the State Government 
concerned.

9. The Central Council aftergoing 
through the visitation report of 
Seth Govindji Raoji Ayurved 
Mahavidyalaya, Sholapur re­

solved to suspend ihe admis­
sion in Post-graduate course, 
till the deficiencies are removed 
and shortcomings are fulfilled 
by the College.

10. The Central Council of India 
Medicine noted the poor con- 
dition of Ayurved Mahav­
idyalaya of UP and decided to 
send a strong letter to the 
Secretary, Government of UP, 
Department of Health, Direc­
tor of Ayurved and Registrar, 
Kanpur University enclosing a 
copy of the minimum require­
ments laid down by the CCIM 
for their fulfilment.

11. The Central Council agreed 
that Aligarh Muslim University 
be advised to adopt the modi­
fied designation of the post of 
Demonstrator to Lecturer and 
lecturer to Senior Lecturer in 
conformity with UGC recom­
mendations in order to over­
come their problems.

12. The Saif Sa Unani medical Col­
lege Darbhanga was permit­
ted to conduct Under-gradu­
ate course of Unani forfurther 
period upto academic session 
1992-93 subject to the condi­
tion that the shortcomings 
pointed out shall be removed 
within two years and re-as­
sessment of the improvement 
made at the institution wiH be 
done periodically by the Cen­
tral Council.

13. The Central Council agreed to 
the recommendations of the 
Unani Committee lo write a 
letter to Govt, of Maharashtra 
and University concerned in­



17. The Central Council decided 
that the office of the CCIM
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forming that the Central Coun­
cil has no objection for starting 
the Unani College at Tib-Tibia 
Collage in Nagpur provided 
the terms and condiction for 
admission requirements men­
tioned under the minimum 
standard laid down by the 
Central Council for imparting 
Under graduate education in 
Unani Tib are followed'strictly.

14. It was decided that as the 
pattern of seven departments 
has been recommended by the 
Centra] Council, at least seven 
Boards of Studies should be 
constituted under the faculty 
of Unani/ISM in the University.

15. The Central Council noted with 
great concerned that A. P. 
University of Health Sciences; 
Vijayawada is not following the 
norms, including medium of 
instruments and examination 
laid down by the CCIM relating 
to admission to the Pre-Tib 
course and main course of 
Unani Tib. The Central Coun­
cil strongly reiterates that the 
University and the A. P. Govt, 
may again be requested in the 
matter. It was decided that 
visitation of the Colleges un­
der this University may by 
carried out at an early date.

16. The Central Council agreed to 
the recommendations of Unani 
Committee that the details of 
all oriental qualifications ap­
proved by the Central Council 
for admission to Pre-Tib corse 
in Unani Tib be obtained for 
verification whether these are 
equivalent to Matric/Higher 
Secondary or not.

2^3 Written Answers

should try and write again to 
obtain information regarding 
the uniformity in kinowledge of 
Urdu at the time of admission 
to Unani degree course from 
the remaining college as early 
as possible and thereafter a 
statement be prepared giving 
all the necessary information 
and place before the next 
meeting of education commit­
tee (Unani) for in-depth dicus- 
sion and reconsideration.

18. The Central Council noted that 
the revised curriculum of Post­
graduate diploma course in 
Siddha Medicine was ap­
proved by the Central Council 
at its meeting held on 14 to 
16th Feb, 90 the staffing pat­
tern was not included in Branch 
VI Rasavatham Arignar (Di­
ploma in Rasavatham) of the 
Post-graduate Diploma course 
of Siddha Medicine.

19. It was resolved that the staff­
ing pattern for each advant 
has already been recom­
mended under the curriculam 
for post graduate course In 
Siddha. The Branch VI 
Rasavatham seminar (Di­
ploma) in Rasavatham is a 
special branch and this re­
quired a post of Lecturer in 
Chemistry and one Post of 
Lecture in Bio-chemistry. This 
can be added as a note in the 
curriculum under the pattern 
of staff at page No. 69.

20. The Central Council notedthat 
the details of Sirappu 
Maruthuvamand Kazhnthai 
MaruthuvanVspecialities of 
Post-graduate course were
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pbkqqlqebKfkfpqovlcFb îqe$
D^jfivUbic^obclop^k`qflk^p
obnrfoba rkabo Qb`qflk 14 lc
GKAA ?`q* /75., Reb Kfkfpqov
lc Fb îqe $ D^jfiv Ubic^ob
e^apbkqpljbl_pbos^qflklk
qeb ^_lsb molmlpba pmb f̀ îfå
qfbp, Reb Abkqo^i Alrk`fi `lkå
pfabobaqebl_pbos^qflkplcqeb
Kfkfpqov lc Fb îqe ^ka D^jfiv
Ubic^ob^ka obsfpbaqebQvii^å
_rp lc _lqe qeb pmb f̀ îfqfbp fk
`ljm^ofplk tfqe qeb Nlpqå
do^ar^qb `lropb lc ?vrosba
^ka Sk^kf mobp`of_ba _v qeb
Abkqo î Alrk`fi, Reb ^mmolsba
abq f̂ip lc qeb ^_lsb pmb f̀ îfå
qfbp tbob clot^oaba ql Kfkfpå
qov lc Fb^iqe ^ka D^jfiv Ubiå
c ôb clo p^k`qflk,

RebAbkqo î Alrk`fiklqbatfqe
dob^q `l`bj qe q̂ Klqlo Tbå
ef ìb Bbm^oqjbkqp fk s^oflrp
Qq^qbp al klq ob`ldjfwb
jbaf` î `boqfcf` q̂b lc cfqkbpp
fpprba ql aofsbo ^ka `lkar`å
qlopqeb GQKmo^ q̀fqflkbopeliaå
fkd qeb ob`ldkfpba jbaf` î
nr îfcf` q̂flkp fk ìraba fk qeb
Q`ebaribp ql qeb GKAA ?`q*
/75., Reb Abkqo^i Alrk`fi lc
Gkaf^kKbaf f̀kbt^kqpqlmlfkq
lrqqe q̂qefp fpsfli q̂flklcQr_+
Qb`qflk 0 &b' lc Qb`qflk /5lc
qeb GKAA ?`q* /75., Gq t^p
îpl klqba qe q̂ pljb lqebo

Elsbokjbkqp ^ka lqebo abå
m^oqjbkqp f, b, P^fit^v* JGA*
@e^o^q Fb^sv Cibaf`^ip Jqã
Skfsbopfqfbp îpl al klq ^`å
`bmqjbaf`^i`boqfcf` q̂bfpprba
_v qeb ariv nr îfcfbamo^ q̀fqflå
kbop lc GQK,

RReb Alrk`fi qllh ^ pboflrp
sfbtlcqefpobnrbpqpqebElsq
lc Gkaf^ ql pbb qe^q kbbacri fp

alkb fk qeb j^qqbo pl qe q̂
ebk`bcloqe qeb ariv nr îfcfba
mf`^rqflkbop lc GQK al klq
c^`b qefp afccf`riqv, Reb Nobpfå
abkq* AAGK t^p^rqelofpbaql
tofqb ^ ibqqboql îi Qq^qbElsq*
eb îqe Bbm^oqjbkq qe q̂ AAGK
jbj_bop pelria _b fksfqbaql
qeb GQK jbbqfkdp lc s^oflrp
Aljjfqqbbp lc qebfo obpmb`å
qfsbQq^qbp,

Reb Abkqo^i Alrk`fi ab`faba
qe q̂ qeb ^ q̀fsfqfbp lc qeb Abkå
qo î Alrk`fi clo Pbpb^o`e fk
?vrosba^ ^ka Qfaae^ ^ka
Abkqo^i Alrk`fi clo ob^pb^o`e
fk Sk^kf Kbaf`fkb pelria _b
j^ab hklt ql qeb Abkqo^i
Alrk`fijbj_bop fkqeb i^odbo
fkqbobpq lc Gkaf^k Kbaf`fkb,
Rebpb obpb^o`e Alrk`fip _b
obnrbpqba ql pbka qebfo Lbtp
@riibqfk* ?kkr^i Pbmloq bq ,̀ ql
qebjbj_bop lcAbkqo^iAlrkå
f̀i lc Gkaf^kKbaf`fkb,

Reb Abkqo^i Alrk`fi ^dobba
qe q̂dfpqlcsfpfq q̂flkobmloqp_b
f̀o`ri^qba ql qeb jbj_bop
f̂lkdtfqe?dbka^Gqbjpplqê q

qebv j^v_b^t^oblcc^ q̀plrq
fk sfpfq q̂flk obmloq,

Gqt^p klqbaqe q̂qeb cliiltfkd
obplirqfrkm^ppba_vqebAbkå
qo îAlrk`fi q̂ fqpjbbqfkdebia
lk /.qe^ka //qeK^o`e* /767
t^p clot^oabaqlqeb?q Gkaf^
Gkpqfqrqb lcKbaf`^i Q`fbk`bp*
Lbt Bbief clo kb`bpp^ov ^`å
qflk,

?tbii+bnrfmmbat^oalc?vroå
sbaf`Qvpqbjlcjb`Q f̀kbj^v
^ipl_bpbq rm fk_fd îilm^qef`
Flpmcq q̂ crk`qflkfkd fk qeb
`lrkqovrkab( qebAlsq*jk((,f
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of India and the State Govern­
ment, specially in the Ail India 
Institute of Medical Sciences 
so that ayurvedic treatment is 
made available to serious 
patients under qualified ayur­
vedic doctors."

Removal of Eyes from Dead Bodies

6405. SHRI M R U TYU N JAYA
NAYAK:

SHRI VILAS MUTTEMWAR:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether any case of illegal removal 
of eyes from the dead bodies in the mortuary 
of the King George Medical College, Lucknow 
has come to the notice of the Government; 
and

(b) If so. the reaction of the Govern ment 
thereto and the action taken by the Govern* 
ment against those found responsible there­
for?

THE MINISTER OF STATE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) No. Sir.

(b) Does not arise.

Corruption in Kendriya Ayurveda Aur 
Siddh Anusandhan Parishad

6406. SHRI MRUTYUNJAYA NAYAK: 
WHI the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether any case of corruption in 
Kandriya Ayurveda Aur Siddh Anusandhan 
Parishad has come to the notice of the 
Government;

(b) If so. the details thereof; and

(c) tittt remedial steps taken by the 
Government in this regard?

TH E MINISTER OF STATE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) to (c). The Government 
is not aware about any case of corruption in 
Kendriya Ayurveda Aur Siddh Anusandhan 
Parishad. There is however a disciplinary 
case against the Director of the Parishad.

[English]

Theft of Antiques

6407. DR. LAXMINARAYAN PAN- 
DEYA:

SHRI N.K. BALIYAN:
SHRI 8ALRAJ PASSI: 
SHRIMATI RITA VERMA: 
SHRI ARJUN SINGH YADAV: 
SHRI GAN G ADHAR A 

SANIPALLI:

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government are aware of 
the smuggling of rare antiques of centuries 
old which are being sold in foreign markets;

(b) if so. the number of such cases of 
stealing of rare antiques registered in past 
three years, State wise;

(c) the number of cases solved and how 
many of them are pending; and

(d) the remedial steps taken to check 
such thefts in future?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Reports regarding theft and 
lilegalexpoit of antiquities are occasionally 
brought to the notice of the Govem- 
ment
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(b) and (c). Two cases have been regib 
tered by the Central Bureau of Investigation 
out of which one case has been closed and 
one is pending.

(d) The Government of India have taken 
the following remedial steps to check theft 
and smuggling of antiquities:-

(t) All the preventive measures pro­
vided in the Antiquities and Art 
Treasures Act, 1972 and the rules 
made thereunder are strictly en­
forced;

(ii) Secunty of appropriate level is 
provided at all important monu­
ments of the Archaeological Sur­
vey of India as well as at the site 
museums depending on the indi­
vidual requirements;

(ui) An Antique Cell operates in the 
Central Bureau of Investigation for 
specifically looking into the cases 
of theft and loss of antiquities. Offi­
cers of the Archaeological Survey 
of India posted at all important inter­
national sea and airports in the 
country help the Custom authori­
ties to prevent illegal export of an­
tiquities.

Decontrol of Sugar Industry

6408. SHRI R. SURENDER REDDY: 
Will the Minister of FOOD be pleased to 
state:

(a) whether the Sugar Industry has urged 
the Union Government to relax further the 
partial decontrol and allow the free sate of 
sugar to the extent of 70 per cent; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE OF THE

' j  14 (S/ir\4) Written Answers 290

MINIS ik y  OF FOOD (SHRI TARUN 
GOGOI): (a) Representations have been 
received from the Indian Sugar Mills Asso­
ciation for increasing the free sale quota 
from the present 55% to 60%.

(b) In view of the requirements of levy 
sugar for the Public Distribution System, it is 
not possible to accede to the aforesaid re­
quest to increase the quota of free sale 
sugar

Winding up ofF.C.L

6409. PROF. ASHOK ANANDRAO 
DESHMUKH: Will the Minister of FOOD be 
pleased to state:

(a) whether the High Power Committee 
has recommended for winding up of the 
Food Corporation of India and

(b) if so, the action taken by the Govern­
ment thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) No. Sir.

(b) Does not arise.

Missing Wheat Stock in Punjab

6410. SHRI GURUDAS KAMAT: 
SHRI JEEWAN SHARMA: 
SHRI SANAT KUMAR MAN-

DAL:

Will the Minister of FOOD be pleased to 
state:

(a) whether wheat stocks in Punjab are 
not available;

(b) if so. the reasons therefor;

(c) the measures taken by the Govern­
ment to reconcile the wheat stock; and
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(d) the tola) quantity of wheat procured 
oy the F.C.I. till date and the projected 
requirement during 1992*93?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The estimated pro­
duction of whe at in Punjab during crop year
1990-91 (Marketed 1991-92) was 121.55 
lakh tonnes. The market arrivals during
1991 -92rabi marketing seaso n were 63.24 
lakh MTs out of which procurement by FCI 
and other State Government agencies was 
55.42 lakh MTs. All the stocks produced are 
not brought to the mandis as the farmers 
retain the stocks for their own consumption 
and for seed purposes etc. It cannot, there­
fore, be said that wheat stocks in Punjab 
are not available.

(c) The question of reconciliation does 
not arise.

(d) A total quantity of 77.52 lakh tonnes 
of wheat, including 55.42 lakh tonnes in 
Punjab, has been procured by FCI in col­
laboration with the State procuring agen­
cies during 1991 -92 rabi marketing season. 
The procurement of wheat under price 
support being totally on voluntary basis, no 
definite target/requirement, as such, can 
be projected for 1992-93 Rabi season.

[ Translation)

Vaccination in C.G.H.S. Dispensaries

6411. DR. RAMESH CHAND TOMAR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether vaccination for prevention 
of various diseases is being given to women 
and children free of cost in all C.G.H.S. 
dispensaries;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes. Sir.

(b) Women and Children are being given 
all vaccination for prevention of various 
diseases free of cost in CGHS dispensa­
ries. as per immunisation schedule of Na­
tional Immunisation Programme given at 
the statement attached.

(c) In view of reply given at (b) above 
the question does not arise.

STATEMENT

National Immunisation schedule

Beneficiaries age Vaccine No. of Doses

Infants 6 Weeks to 9 Months D.P.T. (§> 3

6 Weeks to 9 Months Polio 3

Birth to 3 Months B.C.G. 1

9 to 12 Months Measles 1
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Beneficiaries age Vaccine No. of Doses

Children 18 to 24 Months D.P.T. @ 1

18 to 24 Months Polio 1

Booster Dose

5 to 6 years D.T 1“

10 Years T.T. 1 *•

16 Years T.T. 1**

Pregnent Women 16 to 36 Weeks T.T. r .

<5> D-Diptheria

P-Pertusis

T-Tetanus

**-2 doses, if not vaccinated previously. 
T.T. (Tetanus Toxaid)

[English]

Creches In Delhi

6412. SHRI ANANTRAO DESHMUKH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) Creche facilities are being 
provided in 4 Government Offices for the 
benefit of wards of working women in Delhi. 
These creches are run by Grih Kalyan Ken­
dra working underthe Ministry of Personnel, 
Public grievances and Pensions.

(a) the number of Government Offices 
in Delhi wherein creches have been opened 
forthe benefit of wards of working women;

(b) whether there is any proposal to 
open more such creches; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT O f  WOMEN AND CHILD

(b) and (c). In addition to the above 282 
creches are being funded by the Department 
of Women and Child Development in differ­
ent locations in Delhi for the benefit of par­
ents whose monthly income is below Rs. 
1800/-. These are ru n through National level 
Voluntary Organisations.

[Translation]

Appointment of Artists
6413. SHRI ANANTRAO DESHMUKJ: 

Will the Ministerof RAILWAYS be pleased to 
state:
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(a) the number of artists appointed in 
Northern Railway through cultural quota as 
on March 1,1992;

(b) the criti><k' fixed for appointment of 
such artists alon^vith the average number 
of artists being appointed in one calendar 
year; and

(c) the total number of cultural events 
held in acalendar year to utilize the talents of 
these artists and achievements gained by 
the Railways therefrom?

TH E MINISTER OF S TA TE  IN TH E 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) 13 artists have been ap­
pointed since 1986.

(b) Achievements and performance in 
the specified cultural field is the primary 
criterion for appointment of artists against 
cultural quota.

Against an upper limit of 4, on an aver­
age two artists have been appointed every 
year.

(c) Every year one Inter-Divisional Cul­
tural Competition and one Inter Railway 
Competition is conducted.

Artists also given their performances 
during the celebration of Railway Week, 
Republic Day and Independence Day func­
tions, etc.

[English]

Appointment of Sportsmen

6414. SHRIANANTRAO DESHMUKH: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) the total number of sportsmen ap­
pointed in Northern Railway through sports 
quota during the last three years;

(b) the criteria fixeo fur appointment of 
such sportsmen andthe average number of 
spunsmen be» iq appointed in one calendar
year,

(c) whether otfiu.ji work is being taken 
from them;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

TH E MINISTER O F S TA TE  IN TH E 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). 64 sports-persons 
were recruited in the Group.'C‘ posts during 
the last three years. The number appointed 
in Group ‘D’ will be separately supplied.

Sports-persons are recruited on the 
basis of their achievements in sports.

(c) and (d). Yes, Sir, They are perform­
ing off’cial duties attached to the posts.

(e) Does not arise.

Rates charged by S.A.I.for organising 
sports

6415. SHRI ANANTRAO DESHMUKH: 
Will the Minister of HUMAN RESOURCE 
DEVELOPM ENT be pleased to state:

(a) the rates charged by the Sports 
Authority of India for organising sports events 
in the stadia under it;

(b) whether there is a demand from the 
national Sports Organisations/Federations 
for the reduction of these rates; and

(c) if so, the steps being taken by S.A.I. 
In this regard?

TH E  MINISTER O F S TA TE  IN THE 
MINISTRY O F HUMAN RESO UR CE DE­
VELOPM ENT (D EPAR TM EN T O F  YOUTH
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AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMFN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): (a) Sports Authonty of India 
has a prescribed approved taritf for conduct 
of sports events in its Stadia in Delhi. The 
rates vary with the type of sports events and 
the facilities that are extended for the con­
duct of such events. Stadia-wise charges 
are briefly enumerated in the Statement at­
tached.

(b) No. Sir.

(c) Does not arise.

STATEMENT

(I) JA WAHAF1LAL NEHRU STADIUM
& NATIONAL STADIUM

Events without ticketing, hoarding, 
sponsorship and TV/Video coverage:-

Free for Athletics and Football for all 
Sub Junior/Senior/Women mandatory com­
petitions approved by the Department of 
Sports. Charges for otherf acilities will be as 
per rates in suceeding paras.

Rs. 10,000/- per day for ticketed events 
with separate charges for flood light, use of 
electronic score board and public address 
system.

(h) JUGHLAKiAfi/tD S H O O TIN G  
RANGES:

Free for alt obligatory competitions 
conducted by National Rifle Association of 
India as approved by Department of Sports.

A fee of Rs, 250/- per range per day for 
other competitions conducted by associate 
bodies of National Rifle Association of In­
dia.

Cost of ammunition, target and clay
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birds as authorlsed/sancuuned in advance 
will be borne o> me Organising body.

(in) TALKAI ORA SWIMMING POOL:

Fit** lui alfcoii volitions conducted by 
Swimming Federation of India and State 
Associations for obligatory competitions as 
approved by Department of Sports.

Hire charges for Touch pads and score 
board will be levied at Rs. 500/- per day for 
all competitions for all excet private/pubiic 
sector organisations who will be charged 
Rs. 1000/-per day.

Services/Para Military Forces will be 
charged Rs. 2000/- per day plus charges 
for public address system and touch pads 
and score board.

(iv) YAMUNA VELODROME:

Free for all obligatory competitions by 
Cycling Federation of India and Associate 
Bodies as approved by the Department of 
Sports.

Schools/Colleges/Clubs/Universitywill 
be charged Rs. 500/- per day plus charges 
for public address equipment.

Private/Public SectorOrganisaticns will 
be charged Rs. 5000/- per day.

(v) HAUZKHASLAWN TENNIS STA­
DIUM:

Tennis court under control of Sports 
Authority of India will be provided free for all 
obligatory tennis competitions conducted b 
Lawn Tennis Federation/Affiliated Sports 
Associations as approved by Department 
of Sports. •

Schools/Clubs/Colleges and University 
will be charged Rs. 200/- per day per court.
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(vi) INDIRA GANDHI STADIUM: during 1991-92, State-wibe.

For ticketed events the tarrif is Rs.
1 0 , j o 0 / -per day forfuli hall excluding costs 
of dir-conditioning and electriciiy

For non-ticketed events it is free of 
costs, but for air-conditioning the charges 
will be extra.

(vii) Sports Authority of India offer, free 
of cost, the facilities available at its Re­
gional Centres at Gandhinagar, Calcutta 
and Bangalore as well as at Netaji Subhas 
National Institute of Sports, Patiala to Na­
tional Sports Federations for conduct of 
Sports events including coaching camps.

Maternal and Child Health Programmes

6416. SHRIMATl KRISHNENDRA 
KAUR (DEEPA): 

SHRIM ATl M AHENDRA 
KUMARI:

SHRI* GANGADHARA 
SANIPALLI:

DR. LAXMINARAYAN PAN- 
DEYA:

SHRI BALRAJ PASSI:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the amount allocated and spent on 
the Maternal and Child Health Programmes

(b) the target setforexpunsion ot health 
infrastiucture to >, ..ch the rural population 
as nbur to the uour-steps as possible;

(c) the allocation proposed for those 
programmes during 1992-93; and

(d) the amount proposed to be spent on 
these programmes during the Eighth Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D. K. THARADEVI 
SIDDHARTHA): (a) The amount allocated 
and spent on MCH Programmes during 1991- 
92 is Rs. 9104.97 and Rs. 8722.66 lakhs 
respectively. State/Union Territory-wise 
details are given in the enclosed statement.

(b) It is proposed to establish 17030 
sub-centres, 4450 Primary Health Centres 
and 137 Community Health Centres during 
the 8th Plan Period. It is also proposed to 
train all untrained dais to conduct asceptic 
delivery in the rural areas.

(c) An allocation of Rs. 9500.00 lakh on 
Maternal and Child Health has been pro­
posed for 1992-93.

(d) An outlay of Rs.853.60 crore has 
been proposed on Maternal and Child Health 
Programmes during the Eighth Plan.

STATEMENT

States/UTs. Amount Allocated Amount Spent

Andhra Pradesh 614.42 586.54

Arunachal Pradesh 22.53 22.49

Assam 354.61 346.92

Bihar 973.03 910.89
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StatesAJTs. Amount Allocated Amount Spurn

Goa 18.09 18.05

Gujarat 484.99 464 33

Haryana 167.30 165.74

Himachal Pradesh 78.27 78.12

J & K 98.53 97.12

Karnataka 427.96 419.96

Kerala 297.53 288.81

Madhya Pradesh 743.31 704.75

Maharashtra 835.03 817.47

Manipur 31.22 31.03

Meghalaya 28.85 28.59

Mizoram 19.98 19.83

Nagaland 27.29 27.20

Orissa 377.95 376.30

Punjab 193.70 193.52

Rajasthan 527.06 499.83

Sikkim 15.95 15.89

Tamil Nadu 465.90 437.31

Tnpura 33:91 33.65

Uttar Pradesh 1544.04 1478.73

West Bengal 587.27 576.86

Andaman & Nicobar 9.79 2.17
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StatesA/Ts. Amount Allocated Amount Spent

Chandigarh 11.45 5.94

Dadar & Nagar Haveli 6.81 1.91

Delhi 82.20 62.74

Daman & Diu 5.97 1.23

Lakshadweep 5.37 .66

Pondicherry 14.68 6.05

Grand Total: 9104.97 8722.66

Death Due to Spurious Drugs

6417. SHRI PARASRAM BHARDWAJ: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the total number of deaths in Gov­
ernment Hospitals due to administration of 
spurious and sub-standard drugs during each 
of the last three years and hospital-wise;

(b) the details of action taken against 
persons found negligent; and

(c) the steps taken by the Government 
to protect people from such drugs?

THE MINISTER OF STATE IN THE 
MINISTRY O F HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) No death has been 
reported in Government hospitals in Delhi 
during the last three years due to administra­
tion of spurious and sub-standard drugs.

(c) To ensure the genuine and standard 
quality of drugs, the suppliers are asked to 
produce the Test Analysis Report before the 
drugs are put into use. The Drug Controller, 
Delhi, also takes samples of drugs for test 
analysis at random.

Health Cards to Poor

6418. DR. VISWANATHAM KANITHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is any plan to issue 
health cards to all the families below poverty * 
line; and

(b) if so, the details thereof including the 
criteria fixed for identifying such families

THE MINISTER O F STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) No. Sir.

(b) Does not arise. (b) Does not arise.
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[Translation] 8. Ambedkar Stadium, New D«un.

Stadia In Metropolitan Cit!<*» 9 Chi lutrashal Stadium, Model Town, 
Delhi.

6419. D R  LAL BAHADUR RAWAL: Will
the Minister of HUMAN RESOURCE DE­ 10. Shivaji Stadium, New Delhi.
VELOPMENT be pleased to state the num­
ber of stadia along with their locations in four 11. Kamail Singh Railway Stadium,
metropolitan cities of Delhi, Madras, Cal­ New Delhi.
cutta and Bombay where international games

Harbaksh Stadium, Delhi Cantt., 
New Delhi.

are being organised? 12.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE­ 13. Ferozeshah Kotla Ground, New
VELOPMENT (DEPARTMENTS OF YOUTH Delhi.
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 14. Jaipur Polo Ground, Race Course,
DEVELOPMENT (KUMARIMAMATA BAN- New Delhi.
ERJEE):The number of stadialnfourmetro-
polrtan cities of Delhi, Madras, Calcutta and MADRAS
Bombay, where international games are
organised, are 14,4,4 and 6, respectively. 1. Chepauk Stadium, Madras.

The names with their locations in each 2. Nehru Stadium, Madras.
metropolitan city are as under:-

DELHI
3. Egmore Stadium, Madras.

4. Indian Airline Sports Complex,
1. Jawaharlal Nehru Stadium, Lodi Madras.

Road, New Delhi.
CALCUTTA

2. National Stadium, New Delhi.
1. Yuba 8harati Krida Aangan Salt

3. Indira Gandhi Indoor Stadium, New Lake. Calcutta.
Delhi.

2. Eden Garden, Calcutta.
4. Yamuna Cycle Velodrome, New

Delhi. 3. Netaji Subhas Indoor Stadium, 
Calcutta.

5. Hauz Khas Laws Tennis Stadium,
New Delhi. 4. Subhas Sarovar, Calcutta.

6. Talkatora Swimming Pool, New BOMBAY
Delhi.

1. Wankhede Stadium, Bombay.
7. Tughtakabad Shooting Range, New

Delhi. 2. Braboume Stadium, Bombya.
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3. Bombay Hockey Association 
Ground, Bombay.

4. Maharashtra State Level Tennis 
Association Ground, Bombay.

5. Bombay University Stadium. Bom­
bay.

6. Cooperage Stadium, Bombay. 

[English]

Grants to Voluntary Organisations

6420. SHRI MANIKRAO HODLYA 
GAVIT:

SHRIBAPU HARICHAURE:

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of the amount sanctioned 
to various voluntary organisations engaged 
in non-formal eduction during last three years, 
year-wise and State-wise;

(b) whether any review oi their tu< tenon­
ing has been conducted;

(c) if so, the outcome thereof ; and

(d) the contribution of these non-formal 
educational centres to the overall eradica­
tion of illiteracy In the country

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A statement is attached.

(b) and (c). External evaluation of the 
non-formal education programme is currently 
being undertaken by institutions of social 
science research and other agencies having 
requisite expertise, in addition, evaluation 
by Joint Evaluation Teams comprising 
nominees of the Central and the respective 
States Governments non-official members 
is also in progress.

(d) So far about 6.9 lakh non-school 
going children are estimated to have been 
enrotied in the non-formal education run by 
voluntary organisations.
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Study on Population Growth

6421. SHRI ASHOK ANANDRAO 
DESHMUKH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state:

(a) whether any World Organisation has 
made any study on the population growth in 
India;

(b) the projected population in our coun­
try by 2000 A.D. as per the study;

(c) if so, the suggestions made by them 
to control the population; and

(d) the steps proposed to be taken in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) and (c). Although no 
specific study on the population growth in 
India made by any World Organisation has 
come to Government’s notice, the United 
Nations Population Fund in its exert pro­
gramme Review and Strategy Development 
Report on India has discussed India’s popu­
lation policies and programmes and has 
made certain recommendations. The rec­
ommendations include, integrated nature of 
the population strategy and the placing of 
family welfare within a wider development 
context that includes health, poverty allevia­
tion, improvement of socio-economic condi- 
tiorls of women, education, literacy, employ­
ment and income generating activities, 
Review of incentive schemes; institutional 
mechanisms for inter-soctoral coordination; 
a comprehensive communication strategy 
with emphasis on Inter-personal communi­
cation ; better Involvement of organised sector 
and voluntary organisations; emphasis on 
Mother and Child Health care programme 
etc.

(b) The World Bank demography pro­
jections estimate that the population of India 
wilt be 1,007,12^,000 in the year 2000 A.D.

(d) Population Control forms an integral 
part of the planning process in the country. 
The new policies relating to population 
Control aim at adopting a holistic approach. 
They aimat giving due importance to socio­
economic factors like female literacy, status 
of women, employment of women, right age 
of marriage or girls, attitudinal changes in 
regard to strong son preference etc. besides 
improving the performance of the Family 
Welfare Programme. They recognise the 
importance of improvement of the quality 
and out-reach of family welfare services 
reduction of infant child and maternal mortal­
ity, eliciting larger participation of the people 
in population controi efforts and the need to 
have strong administrative support and po­
litical will for pursuing the population control 
programme. A Committee of the National 
Development Council on Population has 
been set up to take into account the multisec­
toral dimension of the population issues and 
to evolve a National Population policy. In the 
light of these, an Action Plan has been 
prepared in consultation with State Govern­
ments and Union Territories Administrations 
for imparting a new thrust and dynamism to 
the Family Welfare Programme. Pqpulation 
control is a thrust area in the VIII Five Year 
Plan and foremost priority is being accorded 
to it.

Discovery of Artifacts Near Babrl 
Masjid

6422. SHRI SHRAVANKUMAR PATEL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether attention of £t» Govern­
ment has been drawn to the news-item 
captioned "Artifacts found nearBabri Masjid*
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in Ayodhya appearing in the ‘Statesman* 
dated March 11,1992; and

(b) If so, the details of the findings?

THE-M INISTER Ol HUMAN RE- 
SOURCE DEVELOPMENT (U  iRI ARJUH 
SINGH): (a) Yes, Sir.

/
(b) Sherds of Northern Black Polished 

Ware, fragments of a sprinkler, a spout, 
damaged parts of terracotta figures, a bro­
ken soapstone bowal and a brick datable to 
early historical period, besides glazed ware 
of the medieval period, were amongst the 
finds reported from recent digging near Babri 
Masjid, Ayodhya, U.P.

Procurement of Wheat and Rice

6423. SHRI SHARAD DIGHE: Will the 
Minister of FOOD be pleased to state:

(a) the projected procurement ol wheat 
and rice during the ensuring 1992-93 mar­
keting season beginning from April 1,1992 
as against procurement in the previous 
season;

(b) the estimated procurement of rice 
during the ongoing 1991 -92 marketing sea­
son;

(c) whether the procurement of rice has 
suffered a set back;

(d) if so, the steps t aken by Gove rnme nt 
in this regard;

(e) whether the subject was discussed 
and directives given to the States in the 
Conference of State Food Ministers held on 
13 March, 1992 in this regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE

MINISTRY OF HOOD (SHRI TARUN 
GOGOI): (a) 1 Me procurement of wheat for 
Central Pool hus been 77.52 lakh tonnes 
duru kj 1991 -9k' fuDi marketing season (Aprll- 
Mufch). The procurement of rice (including 
paddy in terms of rice) has been 91 .66 lakh 
tonnes till 3rd April, 1992, during current 
1991 -92 kharif marketing season (October- 
September). The procurement of wheat and 
paddy from farmers being totally on volun­
tary basis and the procurement of rice from 
millers/dealers under levy being dependent 
on the quantum of paddy purchased by 
them, no definite projection can be made for
1992-93 rabi marketing season.

(b) to (d). The procurement of rice (in­
cluding paddy in terms of rice) during kharif
1991 -92 as on 3-4-92 is 91.66 lakh tonnes as 
against 113.84 iakh tonnes procured during 
the corresponding period last year. The 
procurement during this year is lower mainly 
due to lesser procurement during in Andhra 
Piadesh caused by damages to the crop in 
the State due to cyclonic rains in October- 
November, 1991 and also due to lesser 
production in Punjab, Uttar Pradesh and 
Haryana which are the major procuring 
States. It is expected that another 14 lakh 
tonnes of rice will be procured in the remain­
ing period of kharif season, i.e, from April,
1992 to September, 1992 mainly from Andhra 
Pradesh (10 lakh tonnes), Tamil Nadu (1 
lakh tonnes) and remaining in the rest of 
States.

(e) Yes, Sir, The Conference of Food 
Ministers of all State Governments/Union 
Territories was held by the Minister of State 
(independent charge) for Food on 14th 
March. 1992.

(f) The State Food Minister were re­
quested to make ail out efforts to maximise 
procurement of foodgrains (wheat and rice) 
for Central Pool



Setting up of Zoos

6424. SHRI SWAMISURESHANAND: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether the Government propose to 
set up more zoos in the country;

(b) if so, their locations. Statewise, and

(c) the amount alio. nd for the setting up 
of these zoos?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) There is no 
proposal presently under consideration of 
the Central Government to set up any new 
Zoo in the Country.

(b) and (c). Do not arise.

Blind Persons in Bihar

6425. SHRI RAM TAHAL CH- 
OUDHARY. Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state:

(a) the number of blind persons in Bihar 
district-wise;

(b) the districts in Bihar where there is 
no facility for the operation of cataract in the 
Primary Health Centres; and

(c) the number of districtstobe provided 
with this facility during 1991-93?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI D. K. THARADEVI
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SIDDHARTHA): (a) to (c). A survey con­
duced in 19U6-89 indicated that the preva­
lent Mte of bi.ndness in Bihar is 1.28%. 
District-wise number of blind persons is not 
available. Control of Blindness is a Centrally 
Sponsored Scheme. Central Government 
does not propose to provide specific facili­
ties at Primary Health Centres of Bihar for 
cataract operations in 1992-93. However, 
Central Government proposes to continue 
reimbursement at approved rates for opera­
tions done including at Primary Health 
Centres level by non-Governmental organi­
sations.

[English]

Upgradation of Nizam Institute of 
Medical Sciences, Hyderabad

6426. PROF. UMMAREDDY VE- 
NKATESWARULU: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether the Nizam Institute of Medi­
cal Sciences, Hyderabad is enjoying the 
status of University,

(b) whether the Institute has proposed 
the Union Government to upgrade its status 
to that of All India Institute of Medical Sci­
ences; and

(c) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K THARADEVI 
SIDDHARTHA): (a) Yes. Sir.

(b) and (c). The Inslit utp approach^: 
tlie Central Govt, to recognise 4 as an lnst» 
tute of National Importance on the lines j i 
AIIMS, New Delhi However, the Cc-..ujl 
Govt have not been abfe to accede to this,
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request in view of the financial constraint and 
its implications.

Railway Concession to Womens* 
Football Federation of India

6427. SHRI TE J NARAYAN SINGH: 
SHRI RAMASHRAY PRASAD

StNGH:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether rail travel concession being 
given to the Women’s Football Federation 
of India has been discontinued; and

(b) if so, the reasons thereof?

TH E MINISTEER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) Does not arise.

Reservation Facility for Vl]8yavada

6428. D R  R  MALLU: Wili the Minister 
of RAILWAYS be pleased to state:

(a) whether there is any proposal to 
provide facility of return reservation and 
onward journey tickets at Vijayawada for 
important cities etc. Delhi, Calcutta, Trivan­
drum and Madras;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

TH E MINISTEER O F STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The facility for issue 
of onward and return journey tickets and 
sending of messages to the concerned 
stations for securing onward/return journey

reservations exists at Vijayawada station. 
Automax system has been provided at this 
station for speedy transmission of mes­
sages to important stations. Computerised 
reservation system has also been sanc­
tioned for this station.

[Translation]

Rail Transport In Bombay

6429. SHRIVILASRAO NAGNATHRAO 
GUNDEWAR: Wiil the Minister of RAIL­
WAYS be pleased to state:

(a) whether there is a scheme to mod­
ernise and expand rail transport facilities 
Bombay; and

(b) if so, the details thereof and the 
action taken so far in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). Rail transport 
facilities are expended continuously in 
Bombay and the following major works are 
currently in progress:

(i) Construction of a new line between 
Mankhurd-Belapurat an estimated 
cost of Rs. 197 crores.

(ii) Additional pair of lines between 
Andhori and Bandra at an estimated 
cost of Rs. 61.4 crores.

(iii) Re-spacing of signals on the slow 
corridor between Bombay and 
Kalyan at an estimated cost of Rs. 
9.2 crores.

(iv) NewpassengerterminalatKurtaat 
an estimated cost of Rs. 25.1 crores.

(v) New passenger terminal ?t Bandra 
at an estimated cost of Rs. 12.5 
crores.
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Norms for Public Schools

6430. SHRI MOHAMMAD ALI
ASHRAF FATMI:

SHRI NITISH KUMAR:

WilltheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government have ad­
vised the public schools in private sectors to 
follow certain norms;

(b) If so, the details thereof;

(c) whether the public schools are now 
running as per those norms; and

(d) if not, the steps taken by the Govern­
ment in this regard?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No. Sir.

(b) to (d). Does not arise.

Cholera In Trans Yamuna Area

6431. SHRI B.L SHARMA PREM: 
SHRI PHOOL CHAND VERMA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether a number of people living in 
the Trans-Yamuna area of East Delhi are 
suffering from Cholera;

(b) If so. the number of persons affected 
by the disease alongwith the reasons there­
for; and

(c) the remedial measures taken by the 
Government to contain the disease?

THE MINISTER O F STATE IN THE 
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) No. Sir.

(b) Does not arise.

(c) Preventive steps taken are:

1. Supply of safo di inking water.

2. Regular garbage removal.

3. Desilting of drains.

4. Distribution of chlorine tablets.

5. Distribution of Oral Rehydration 
Solution (ORS) packets.

6. Hawker’s Nuisance control.

7. SulabhSauchaiaya.

8. Health Education.

9. Community participation.

10. Regular monitoring of water-borne
diseases.

[Engrtsh]

Prakrit Academy

6432. SHRI RAM KAPSE: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whether the Government have re­
ceived a proposal for the establishment of a 
Prakrit Academy; and

(b)lf so, the action taken by the Govern­
ment thereon?

THE MINISTER OF HUMAN RE-
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SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) No, Sir.

(b) Does not arise.

[ Translation]

Operation Black Board

6433. SHRI KESRI LAL: Will the Minis- 
terof HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) the States in which the Operation 
Black Board Phase-IV has been started so 
far;

(b) the target fixed in this phase and the 
extimated expanditure likely to be incurred 
thereon;

(c) the duration of this phase and the 
names of the agencies/organisations througn 
which it is likely to be implemented; and

(u) the si«p* taken by the Government 
to ensure achievement of the target fixed in 
this regard including proper assessment of 
the project?

THE MINISTER OF HU MAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The information is 
given in the statement attached.

(c) The duration of the phase would 
depend upon the pace of implementation of 
the scheme by the State Govts, who are 
reponstole for implementation of the scheme.

(d) The monitoring of the implementa­
tion of the scheme is done through the prog­
ress reports which the State Govts, are 
required to send every Quarter . Examina­
tion of these reports reveal the areas where 
Govt, intervention is required. As and whtn 
necessary, review meetings are organised 
wi<feh the State Govts.
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[English]

Conversion of Forest Villages

6434. SHRI GOVINDRAO NIK AM: Will 
the Minister of ENVIRONMENT AND FOR­
ESTS be pleased to state the number of 
forest villages converted into revenue vil­
lages during the last three years?

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TR Y OF LAW, JUSTICE AND COMPANY 
AFFAIR S (SHRI RANGARAJAN 
KUMARAMANGALAM): No forest village 
has been approved for conversion into reve­
nue village during the last three years under 
the Forest (Conservation) Act, 1980.

CGHS Dispensaries in Karnataka

6435. SHRIMATl BASAVA RAJES- 
WARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state the 
number of dispensaries under CGHS in 
Karnataka, district-wise?

TH E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATl D. K. THARADEVI 
SIDDHARTHA): In Karnataka there are 10
Allopathic Dispensaries. 2 Ayurvedic Units, 
one Homoeopathic Unit and one Polyclinic 
under CGHS. These Units are functioning 
only in Bangalore City.

Procurement of Foodgrains In Karna­
taka

6436. SHRIMATl BASAVA RAJES- 
WARI: Will the Minister of FOOD be pleased 
to state:

(a) the total quantity of foodgrains pro­
cured by the Food Corporation of India in 
Karnataka during 1991-02;

(b) whetherthe present storage is suffi­
cient to the need of the people in the State; 
and

(c) if not, the efforts made by the Food 
Corporation of India in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The total quantity of foodgrains 
(rice) procured by Food Corporation of India 
in Karnataka during 1991-92 (upto 20th 
March, 1992) was 96.7 thousand tonnes.

(b) Yes. Sir.

(c) Does not arise.

Erosion of Vikramkhol Rock 
Inscription

6437. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whetherthe Government are aware 
that Vikramkhol rock incription inside the 
dense forest in Sambalpur district of Orissa, 
is steadily eroding;

(b) if so, the facts and the reason for 
such irosion; and

(c) the steps being taken in th'is 
regard?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRi ARJUN 
SINGH): (a>and (b). Some tracas of erosion 
have been noticed on a small patch of the 
rock bearing the incription. The erosion is 
due to weathering.

(c) Steps have been taken for the con- 
servation of the rock incription and for pre­
vention of erosion.
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Conversion of M.G. Railway Linas STATEMENT

6438. SHRI SYED SHAHABUDDIN: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the total length of metre gauge rail­
way lines in the country as on 31 March, 
1992 and its break-up by railway zone-wise 
and State-wise;

(b) the length of metre gauge lines taken 
up for conversion during 1991-92 and its 
break-up by railway zone-wise and State- 
wise; and

(c) the estimated expenditure mourred 
on conversion of metre gauge lines dunng
1991-92, and estimated mandays of em­
ployment generated in the process'?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a)A statement is attached.

(b) No new gauge conversion project 
was taken up in 1991-92. The following 
ongoing gauge conversion porjects were 
completed in 191-92:-

(i) Manmad-Aurangabad (114 Kms.)

South Central Railway-Maharash- 
tra State.

(ii) Salempur-Barhaj Bazar (22 Kms.)

North Eastern Railway-Uttar 
Pradesh State.

(c) The estimated expenditure on gauge 
conversion projects in 1991-92 was Rs. 
133.03 crores. The employment generated 
on gauge conversion works in the construc­
tion stage is about 10,000 mandays per Km. 
o1 conversion.

Total Metre Gauge route length as on 
31.03.1991 (latest availabe)- 

23,419.23 Km.

Zone-wise Metre Gauge route 
length

RailwayZone Route Length 

(in Kms.)

Northern 3032.50

North Eastern 4092.33

Northeast Frontier 2998.19

Southern 4333.35

South Central 3571.82

Western 5391.04

Total: 23,419.23

State-wise/Metre Gauge route length

State/Union
Territory

Route length 

(in kms.)

Andhra Pradesh 1481.75

Arunachal Pradesh 1.26

Assam 2200.42

Bihar 1681.57

Goa 79.06

Gujarat 2655.10

Haryana 612.81
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State/Unton Route length 
Territory

(in kms.)

Karnataka 2259.84

Kerala 114.43

Madhya Pradesh 497.86

Maharashtra 993.66

Manipur 1.35

Mizoram 1.50

Nagaland 9.35

Punjab 158.23

Rajasthan 4505.52

Tamil Nadu 2879.14

Tripura 44.72

Uttar Pradesh 2710.35

West Bengal 477 11

Delhi 27.09

the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) the number of schools, district-wise, 
in Bihar undertaken during the first three 
phases of Operation Black Board;

(b) whether any proposals have been 
received from the Government of Bihar re­
garding the fourth phase;

(c) if so, the decision taken thereon;

(d) whether the fourth phase wili cover 
schools in the municipal areas; and

(e)the total outlay underthe Operation 
Black Board so far, the amounts sanctioned 
to Bihar and the amount released upto March 
31,1992?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Only two phases have been 
sanctioned to Bihar under the Scheme of 
Operation Blackboard and the information is 
given in attached Statements I & II respec­
tively.

(b) No, Sir.

(c) and (d). Question does not arise.

Pondicherry 27.11

Total 23419.23

Operation Black Board

6439. SHRISYED SHAHABUDDIN: Will

(e) A sum of Rs. 699.04 Crores has 
been sanctioned so far underthe Scheme of 
Operation Blackboard. Against this, a sum of 
Rs. 8102.99 lakhs has been sanctioned to 
Bihar, out of which a sum of Rs. 7111.73 
lakhs has been released upto 31.3.1992.

STATEM ENT!

SI. No. Name of District Number of.
Schools Covered

1. Patna 436



333 Written Answers CHAITRA 18,1914 (SAKA) Written Answers 334

Si. No. Name of District Number of 
Schools Covered

2. Nalanda 383

3. Nowadah 201

4. Gaya 447

5. Jahanabad 145

6. Aurangabad 256

7 Rohtas 475

8. Bhojpur 460

9. Saran 377

10. Gopalganj 236

11. Slwan 281

12. WestChamparan 389

13. East Champaran 420

14. Sitamarhi 366

15. Muzafferpur 328

16. Vaishali 265

17. Bagusarai 166

18. Samastipur 353

19. Oarbhenga 303

20. Madhubani 437

21. Saharsa 329

22. Madhepura 114

23. Pumea 524
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SI. No. Name of District Number of 
Schools Covered

24. Katihar 190

25. Munger 500

26. Khagaria 100

27. Bhagaipur 454

28. Dumka 454

29. Deoghar 133

30. Godda 120

31. Sahebganj 285

32. Dhanbad 299

33. Giridih 428

34. Hazaribagh 505

35. Palamu 506

36. Ranchi 328

37. Gumla 363

38. Lohardaga 49

39. Singhbhum
■

865

Total: 13270

STATEMENT-U

S. No. Name of District Number of 
School Covered.

1. Patna 310

2. Naianda 262
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S.No. Name of District Number of 
School Covered.

25. Mohghyr 415

26. Khagaria 74

27. Bhagalpur 482

28. Dhanbad 360

29. Deoghar 133

30. Godda 110

31. Dumaka 392

32. Sahebganj 368

33. Giridih 326

34. Hazaribagh 365

35. Palamau 463

36. Ranchi 350

37. Gumala 284

38. Lohardage 46

39. Smghbhum 684

Total: 11484

UGC Fellowship

6440. SHRI BHOGENDRA JHA: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) the number of cases of suicide by 
female/male researchers in Punjaband Delhi 
Universities during the last three years;

(b) the details of the action taken tofind

out the causes of suicides and responsibili­
ties fixed in all such cases;

(c) the number of candidates qualified 
for UGC-JRF fellowship during the period of 
1977-83 and 1984*92;

(d) whether any changes in the stan­
dards of fellowship has been made since 
1984;and
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(e) if so, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to the information 
f umifhed by Punjab and Delhi Universities, 
no case of suicide by researchers has been 
reported in the last 3 years.

(b)Does notarise.

(c) According to the information fur­
nished by UGC, the first National level test 
for selection of Junior Research Fellows was 
conducted by the Commission in August, 
1984. 12879 candidates qualified in these 
tests during the period 1984-1991 excluding 
results for the Science subjects lor the year
1991 which are yet to be declared. Tests for
1992 have not been conducted so far.

(d) and (e). Till September, 1988 the 
minimum eligibility criteria for a candidate to 
appear in such test was a second class 
Master’s degree. Subsequently, 55% marks 
in Master's degree was prescribed as the
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minimum eligibility criteria. This was done 
because of increase in the quantum of fel­
lowship and because ail candidates who 
qualify for JRF would also be considered as 
eligible for lectureship.

Users* Committee on Lumding Division

6441. SHRI PROBIN DEKA: Witt the 
Minister of RAILWAYS be pleased to state:

(a)whetherthere is any Railway Users’ 
Committee attached with the Lumding Divi­
sion of N.E.F. Railway, functioning at pres­
ent;

(b) if so, the details of the composition of 
the Committee; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a)Yes, Sir.

(b) The composition of the Committee is 
as under:

(i) Representatives of local Chambers of Commerce, Trade
Associations & Industries ad Agricultural Associations. ... 6 Nos.

(u) Registered Passengers’Associations ....2 Nos.

(in) Representatives from State Govts, concerned .... 1 each
(nominations awaited 

from State Govts.)

(iv) Representatives from 
State Legislatures
concerned. ......1 each

(nominations awaited 
from State Govts.)

(v) Members of Parliament .... 2 (1 from LS
1 from RS) 

(nominations awaited from 
Ministry of Parliamentary Affairs)
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(vi) Representatives of 
Consumer Protection 
Organisation

(vii) GM’s nominee

(viii) Minister's nominees 
under the category of 
‘special interest*.

(c) Does not arise.

Welfare Programmes for Trlbals In 
Assam

6442. SHRI PROBINDEKA: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state the details of the 
schemes proposed to be executed with the 
World Bank assistance for the welfare of 
tribals in Assam under the Family Welfare 
Programmes during 1992-93?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): No special Schemes are 
being executed with World Bank assistance 
forthe welfare of Tribals in Assam underthe 
Family Welfare Programme. However, a 
project on Child Survival and Safe Mother­
hood assisted by the World Bank and 
UNICEF is being implemented w.e.f. the 
current financial year in all the States includ­
ing Assam. The Project would cover the 
districts of Kamrup and Naogaon during 
1992-93 and would cover all districts by 1 ga­
ge. The project aims are reducing infant and 
material mortality In the country, through 
sustaining immunization and Oral Rehydra­
tion Therapy Programmes, expanding pro* 
phylaxis Schemes for pregnant women and 
children under 3 years of age; expanding 
pheumoniacontrol programme and strength­
ening sub-centres, PHCs and identified 
Referral Units in the States of Assam, Bihar,

. . . .  1 

. . . .  1

....13

Madhya Pradesh, Orissa, Rajasthan and 
Uttar Pradesh.

Tralning-cum-Employment Centres for 
Women

6443. SHRI ANNA JOSHI: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the number of Training-cum-Em- 
pioyment Centres for women in each State;

(b) the criteria for giving assistance to 
voluntary organisations for establishing such 
centres;

(c) the number of proposal received 
from such organisations. State-wise; and

(d) the number out of them approved?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARIMAMATA BAN- 
ERJEE): (a) A statement of projects sanc­
tioned underthe Scheme of Setting upTrain-
ing-cum-Employment-cum-Production Units 
for Women since 1982-63 is enclosed.

(b) The criteria for giving assistance to 
voluntary organisationsforestablishing train- 
ing-cunvemployment centres under the
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above scheme for women is as under*

(i) The project must require a sub­
stantial financial input.

(U) Implementation of the project must
be the responsibility of the recipient 
Non-Governmental organisation 
acceptable to the Government.

(iii) The project must have poor and

(iv) Emphasis of the project must be on
income generating activities with 
the aim of achieving self reliance 
on a sustained basis.

(v) The project must be sustainable on
a long term basis.

(c) and (d). The Scheme is in operation 
needy women in urban slums and since 1982*83 and a fist of the proposals
rural women as a major target received from the organisations, state-wise,
group. is not maintained.

STATEMENT

Projects sanctioned state-wise since 1982-83

S. No. States No. of Projects

1. Andhra Pradesh 48

2. Assam 1

3. Bihar 3

4.' Gujarat 9

5. Haryana 33

6. Himachal Pradesh 8

7. Jammu & Kashmir 1

8. Karnataka 7

9. Keraia 7

10. Madhya Pradesh 3

11. Maharashtra 14

12. Manipur 2

13. Meghalaya -
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S. No. States No. of Projects

14. Nagaiad -

15. Orissa 11

16. Punjab 23

17. Rajasthan 5

18. Sikkim -

19. Tamil Nadu 27

20. Tnpura -

21. Uttar Pradesh 23

22. West Bengal 21

23. Mizoram -

24. Arunachal Pradesh -

25. Goa -

26. Delhi 3

Total: 250

Literacy Drive

6444. SHRIMATl VASUNDHARA 
RAJE: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whetherthe Government have 
proposed to involve more nongovernmen­
tal organisations (NGOs) in the literacy drive;

(b) whether the involvement of NGO’s 
would achieve greater success in the liter­
acy drive; and

(c) if so, the steps taken in that direc­

tion?

THE MINISTER O F HUMAN RE 
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) There is a Central Scheme of 
assistance to voluntary agencies in adult 
education under which voluntry agencies 
are sanctioned projects of literacy/adult 
education.

(b) and (c). The Scheme has been re­
vised and circulated in October 1991 envis 
aging that voluntary agencies would undei- 
take projects in a compact and contiguous 
area to eradicate illiteracy In the age-groups 
of 15-35 within a period of two years on



voiunter-based programme. The Scheme 
has now been made result-oriented, cost- 
effective time-bound and area-specific. Fol­
lowing steps have been taken to ensure 
proper implementation of the projects under 
this Scheme.

(i) Traditional centre-based pro­
gramme with payment of honorar­
ium to instructor would not be sup­
ported in future. The projects would 
now be implemented as total liter­
acy campaigns with the objective 
of making a compact and contigu­
ous area literate within a period of 
two years.
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ment building and teaching peda­
gogy.

Palace on Wheels

6445. SHRI SYED SHAHABUDDIN: 
Will the MinisterofRAJLWAYSbepleasedto 
state:

(a) whether the Government 
propose to organise a one week round trip 
on Palace on Wheels for 50 guests on a 
complimentary basis;

(b) if so. the facts thereof and the bene­
fits expected from this gesture; and

CHAITRA 18,1914 (SAKA)

(ii) Financial pattern has been made 
flexible with all additional compo­
nent of environment building so 
that conducive environment may 
be generated and sustained during 
the project period.

(iii) Teaching and learning material to 
be used in the projects has been 
developed on the new technique of 
Improved Page & Content of Learn­
ing.

(iv) State Resource Centres and Dis­
trict Resource Units aU over the 
country would provide techno- 
pedagogic support.

(v) Selection of voluntary agencies has 
been streamlined in collaboration 
with State Governments/ Union 
Territories so that only voluntary 
agencies having a good track rec­
ord of social service may be in­
volved in the programme.

(vi) Workshops are being conducted 
at State Resource Centres to ap­
praise the voluntary agencies about 
the revised guidelines and also 
help them in the field of environ-

(c) whetherthis train has been designed 
primarily for foreign tourists against payment 
in foreign exchange?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI M Al- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The Palace on Wheels is a project 
aimed at development of tourism in Rajast­
han. Indians as well as foreign nationals can 
travel on this train. The foreign nationals/ 
NRls pay the tariff in US dollars and the 
Indians in rupees.

[Translation]

Special Trains for Singhasth

6446. SHRI GOVINDRAO NIKAM: Will 
the |4inister of RAILWAYS be pleased to 
state:

(a) whether the Government propose to 
run special trains for the Singftasth Ma­
il apurb to be started in Ujjain from April 17, 
1992;

(b) V so, the detaSs thereof, and
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(c) if not, tho reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes. Sir.

(b) Depending upon traffic and re­
sources. special trains would be run from 
Ujjain to Bhopal, Nagda-Ratlam, Guna, In- 
dore/Mhow and back.

(c) Does not arise.

[English)

Cut In Monthly Allocation of 
Foodgrains to States

6447. SHRI GURUDAS KAMAT: Will 
the Minister of FOOD be pleased to state:

(a) whether the Government have de­

cided to cut monthly allocation of foodgrains 
to the States with immediate effect;

(b) if so, the reasons therefor; and

(c) the number of States affected by this 
decision?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). Allocations of rice and 
wheat from the Central Pool are made Keep­
ing in view the stock position, seasonal 
availability, requirements of various States, 
price trends and otherrelevantfactors. These 
allocations are supplementary in nature and 
are not meant to meet the entire demand of 
a State/UT. There thus necessarily vary from 
month to month. Allocation of rice and wheat 
made to various States/UTs in 1992 are 
given in the statement attached.



353 Written Answers CHAfTRA 18,1914 (SAKA) Written Answers 354

£LU

£

£
co
c
9

i
js

I
1
s*O)o*

I

3

i
1
I
*

I

3

1 <o

Si
1

v>

8 !
$u*

&
§ «•>

1
§

i

o
si

o
ii)

o
cvi

r*-
d

o
uS
co

o  o
cj lf>

in
co

o
in

in
eo

o

o
ineo

o
o
co

o  o
£  a

o
in

in
co

co
in
to

o
in
CM

o  co
£  3

«
3
OC

(L
15



(In 
'00

0 
to

nn
es

)
355 Written Answers APRIL 7,1992 Written Answers 356

u>

co

CM

o
CO
CM

o
d

in
cb

o o o o o o o o o

o
CO
CM

o
CO

in
cb

o  o  
d  tn »- co

o
CO
CO

o
in
CM

o
8

o
oco

o
inco

o o o p i n o o o p p p p p o
ro p c o O c b d t r i o c o Q Q o d u S

o
CO
CM

CO O  O

s  Si
in
<0

o o o o o o o o m

cS «J «
!  i  | s | .8
£  CC $  cc £  cc

*

f

•ex:
IS
*
«s

2



(b 
‘00

0 
to

nn
es

)
357 Written Answers CHAITRA 18,1914 (SAKA) Written Answers 358

£
*1I- CO

IT.•C
<TS5 to

CMo>
«a. n

o>
§ o

5CD «M

|

o
4

©inrs.
o o

CO
in
ai

ocvi in o
ai t-‘

o
ai

ocvi o
in'
CM

o inin -r-‘
CM

oin

o o
in ino  o>

o
co

o
co

ocvi in o
ai *-■

o
O )

o oin
CM

oin'
CM

oin
CM

o
in
CM

o o
CM

in
o>

o
cvi

in o o
o>

o o
in
CM

o  q
c o  CM

IN.
CM

O
d

m
CM
CM

m
o  CVI
cd *-

in
CM
o>

o
CO

o
in
CM

o in
•n
CM

tn in
si

o
in
CM

2 w co <5
| | 5 | 5 | S |c c 5 a : 5 a : 3 : c r $ er oc

§-ss
5 c

£



(In 
’00

0 
to

nn
es

)
359 Written Answers APRIL 7,1992 Written Answers 360

Si?Ok

s <o

CM
o>
JC

I

«\1
Cft■o

n

CM
Okc

to

,c?5
O <\l

i

o o o
d  <b co »-

o
cvi

o o o
8 si £

O
CO CM

O O
in

in to
o

o
to
to

o
cvi

oinrv
o
£

q
o>

o
'xr

o
inr-

m
o

oCM O
oCO

o
in

o
CO

o in
ino  o  oo

~  N.* td00 CM -r-
inCM
CM

o
00CM

o
IS

m f-
CM

73 %a i s i
CC 5  CC 5

13 to
3 ! S !
CC £  CC £

c
I



(tn 
W

O 
to

nn
es

)
361 Written>Answers CHAITRA18,1914 (SAKA) Written Answers 362

CMo>

<o

n
X.

5 »o

CMCD

«u.

o>

C*J

.c
S3
O «M

St
at

eA
JT

CO 00
o  t-‘

tn
o

CM
o

in
in  r -
d  o

o
d
CM

o
c\i

co co
d  ^

in
d

CM
o

in
o

o
d
CM

o o
CM

t a  o o  
d  ^

in
o

CM
o

in
in  t -
o  o

o
d
CM

o
CM

o
CM

in u>
d  —

in
d

o
d
CM

o
c\i

3
oc

iX
z
•s
Q

W
he

at
 

0.6
7 

0.7
5 

0.7
5 

0.
75



(In 
’00

0 
to

nn
es

)
363 Written Answers APRIL 7,1992 Written Answers 364

c\|O)
■g
1 <o

CV
■C

J5S irj

CMo»

su.

Si?OJ
«:

co

.c

O «V

i

00 00 
co
CM

tn in
»-* cvi

ino  o  00 N-
a  2 I

8 h- in 
cb to ▼—
5  co

inCM
in

©  co N  
iri ^

in(O

C O

o
in
co

■<*
8

r -  in  
o  oo a>

o> in 
(0 
00 r>-

m
cm"

o  oo
in t-'

in
cvi

o  o  «o (s>

S  S  -

soo

s
sio>

o>
ininoo

s
o>o>
oo

8oo

.8 |  5
tt 5  tc

s
0c



6448. SHRI ANNA JOSHI: Will the 
Minister of RAILWAYS be pleased to state:

(a) whetherthere is any demand!or age 
relaxation for Engineering Services in Com­
petitive Examinations as given in the Civil 
Services Examination, 1992;

(b) if so, the reaction of the Government 
thereto;

(c) whetherthe Government propose to 
give age relaxation to the candidates ap­
pearing in the Engineering Services Exami­
nations to be heid during 1992; and

(d) if not,the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir.The Union Public 
Service Commission have received a few 
representations for increasing the upper age 
limit prescribed lor candidates for appearing 
at the Engineering Services Examination to 
33 years on the lines of the Civil Services 
Examination, 1992.

(b) to (d). It is not proposed to give age 
relaxation in respect of Engineering Serv­
ices Exmination, 1992 on the lines of Civil * 
Services Examination, 1992 as these ex­
aminations are governed by different sets of 
rules.

Translation of Tagore’s Works

6449.SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whetherthe Government propose to 
bring out the translated versions of the works 
of Rabindranath Tagore In Indian langu­
ages;
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(b) If so, the details thereof;

(c) the organisations entrusted with this 
work; and

(d) the languages in which these are to 
be brought out?

THE MINISTER O F HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The Government have no 
such proposal at present. However, the 
Sahltya Akademi, an autonomous organisa­
tion has undertaken a continuing scheme to 
bring out special centenary editions in vari­
ous Indian languages of selected writings of 
Tagore. The SahityaAkademi’s programme 
envisages translation of these works of 
Tagore in all the 22 languages recognised by 
it.

Statutory Warning on Paan Masala

6450. SHRI SURENDRA PAL PATHAK: 
Wiil the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe Government propose to 
extend the Statutory warning ‘using Paan 
Masala is injurious to health' to Paan Masala’;

(b) whether the Government also pro­
pose to ban the advertisements of Paan 
Masala on Government media;

(c) if so, the time by which it is proposed 
to be done; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SIDDHARTHA): (a) The Prevention of Food 
Adulteration Rules. 1955 already provide 
that every package of Paan Masala and 
advertisement relating thereto shall carry
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the warning: ‘Chewing of Pan Masala may 
be injurious to health’.

(b) and (c). The Ministry of Informations 
Broadcasting has already decided to discon­
tinue broadcast/telecast of advertisement of 
‘Pan Masala' over AIR/TV.

(d) Does not arise.

Introduction of Local Electric Trains In 
Delhi

6451. SHRI VUAY NAVAL PATIL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government propose to 
introduce more electric trains on ring railway 
in Delhi by linking the same with efficient 
feeder bus system; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

Reservationn of SC/ST in Academic 
Institutions

6452. SHRI G.M.C. BALAYOGI: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether the Union Government 
propose to set up any Statutory body at 
District/Region/State level to look after and 
supervise the proper implementation of res­
ervation in academic institutions;

(b) if so, the details thereof;

(c) whether any complaints have been 
received from the SCs/STs for not Imple­
menting the reservation policy in case of 
admission, employment opportunities and 
promotions during 1991 and 1992; and

(d) if so, the action taken against such 
institutions?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No. Sir.

(b) Does not arise.

(c) and (d). As and when complaints are 
received by the Government, they are taken 
up with the institutions concerned for appro­
priate action.

Pension Cases on Central Railways

6453. SHRI RAMCHANDRA GHAN- 
GARE: Wilt the Minister of RAILWAYS be 
pleased to state:

(a) the number of pension cases pend­
ing settlement for the last five years before 
the authorities of the Central Railways;

(b) the reasons for delay in clearing the 
cases; and

(c) the measures proposed to be taken 
to dear these case expeditiously?

TH E MINISTER OF STATE IN THE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The information is 
being collected and will be laid on the Table 
of the Sabha.
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12.00 hre.

[Translation]

MR. SPEAKER: Please do not speak 
together. I shall give opportunity to all.

(Interruptions)

SHRI CHANDRA J E E T  YADAV 
(Azamgarh): Mr. Speaker, Sir, through you I 
would like to draw the attention of the Gov- 
ernmgnt to the fact that the birth centenary 
year of the great erudite Rahul Sankrttyay- 
ana personality of multi-farious talent Is 
beginning from the day after tomorrow, the 
9th April. Rahul Sankrityayan secured inter­
national support (or this country and contrib­
uted a lot in the field of Buddhist philosophy, 
Hindi literature and progressive ideology. I 
would like to say only this that the Govern­
ment should celebrate his birth centenary at 
the national level. Sir, he was bom in my own 
district. The people of my district are organ­
ising a function the day after tomorrow at his 
village -  his birth place in which I am also 
going to participate myself. I hope that the 
birth centenary celebration of Rahulji should 
be celebrated keeping m view his interna­
tional and national eminence and a commit­
tee should be constituted under the Chair­
manship of the Prime Minister and the emi­
nent litterateurs of the country and persons 
woiking in public life should be associated 
with it Sir, through you I wouH like to draw 
the attention of the Government and the 
House to It.

Secondly, Sir, the issue about which I 
met you and requested you is very important 
because there is no time lett now for It 
otherwise I would not have said anything 
about It. Sir, the Prime Minister Is going to 
convene a meeting of the Chief Ministers on 
the 10th April. According to the recommen­
dations of the Mandal Commission 52% 
castes of this country, to whom nominal 
participation have been given by Govern- ‘

ment in Government services and in the 
administration, and after a tong time, thoughts 
and after thoughts were given to the Issue 
and there were controversy and clashes aK 
over the country and in the end it was ac­
cepted by near unanimity that backward 
classes should be given representation in 
services and this is the right approach to 
strengthen the democracy in the country, to 
give them partidaption and to implement the 
Constitutional provisions. One year has 
passed but no decision could be taken about 
the criteria of reservation, therefore the 
Supreme Court has directed the Govern­
ment again and again that it should clarify its 
stand. We had made a suggestion to the 
Government to divide it into two parts. Two 
separate notifications should be issued. One 
notification about the 27% people who are 
educationally and socially backward and 
another about 10% people who are poor 
among high castes. H the Government Is­
sues one notification for them both, it may 
create problem due to constitutional provi­
sions as they exist Since tfte hon. Prime 
Minister has convened a meeting of the 
Chief Ministers. I would like that the Govern­
ment should clarify Its policy before It other­
wise this Issue Is already pending and a 
feeling is developing among the people that 
attempts are being made to put off this issue 
and backward classes are not getting their 
due share due to intervention by the courts.

Through you I would like to draw the 
attention of the Government that 11 should 
clarify Its policy before 10th. Yesterday the 
Minister of Welfare said in his speech that 
the Government is willing to Include eco­
nomic criteria in It The Government wants to 
take decision on it but several Stale Govern­
ments are not co-operating, so. Sir, I would 
like to say that the Union Government to- 
making an excuse that the State Govern­
ments are not cooperating. On this issue of 
national Importance nobody can become a 
silent spectator. I request you toghre instruc­
tions to the Government that It should clarify
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its policy in this regard so that recommenda­
tions may be implemented with immediate 
effect.

(Interruptions)

fiEnglishJ

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, just a minute. You must be 
knowing Shri Rahul Sankarityayan. He was 
a scholar who spanned the ancient with the 
future.

MR. SPEAKER:! do think that the Gov­
ernment will taKen note of the suggestion 
given by Shri Yadav and nothing more is 
required to be said.

SHRI NIRMAL KANTI CHATTERJEE: 
The entire House can join him by suggesting 
that the Government (Interruptions)

MR.SPEAKER: I agree with you. The 
House will join Shri Yadav in paying re* 
spectes to his memory.

SHIR BASU DEB ACHARIA (Bankura): 
Sir, on the occasion of his birth centenary, 
documentary or a tele-serial should be pre­
pared and shown on the T.V. This is our 
suggestion. (Interruptions)

[Translation]

SHRI ANAND AHIRWAR (Sagar): Mr. 
Speaker, Sir, with great distre^f I have to say 
that several people have been affected in 
Binadtyof Sagar district in Madhya Pradesh 
on 30th March -by ‘Atikraman Hatao’ (Re­
move Encroachment) drive and the State 
administration has crossed ail limits by taming 
one-sided action. In other districts of Madhya 
Pradesh also several people have been af­
fected by 'Atikraman Hatao' drive. Neither 
the Government nor the administration is 
maintaining any order there. The Govern­

ment of Madhya Pradesh has crossed limits 
and democracy is being murdered openly. 
BJP is action of the administration, harass­
ing and terrorising selected person enlisting 
the cooperation of dacoits and robeers by 
the administration and running of admini­
stration with theircooperation are all misuse 
of power by Government. Injustice is also 
being meted out to people. Those who have 
land, have lease-deeds of shops or houses 
with all the administrative formalities com­
plete are being harassed and their lease- 
deeds are being tom off by the Government 
officers on the spot in the midst of thousands 
of people. When people objected to it, the 
police arrested them on false charges. To 
hurt abuses on the public by the Government 
officers has become common.

Whatever happened in Binacity of Sagar 
district on 30th March, 1992 -  getting a shop 
forcibly vacated and setting up a police post 
in place of it -  proves that general public is 
developing a feeling that there is no popular 
rule in Madhya Pradesh.

DR. LAXMINARAYAN PANDEYA 
(Mandesaur): Mr. Speaker. Sir. will there be 
discussion in this House daily on the admin­
istrative machinery of Madhya Pradesh. Will 
this House discuss the administration of 
Madhya Pradesh or whether the questions 
about day-to-day woiking of Madhya 
Pradesh will be raised here. This question is 
clearly about the Government of Madhya 
Pradesh and it sis absolutely wrong to raise 
such questions in this House. This House 
shouid not discuss any issue about the 
Government of Madhya Pradesh....... (Inter­
ruptions)

MR. SPEAKER: You should ask the 
M.L. As of your party Congress to raise such 
Issues. (Interruptions)

DR. LAXMINARAYAN PANDEYA: The 
hon. Members should not say mischievous 
things delibetatly. (Interruptions)



MR. SPEAKER: Let this question be 
raised in the Assembly of Madhya 
Pradesh.

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, yesterday in my 
constituency, South Delhi, there was an 
encounter between terrorists and policemen 
in the afternoon. Here, I am underlining the 
word policemen because there was no po­
lice officer there at that time. There were only 
three police constables who killed two terror­
ists and an inncocent passer by Ravi Khanna 
was also killed there. Two terrorists were 
arrested in this encounter and two were 
killed. The name of one of the terrorists killed 
by bullet of police is Rajendra alias Raje, 
who was brother of Penta who committed 
suicide by eating cynide during operation 
Black Thunder. The name of other terrorist, 
who was killed, is Harbhajan Singh. The two 
arrested terrorists are Balbeer Singh Chima 
and Amarpal Singh. Delhi polcie was in 
search of these terrorists in connection with 
murder of B.J.P. leader Shri Hansraj Sethi, 
the member of Metropolitan Council and 
his associate Shri Munjal. Both of them were 
arrested in yesterday’s encounter. Ravi 
Khanna, a 32 year old youth of Katra Neel, 
Chandni Chowk met a tragic death. In this 
connection I would like to raise three points 
here in this House.

First of ail I would like to praise those 
three policemen, though normally the police 
are not praised, but Mr. Speaker, Sir, yester­
day I had myself gone there and I met those 
policemen who challenged the terrorists with 
a revolver, whereas the terrorists were armed 
with A.K.-47 rifles. Inspite of all this they 
went there in plain clothes and the way in 
which they acted promptly and steadfeastly 
and displayed bravery, courage and duty 
consciousness was commendable. The 
police authorities have given orders for their 
elevation, but yesterday I gave those per­
sonnels one thousand rupees each as an 
award on the spot from my side. I have aH
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peralse for them, which should go on record 
here.

The second thing I would like to say that 
the Delhi police should take a lesson from 
yesterday’s happening because the terror­
ists have started making inroads outside 
Punjab as well. Yesterday’s incident has 
made it clear that terrorist hide-outs exist in 
Delhi also about which the C.B.I. is aware of 
and other intelligence agencies are aiso 
aware of it. To ensure that no major mishap 
takes place the Delhi Police will have to 
remain very abert and vigilant andthe terror­
ist hide-outs will have to be smashed.

The unfortunate aspect of this tragedy 
is that while this terrible action was taking 
piace a man called Ravi Khanna died in the 
cross fire. This happened at about 3.30 p.m.

MR. SPEAKER: You have taken too 
much time.

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, that poor fellow was admitted 
to the hospital at 4.20 p.m. and be suc­
cumbed to his injuries at 5.00 p.m. The 
members of his family had met me, they said 
that If he had been taken to the hospital 
immediately on being injured and property 
treated, then he would not have died. He was 
taken to hospital in a private van. No police 
or hospital van was provided. His sad de­
mise was due to the negligence by of the 
authorities.
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He got married in 1986, he has a 6 year 
son and a daughter aged 4 years. His widow 
is only 28 years old, who has no means of 
livelihood, that is why I request you that the 
dependents of Ravi should be given Rs. 2 
lakh as compensation and a D.D.A fiat and 
his wife should be provided a job in Delhi 
Administration, so that his widow and chil­
dren can spend the rest of their lives in 
peace. I also want that the Home Minister
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should make a statement in the House on 
this incident.

SHRI TARA CHAND KHANDELWAL 
(Chandi Chowk): Mr. Speaker, Sir, yester­
day there was an encounter with terrorists. 
That area does not fall in my 
constituency-Chandni Chowk but Ravi 
Khanna was a resident of Katra rteel in many 
constituency and his tragic death was due to 
negligence of the Police. Khurana ji has 
praised policemen, but I hold them respon­
sible as because of their mistake one poor, 
innocent young man was killed. He was 32 
years of age and his wife is 28 years old only 
and they have two children of 6 and 4 years 
old —  a sonand a daughter. They do not 
have any source of income, where the police 
has acted bravely, it has acted negligently 
and I would like to tell you that when the 
information in this regard was given to the 
police station by a person that at a certain 
place two terrorists are hiding and three 
more will come there then why immediate 
action was not taken and why the whole area 
was not condoned off. if that area had been 
sealed and people had not been allowed to 
go there, then that innocent person who 
went there to collect his scooter would not 
have been killed. The police did not even 
bother to Inf orm his family members. I raimed 
with his family for 11/2 hours, there is consid­
erably resentment among the people of that 
family and those who go there to meet them. 
As Mr. Khurana has also said that he was 
admitted at 4.20 and due to the negligence of 
Medical Institute he died at 5 *0 ‘Clock. The 
president of social welfare organization of 
that area took him In a gypsy but In the 
hospital he had to wale on toot although his 
condition was critical. It has also been re­
ported in the newspapers that "Ravi Khanna 
could have been saved* The medical insti­
tute committed a big act of negligence be­
cause of which a young man died.

Mr. Speaker, Sir. I feel sorry that the 
Police Commissioner could not even speak

two words of sympathy for Ravi Khanna, 
although he had said on telephone at night 
that those police personnel who killed those 
terrorists had been rewarded but he did not 
express sympathy towards that innocent 
person who was killed in the cross fire, this 
shows his casual attitude.

Mr. Speaker, Sir, doubts are being 
expressed whether terrorists were killed by 
police firing or by their own bullets. There­
fore, It si my request that the Home Minister 
should make a statement regarding this 
incident and I agree with Mr. Khurana that 
his widow should be given a compensation 
of Rs. 2 lakh. I urge the Government to grant 
a compensation of Rs. 5 lakh to his family 
keeping in view the poor economic condition 
of this family. Thousands of people had 
gathered there and all were agitated over 
this incident. His dead body will arrive there 
at 2.30 p.m. In view of th great resetnment 
among the people a compensation of Rs. 5 
lakh may be declared immediately by the 
Government to pacify the people.

SHRI KALKA DAS (Karol Bagh): Mr. 
Speaker, Sir. I have just returned from 
Lucknow. I heard the news regarding this 
incident. I remember that horrifying incident 
when Shri Hansaraj Sethi, who was a member 
of the metropolitan council, was killed and 
even now terrorists are at large. Those po­
licemen who have acted so bravely have 
been given promotions, this was necessary 
but terrorist activities should be checked in 
Delhi and they should not be allowed to 
operate in Delhi. You are well aware that 
bombs were exploded at the railway station, 
transistor bombs were exploded here and 
insplte of all the arrangements terrorists 

managed to enter Delhi. This is a very alarm* 
ing situation. Therefore, t h i s  is  m y  demand to 
the Government that the family of Shri Khanna 
who has died should be g i v e n  a  compensa­
tion and those police officers who have acted 
bravely should be given awards. Such an 
arrangement should be made so that terror-
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security of the ethnic minorities is being 
[English) jeopardised in Tripura.
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SHRIMATI MAUN! BHATTACHARYA 
(Jadavpur): Sir, through you,! want to bring 
to the notice of the House, dangerosus inci­
dence of ethnic violence and violence against 
women that are going on in Tripura. On 20th 
February last, tribal villages in Satnala, 
Manu-Chailengta and Chtoa DamboorGaon 
were attacked and a massive calculated 
attack was carried on by armed anti-socials. 
Four villages under Manu-Chailengta Gram 
Sabha and one from Chota Damboor Gaon 
Gram Sabha were so severly attacked that 
all the men fled, leaving their belongings. 
Those who were caught, were severely 
beaten up and a number of women were 
raped and gang-raped.

A group of MLAs and ADC Members 
visited the villages and met some of the 
women. Three of them are adolescent un­
wed girls, raped by more than one man; and 
another lady who was raped bythree men, is 
now In a state of shock, suffering from 
phobia against men. The violence went on 
from 11.30 am to 5.00 pm., although the 
SDO and BDO Office were within seven or 
eight kilometres. There was no help from 
Police and none from the Administration. 
With this calculated attack on the ethnic 
minorities, there have been reports in a 
number of newspapers on sexual terror and 
Violence unleashed on adolescent girts In 
South Tripura the Sidhunandan Government 
Orphange forglrts and every night these girls 
are subject to terror, subject to rape by 
antl-eocials, and by the boys from the male 
part of the orphanage. Five of the girts have 
allegedly committed suicide, a few of them 
have turned pregnant -  they have become 
unwed mothers.

In the Year of the Girt Chitd. this a very 
serious thing to happen. Wo should not just

Therefore, 1 would urge upon the Gov­
ernment, and 1 would urge upon the Home 
Minister to look into the matter. 1 woutd also 
urge upon this House and on you. Sir, that a 
parliamentary team should be sent to Tripura 
to visit places and see for themselves as to 
what actually has going on there. (Interrup­
tions)

MR. SPEAKER: I allowed one matter to 
be raised by one Member so that the other 
Members may raise some other matters. 
Supposing four or five Members want to 
speak on one matter only, then, how do 1 
adjust other Members? (Interruptions) She 
has done it very ably. You should be satisfied 
with that.

(Interruptions)

[Translation]

SHRI YELLAIAH NANDI (Siddipet): Mr. 
Speaker, Sir, the Indian Drugs and Phor- 
maceuticais Limtied (1DPL) is the largest 
drug manufacturing company of South East 
Asia engaged in the production of medicines 
and vitamins, with a workforce of 5,000 and 
some of the medicines are also exported to

• various countries. Medicines manufactured 
at the Hyderabad plant of IDPL are in great 
demand in the market. This Is the only plant 
in the country which manufactures vitamins 
B-1 and B*2 and Police A d d  Though the 
demand for the products manufactured at 
the Hyderabad factory is of the order of Rs. 
6 core per month In the maiket, tut unfortu­
nately due to tack of capital the production of 
medicines is of Rs. 3 crore only. As resutt of 
low production and sate I  has become very 
difficult to meet the mowftly salary bid of 
employees which Is of As. I S  crone. If the 
Government does not slop in toy way of
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necessary assistance for optimum utilisa­
tion of capacity of the factory, then it will most 
likely close down. Therefore, I would like to 
uerge the Government to make available 
necessary assistance to the factory at the 
earliest to save it from imminent closure. 
With this the Government can savce an 
important phormaceutical factory engaged 
in meeting the requirements of medicines 
and vitamins of the common people in the 
country.

[English]

SHRI KABINDRA PURKAYASTHA 
(Silchar): Sir, the power supply in the Barak 
Valley of Assam has become totally nil. 
Against a total requirement of 45 MW, the 
Valley is getting 6-10 MW. The activities of 
the Assam State Electricity Board are dis­
criminatory and deliberate. This has caused 
a sense of resentment and that may take 
ugly shape if such condition continues.

I, therefore, urge upon the Union Power 
Minister to advise the Assam Government to 
arrange supply of power from the Eastern 
Rid as a stop-gap arrangement and work of 
construction of gas-based power plant in 
the Valley by utilising the gas available from 
Adamtilla and Bashkarki of the Valley should 
be started immediately for removal of power 
crisis in the Valley.(Interruptions)

MR. SPEAKER: Madam, this is a State 
matter. I allowed you to raise it. I allowed you 
to speak at length.

SHRIMATI MALINI BHATTACHAR- 
AYA: i am thankful to you. there must be 
some reaction from the Government.

M R  SPEAKER: I cannot force a reac­
tion from the Government.

(iInterruptions)

(Chirayinkii): Sir, it is atrfoal question. (Inter­
ruptions) It cannot be left to the State Gov­
ernment alone. Twenty-three people, in­
cluding five women, have died after this 
minfstry came into power. Every day, they 
are being killed. We have taken up such 
instance here in this House. When people 
were attacked In Andhra Pradesh, delega­
tion was sent Why cam we send a delega­
tion from here because 23 people have 
died?

MR. SPEAKER: You decide about dele­
gation. We will send delegation.

(Interruptions)

SHRIMATI SUSEELA GOP ALAN: 
Something should be there. What else is the 
remedy?( Interruptions)

SHRI LAL K. ADVANI (Gandhi Nagar): 
I think, this is a matter about which the 
Government has to give a statement, in 
similar situations, invariably the Home Min­
ister has seccured the House that he will 
ascertain the facts from the State Govern­
ment and make a statement in this House

This is a serious matter where tribals 
have been attacked. Cases of gang-rape 
have been reported. Therefore, it is incum­
bent on the Government to ascertain the 
facts and come to the House with a state 
ment

The Home Minister, Mr. Jacob, is here 
He can certainly assure the 
House.(tnterruptions)

THE MINISTER OF STATE IN THE 
MINiSTRYOF PARLIAMENTARY AFT AIRS 
AND MINISTER O F STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M 
JACOB): I did not hear. In fad, I was 
comit)Q.(lnterwptk)ns)

SHRIMATI SUSEELA GOPALAN SHRI LAL K. ADVANLThisdoescalH°r
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Hons) elections there.
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SHRI 6ASU DEB ACHARIA: We have 
not heard what Mr. Jacob has 
sakL{\nterrupUons) Everyday, tribal women 
are raped. ( Interruptions) The State Com­
mission's report has also proved that tribals 
of Ujai Maidan were gang-raped by Assam 
Rifles. So, we expect the Home Minister to 
react. He should ascertain the facts from the 
State Government. But he Is keeping silent.

MR. SPEAKER: I am directing the 
Government to make a statement in this.

SHRI M.M. JACOB: I will certainly come 
back to the House later -  not today.

[Translation]

SHRI RABI RAY (Kendrapada): Mr. 
Speaker. Sir. I would Ike to draw the atten­
tion of the House, the people of India and 
your attention towards a very Important Is­
sue. General Elections are stated for the 9th 
in the United Kingdom. Mr. Kamai Nath 
please listen.......

[English]

MR. SPEAKER: Election are going 
on.Supposing we discuss something hove, 
would it be right?

[Translation]

SHRI RABI RAy: I am raising an impor- 
tant issue. You wtB also agree to ft that ft Is 
very important

[Interruptions)

[English]

MR SPEAKER* Now that election are 
taking place. Supposing we discuss some*

[Translation]

SHRI RABI RAY: You will agree with mB 
that their attempt to interfere in our internal 
aflairs Is a matter of concern for all of us and 
the High Commissioner of India to U.K. has 
aiso expressed his discontentment on the 
issue. I am not raising the issue of elections 
over there. Whatever may be the opinion of 
the people of that country can be pondered 
ones later on. All of us are worried because 
as per the reports about the GaRap Poll 
being conducted there to forecast the victory 
chances of Labour and Conservative the two 
parties in electoral fray. Mr. Ray Hatserle is 
going to be the Shadow Home Secretary. 
Thought in India we do not have the system 
of Shadow; cabinet but it is theve in England. 
Mr. Ray Hatserle is likely to be the Shadow 
Home Secretary of the Labour Party and in 
his speech on Kashmir and Punjab whatever 
he has said, in my opinion and the House will 
agree with me that it tantamounts to interfer­
ing in the internal affairs of our country. This 
is a very Important issue and his statements 
have been vehemently crfticised and op­
posed by the Indian High Commissioner to 
England and the Indian living over there. 
Contrary to the reference to Kashmir in the 
election manifesto of his party he goes on to 
say that

IEngBstH

“Kashmir problem can only be 
solved by pressure for an eventual 
achievement ol some form of sefi- 
determination by the people there 
and press for a solution according 
to the Resolutions. Labour would 
take a teadtog role through the UN 
to seek a solution to the unrest in 
Kashntfr and Punjab. Kashmiris 
should have a referendum on this 
issue.*
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xcqsqpqfqlk[

?klqebo jbj_bo lc J^_lro N^oqv Ko,
Ibk Jbsfkqpqlk p^vp qe^q

(/qefkh T^ jlob ebimcri obpmlkpb
clojqeb Gkaf^kElsbokjbkq fpklq
cloqe`ljfkd*p^k`qflkptfi e^sbql
_b fjmlpba, 

DOkZglmZmdqb

KP, QNC?ICP8 Qfo, G^j f f̂pfkd f̂ qefp
_b`^rpb cq fp f^gmbhg^] bg qeb bib`qflk
j^kcibpql lc i^_lroN^oqv qe q̂8

i^_lro Elsbokjbkq%p ob^afkbpp
qlj^hbfqpbic^s^fi^_ibql Gkaf^^ka
N^hfpq^k ql ^ppfpq fk ^`efbsfkd ^
kbdlqf^qba plirqflkqlqebI^pejfo
mol_ibj qe^q Gp ^``bmq^_ib ql îq
lbllfbá

&5g^kpq^cclk'

Refp fp qebfo lccf̀ f̂ i pq^qbjbkq, G tlria
cqb ql pr_jfq qe^q îi qeb Gkaf^kp ifsfkd fk
Ckdi^ka^obtloofba^_lrq qebpq^qbjbkq lc
qeb crqrob Qe^alt Fljb Qb`obq^ov lc qeb
J^_lro N^oqv, G ^j p^vfkd îi qefp fk qeb
Flrpb_b`^rpbqebbkqfob`^_fkbq fpmobpbkq
ebob, Gtlria ifhbql pqobpp qeb kbba ql q^hb
f\mqebfpprbtcqeqebpbkflomol+Gkaf^ ib^abop
lc qeb J^_lro N^oqv GIb Ko, Ifkkl`h* Ko,
Kf`e^biDllq^kaKo,BbkkfpF^fibvqe^qqeb
^qqbjmqpqlpmob^a^kqf+Gkaf^cbbifkdp_vqeb
tlria _b Qe^alt Fljb Qb`obq^ov `^k _b
sbov e^ojcri clolro`lrkqov,

Gqefkh îiqefpq^kq^jlrkqpqlfkqbocbofkd
fk lro fkqbok^i ĉc f̂ob, Re^q%p tev G e^sb
ao^tkqeb^qqbkqflklcqebElsbokjbkq fkqe^
Flrpb qe^q te^qbsbo kbbap ql _b alkb _v
K ^ ql fkcirbk`b qebslqfkd m^qqbok fk Ckdå
i^ka fk c^slro lc qelpb tel prmmloq lro
`lrkqovpelrfa_balkb_vqebElsbokjbkq,

QFPG AFGRR?@?QS &@^o^p^q'8Qfo*tfqe
vlrhfkambojfppflk, Gtlriaqfhbqlao^tqeb
q̂qbkqflklcqebElsbokjbkq ^ka qebFlrpb

ql qeb mifdeq lc qeb `lkpqor`qflk tlohbop lc
lro`lrkqov, ?p qeb Flrpbhkltp* qebob ^ob
^_lrq qtl `olobp lc `lkpqor`qflk tlohbop
tlohfkd fks^oflrp m^oqp lc lro `lrkqov, Qeo*
ĉqbo ^dof`riqrob* `lkpqor`qflk fkarpqov molå

sfabp qeb i^odbpq krj_bo lc bjmilvjbkq ql
lro`lrkqovjbk, Reb tlohboptel ôb klt
bkd^dba fk `lkpqor`qflk fkarpqov ^ob `lkå
abjkba ql fkerj^k `fo`rjpq^k`bp ^ka
pljbqfjbp Gk fkerj^k `lkafqflk lc ifcb ^ka
tloh, Rebv e^sbkl pb`rofqvlcbjmilvjbkq
^ka qebfot^dbp^ob sbov ilt, Rebv e^sb kl
bar`^qflk î* elrpfkd ^ka jbaf`^i _bkbcfqp
^ka ^``fabkqp ^ob sbov jr`eÑcobnrbkJ ?fi
qefp ` îi clo ^ ibdfpi^qfsb jb^prob clo qeb
molqb`qflklcqebfkqbobpqplcqeb`lkpqor`qflk
tlohbop, Gq fpqorbqe q̂^_fii fpmbkafkd_bclob
qebP^gv^ Q^_e^, @rq fq fp`lkpfaboba_v qeb
`lkpqor`qflk tlohbop qe q̂ qe^q _fii fp kbq
^abnr^qbiv `ljmobebkpfsb, Qfo, ^ ao ĉq _fii
t^p mobpbkqba* fk qeb cloj lc ^ mbqfqflk* ql
qebNbqfqflkpAljjfqqbblcqefpFlrpblkqeb
/3qeBb`bj_bo /764,/tlria ifhbql obcboql
qeb obcbobk`b lcqebNbqfqflkpAljjfqqbb lk
qeb /3qe Bb`bj_bo /764,Reb mbqfqflkp
AljjfqqbblcqefpFlrpb fkfqpobmloqpr_jfqå
qba lk qeb03qe lcHriv /767 pq^qbp8

Reb Aljjfqqbb qebobclob ob`lj+
jbkapqe^qqeb@fqmbkafkd fkP ĝv^
Q^_e^ _b tfqeao^tk ^ka ^ cobpe
`ljmobebkpfsb @HF_b fkqolar`ba
pl ^p ql `^qbo ql qeb ilkd+cbiq abå
j^kap lc qeb ecqeboql kbdib q̀ba
pb`qlolc qebtlohfkd `i^ppbp,(

KP,QNC?ICP8 Nib^pb @^prgf* al klq
j^hb^ obdri^opmbb`etfqenrlq^qflkp ^ka
f̂ qe^J K^hb ^ _ofbcpq^qbjbkJ

QFPG AFGRR? @?QS8 Qfo* qefp fkslisbp
qtlipprbp,Mkbfpqe q̂qebNbqfqflkpAljjfqå
qbb lcqefpFlrpbe^p ob`ljjbkabapljb+
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thing. The Government has not responded detiskmtorepatriate Indians IromGuf in the

face of disturbed conditions over there. Soto it property. On the other hand, this is the 
most neglededsedor of the woriungclasses. 
The Labour Minister is here and I would be 
very much happy if he kindly responds to this 
and assures this House that appropriate 
action will be taken to protect the interests of 
the most neglected and exploited sector of 
the working dasses.

PROF. SAVITHRI LAKSHMANAN 
(Mukundapuram): Sir, about 50 persons 

■ including women who were working in th 
 ̂Cochin Shipyard canteen for more than 15 
years were mercilessly terminated fromttieir 
services. There was a complaint that this 

•termination was based upon a conspiracy of 
the canteen contrador.

MR. SPEAKER: Please don't bring this 
kind of things to discuss m Parliament. It win 
be very difficult, i would request you not to 
insist on it.

[Translation]

SHRI HARIN PATHAK (Ahmedabad): 
Mr. Speaker. Sir. recently I received a letter 
from the parents of the students studying in 
Ukraine, a republic of the erstwhiei Soviet 
Union. Sir, through you. I would like to ap­
prise the House of thecontents that because 
of the political turmoil and changes in the 
erstwhte Soviet Union, in the last tew months,
4.000 Indian students there are living in 
miserable conditions. They are facing short­
age of bread and eatables and are just 
surviving on bread and water. Though winter 
season is in fuBs wing but they do not have 
shoes to put on. AH this is published in the 
Jansatta’ of 1st of this month. Medical stu­
dents studying in Ukraine, have written to 
their parents that for shortage of cash they 
are not able to return to Indian. Their monthly 
stipend is just 150 Roubles. Their plight is 
miserable. If the House and the nation do not 
come to their rescue then they wiK not be 
able to return to India. We took prompt

similar efforts need need to be made to bring 
back these students. Concern tor safely and 
security of Uma Pathak and a few other girt 
students has also been mentioned in the 
letter. These students cannot even tali to 
their family members back home because 
prices have escalated somuch that a pair of 
shoes costs2.500 Roubles andatelephone 
call 500 Roubles. I would tike to urge you to 
make arrangements for their return. They 
may be given admissions here and if they 
need cash, then arrangements should be 
made by the Government to send money to 
them, to save these students from hunger 
and misery.

[Translation]

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker. Sir. Incfian student 
who were pursuing their studtes in the erst­
while. Soviet Union and are sttt staying there 
are really experiencing cttfictifties. I met two 
people at Bangiore. One’s son and other’s 
daughter are studying in that foreign land. 
Their diff iculty is practical which has arisen 
due to disintegration of the Soviet Union. 
The Government of India should pay atten­
tion to remove their difficulties. Firstly, the 
scholarships they are getting in roubles is 
very meagre. Secondly, they are finding I  
difficult to come back to Inde. They cannot 
travel by Soviet planes. The Air Incfia should 
make arrangements to bring them to kxSa 
and fly themback to Soviet Union, who want 
to continue their studtes there. Some of them 
have completed two years and some have 
completed three years of their course. They 
woukl not Hw to conw back without complet­
ing their studies. They would fee just to 
come to India once a year and Air-tncSa can 
arrange tickets forthem. The Government of 
India should cautiously gather complete in­
formation in this regard and place the 
same in the House. 1 is a very important 
matter.
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[Translation]
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[Engtish]

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER O F STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM­
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir. the matter is 
quite serious. R has been appearing in the 
Press and also the information has come to 
the Government. I shall bring it to the notice 
of the Ministry of External Affairs and we wHI 
come back to the House. I may assure the 
House that the Government will take what­
ever efforts are required to alleviate the 
sufferings.

[Translation]

SHRI MOHAMMAD YUNUS SALEEM 
(Katihar): Mr. Speaker, Sir, last evening a 
very unfortunate incident took place in the 
Jama Masjid area in Delhi. At about 3 o’ 
clock, a rickshaw puller named Nizammudin 
was beaten up by the police brutally. He was 
half-dead and lay there for a long time. No 
arrangement was made either to provide 
him treatment or send him to hospitaL The 
result was that people gathered around him 
and started raising slogans. The police tried 
to disperse them. Mr. Speaker. Sir. you know 
whenever such an incident takes place 
anti-soda) elements assemble. Somepeople 
gathered there and unfortunately some of 
them entered the police station and set cer­
tain furniture ablaze. The result was that the 
police lathicharged them. It is said that they 
resorted to firing afso. The SHO of the area 
whose name perhaps is..* He provoked the 
crowed. While this was going on, unfortu­
nately the Additional Commissioner of Po­
lice, whose name is perhaps...* {Interrup­
tions)

[English]
MR. SPEAKER: The names should not 

go on record.__________________________

SHRI MOHAMMAD YUNUS SALEEM: 
Unfortuantefy, he tried to enter the Jama 
Masjid with the help of two constables inafun 
drunken state. The Imam and his sons were 
present there. They realised the gravity of 
the situation and thought that If people come 
to know that he was entering the mosque 
under the influenoe of liquor, th situation 
world become serious. Therefore, they 
requested him to go back and send his 
assistant with whom they wouldtatkandtake 
steps required to restore law and order. He 
said that let them shake hands with him but 
the Imam refused to do so and asked him to 
get back. Then he went away and sent his 
constables. The constables started beating 
up people with lathis indiscriminately, threw 
tear-gas shells (Interruptions) and also fired.

Sir, those who know the guide map of 
old Delhi know that the incident took place 
near Jama Masjid but these people also 
reached near ‘Chudi Walan’ area. There is a 
mosque in a private house in the area. A 
Muezzin lives there. They entered the 
mosque and beat up the person mercilessly. 
That resolted in resentment against the po­
lice in the area. I know only that much whlci* 
I read in newspapers but one of my friends, 
Mr. Afzai, who is a Member of the other 
House said that he was there till2 o' dock in 
the night. He narrated the incident in detaB.Mr. 
Speaker, Sir, hon. Minister of Home Affairs 
should contact the Lieutenant Governor and 
ascertain the factual situation. The situation 
should be controlled at any cost so that it 
may not deteriorate further. If Its is true that
the Additional Deputy Commissionertriedto 
enter the mosque under the Influence of
liquor and also ottered lathi charge then......
( Interruptions) .......strict action should be
taken against him. ff the peaceful atmos­
phere is disturbed. It would not be in the 
interest of the city. There Is peace in the city 
for last 2 -3  years. Therefore, through you.J

‘ Not recorded.
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would like to draw the attention of the august 
House that such incidents should be checked 
and If the police are found guilty, stringent 
action should be taken against them.

SHRI RAM PRASAD SINGH 
(Bikramganj): Mr. Speaker, Sir, I would like 
to draw the attention of the House to a very 
important matter that the historic ground of 
Chausaka consisting of 3 acres of land where 
a battle took place between Sher Shah Suri 
and Humayun in 1536 has been shown in the 
maps as under the control of Central Gov­
ernment. That is why the Government of 
Bihar does not look after that land. The result 
is that people have been encroaching upon 
It. I would like the Government to raise a 
boundary wall around it and since it happens 
to be a historical battle-field, a Sainik school 
shouid be set up there.

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): 1 will enquri about the incident 
which just now the hon. Member has men­
tioned.

MR. SPEAKER: He has just asked to 
enquire about it and take proper action.

SHRI M.M. JACOB: I will take action if 
there is anything necessary.

MR. SPEAKER: Mr. Prasad, you did not 
ask for it. He was on the verge of saying that 
he would inform.

SHRI MOHAMMAD YUNUS SALEEM:
It is a very serious matter. If prompt action is 
not taken, It may develop into a more serious 
situation.

SHRIHARCHANDSINGH(Ropar):The 
Government of India has announced a sup­

port price of wheat at Rs. 250/- per quintal. 
The increase in the price by Rs. 25/- per 
quintal as against last year's is welcome. 
However, there is a strong case for further 
increasing the suppon price or providing 
bonus to the farmers, who bring their pro­
duce in the open regulated markets and sell 
to the Government agencies due to the fol­
lowing reasons:-

Increased cost of production of wheat

The prices of fertilisers were increased 
by 30 percent in the last year. Similarly the 
prices of pesticides, weedicides and labour 
etc. also increased and the farmers had to 
resort for increased diesel consumption and 
to non availability of electricity at curtain 
times. The cost of production of wheat may 
be around Rs. 300/- per quintal.

JPartty with wholesale price index and 
aggregated input price index

With base year as 1970-71 for the 
wholesale price index, the parity price of 
wheat may work out to be more than Rs. 400/
- per quintal. Similaily, the parity price with 
the aggregated input price index may be 
around Rs. 350/- per quintal.

Last year's experience of procurement 
by Government agencies

The production of wheat in the Punjab 
State Tn 1989-90 was 116.81 lakh tonnes. 
The arrival of this produce in the market in 
1990-91 was 70.76 lakhtonnes. In 1990-91 
the production of wheat increased to 121.55 
lakhtonnes. Evidently the arrival in the market 
starting from April 1991 onwards should 
have been more as compared to last year. 
However, the actual arrival in 1991-92 is 
around 63 lakh tonnes. This means there is 
a shortfall of about 8 lakhtonnes. This is due 
to the reason that the prices prevailing be­
fore the harvest of wheat crop were Rs. 315/
- per quintal. Immediately the farmers sold
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their produce In the market. The prices 
again rose and throughout the yearthe prices 
have been ruling between Rs. 310/- and Rs. 
375/' per quintal. Therefore, the expecta­
tions of the farmers are forthe prices ranging 
between this range.

MR. SPEAKER: You make a very short 
statement. You are reading.

[Translation]

SHRI HARCHAND SINGH: Mr. 
Speaker, Sir, there is a great tumoil in Punjab, 
people are in great difficulty. After putting in 
hard labour they have produced wheat but 
the hon. Minister or Agriculture has fixed the 
procurement price of wheat at Rs. 250/- per 
quintal It should be increased to Rs. 350/- 
per quintal. Yesterday, several thousand 
people from Punjab had come here. There­
fore, I urge you to pay attention to it. -

SHRI SANTOSH KUAMR GANGWAR 
(Bareilly): Mr. Speaker, Sir, I am very thank­
ful to you. I would like to draw your attention 
to the fact that a firm took Rs. 100/- crores 
from two nationalised bank for one and the 
same purpose though it had no goodwill. Sir, 
the Vijaya Bank and the Indian 
Bank...... (Interruptions)

[English]

MR. SPEAKER: I am not allowing this 
kind of a thing.

(Interruptions)

MR. SPEKAER: This is not a court. 
Please take your seat now. Not like this.

SHRI G.M.C. BALAYOGI (Amalapu- 
ram): In my constituency, nearly two lakh 
fisherman are facing lot of social and eco­
nomic problems in their daily walks of life. 
Even after independence also, this commu­
nity has not been provided the minimum

requirements tike drinking water, roads,
• hospitals, education to their children etc. and 

also small pucca houses even though the 
Government Is earning crores of rupees 
through their profession and is getting good 
foreign exchange. The Government of 
Andhra Pradesh has recommended unani­
mously that the fishermen and washerman 
communities be included in the list of Sched- 

J uled Tribes.

The matter was also represented by me 
and other important leaders of their commu­
nities and also the other Members of Parlia­
ment in the House, and also to the Prime 
Minister. So far the Government has not 
taken any initiative and action for inclusion of 
their castes in the list of Scheduled Tribes.

Hence I urge upon the Government, 
through the Hon. Speaker, to take immedi­
ate and necessary steps for implementing 
their requests.

DR. K.D. JESWANI (Kheda): in the last 
Parliament session while talking on the law 
and order situation in the country I had 
brought to the attention of the House the 
deteriorating situation in Gujarat and Par­
ticularly in Gujarat being a border area 
where Pakistani infiltrating and smuggling 
on the sea coast are rampant during those 
days.

Subsequently, may be because of that, 
just in the last month the hon. Minister for 
Home Affairs visited that area and he also 
posed lot of cries about the whole affair. Just 
immediates after his visit, on 23.2.92 there 
was a very big mishap when a notorious 
smuggler Shri Harun was arrested under a 
smuggling offence near Khanodia near 
Jamnagar by the Custom offices, and was
being brought to Jamnagar.......(Interrup-
tions)

MR. SPEAKER: Why do you not writeto 
the Minister? This is a matter which should
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not be brought up in the House. Please write 
to the Minister.

( Interruptions)

PROF. UMMOREDDY VENKATES- 
WARLU (Terali): Thank you very much for 
giving me an opportunity to raise an impor­
tant matter.

The LPG filling plant of the Hindustan 
Petroleum Corporation was started on 
14.4.1982 at Tadepalli in Guntur District of 
Andhra Pradesh. About 12 employees on a 
permanent basis and 40 on a casual basis 
have been working in the piant. It is learnt 
that the plant is now being shifted from 
Tadepalli to Kondapalii by which these 52 
workmen who have been working for so 
many years will be thrown out of employ­
ment.

In view of the situation, I urge upon the 
Government to intervene in this matter and 
see that the plant is retained at Tadepalli in 
Guntur district itself. In case the shifting is 
inevitable, these 52 employees, both perma­
nent and casual, may be continued as 
employees even at the new location at 
Kondapalii in Krishna District.

MR. SPEAKER: Shn Hari Kewal Prasad. 

[Translation]

SHRI HARI KEWAL PRASAD (Salem- 
pur): Mr. Speaker, Sir, 1100 persons were 
appointed in the Moradabad Division during 
the previous Government's regime. The then 
Railway Ministers Shri George Fernandes 
and Shri Janeshwar Mishra had promised 
that an enquiry would be conducted into the 
matter. It was proved from the investigations 
conducted by the vigilance department and 
other concerned departments underthe rail­
way ministry that appointments of 265 out of

1914 [SAKA) Written Answers 394
the total 1100 labours were. They should be 
removed from service. How 8 persons of the 
upper caste were appointed in the name of
Scheduled Castes. A labour leader..... *........
got this matter investigated and it was 
proved......

[English)

MR. SPEAKER: The name will not go 
on record.

[Translation]

SHRI HARI KEWAL PRASAD: An in­
vestigation was done and it was proved that 
the appointments were illegal. High officials 
of Railway terminated their services. When 
this matter came before the Railway Minis­
ter, he assured to take action. But not action 
was taken even though assurance was given 
twice......(Interruptions)

MR. SPEAKER: All right, now please 
take your seat. If somebody has been re­
trenched form sen/ice, that issue should not 
come up here.

( Interruptions)

MR. SPEAKER: This will not do. If some 
one has been retrenched from service, are 
you going to discuss it here? Please take 
your seat now.

( interruptions)

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Speaker, Sir, like the Scheduled Castes 
and Scheduled Tribes, the people belonging 
to ‘Nunia’, ‘Kumhar*. 'Mailah' and ‘Badhai* 
(Carpenter) castes are backward both so­
cially and economically In the entire country 
and they had no representation in any of the 
Governments till now. I would like to demand 
that reservation provisions that are available

•Not recorded.
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to Scheduled Castes and Scheduled Tribas, 
should also be extended to people belong' 
ingto'Nunia’, 'Kumhar*. 'Mallah ‘ and ‘Badhai' 
casts .(Interruptions^

[English]

SHRI RAM NAIK (Bombay North): Sir, 
Rashtriya Chemical Fertilizers is one of the 
few best organised public sector undertak­
ings in India. Industrial unrest is brewing 
there for the last six or seven days. The 
production has come to a halt. There is 
Employees’ Union, which is controlled by 
INTUC. There is another Officers1 Associa­
tion. They have formed a Joint Action Com­
mittee. And all of them have stope produc­
tion. The daily loss.of fertilizers is Rs. 2 
crores. To that extent, the farmers also would 
not get the fertilizers. They are not demand­
ing any additional wages there is no demand 
of bonus; no facilities for the workers. Their 
only demand is that one of the officers, who 
had been suspended in 1990 and against 
whom the case is still going or has been 
again recently appointed. They have ap­
proached the Prime Minister, the Govern­
ment of India and they only demand that they 
will work only when...... (Interruptions)

MR. SPEAKER: No, Mr. Naik.

SHRI RAM NAIK: It is not against any 
one person. There are allegations; there are 
charges against him. Otherwise, I would not
have raised this. Sir, I am not naming......
(Interruptions) The production has been 
stopped. There is another factory at That. 
There also production has been stoped. 
Therefore, I request the Prime Minster 
Government to intervene in this matter. That 
is what I want to say. And also the Govern­
ment should make a statement on this.

[Translation]

SHRI UPENORA NATH VERMA (Cha- 
tra): Mr. Speaker, Sir, the Gore Magnetite

Project in Chainpur block of Palamu distract 
of Bihar Is lying closed since 1991.24,000 
tonnes of mineral worth Rs. 180 crore pro­
duced by the project are lying useless in that 
project. If that project could be modernised 
and the magetite grinding Mahican, lying in 
used in Rajhara Colliery, could be installed 
there, the cost of magnetite will come down 
to Rs. 200 per tonne as against the present 
price of Rs. 750 per tonne. Therefore, I 
would like to demand from the Government 
that the above project should be received, 
as 405600 tonnes fo magnetite, which can 
be used for 17 years, is lying useless there. 
The Government will benefit by reserving 
the above project.

SHRI MOHAN RAWALE 
(Bombay-South-Central): Mr. Speaker, Sir, 
the casuai staff of Bombay Doordarshan are 
woiking for the last 18 years on temporary 
basis. They are working on a fixed salary and 
do not get any leave. Even maternity leave is 
not given to female staff. They have given a 
notice to the Government that they would 
resort to indefinite hunger-strike from 20th of 
April, 1992 and their family member would 
also join the strike from 27th of April. Shri 
A. S. Tataari and Shri Swaminathan had 
respectively been the Director and the Super­
intending Engineer of Bombay Doordarshan. 
They had givdn an assurance that the casual 
staff would be regularised. But the then 
Ministers, Shri Vasant Sathe and Shri Bhagat 
had not accepted their proposal. Shri Ajit 
Panja also made a promise, but did nothing. 
Officers of the Radio Cadre have occupied 
top posts in Doordarshan and now they have 
become the bosses. During the Prime Minis­
tership of Late Shrimatl Indira Gandhi, the 
Central Government had issued an order on 
1 st of April, 1976. According it Doordarshan 
and the All India Radio had been bifurcated. 
It was clearly Stated therein that the officials 
of Radio Cadre, who had been working with 
the Doordarshan till 1976, should be given 
one option and repatriated to parent cadre 
and in the new Doordarshan set up priority
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would be given to Doordarshan cadre only.
I have got the report

[English]

“above Radio Cadres have infiltrated 
on Doordarshan/posts and have blocked 
the way of Doordarshan Programme 
Makers to reach on the higher posts 
which belongs to progamme making 
categories of Doordarshan only. 1976 
bifercation has clearly instructed them 
to go back to Akashvani but they are not 
leaving Doordarshan and exploiting all 
the employees of Doordarshan. The 
Radio cadre when any Programme or 
Film is made for Doordarshan. then 
above Doordarshan categories are in­
volved in making the Programme and 
Rim. Producer and Production Assis­
tants are involved in Production, Direc­
tion, Scripting, Planning and coordi­
nating the work of other categories of 
DD Cadre. Cameraman, Floor Man­
ager, Graphics, Sinew Department, 
Make up Men, Lighting Assistant, all are 
involved in making the film. Film Edttoi* 
edit the Film aocording to requirement 
of the FBm and final shape of th Film to 
ghren. In thlt whole procete of Film antf 
Programme making, no where Radio 
cadre in Doordarshan Is Involved.

If Radio cadre leaves Doordarshan 
where they have no job to perform, then real 
woiker of Doordarshan wRI rise to higher 
posts in Doordarshan Irresistibly. SIV Report 
and Study Group of Information Ministry 
dearly declared Radio Cadre a dying 
Cadre...... *

[Translation]

MR. SPEAKER: Do not read the entire 
report. Please be brief.

SHRI MOHAN RAW ALE: 1 would like to 
submit that the staff of DooFdarshan and
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Radio are two separate categories. Door­
darshan was separated, but the staff are not 
getting its benefit. Officers from the Radio 
cadre are being posted there, due to which, 
officials under the Doordarshan cadre are 
not getting promotion. Therefore, I would 
request that they should be given promo­
tions at the earliest.

SHRI NAWAL KISHORE RA1 (Sl- 
tamarhi): Mr. Speaker, Sir, through you, I 
would like to raise a question pertaining to 
the health problem of the villagers. Late Shri 
Ra) Narain was the Minister of Health during 
of the Morarji Bhai Government in 1977. For 
making improvements in the rural health and 
first aid, on a population of 1000......

MR. SPEAKER: This has been raised in 
the question hour. It should not be so. 1 gave 
you time to speak and you should utilise it. I 
wili give you opportunity on the other issue.

SHRI NAWAL KISHORE RA1: The 
second thing that I would like to submit is that 
Health Care Programme was introduced 
Initially in two blocks of in each distrid all 
over the country. When this programme was 
•tailed, an amount of Rs. 50 for medicines 
and of R» 50 at remuneration par month 
were given. Even In present State of price- 
«toe, there has been no increase in the amount 
given under this programme. A family con­
sists of at least 5 members. More than one 
lakh unemployed people are working under 
this programme. They and the people are 
not getting medicines. This is a good pro­
gramme. Therefore, I would like to request 
the hon. Minister of Health, who it sitting 
here, that this programme should be ex­
tended to all other blocks and the amounts 
given underthis programme should be raisec 
to Rs. 500 for medicines and Rs. 500 ar 
remuneration per month so that medicine? 
can be made available and the employee! 
can make both ends meet with this money
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Annual Report, Annual Accounts and 
Review on the working of the Asiatic 

Society, calcutta for 1986-89 and 
statement for delay in laying these 

papers etc.

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM­
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of Shri 
Arjun Singh. I beg to lay on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Asiatic Society, Calcutta, for 
the year 1988-89.

(ti) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Asiatic Society. Calcutta, for 
the year 1988-89 together with 
Audit Report thereon.

(iii) A copy of the Review (Hindi and 
English versions) by the Govern­
ment on the working of the Asi­
atic Society, Calcutta, forthe year
1988-89.

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men­
tioned at (1) above.fPfaced in 
Library. See No. LT .-1 760/92]

3) (I) A copy of the Annual Report
(Hindi and English versions) of 
the Khuda Bakhsh Oriental Pblic 
Library, Patna, for the year
1989-90 alongwith Audited

Papers Laid 400 
Accounts, under section 21 of 
the Khuda Bakhsh Oriental Pubflc 
Library Act. 1969.

(ii) A copy of the Review (Hindi and
English versions) by the Govern­
ment on the working of the Khuda 
Bakhsh Oriental Public Library, 
Patna, forthe year 1989-90.

(4) A statement (Hindi and English 
versions) showing reasons for 
delay in lying the papers men­
tioned at (3) above. [Placed in 
Library See No. L.T.-1761/92]

Annual Report and Review on the work­
ing of the Hospital Services Consultancy 
Corporation Ltd., New Delhi for 1990-91 
and Statement for delay m laying these 
papers.

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): I beg to lay on the Ta ble -

(1) A copy each of the following 
papers (Hindi and English ver­
sions) under sub-section (1) of 
Section 19A of the Companies 
Act. 1956:-

(i) Review by the Government on 
the working of the Hospital Serv­
ices Consultancy Corporation 
(India) Limited New Delhi, lor the 
year 1990-91.

(ii) Annual Report of the Hospital 
Services Consultancy Corpora­
tion (India) Limited, New Delhi, 
forthe year 1990-91 along with 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon.

(2) A statement (Hindi and English
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[Sh. V.S. Vijayarahavan] 
irrigation scheme was prepared on the basis 
of the agreement in 1958 between Tamil 
Nadu and Kerala. In 1970both States signed 
the ParambBculam-Aiiyar Project agreement. 
This major project with an outlay of Rs. 138 
crores was completed in 1972. The term of 
agreement on sharing the water between 
the two States was 30 years. It should have 
been renewed in 1988 which has not been 
done. The Tamil Nadu Government con­
tends that with the experlty of the term of 
agreement the whole project has become 
their and they are not prepared for a new 
agreement Under the agreement, Keraia 
should have received enough water from 
Chitturpuzhato irrigate 40.000 acres of land. 
But Tamil Nadu never gave Keraia its due 
share as they released only the excess after 
in the resrvoir during the rainy season and 
adjust it against the claim of Kerala.

Underthe Parambikulam-Afiyar agree* 
ment. Kerala has to get annually 12.300 
millions oft. water from the Shoiayar Ponner 
House. 7.250 million oft. from Manakadav 
and 2,500 million eft. which is the excess 
over 16,500 million eft. from Parambikulam 
group dam. However, It is found that Kerala 
is getting an average of only 10,520 eft. 
water. This has created serious problem for 
agricultural operations in Palakkad which is 
the rice bowl of Keraia.

I would request the Union Government 
to take immediate steps and ensure the 
suppiy of adequate water for Patakkad un­
der ParambfcuJam-Alfyar Project and solve 
the problems of the farmers. Thank you.

(HI) Need to provide financial assis­
tance to the State Government 
of Madhya Pradesh for eaijy 
completion of Its Irrigation proj­
ecte

KUMARf VfMLA VERMA (Seonl): Mr.

Speaker, Sir, the State of Madhya 
Pradesh, surrounded by seven States Is 
blessed into abundant water resources, 
but It has not been able to exploit them 
to the for want funds. The construction 
worit on major dams reamin Incomplete 
even years after the scheduled time. The 
Bargi and Sanjay Sarovar Projects are 
striking examples in this regard. Therefore, 
within the next two years, the Government 
should complete the main canal and dis­
tributary canals on the left bank of the 
Bargi project and narrow the canal on the 
right bank to provide irrigation facilities in 
Jabalpur district and also sanction and 
complete the project to lift water to provide 
irrigation facilities in Jabalpur district and 
also sanction and complete the project to 
lift water to provide irrigation facilities to 
other parts of the Jabalpur district. The 
Central Government is requested to 
take necessary steps and provide 
adequate funds, project-wise, for the 
same.

Similarly, the Sanjay Sarovar Project 
should be completed within two years. 
Adequate funds should be allocated for 
the Sanjay Sarovar Project to lift water 
from Kadiwara Main Canal to provide 
irrigation facilities in the Bargaht area 
and the area from Small to Pandiya 
Chapra.

The work on the Pench project should 
also be commenced forthwith and priority 
should be given to the canal being
constructed for irrigation in Seoni 
district. The Government is also requested 
is also requested to sanction the proposed 
Project to taplhe waters of Pench to provide 
irrigationai facilities in the adivasi block of 
kurai and allocate adequate amount for the 
same.
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Therefore, the Union Government Is 
requested to allocate the necessary funds 
forthe aforesaid projects and expedite work 
on them and dedicate them to the nation, at 
the earliest

(Iv) Need to supply adequate quan­
tity of soft coke to Uttar Pradesh

SHRI RAJENDRA AGNIHJOTRI 
(Jhansl): Mr Speaker, Sir. forthe past 6-7 
months, the centre is no) fulfilling the soft 
Coal (for domestic use ) requirements of 
Uttar Pradesh, which is distributed under the 
'Consumer Commodities Acf. As a result, 
the weaker sections of the society are facing 
untold suffering and there is growing resent* 
men! among the people.

Therefore, I request the Union Govern­
ment to Increase the quota of soft coal to the 
State and ensure its Supply.

(v) Need to provide more rail­
way facilities at Baraltiy 
Junction, Uttar Prades

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Mr. Speaker, Sir, Bareilly is a 
major city of Uttar Pradesh. Alongwtth many 
major industrial establishments, the Zonal 
head quarters of the North Eastern Railway 
is also situated here, but the railway facili­
ties are inadequate. Although the attention 
of the Government was drawn repeatedly to 
this problem, no effective action has been 
taken so far.

I request the Union Government to 
issue the necessary order for providing the 
following facilities, taking into consideration 
the requirements of Bareitly:-

1. Bareilly should be finked by trains 
going to Boiribay and soth India.

2. The reservation quota for aH trains 
passing via Bareilly junction rail­
way station should be increased in 
proportion to the requirement of the 
city's populace.

3.A computerised railway reservation of­
fice should be opened at Bareilly 
Junction railway station.

4. The Bareilly junction railway sta­
tion should be modernised.

5. An overbridge should be con* 
structed at the Bareilly Chaupla 
railway crossing.

6. The Janata Express, kisan Ex­
press and the Delhi. Palamau 
express should have halts at the 
Nagariya Sadat and collectorganj 
railway stations.

7. The Allahabad- Dehradun link 
express should be diverted via 
bareiHy.

8. The Bareilly kathgodam line should 
be converted into broad- gauge 
line.

9. A commercial complex should be 
built at Shyamganj railway station 
which is situated in the centre of 
the city and is no more in use.

(vi) Need for early completion 
of Ulajan hydro- project In 
Bihar .

SHRI UPENDRA NATH VERMA 
(Chatra): Mr. Speaker, Sir, the Chatra 
district of Bihar is a very backward area. This 
area with a predominant population of a 
Scheduled Castas. Scheduled Tribes and 
other weaker sections of the society netiher 
has any major industrial unit nor any other 
industry to provide jobs to the unemployed. 
The land rarrens barren due to lack of irriga- 
tional politics. Few years back, a proposal 
to build Uajan hydro project was mooted, 
but it is yet to be taken up. Once this project 
Is completed, it would make 68200 acres of 
land arable for khartf crops and 22000acres 
of land cultivable for Rabi crops. At that time, 
the project cost was estimated at Rs. 32.92
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[Sh. Upendra Nath Verma]

crores. On october 18,1984and October22, 
(991 the Central Water Commission raised 
some queries and the State Government 
has answered most of them. The remaining 
answers can given only after the project is 
given the green signal by the Central Water 
Commission. I urge the Central Govern* 
men! to expedite the work on the Lilajan 
Hydro Project.

(vlf) Need for early umplttionof
alleppy— keyamku lam rail* 
way line

[English)

SHRITHAYIL JOHN ANJALOSE (Altep- 
pey): The Railway Minister had promised in 
his budget speech that Alleppey-kayamkulam 
railway line would be Commissioned on 
March 31 st, 1992. But the work still remains 
to be completed. The Railways are of the 
view that some important roads which inter* 
sect the proposed line should be closed. If 
the Government buiid soma level crossing, 
this problem can be averted. I would request 
the Central Government to complete the 
work on this railway line expeditiously.

(vtfi) Need to provide more funds 
to Bihar Government for 
modernisation of Sone Ca­
nal

[Translation]

SHRI TE J NARAYAN SINGH 
(Buxar): Mr. Speaker, Sir, the condition 
of the Sone Canal in Bihar Is very bad. 
Its banks have collapsed. Even Its 
Wallahs’ and embankments have given 
way. It Is very much necessary to 
rebuild the sone Canal. Last year, the 
Union government granted Rs. 21crore 
for the same, but it's too Inadequate. 
Therefore, I urge the Central Govern* 
ment to aifocate Rs. 2ooo crores forthe 
modernization of the Sone canal.

[English]

MR. SPEAKER: The House stands 
adjourned to meet again at 2.10P. m. today. 
[English]

MR. SPEAKER: The House stands ad* 
joumed to meet again at 2.10 p.m. today 
13.09 hr*.

The Lok Sabha then adjourned for lunch 
fill ten minutes past fourteen of the doch.

The Lok Sabha re-assembled after Lunch at 
eighteen minutes past Fourteen of the Clock.

[SHRI SHARAD DIGHE in the Chair.]

DEMANDS FOR GRANTS (GENERAL),
1992-93— CO/V7D.

Ministry of Rural Development; 
Ministry of Food;

Ministry of Agriculture;
Ministry of Civil Supplies and Public 

Distribution

[English]

MR. CHAIRMAN: The House will now 
take up together discussion and voting on (i) 
Demand No. 69 relating to Ministry of Rural 
Development;(ii) Demand No.38 relating to 
Ministry of Food; (Iti) Demand Nos. 1 to 4 
relating to Ministry of Agriculture: and (!v) 
Demand No.9 relating to

Ministry of Civil Supplies and public 
Distribution for whichl 0 hours been allotted.

Hon. Members present in the House 
whose cut motions tothe Demands for Grants 
relating to these Ministries have been circu­
lated may, K they desire to move their cut 
motions. send sparate slips foreach Ministry 
to the table within 15 minutes indicating the 
serial numbers of the cut motions they would 
tike to move. Those cut motions only will be 
treated as moved.

Four separate lists showing the serial 
numbers of cutmotions treated as moved In 
respect of these Ministries wBt be put up the 
Notice Board shortly. In case any Member 
finds any discrepancy In the tots, he may 
kindly bring It to the notice of the officers at 
the Table without delay.
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[Translation

SHRI RUORASEN CHAUOHARY 
(Bahraich): Hon. Mr. Chairman, Sir, 8 we 
had indude the Demands for grants of the 
Ministry of Water Resources in this debate, 
then this discussion on agriculture and rural 
development would have become more 
meaningful. The country's farmers made 
the country self -  reliant in the field of 
fooctyains in a very short span of time. They 
have filled our godowns to such an extant 
that today no famine can take the winds out 
of our sails nor do we need to beg before 
others. Along with this, we would also like to 
congratulate our agricultural scientists for 
their contribution in this one rous task. 
However, beneath this bacadqfl of self- refi­
ance lies a very shameful picture. Despite 
their immense contribution towards making 
this country self-reliant, the condition of our 
vllages remains unchanged. The fruits of 
development are yet to reach the rural areas. 
AS per the 1991 census more than 75% of 
our population Ives in the villages, yet one 
third of them. le. 33.4 percent live below the 
poverty line. The polices that we pursued, 
both agricultural and rural, are to be blamed 
to a great extent for their plight. Ever since 
independence, more attention has been 
paidtowards uibandevelopment in the name 
of industrialization and adequate attention 
has not been towards rural development. 
Development of viages was neglected owing 
to special attention being paid to protect the 
interests of consumers and industries.

Sir, agriculture is the largest industry in 
this country. Our part has been making a 
demand to give agriculture the status of 
Industry . But the present Government too 
has not so far shown any interest to take 
steps In this regard. O  wing to continous 
defective agriculture policies, no practical 
agriculture policy could be adopted and 
consequently our quality of production has 
never been satisfactory all over the country. 
In last three years, It seems as if agricultural 
production has come to astandstiB. In 1988* 
89, our production was 16.99 crore tonnes 
and in 1990-91 ft Is 17.62 crore tonnes. The 
gap of three years Is very small and as per

statistics it iseetimrtedthat by the turn of this 
re WMif-aaewould requke23 crore tonnes of 
fsodgoios. I  we take Into account fee 
f f r a w dfftiB last three years, it does not 
appear fiat we wBI be able to achieve this 
twget wttscase II we continue to folow the 
present agricttture^olicy.

I wotfkf Use lo point out to the hon.. 
Minster and the Government that in future It 
wilbeama^orchafiange for us and as such 
we wM haws to discover new policies and 
take steps in M s regard. The main reason 
behind the pfight el the farmers and the 
villages is that the farmers have not so far 
been paid remunerative prices for their pro­
duces. I rememberthatthe support prioeof 
wheat was Rs 76 per quintal in 1970-71 and 
today it is Rs. 250 per quintal. It has in­
creased by almost three and a half times. 
Simultaneously, let us have a look at the 
prices of the agricultural inputs vis-a vis fce 
prices of consumer goods. The prices of al 
these items have increased indiscriminately. 
Undoubtedly, the quantity of agricultural 
production has increased. The production of 
wheat has increased by five limes, rice by 
two times and coarse grains by one and a 
halt times but there has not been Any signifi­
cant increase In the pulses production. 
Despite a significant increase In the produc­
tion of wheat it has been felt that this could 
not bring prosperity in the lives of the farm­
ers. The purchasing power of their produces 
declined owing to increase in the prices of 
essential commodities, consumer good and 
agricultural inputs, the need of the hour is to 
pay special attention to it other wise the 
stagnation which has hit the production win 
continue in this way we can not 8ke up to 
challenges and create serious problems in 
the day's to come. Coming up a#such the 
time has come when the Government should 
reconsider its agriculture policy. The hon. 
Minister has been repeatedly stating in the 
House that the Government is reviewing is 
agricultural policy. All these suggestions 
must be considered while reviewing the 
agriculture policy. So far, 32.5% of land area 
of this country Is irrigated. Wheat and rice 
ar£grown in these irrigated areas by exploit­
ing full potential and giving full does of
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to achieve the target set tor rural develop­
ment

fertilizer to the land but there is least likeli­
hood any substantial increase in production 
in these areas. As such we should resort to 
dryland farming and increase production.

Sir, besides this, there is unemploy­
ment and under employment in the villages. 
The rural agricultural labours get work only 
when crops are grown and rest of time they 
are withourwork. We shall have to draw out 
special Plans for that. The Rural Develop­
ment Ministry has been in existence for a 
long time now. However we have not been 
able to create the infrastructure required to 
make available job rpportunities in the vil­
lages through this Ministry. The number of 
industries in the villages is still negligible. 
Whatever is produced in the villages has 
been treated in such a manner as if village is 
the source of raw material and the finished 
goods from this raw material could be made 
in cities only. The seonerthis perception is 
changed, the better it isforthe villages. If the 
process of development starts there, the 
village life will become prosperous people 
will get employment and with this their eco­
nomic condition will improve.

Mr. Chairman, Sir, funds are earmarked 
for rural development every year, but re­
garding the amount spent thereon, even our 
Prime Minister has expressed apprehension 
long back that out of the amount earmarked 
for rural development, only 10 per cent is 
actually spent on it and the remaining 90 per 
cent is swallowed midway. On an earlier 
occasion while replying questions in this 
House, the hon. Minister of State for Ruref 
Development had admitted that there are 
lacunae a and corruption. He had asserted 
that the Government is also keeping a watch 
and asking State Governments also to keep 
an eye on ft but we have to keep a strict vigil 
on this machinery so far as the question of 
beneficiaries and implementation of the 
development programmes is concerned artd 
the administrative machinery functioning 
there should be made accountable there. A 
penal provisions should be made in case of 
any irregularity, otherwise we will not be able

The question of minimum wages is also 
there. The wages that are fixed, by the De­
partment of Labour here are not paid to the 
agricultural labour in the Villages. In most of 
the villages a peculiar method of payment of 
wages exists. At certain places the wages 
are paid in the form of foodgrains and else­
where it is given in cash but the labour in the 
villages does not get the entire minimum 
wages that are fixed. To ensure that the 
labourer gets the wages at the rate fixed by 
the Department of labour, a special machi- 
nary is required to make a constant review.

There is yet an area of agriculture. This 
is an area where the possibilities of produc­
tion are great, floods occur every year in this 
country and lots of money is spent in the 
name of relief work. ...(Inteterrvptions) 
Money is also misap ropriated. Most of the 
time the money earmarked is misapp pri- 
ated. They come across no problem in 
getting away with the money meant for flood 
relief. But the flood affected areas are very 
fertile. The Government has drawn many 
programmes for specific conditions in farm­
ing viz. desert development programme, 
draught affected area programmes but, lam 
surprised that though flood affect is a spe­
cific condition from agricultural point of view 
the Government of India has not so far drawn 
any programme for ft. On the contrary, our 
past records show that crops in 17.57 lakh 
hectres of land in our country got destroyed 
in floods. Floods affect the catchment areas 
of rivers wherethelandisveryfertile. Under­
ground water is also very near in these 
areas. Kharif crop is sown there butthecrops 
are washed away by floods and thus they 
have to depend on Rabi crops only. IT the 
Government can draw a special programme 
by preparing a scheme for crops depending 
on moisture avaiiabifity and ensure irriga- 
ttonal facilities for flood affected areas, then 
summer crops can be grown easily and 
through these crops the area will produce 
dual crops tor the farmers. It wBi fetch adcfc- 
tional foodgrains to the godowns of the 
country.



419 Demands for Grants APRIL 7,1992
(General% 1992-93 Ministries of 
Rural Development; Food;

(Sh. Rudrasen ChaudharyJ

I have already stated that the posstoiH- 
ties of increase in wheat and ricecrop is very 
remote, but sti> there is a very large area tor 
ooafsegrams and pulses. B a specflal scheme 
for dryland farming could be formulated and 
betterwatermanagementcouldbeensured, 
some positive resufts can be achiveved. 
Coasse grains and pulses do not need much 
water and more fertilizer. As such, I would 
like to point out that our scientists should 
discover new metods of agricultur and grow 
improved seeds for dryland farming and for 
the cultivation of coarse grins and pulses. 
The new varieties should reach the farmers 
so that the agricultural production which has 
come to a standstill can increase.

Regional imbalances have taken place 
in the country. In the field of agriculture also 
there has not been balanced production in 
the country. Though inigational facilities 
and greenery prevailed in many areas, their 
potential has not been fully exploited.

This also can be over come. It is certain 
that with the development of dry- farming 
and better manage* ment of water, produc­
tion will increase all over the country and 
there wiQ be balanced growth. With the 
arrangement, Wecan make progress and fill 
our godowns in the counry.

33.4 per cent i. e. one- third of the rural 
people live below the poverty line. They fall 
victims of mal* nutrition. If we can supply 
coarse grains and pulses to village people 
their need of nutritious foods could be met to 
some extent. Thehon. Ministerhasarrived 
just now Under the new scheme maximum 
emphasis should be liki on production of 
coarse grains and pulses and production of 
foodgrains in flood affected areas so that we 
can supply good and nutritious food to the 
poor timming miBiongs of the country.

Today.the most unfortunate thing in the 
villages fe that the rural people do not have 
work for the whole year. The Government 
has so far launched minor schemes to re­
move unemployment in vUlagps. Opportumi-
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ties created by them are counted in man- 
days. Even on the baste of man-days, we 
have not been able to provide some perma­
nent employment to these people. It is only 
shown In figures. Mostly man- days are 
calculated on the basis of muster- rolls. 
Everybody know hon muster- rolls are pre­
pared. The need of the hour is that we 
should set up cottage and small scale indus­
tries by chatting out programmes in aphased 
manner and set target for each year. With 
this we can certainly solve the unemployment 
problem in villages. There is a problem in 
smaB scale Industries. We can set up cot­
tage .industries in villages and provide raw 
material for then. But how to sell their prod­
uct, especially in the modem competitive 
markets? We must think about it. For this 
purpose, we should provide them the best 
technique, that they could manufacture 
quality goods. At the same time they need 
protection. It should be ensured that goods 
being manufactured in smalt scale indus­
tries are not produced by heavy industries.

The policy of liberalisation is a much 
talked about slogan these days. Multi-na­
tionals coming. They will set up industries 
here. But if we allow them to set up industries 
indiscriminately, even for the consumer 
goodes, it will be a great injustice to the 
villages today. The Pepslcompany has been 
manufacturing potato-chips which sell at Rs. 
ten per 100 grams, and Rs. sixteen for 200 
grams. The Potato costs Re. 1 or Rs. 2 per 
kHogram. Even during oft season It may rise 
upto Rs. 4 per kilograms only but the farmers 
do not get even that price. The high price 
charged from people goes to the pockets of 
cold storage owners. If a big company 
manufactures potato-chips, problems in the
villages cannot be solved. These minor works 
can be done by setting up small factories in 
villages. I, therefore, suggest that the Gov­
ernment should introduce a new scheme in 
the name of Rural Industrial programme and 
spread a net work of rural industries under 
this programme. Under the programme, pri­
ority should be given to villages only for 
these industries. They should be given pro­
tection. They should be provided techniques 
which wiH enable them to facc the competi-
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tion from urban products and proced on the 
path of prosperity.

Mr. Chairman. Sir, if these schemes can 
be run in this manner, it will yield meaningful 
results and there can be some progress. 
Alleviation of poverty is one more field which 
is much talked about. There are several 
schemes on rural development and this is 
one of them. It is a special scheme. Benefi­
ciaries are sleeted and they are awarded 
projects. But it has been my experience that 
many times somebody's name is written as 
a beneficiary and loan is sanctioned against 
his name by the bank. But in proctice he does 
not get the money, because he has no ac­
cess to the right person. I know all this 
because I come from a village. Therefore, 
some special measures should be taken to 
check such corrupt practices. < recollect an 
Incident of the question Hour on March 18, 
The question was about the number of 
roads constructed under the jawahar Rozgar 
yojans last year. When the reply come from 
the hon. Minister a supplementary was put 
about the veracity of the figures given by 
him. The hon. Minister endiaiy replied that it 
was not his responsibility It was the respon­
sibility of the State Governments. I would like 
to tell the hon. Minister that when guidelines 
are prepared for all things, Why cannot he 
prepare guidelines for evaluation. There 
should be a basis for statist actory evaluation 
as to how many people were lifted above the 
poverty line. What is their condition and 
whether they have became poorer, and 
whether their condition further deteriorated 
than their earlier condition when they used to 
earn a livelihood by working as daily 
mazdoors. Unless some basis is evolved 
and somebody is specially held responsible 
for this it will yield no meaningful resuti.

On the above basis. I would like to tell 
the hon. Minister and the Government that 
the fammers should be paid remunerative 
price, It should be considered under the new 
agriculture price posicy as a special case. 
There should be a proper coordination be­
tween the agricultural Inputs and consumer 
goods available in market. A net work of 
industry should be spread in the villages so

that uemployment can be removed in rural 
areas and the financial condition of the rural 
propla can be irflproved.

With these words, I express my thanks 
to you and cnclude.

SHRIAJOY MUKHOPADHYAY (Krish- 
nagar): I beg to move:-

“That the demand under the Haad Min­
istry of Rural Development be reduced 
to Re. I*

[ Failure to provide more funds for 
Jawahar Rozgar Yojana.] (3)

"That the demand under the Head Min­
istry of Rural Development be reduced 
to Re.l."

[Failure to take effective measures 
for land reforms. ](4)

SHRI BHOGENDRA JHA (Madhu- 
bani): I beg to move:-

“That the demand under the Head Min­
istry of Rurai Developent be reduced by 
Rs.100."

[Need to provide adequate facilities 
and funs to alt youth in Rural areas for 
productive self employument] (38)

“That the demand under the Head 
Ministry of Rural Development be re­
duced by Rs.100.“

[Need to provide financial assistance 
to Bihar Government for launching 
self employment movement in Madhu- 
bani and Darbhanga District ].(39).

"That the demand under the Head Min­
istry of Rural Development be reduced 
by Rs. 100.

[Need to bring land reform and to 
distribute surplus land among lan­
dless people] (40)
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"That the demand under the Head Min- "That the demand under the Head Min­
istry of Rural Development be reduced 
by Rs. 100."

[Need for consolidation of land hold­
ings giving priority to Small and mar­
ginal farmers] (41)

"That the demand under the Head Min­
istry of Rural Development be reduced 
by Rs. 100."

[ Need for a time bound progrmme for 
implementation of laws relating to 
consolidation, Bhoodan and share- 
cultivation.] (42).

SHRI MADAN LAL KHURANA: (South 
Delhi) I beg to move:

"That the demand under the Head 
Ministry of Rural Development be re­
duced by Rs. 100."

[Need to enhance the Budget provi­
sion for rural Development] (43)

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I beg to move :-

That the demand under the Head Min­
istry of Rural Development be reduced 
by Rs.100."

[Need to provide adeqate funds for 
Rajasthan for ruraldeveiopment.] (54)

"That the demand under the Head Min­
istry of Rural Development 69 be re- 

' ducedby Re.I."

[ Need to implement the land reforms 
in the country.) (58)

"That the demand under the Head Min- 
stry of Rural Development 69 be re­
duced by Rs. I.*

[Need to distribute the surplus land 
among the landless people and to 
give possession of land to themj 
(59)

Istry of Rural Development 69 be re­
duced byRe.l."

[Need to provide emloyment to the 
rural unemployed.] (60)

“That the demand under the Head Min­
istry of Rural Development 69 be re­
duced by Re. I."

[Need to provide central assistance 
for the supply of potable water in 
every village of Rajasthan. (61)

"The the deand under the Had Ministry 
of Rural Development 69 be reduced by 
Re. I."'

[Need to allocate more funds for Rural 
development] (62)

"That the demand under the Head Min­
istry of rural Development 69 be re* 
duced by Re. I."

[Need to allocate more central fund 
forthe rural poor of building houses in 
Rajasthan.] (63)

"That the demand under the Head Min­
istry of Rural Development 69 be 
reduced by Re. I ."

[Need to provide cetral assistance to 
conrect every village of Rajasthan by 
road] (64)

"That the demand under the Head Min­
istry of Rural Development 69 be re­
duced by Re.l."

[Need to provide minimum basie 
amertities and facilities in the village] 
(65)

"That the demands under tiled Head 
Ministry of Rural Development 69 be 
reduced by Re. I ."

[Need to provide more rural employ* 
ment opportunities.] (66)
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That the demand under the Head Min­
istry of Rural Development 69 be re­
duced by Re. I.a

(Nned to provide adequate facilities 
and funds to all the youths in rural 
areas.] (67)

"That the demand underthe Head Min­
istry of Rural Development 69 be re­
duced by Re. I."

[Need to consolidate land by giving 
priority to small and marginal farm­
ers. ] (68)

"That the denand under the Head Min­
istry of Rural Development be reduced 
byRs 100

[Need to take effective measures for 
land reforms in the country] (116)

“That the demand under the Head Min- . 
istry of Rural Development be reduced 
by Rs 100.*

[Need to increase the allocation of 
funds for eradication of unemploy­
ment In the country.] (117)

"That the demand under the Head Min­
istry of Rural Development be reduced 
by Rs.100"

[Need to complete the work pending 
under Jawahar Rozgar Yojna ] 073)

"That the demand under the Head Min­
istry of Rural Development be reduced 
byRs. 100."

[Need to cnstruct more houses for 
Scheduled Castes in Rajasthan under 
Indira A was Yojna]. (174)

That the demand underthe Head Minis­
try of Rural Development be reduced by 
Rs, 100."

[Need to provide more funds for self 
employment programmes In Rajast-

bag to move:-

“That the demand under the Head Min­
istry of Rural Develoment be reduced to 
Re. I."

[Failure to give remunerative prices 
to the farmers.] (88)

"That the demand under the Head Min­
istry of Rural Development be reduced to 
Re. i. “ *

[Failure to take steps for implemening 
land reforms in the country. ] (89)

"That the demand underthe Head Min­
istry of Rural Development be reduced 
to Re.l. “

[Failure to take steps to remove rural 
unemployment in the country](90)

"That the demand under the Head 
Ministry of Rurai Development be re­
duced to Re 1“

[Failure to take steps to provide mini­
mum amenities in the rural areas ] 
(91)

SHRI SUDHIR GIRI (Corrtei): I beg to 
move -

"That the demand under the Head Min­
istry of Rural Development be reduced 
by Rs.400."

[Need to accelerate the process of 
land reforms all over the country . ] 
(156)

"That the demand underthe Head Min* 
tstry of Rural-Oevelopment be reduced 
by Rs. 100".

[Need to provide sufficient assistance 
to the unemployed youth for self 
employment.] (157)
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“That the demand under the Head Min- asslstanco for speedy electrification
istry of Rural Development be reduced 
byRs. 100."

[Needs to distribute surplus land among 
the landless in all the States.] (158)

SHRI A INDRAKARAN REDDY (Adila- 
bad): I bag to move:-

That the demand under the Head Min- 
istry of Rural Development be roduced by 
Rs. 100."

[Need to provide necessary facilities 
and funds to all unemployed youth in 
rural areas for productiv self-employ­
ment.] (161)

PROF. RASA SINGH RAWAT (Ajmer): 
I beg to mo\>e:-

That the demand under the Head 
Ministry of Rural Development be reduced to 
Re. 1."

[Failure to implement land reforms, 
reclaim barren land and to protect trees. ] 
(162)

“ That the demand under the head 
Ministry of Rural Develojpment be 
reduced to Re. 1. “

[Failure to provide adequate powers 
to Gram panchayats.] (163)

That the demand under the Head Min­
istry of Rural Development be reduced 
to Re. 1."

[Failure to check Migration of rural 
population to cities ] (164)

"That the demand under the Head Min­
istry of Rural Development be reduced 
to Re. 1."

[Failure to provide adequate Central

of rural areas in Rajasthan] (165)

That the demand under the Head Min­
istry of Rural Development be Reduced 
to Re. I. “

[Failure to solve the problem of po­
table water.] (166)

That the demand under the Head Min­
istry of Rural Development be reduced 
to Re. I"

[Failure to eradicate ruiral unemploy­
ment.] (167)

"That the demand under the Head 
Ministry of Rural Development be re­
duced to Re. I."

[Failure to provide work to every hand 
and minimum wages to agricultural 
labourer. ] (168)

That the demand under the Head Min­
istry of Rural Development be reduced 
to Re. 1 .*

[Failure to provide sufficient resources 
for eradicating poverty in the coun­
try.] (169)

"That the demand urfder the Head 
Ministry of Rural Develojpment be re­
duced to Re. 1.

[Failure in eradicating social evils in 
rural areas.] (170)

That the demand under the Head 
Ministry of Rural Development be re­
duced to Re. 1."

[Failure to provide more funds to 
beckward and hilly areas of Rajast 
than under Jawaher RozgarYojana.] 
(171)
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Th a i the demand under the Head 
Ministry of Rural Development be re* 
duoedtoRe.1."

[Failure to consolidate land and pro­
viding means of transport to all vil­
lages. 1(172)

SHRI ZAINAL ABEDIN: Ibegtomove:-

"That the demand under the Head Min­
istry of Food be reduced to Re. I.”

[Failure to undertake purchasing 
operation by FCI on time.) (1)

SHRI MADAN LAL KHURANA: I beg to 
move:-

That the demand under the Head 
Ministry of Food be reduced to Re. I.”

(Government’s decision announced 
in January, 1992 to inport 10 lakh 
tonnes of wheat.) (3)

SHRI BHOGENDRA JHA: I beg to 
move:-

"That the demand under the Head Min­
istry of Food be reduced By Rs. 100."

[Need to ensure sale ol foodgrains at 
fixed pricas in ail panchayats of the 
country.) (4)

PROF. RASA SINGH RAWAT: I beg to 
move:-

That the demand under the Head Min­
istry 38 of Food be reduced by Rs. 100."

/Need* to streamline Food Corpora­
tion of India so as to make it more 
effective in functioning./ (14)

"That the demand underthe Head Min­
istry 38 of Food be reduced by Rs. 
100."

Corporation of India.) (15)

That the demand under the Head 
Ministry 38 of food be reduced by Rs. 
100. "

[Need to provide adequate storage 
and warehousing facilities in the 
country , particularly in rural ar- 
eas.](16)

That the demand underthe Head Min- 
istry38 of Food be reduced by Rs. 100."

[Need to procure agricultural produce 
, on time by the Food Corporation of 
India and also to make necessary 
arrangements for its transportation.) 
(17)

That the demand under the Head 
Ministry 38 of Food be reduced by Rs. 
100. "

(Need to set up oil seed basd indus­
tries and sugar mills in sugarcane 
growing areas of Rajasthan.) (18)

That the demand under the Head Min­
istry 38 of Food be reduced by Rs. 100."

[Need to check curb black Marketing 
. hoarding and profit-eering in food­
grains and to facilitate movement of 
food- grains from one state to another 
without any restrictions] (19)

SHRI GIRDHARI LAL BHARGAVA: I 
beg to move:-

"Thai the demand under the Head Min­
istry 38 of Food be reduced by Rs. 100."

[Need for the procurement of 
foodgrain by the Food Coiporative of 
India in time.) (20)

SHRI AJOY MUKHOPADYAY: I beg to 
move:-

[Need for modernisation and proper That the demand underthe Head Min-
maintenance ol godowns of Food istry of Agriculture be reduced to Re. I."
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Re^q qebabj^ka rkaboqeb Fb^aKfkå
fpqov lc ?dof`riqrob _b obar`baql Pb,
J  

Re^q qebabj^ka rkaboqeb Fb^aKfkå
fpqov lc ?dof`riqrob _b obar`ba _v Pp,
'&&!
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YLbba ql cfuqebjfkfjrj objrkbo^å
qfsb mof`bp clomripbp fk qeb `lrkqov,[
.4 '

Re^ f qeb abj^karkao qebFb^a lqebo
pbosf`bplc?dof`riqrob^kaAllmbo^qflk
_b olarlba_v Pp, /.., 

YLbba ql bpq^_Qpe pbm^o^qb `l+lm+
bo^ifsbpclopj^Q^kaj^odfk^i c^ojå
bop fk b^`e m^k`e^v^q ^ob^ lc qeb
Alrkqov,[ &07'

Re^q qebabj^karkaboqebFb^alqebo
Abosf̀ bp lc ?dof`riqrob ^ka Allmbo^(
qflk cfb obar`ba _v Pp,/.., ,

YLbbaqlbpq^_ifpepbm^o^qb`l+lmbo+
^qf`bp clo ^dof`riqro^i i^_lrobop fk
b^`e m^k`e^v^q^ob^lcqeb`lrkqov,[
&1.'

Re^q qeb abj^ka rkabo qeb Fb^a
Bbm^oqjbkq lc ?dof`riqro î Pbpb^o`e
^ka Car`^qflk _b obar`ba ql Pb, G 

YD^firob ql obgb`q qeb molmp îp clo
m^qbkqfkd molar`qp fkpqb^a lc mol`å
bppfkdm ôqf`ri ôivfkj q̂qbopl/pbbap
ev_hLp q̂flk, &11'

ÜRe^q qeb abj^ka rkabo qeb Fb^a
Bbm^oqjbkq lc ?dof`riqro î Pbpb^o`e
^ka Car`^qflk _b obar`baql Pp, /.. 

YLbba ql^almq i q̂bpqp f̀bkqfcf`jbqeå
lap clo fk`ob^pfkd qeb molar`qflk lc
K^he^kp fk qeb`lrkqov,[ &14'

Re^q qeb abj^ka rkabo qeb Fb^a
Bbm^oqjbkqlc ?kfj^i Frp_^kaov ^ka
B^fovfkd _b obar`ba _v Pp, /.. (

YLbba qlbkprob i^odb p`^ib mol`r`+
qfsb pbic +bjmilvjbkq qeolrde B^fovå
fkd , cfpebov* dl^qbov* mfddbov ^ka
mlriqov ^ka c^ojfkd,[ &15'

Re^q qebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba_v Pp, /.. ,

mof`bp lc lfipbbap ^ka mripbp,[ &32'

Re^q qeb abj^ka rkabo qeb eb^a
?dofr`iqrob _b obar`ba _v Pp, /.., 

YLbbaqlmolsfab fkmrqp^qpr_pfafpba
o q̂bp ql _llpq mbo ^`ob vfbia lc ^dofå
`riqro î molar`b,[ &33'

QFPGHfRCLBP?L?RFB?Q &H îm^fdro'
8 G _bd qljlsb8+

Re^q qebabj^karkaboqebFb^a?dofå
`riqrob _b obar`ba _v Pp, /..,á

YLbbaqlmolsfabcfk^k f̀ î ^ppfpq^k`b
ql qeb ql _^``l doltbop fkAll`e_b+
e^oafpqof`q[ &46'

 Re^q qeb abj^ka rkabo qeb Fb^a
^dof`riqrob _b obar`ba ql Pb, G,

YD^firob ql obgb`q Brkhbi molmlp^ip
tef`e prddbpq objls^i lc pr_pfafbp
lk fkmrqp^kaprmmloq mof`bpclo^dofå
`riqro î molar`b,[ &7.'

Re^q qebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb,f, 

YD^firob ql molsfab cboqfifwbo cobb lc
`lpq ql mllo c^ojbop,[ &7/'

QFPG LGR/QFISK?P &@^qe'8 q_bd ql
jlsb 8+

Re^q qeb abj^ka rkabo qeb Fb^a
?dof`riqrob _b obr`ba ql Pb, G  

YD^firob ql q̂q f̂k pbic prccf`fbk`v f
kcllado^fkp^ka lfi pbbap,[ &50'

Re^q qebabj^karkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb, G , 

YD^firob ql fk`ob^pb molar`qfsfqv lc
i^ka,[ &51'

Re^q qeb abj^ka rkabo qeb Fb^a
?dof`hfqrob _b obar`baql Pb q(

/7/2 xN<F<&<`kb\nemnk^7 >boCNniieb^l DCD
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YLbba clo o f̂pfkd qeb mol`robjbkq YD^firobql o f̂pbmbo`^mfq^ ^sbfi^_qiqv
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of foodgrains per day in the country 
particulary in the rural and backward 
areas J (74)

"That the demand under the Head Agr* 
culture be reduced to Re 1“

[Failure to develop proper marketing 
system for the agricultural produce]
(75 )

"That the demand under the Head Agri­
culture be reducd to Re I"

[Failure to reject Dunkel propoals 
regarding removal of subsidies on 
inputs and support prices for agricul­
tural produce] (76)

"That the demand under the Head Agri­
culture be reduced to Re r

[Failure to fix remunerative prices for 
agricultural produce in consonance 
with the rise in the prices to provide 
relief to the farmers.] (77)

That the demad under the Head Agri­
culture be reduced to Re. I  *

(Failure to treat agriculture at per with 
industry. ] (78)

'That the demand under the Head Agri­
culture be reduced to Re. L "

(Failure to provide adeguate incetive 
to f armerrs to produce more oilseeds 
to reduce imports.] (79f

"That the demad under the Head Agri­
culture be reduced to Re. I."

[Failure to give adeguate loan facul­
ties to the small and marginal farmers 
in the country particularly in back­
ward states.] (80)

That the demannd uder the Head Agri­
culture be reduced to Re. L *

[Failure to provides adequate grants

Agriculture be reduced to Re. L •

[Failure to develop cooperative mar­
keting for small, marginal and lan­
dless agricultural labourers.] (82)

That the demad under the Head Agric­
ulture be reduced to Re. I ."

[Failure to review the agricutoralpoicy 
forthe growth of agricultural sector in 

. the coutry.] (83)

That the demand under the Head Agri­
culture be reduced to Re. I.*

[Failure to implement the Crop Insur­
ance Scheme i nthe country expedi- 
tiously.K84)

That the demand uder the Head Agri­
culture be reduced to Re. L”

[Failure to ben the use of spurious 
and hazardous pesticides In farming. 
(85)

Th a i the demand under the Head 
Department of Animal Husbandry and 
Dairying be reduced by Rs. 100 *

[Need to develop productive sel- 
emptoymet through dairying, goatry. 
poultry fanning and fishery etc.] (88)

Th e  the demand uder the Head De­
partment of Aimal Husbandry and Dairy­
ing be reduced by Rs. 100 *

[Need to set up a MHch Cattle Breed­
ing Centre In Bihar with Central 
assistance.] (89)

SHRI GIRDHAFU LAL BHARQAVA; I 
beg to move:-

That the demand under the Heed Mkv
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istry of Agriculture be reduced by is. 
100/

[Need to provide modem agricultural 
implemets to farmers particularly in 
Rajasthan.] (86)

That the demand underthe Head Miis- 
try of Agriculture be reduced by Rs. 
100. "

[Need to impart Proper training to 
farmers for using modem techniques 
in agriculture.} (87)

" That the demand under the Head 
Agriculture be reduced by Rs. 100. ■

[Need to provide the status of idustry 
to agriculture. ] (102]

“That the demand uder the Head Agri­
culture be reduced by Rs. 100.”

[Need to provide more funds for dry 
land farming in Rajasthan] (103)

"That the demand under the Head 
Agriculture be reduced by Rs. 100. *

[Need to achieve uniform level of 
development in the field of agriculture 
throughout the country.] (104)

"That the demad uder the Head Agricul­
ture be reduced by Rs. 100."

(Need to fix remunerative prices for 
agricultural produce. ] (105)

“That the demand underthe Head Agri­
culture be reduced by Rs. 100."

[Need for expanding crop insurance 
scheme. ] ( f  06)

That the demand under the Head 
Agriculture be reduced by Rs. 100.”

6 Public Distribution

“That the demad under the Head De­
partment of Agricultural Research and 
Education be reduced by RslOO."

[Need tp open Krishi Vigyan kendra in 
a! (the districts of Rajasthan.] (108)

That the demand under the Head 
Departmet of Animal Husbandry and 
Dairyig be reduced by Rs. 100"

[Needs to icrease the production of 
milk on artooting in Rajasthan.] (109)

That the demand under the Head 
Department of Animal Husbandry and 
Dairying be reduced by Rs. 100".

[Need to allocate more fuds for ani­
mal husbandry in Rajasthan.] (110)

That the demand under the Head 
Agriculture be reduced by Rs.100."

[Need to develop the marketing of 
agricultural produce. ] (173)

"That the demand uder the Head Agri­
culture be reduced by Rs. 100."

[Need to curt) the use of spurious an 
hazardous pesticides.] (174)

" That the demand under the Head 
Agriculture be reduced by Rs. 100."

[Need to provide free fertilizers to 
poor farmers.] (175)

"That the Demand under the Head 
Agriculture be reduced by Rs. 100."

[Need to increase procurement prices 
of oilseeds and pulses. ] (176)

"That the Demand under the Head 
Agriculture be reduced by Rs. 100.”

[Need for providing adequate loan 
faculties to small and marginal farm­
ers.] (107)

[Need to provide adequate financial 
assistance to the earthquake affected
states.) (177)
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ÜRe^q qeb abj^ka rkabo qeb Fb^a
Bbm^oqjbkq lc ?kfj^i Frp_^kaov ^ka
a^fovfkd _b obar`ba _v Pp, /..,á

YLbbaqlpbqrmKfi`e A^qqib@obbafkd
fkP^g^pqe^ktfqe Abqo^i^ppfpq^k`b,[
&/60'

ÜRe^q qeb abj^a rkabo qeb Fb^a ?dk+
`riqrob _b obar`ba _v Pp, /..,á

YLbba ql fk`ob^pb qeb molar`qfsfqv lc
i^ka,' &00/'

 Re^q qeb abj^a rkaboqeb Fb^a ?dofå
`riqrob _b obar`ba _v Pp, /..,á

YLbbaqlmolsfabpbbap^kacboqfifwbop
ql qeb c^ojbop fk qfjb,' &000'

QFPG P?HCLBP? ?ELGFMRPG
&He^kpf'8 G _bd ql jlsb8+

ÜRe^qqebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb, /(
YD^firobqlmolsfabjlobcrkapclofjmibå
jbkqfkdAolmp fkpro^k`bQ`ebjb,[ &70'

 Re^qqebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb, /,á
YD^firob ql absbilm _bqbi ib^sb &^ojfkd
^ka ql _bkbcfq qeb c^ojbop[x71'

ÜRe^q qebabj^ka rkaboqeb Fb^a?dofå
`riqrob _b obar`ba ql Pb, /,á
YD^firobqldo^kq^dof`riqrobqebpq^qrplc
^k ikarpqov,[&72'

 Re^q qebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb, /,(
YD^firob ql molsfab jlob crkap fk qeb
Qq^qbp clo i^odb p`^ib absbilmjbkq lc
aov i^ka c^ojfkd,'&73'

 Re^qqebabj^karkaboqebFb^a?dofå
`riqrob _b obar`ba qlPb, /.. Ä
YLbba ql molsfab fkmrqp ql c^ojbop ^q
`lk`bppflk^i o^qbp clo fk`ob^pfkd qeb
mbo ^`ob molar`qflk lc ^dof`riqro î mol+
ar`b,'&//7'

ÜRe^q qeb abj^ka rkabo qeb Fb^a
abm^oqjbkqlc?kfj^iFrp_^kaov^kaB^fovå

fkd _b obar`ba_v Pp, /.., 
YLbba clomolmboabsbilmjbkq lca^fovå
fkd m^oqf`ri^oiv fkSqq^o No^abpe,[&/00'

QFPG K, P?K?LL? P?G% G _bd ql
jlsb8+(

Re^q qebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb, /, 
YD^firob ql m^v lia ^db mbkpflk ql ^dofå
`riqro î i^_lrobop ^ka mllo c^oj+
bop,[&/36'

Re^q qebabj^ka rkaboqeb Fb^a?dofå
`riqrob _b obar`ba ql Pb, /, 
YD^firobqldfsb fkqbobpqcobbil^kqlmllo
^kaj^odfk^i c^ojbop,[&i 37'

NPMD, P?Q? QGLEF P?U?R8 G_bd ql
jlsb8+

Re^q qebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb, /,á
YD^firobqlclojri^qb ^L^qflk î ?dof`riå
qro î Nlif`v,[&/73'

ÜRe^q qebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`ba ql Pb, /,á
YD^firobqlfk`ob^pb^dof`riqrô imolar`å
qflk ^ka ql ab`i^ob objrkbo^qfsb prmå
mloq mof`bp ql c^ojbop lk qfjb,'&/74'

 Re^qqebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`baql Pb, /
YD^firob ql pbq rm IofpeG Tfdv^k Ibkao^
fkb^`e afpqof`q ^ka qlj^hb qebjjlob
bccb`qfsb* obplro`bcri* bnrfmmba ^ka
rpbcri cloc^ojbop,'&/75'

Re^q qebabj^ka rkaboqebFb^a?dofå
`riqrob _b obar`baql Pb, /,á
YD^firob ql fk`ob^pb qeb molar`qflk lc
lfipbbap^kamripbp fkP^g^pqe^k,'&i74'

Re^q qebabj^karkaboqebFb^a?dofå
`riqrob_bobar`baql Pb, /(

<`kb\nemnk^7 >bobeNniieb^l 22.
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[Failure to completely write off loans of 
the poor farmers.] (199)

"That the demand under the Head Agri­
culture be reduced to Re. 1 
[Failure to provide sufficient grants for 
the development of agriculture in Ra- 
jasthan.](200).

"That the demand underthe Head Agri­
culture be reduced to Re. 1."
[Failure to protect the interest of lan­
dless agricultural labourers and of those 
farmers whose crops have been dam* 
aged.](20l)

“Thatthe demand underthe Head Agri­
culture be reduced to Re. 1 
[Failure to increase the fertility and 
productivity of land](202) *

"That the demand underthe Head Agn- 
culture be reduced to Re. 1."

Dairying be reduced by Rs. 100.” 
[Need to bring white revolution and to 
develop dairy industry in the country 
particularly in Rajasthan.](217)

“That the demand under the Head 
Department of Animal Husbandry and 
Dairying be reduced by Rs. 100." 
[Need to eff ectlveiy implement the Crop 
Insurance Scheme.](216)

“That the demand under the Head 
Department of Animal Husbandry and 
Dairying be reduced by Rs. 100." 
[Need to provide assistance to the States 
for improving agncultural produce keep­
ing in view their geographical situ­
a t io n .]^ )

“That the demand underthe Head Agri­
culture be reduced to Re. 1 
[Failure to provide remunerative prices 
to the farmers for their produce](220)

[Failure to provide proper facilities for 
storage, distribution marketing and 
transporting of the agricultural pro- 
duce.](203)

That the demand under the Head De­
partment of Animal Husbandry and 
Dairying be reduced by RS. 100."

[Need to provide adequate financial 
assistance to State Governments for 
improving cow progeny and to construct 
cowsheds.](215)

"That the demand under the Head 
Department of Animal Husbandry and 
Dairying be reduced by Rs. 100." 
[Need to provide sufficient funds for 
poultry, pisciculture, sheep rearing and 
anlmai husbandry and to protect the 
original breeds of various animals.](216)

"That the demand under the Head 
Department of Animal Husbandry and

“That the demand underthe Head Agri­
culture be reduced by Rs. 100."
[Need to give more financial assistance 
to famine and drought affected states of 
the country particularly Rajasthan.](223)

“That the demand underthe Head Agri­
culture be reduced by Rs. 100."
[Need to provide modem agricultural 
technology, on time to farmers with small 
holdings particularly of Arawall region of 
Rajasthan.](224)

"That the demand underthe Head Agri­
culture be reduced by Rs. 100.”
[Need to provide special grants to vari­
ous agricultural Universities and Col­
leges and Research institutes]*(225)

"That the demand underthe Head Agri­
culture be reduced by Rs. 100.*
[Need to acquaint the farmers wRh lat­
est techniques and research dona by 
Agriculture Research tofltitute and uni-
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versities by organising Kisan 
Melas.}(226) -

That the demand under the Head Agri­
culture be reduced by Rs. 100.” 
[Needto make the country self sufficient 
in the matter of agricultural pro- 
duce.](227)

That the demand under the Head Agri­
culture be reduced by Rs. 100.”
[Need to provide adequate financial 
assistance to the earthquake affected 
areas of Uttar Pradesh and famine and 
drought affected areas of Rajasthan. 
Madhya Pradesh and Gujarat.](228)

"That the demand underthe Head Agri­
culture be reduced by Rs. 100." 
[Failure to provide subsidy to all farmers 
onfertihzersJ(229)

That the demand underthe Head Agri­
culture be reduced by Rs. 100."
[Need to declare agriculture as an in- 
dustry.](230)

That the demand underthe Head Agri­
culture be reduced by Rs. 100.”
[Need for reasonable increases in the 
support prices of agricultural pro- 
duce.](231)

“That the demand under the Head Agri­
culture be reduced by Rs. 100.”
[Need to provide pension to the old and 
destitute farmers.](232)

That the demand under the Head Agri­
culture be reduced by Rs. 100.”
/Need to provide adequate loan facili­
ties to the f armers7(233)

That the demand underthe Head Agri­
culture be reduced by Rs. 100.”

SHRI SUDHIR GIRI: I beg to move.-

That the demand underthe Head Agri­
culture be reduced to Re. 1 
[Failure to raise the productivity of land./ 
1204)

That the demand underthe Head Agri­
culture be reduced to Re. 1 
[Failure to provide old age pension to 
the poor farmers and agricultural la- 
bourers.](205)

That the demand under the Head 
Department of Agricultural Research 
and Education be reduced to Re. 1" 
[Failure to set up Betel Leaf Research 
Cebtre in West Bengal to boost up betel 
leaf production.](211)

Agriculture; Civil Supplies 444
£ Public Distribution

That the demand under the Head 
Department of Agricultural Research 
and Education be reduced to Re. 1” 
(Failure to provide betel research facility 
in Kalyani University in West Ben- 
gal.J(212)

SHRI A INDRAKARAN REDDY: I beg 
to move:-

“That the demand underthe Head Agri­
culture be reduced by Rs. 100.”

[Need to introduce the Crops Insurance 
Schemes in cotton growing areas of 
Adiiabad district of Andhra 
Pradesh.](206)

That the demand under the Head Agri­
culture be reduced by Rs. 100.*

[Need to provide f Inandal assistance to 
the cotton growers particularly of Adila- 
bad district.}(207)

APRIL 7,1992

[Need to solve the problem of drinking 
water}<234)

That the demand under the Head Agri­
culture be reduced by Rs. 100*
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[Need to provide inputs at subsidised 
rates to boost per acre yield of agricul­
tural produce.](208)

SHRI ZAINALABEDIN:! beg to move

through Public Distribution System.JI 4)

“That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced to Re. 1."

1914 (SAKA) Agriculture; Civil Supplies 446
& Public Distnoution

"That the demand under the Head Min­
istry of Civil Supplies and and Public 
Distribution be reduced to Re. 1

[Failure to allocate and supply adequate 
foodgrains required for Public Distribu­
tion System in West Bengal.](2)

SHRI BHOGENDRA JHA: I beg to 
move.-

"That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100.

[Need to make all essential commodi­
ties available at cheaper rates in every 
Gram Panchayat through Public Distri­
bution System.](4)

SHRI .GIRDHARI LAL BHARGAVA. I 
beg to move:-

'That the demand under the Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced to Re. 1

[Need to increase quota of wheat, rice 
and sugar for Rajasthan.]( 12)

That the demand under the Head Min* 
istry of Civil Supplies and Public Distri­
bution be reduced to Re. 1."

[Need to provide facility of selling other 
commodities from fair price shops.](13)

That the demand underthe Head Min­
istry of Ova Supplies and Public Distri­
bution be reduced to Re. 1.”

P*®*! to supply good quality wheat

[Need to distribute coarse both to the 
poor through Public Distribution Sys- 
tem.](15)

That the demand under the Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced to Re. 1 *

[Need to distribute coarse grain through 
Public Distribution System](16)

“That the demand under the Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced to Re. 1."

[Need to provide adequate foodgrains 
to farmers in Rajasthan through fair 
prbeshops.)(17)

That the demand under the Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced to Re. 1*

[Needto provide free ration to farmers in 
drought prore areas of Rajasthan.ftl6)

That the demand under the Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100."

[Need to supply all essential commodi­
ties on fair prices through Pubic Distri­
bution System. }(28)

That the demand under the Head Min­
istry of Civii Supplies and Pubfic Distri­
bution be reduced by Rs. 100.*

[Need to aBocale sufficient foodgrains 
forPubfc Distribution GystpminRaiart- 
han.J(29J
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"That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100.”

[Need to roll back the Increasing prices 
of commodities distributed through 
Public Distribution System.](30)

"That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100.”

[Need to distribute all those commodi­
ties on fixed prices in the all Panchayats 
of the country which are distributed 
through Public Distribution System.](31)

"That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100.”

[Need to strengthen Public Distribution 
System in tribal areas of Rajasthan.](64)

"That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100/

[Need to increase the quota of palmolln 
OK for Ha|asthan.](65)

That the demand'under the Head Min­
istry of Cfv# Supplies and Public Distri­
bution be reduced by Rs. 100.”

[Need to allot wheat, rice, sugar, and 
palmoOn oH to Rajasthan on the basis ol 
1991 oansus.](87)

PROF. RASA SINGH RAWAT: I beg to 
move:-

That the demand under the Head Min* 
istry of Civil Supplies and Public Dtetft* 
button be reduced by Rs. 100."

(Need to strengthen Public Distribution

lariy in Rajasthan.](75)

That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100.”

[Need to provide wheat, sugar, Kero­
sene oil, Janata Cloth and other essen­
tial commodities to every consumer 
through fair price shops every month in 
Rajasthan.](76)

That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100."

[Need to set up vigilance committees in 
rural areas to monitor the Public Distri­
bution System.j(77)

"That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100.”

[Needto make special provisions under 
the Public Distribution System for those 
who are living below poverty line, and 
for those identified under the Antodya 
Scheme, people, of backward classes; 
Scheduled Castes and Scheduled 
Tribes and landless labourers.](78)

That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100.”

[Needto provide all essential commodi­
ties in time and In adequate quantity 
through Public Distribution System to 
hilly areas and remote villages in Ajmer 
district of Rajasthan.J(70) •

That the demand under the Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100."

(Need to provide free ration to the people
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(80)

"That the demand underthe Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100."

[Needto increase the quantity of Pamo- 
line oil being supplied to Rajasthan.](81)

"That the demand under the Head Min­
istry of Civil Supplies and Public Distri­
bution be reduced by Rs. 100."

[Need to supply foodgratns to coopera­
tives and shopkeepers in time from food 
godowns.] (82)

"That the demand underthe Head Min­
istry of Civil Supplies and Public Distn- 
bution be reduced by Rs. 100."

[Need to increase the alloted quota of 
wheat, nee oil and sugar to Rajasthan 
under Public Distribution System as per 
their demand.](83)

^English]

SHIR K.V. THANGKABALU (Dhar- 
mapuri): Mr. Chairman, Sir. I rise to support 
the Demands for Grants of the Ministries of 
Rural Development, Food, Agriculture, Civil 
Supplies and Public Distribution. Sir, we are 
a great nation of which a good number of 
people are agriculturists. First of all we are 
pf oud that we are an agriculturist country in 
which I myself also come from an agricultural 
community, I am proud to be here as a 
Member of this august House, supporting 
the Congress policies and programmes. 11.0 
agriculturists of this great nation have con­
tributed to the development of our great 
country all through their lives. After inde­
pendence, the remarkable achievements 
made by our agriculturists cannot be under­

estimated. Everyone in the country must feel 
proud of this and has to congratulate our 
agriculturists.

First of all, the successive Governments 
after Independence, particularly of the Con­
gress underthe ieadershfc of Pandit Jawahar- 
lal Nehru. Shrimati Indira Gandhi and our 
beloved leader Shri Ftejiv Gandhi, have given 
great importance to this sector. Majority of 
the populous in this great nation come from 
the rural areas and particularly they are the 
fore-runners of ail developments that have 
taken place in this great nation. Without 
agriculture -  without this sector-the country 
would not have come to this extent. The 
agriculturists are working day and night to 
create opportunities and to create avenues 
to help the brothers in all walks of life, it is 
because of them that we are surviving. So, 
our thanks and gratitude should go to the 
great patriots in the agricultural community. 
This year, our Government, as In the past -  
as I mentioned the Government under great 
leaders Shrimati Indira Gandhi as well as 
Shri Rajiv Gandhi -  have given importance 
to this sector by providing more than 50 per 
cent of the allocation to agriculture. The 
development of agriculture is the develop­
ment of the nation. That is why, they have 
given great importance to this sector This 
year, our Hon. Prime Minister has done like 
our leaders Smt. Indraji and Shn Rajivji our 
Hon. Minister for Agriculture -  Shri Balram 
Jakhar is here; he is also coming from the 
same agricultural community; and he repre­
sents the agrarian sector, he himself being a 
farmer- have given a lot of importance to ths 
sector. So, we are fortunate to have that 
Ministry under his leadership.

This year a sum of Rs 3172 40 crores 
have heon war-marked for the Agriculture 
Ministry. In this, for Agriculture, they have 
allotted Rs. 2217.95crores;for Cooperation, 
Rs. 370 crores; for Development of Agricul­
tural Research, Rs. 375.65 crores; and for 
Animal Husbandry Rs. 208.80 crores. So,
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totally Rs. 3172.40 crores, they have allot­
ted

Every year, we have been increasing 
the allocation to the agricultural sector be* 
cause we feel that this sector is very impor­
tant and this sector has to be given much 
more impetus. That is why, we are giving this 
much facility. In his hour, I would Ifce to thank 
our hon. Prime Minister and our Hon. Agri­
culture Minister. Earlier, there was a feeling 
among the people that this Government may 
reduce the subsidy given to fertiliser which is 
an input and which is a very important ingre­
dient forthe development of agriculture. I am 
happy to say that Rs. 5,000 crores have 
been ear-marked for this, in -line with the 
expectation of our people. In fact this has 
given a feeling of relief. This has given a 
feeling of self-confidence to the agricultur­
ists in this country that our Congress Gov­
ernment is always with the farmers and it will 
go on helping them.

As I mentioned about the agricultural 
research, ths is a continuous process which 
we are making. By that, our developmental 
attitudes and activities in this sector are 
growing faster. We have earmarked Rs. 378 
crore in this area. Our former Prime Minister. 
Shri Rajiv Gandhi, had enunciatd a Pro­
gramme under the name Krishi Vigyan 
Kendras. Each and every district wiii have a 
Krishi Vigyan Kendra in this country by which 
each and every area will be developed, 
researched and analysed. It will be a crea­
tive point forthe development of the agricul­
tural system.

We know we have been facing a great 
crisis wttn regard to oilseeds. Our Prime 
Minister is very emphatic af.c! vsty CSfiStrjC 
tive on this. He has informed that we will 
come out this problem and for which this 
year itself, we have allotted Rs. 73.22crore.

Another area t would Uke to emphasise 
is crop Insurance. Our Government in the 
past has created new avenues to alleviate 
the problems with regard to the farmers, 
particularly the corp failure. We have made 
lot of rules and regulations and passed the 
Bills. But on the advice of the Central Gov­
ernment, about 19 States and three Union 
Territories in the country have already imple­
mented this scheme. This year alone, we 
have already allocated Rs. 30 crore to imple­
ment this particular programme.

The Hon. Minister is very much inter­
ested to help and alleviate the problems. We 
discussed in the last budget also. The corp 
insurance system is now on the basis of 
taluqas. The area of taluqa is not really 
helping the farmers bocause the drought or 
the calamity, whichever it is. comes not in the 
full area of a taluqa. Only when the taluqa is 
affected, it is accepted for the crop insurance 
facility. In a taluqa only 10 villages or 15 
villages are affected. Thereby the other vil­
lage people will not be getting the benefit. 
Therefor, I urge upon the Government that it 
must consider that every village or even 
every farmer must get the benefit of crop 
insurane whenever he is affected by flood or 
any other calamity. This is a very important 
thing. I hope you have already agreed. But? 
necessary legislation must be brought for­
ward in this august House in this session 
itself. That will help the farmers at large.

The otherday you were very kind enough 
to announce the Agriculture Policy in this 
august House. We are waiting with a fond 
hope that this is a must. Our farmers are in 
need of this policy. That will have a bearing 
that will give a help, that will have an impact 
on the production, on the working and on 
sufferings of the farmers. Recently, our 
Government announced a Trade Policy for 
five years. Like that, we nave been asking 
the Agriculture Ministry to formulate a five 
year plan policy that will help our public,
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particularly the agriculturists, so that they 
can be sure about the Govt. Policy. Their 
prices, their production, their work culture, 
everything will improve. There will be some 
standard. There wiil be some effect.

I urge upon the Government that we 
must bring forward a comprehensive agri­
culture policy and aiso price policy. Thereby 
the price aiso cannot fluctuate. So, the farm­
ers will have their due share of price nse. The 
hard work can have the benefit by the policy.

Today our country is self -  sufficient. 
We are having 176.23 million tonnes of food 
production. We are happy to see this. Even 
from last year to this year, we have created 
a higher production of 5.19 million tonnes. 
The creativity of the farmers must be con­
gratulated and they must be given more 
benefits because their is a feeling that life 
and death of the farming community in this 
country are connected with poverty. This 
kind of a sentiment should go. We have 
given enough protection to our farmers. Of 
course, that kind of a situation is not there 
today. But even now, we need more protec­
tion from the Government so that majority 
people in the rural areas and the farming 

* community will be benefited by the Govern­
ment policies. As I mentioned, lending sys­
tem in the agricultural sector, particularly in 
cooperatives, is very high. I would like to say 
that the percentage of rate of interest is not 
correct. We have been demanding that for 
agriculturiests, it should not be more than six 
percent and you were one of the forerunners 
to demand this and. You are the Minister of 
Agriculture. We demanded and this should 
be accepted that the rate of interest should 
not be more than six per cem »n the coopera­
tive sector. We have given lot of loans to 
industries and more than Rs. 3000 crores 
has not come back at ail. It is not going to get 
recovered. This is the position. Whereas in 
agriculture, when loans are given at 11 or 12 
or 15 per cent, It is difficult for them to repay. 
They are not in a position to repay their dues

due to calamities or drought in majority of the 
areas. This is also one of the reasons for 
which I urge upon you to recommend to the 
Finance Minister to accept our proposal of 
reducing the rate of interest to the farming 
community.

Our beloved late Prime Minister, Shri 
Rajiv Gandhi announced a very ambitious 
programme on wastelands. The Wasteland 
Development Board was created and there 
are lot of wasteland still available in this 
country. It can be used. Agricultural labour­
ers are more in the agricultural sector and 
their problems are very many. To solve their 
problems, our former Prime Minister, Shri 
Rajiv Gandhi formed a committee to find out 
the reality and about the particular problems 
of the agricultural labourers. But after his 
departure from power, successive Govern­
ments under Shri V.P. Singh and Shri Chan­
dra Shekhar came and that committee did 
not find anything and conveniently forgot 
those ideas. I urge upon you that you must 
revise that programme to find out the prob­
lems of the agricultural labourers in the 
country. A commission should be appointed 
to find out and solve their problems as there 
contribution to the country is very high.

As regards rural development, it is a 
very important sector pertaining to the rural 
areas. Our Government hasgiven very high 
importance to it from the day our beloved 
Shrimati Indira Gandhi came to power iq 
1980 We have regenerated the 20-Point 
programme and afterthat, the ruraldevelop- 
ment programme got the real Importance 
and the people below the poverty tine are 
coming forward to get their problems solved. 
Its effect is very much. This year, Rs. 3113.24 
crores are allocated. As compared to last 
year, the amount has increased. But when 
our Finance Minister presented his Budget, 
he said that there will be another Rs. 1000 
crores generated and allotted to this sector. 
With these Rs. 3113 crores, an ambitious 
programmes was made and 7070 lakh
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mandays of employment generation has 
been identified.

15.00 hrs.

Sir, underthe Jawahar Rojgar Yojana, 
people belonging to the Scheduled Castes 
and Scheduled Tribes, the poorest among 
the poor are getting benefited. There is an 
allocation of about Rs. 3800 crore for this 
programme. Our Prime Minister has also 
announced that this programme wilt be 
continued and there will also be an increase 
in the allocation. We welcome this step.

In the Jawahar Rojgar Yojana, the total 
allotment is Rs. 2046.21 crore, out of which 
20 percent will be allocated for a programme 
to dig one million welis. Ths is a very ambi­
tious programme. The Harijan families, small 
and marginal farmers and other weaker 
sections are getting a iot of benefit from this 
programme and this programme is changing 
their way of life for the better.

In the IRDP sector, you have allocated 
Rs. 375.64 crore for accelerated rural water 
scheme, which is named after our great 
leader Shri Rajiv Gandhi. Our beloved for­
mer Prime Minister started the technology 
mission for drinking water. Under his dy­
namic leadership, he wanted that every vil­
lage must get potable water. This year, you 
allotted Rs. 460.58 crore. I may mention 
here that this ambitious programme must be 
completed within a specific period, thereby 
enabling all our village folk get this benefit of 
potable water.

With regard to rural development, our 
former Prime Minister, Shri Rajiv Gandhi 
tried his level best to bring the Panchayati 
Raj System in this great country. Panchayati 
Raj system will give power to our people at 
the village level to improve their lot. t may 
state here that the money must directly go to

the Panchayatsfromthe Centre. The devel­
opment work should not be diluted or de­
layed by having so many intermediaries 
such as State to District, District to Taluk, 
Taluk to Block and so on. That is why, in all 
fairness, he thought that the money should 
go directly to Panchyats so that the villagers 
themselves are a position to decide about 
their own developmental activities and im­
plement the programmes in an effective 
manner. With the participation of the people 
themselves the developmental activities can 
be implemented very quickly under this 
Panchayati Raj system. I know that the 
Government is taking serious steps in this 
regard, with the cooperation of our friends on 
th other side of ths august House. I take this, 
opportunity to urge upon our Opposition 
brothers to cooperate with us to bring this Bill 
forward because this Bill will change our 
rural society. Once this Panchayati Raj 
System is introduced, our villagers will have 
the right to decide their future and improve 
their lot. This is the ambition of our beloved 
leader Shri Rajiv Gandhi and we need all 
your cooperation to fulfil his ambition. I urge 
upon you to bring this Bill in this august 
House as early as possible.

With regard to food, this year our Gov­
ernment has allotted Rs. 2671.16 crore, out 
of which Rs. 2500 crore is given as subsidy. 
We know the importance of subsidy. Our 
successive governments in the past under 
the leadership of Shrimati Indira Gandhi, 
Shri Rajiv Gandhi and now underthe leader­
ship of Shri P.V. Narasimha Rao have cate­
gorically decided to continue with the sub- 
sidy because the poorest among the poor in 
our country still need this subsidy and they 
cannot afford to exist without the help of this 
subsidy. Therefore, this food subsidy is again 
given to improve their condition. There is a 
siight cut in this year's allocation. From last 
year's allocation of Rs. 2850 crore. this is 
reduced to Rs. 2500 this year. I urge upon 
the Government that this gap must be made 
good. Rather it should still be increased.
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There should be higher allocation to enable 
our poor populace to get the benefit of our 
welfare programmes

A lot of subsidy has ben given to the 
Food Department But Adulteration is a major 
crime These days adulterators are very 
belive We are getting the rice mixed with 
stone and Tur Dal mixed with Kesari Dal In 
fact adulteration is there in each and every 
food item Adulteration is a part of the life of 
the adulterators The Consumer Protection 
Act was brought to check this menace but in 
spite of that we see adulteration is still going 
on They should not be allowed to do these 
wronglul deeds by which the society at large 
is affected Because of this adulteration many 
people are suffering from various diseases 
Therefore, I urge upon you that the standard 
of quality must be improved For this you 
may have to bring more stnngent laws I 
would say that these laws should be ap­
proved by one and all

The pilferage, theft and cheating in the 
PDS should be stopped Necessary steps 
should betaken in this regard No doubt a lot 
of improvement has been made but it is not 
sufficient

I would also like to request you lo kindly 
ban the speculates in trade and forward 
trading in the food grains market This is one 
of the major areas where you can control the 
price You can also control the theft and th 
adulterators

Due to the financial crunch we are not 
able to reduce the issue price to the 
foodgrains We were bound to increase the 
issue price by one rupee I beg upon the 
august House to kindly decrease it and bnng 
it to the same level as before because it goes 
to the common man They must be given 
protection You can make good this one 
rupee by controlling the pilferage and other 
such malpractices

Our Prime Minister has come out with 
an idea to give new impetus to PDS The 
most backward blocks in the country were 
selected, 1700 most backward blocks have 
been selected. 11,181 new Fair Price Shops 
have been sanctioned and 23 6 lakhs cards 
are going to be issued Under the Drought 
Prone Area Programme, Integrated Tribal 
Development Programme, Desert Develop­
ment Programme and Hill Area Develop­
ment Programme people from the remotest 
areas are getting the benefits They are not 
only getting the PDS but they are also 
getting the commodities at less prices 
Through these special programmes which 
were announced, the people Iromthe back­
ward areas are getting benefits Out of 1715 
blocks selected 143 blocks are under DDP, 
593 blocks are under DPAP, 148 blocks are 
under ITDP, 55 blocks are under Hill Area 
Development Programme And the other 
neglected areas that we have are 177 blocks

Sir, I must thank the hon Prime Minister 
for the bold initiative he has taken with re­
gard to this system Because of his innova­
tive ideas, the whole country is praising him

Today, the Department of Agnculture, 
the Department of Food and Department of 
Rural Development are the important areas 
So, they should be developed

I would also like to request the hon 
Minister one thing We have been demand­
ing that the Ag ncu tture and Water Resources 
be connected with one another I request 
that he should do the needful m this regard

We have to link all the nvers Waterman 
important factor All rives should be national­
ised also Only by nationalising it, we can 
create a sense of integration and a unity By 
means of this ambitious programme, the 
Department will gain as also the country

With these few words, i once again
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support the Demands for Grants of the Min­
istries of Agriculture, Food, Civil Supplies 
and the PDS.

[Translation]

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, ( rise to speak against the 
Demands for Grants of the concerned Minis- 
teries. Today, first of ail I want to draw the 
attention of the House to two or three issues. 
In some areas of our State of Bihar, wheat 
crops have been afflicted with a dreaded 
disease. The local newspapers have been 
publishing it for last several days. Today, it 
has appeared in the Delhi edition of the 
•Janasatta’ under the caption, "Bihar mem 
kuchch hissomein gehun ki f asal jaharili hui'
-  eak mara\ It is a very strange disease. The 
whet grains turn black. A person wanted to 
taste it. When he chewed and swallowed it, 
he started vomiting. He became uncon­
scious and died . This disease has broken 
out especially in Jamui and Nawada. I re­
quest the Hon. Minister of Agriculture who is 
sitting here, to send a team there from Delhi 
immediately and conduct an inquiry in this 
regard as to what is this disease, how did it 
breakout and how to prevent it from spread­
ing to other areas. We hope that the Govern­
ment will certainly pay attention and take 
action on ii.

I want to draw the attention of the House 
to another report. It has appeared in today’s 
•Janasatta’ under the caption “Kisano nebot 
klub per fasaion ki holi jalai". Mr. Chairman, 
Sir, the farmers of Punjab, Haryana and the 
adjoining State of Uttar Pradesh are discon­
tent with the price policy and support prices 
of Rabi crops announced by the Govern­
ment and resorted to this move out of frustra­
tion. During the Government of our party the 
support price of wheat was raised from Rs. 
183 per quintal to Rs. 215 per quintal. Last 
year the procurement price of wheat had

been fixed at Rs. 225 per quintal. This year 
the increase in the procurement price has 
been the lowest. The increase is only Rs. 25/ 
-. The procurement prices of other crops 
have been fixed at the same ratio. The 
subsidy on fertilizers had been withdrawn 
which means that the input has become 
costlier. The rupees has also been devas­
tated. Farmers are anguished over the fixa­
tion of procureijient price of whet at 250/- per 
quintal. They bum their crops out of frustra­
tion. I, therefore, urge the Government to 
reconsider its decision.

Just now I received the agenda of the 
House. It says that the hon. Minister would 
make a statement about Bonus payment. 1 
am not talking of Bonus now. In the year 
1990, the Hanumantrao Committee had ben 
constitutedto provide renunerative prices to 
farmers for their crops. I would like to draw 
your attention towards the fact that the 
committoe had made some recommenda­
tions and the support prices wre then fixed 
on that basis. Government should follow the 
same criterion and should not make any 
changes in it, becuase it is in the interest of 
the tarmers. It was a scientific approach. 
Therefor. I would urge the Government to 
follow the same formula on the basis of 
which the support price of wheat had earlier 
been fixed at Rs. 215 per quintal. Farmers 
should continue to get due remuneration for 
their hard work. The Government should fix 
the support price keeping in view various 
factors viz. cost of production, change in 
input prices, input and output price parity, 
demand and supply, intercrop price parity, 
effect on mdusuiai crop structure, effect on 
general price level, effect on cost of living, 
international market price situation, parity 
between price paid and price received. Mr. 
Jakhar is himself a farmer, he knows It bet­
ter. I am not talking of other crops. I am 
talking of support price of wheat only. 1 ruge 
the Government to fix the support price of 
wheat at Rs. 350/- per quintal instead of the 
present support price of Rs. 250/-. The
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Government is talking of bonus payment. If 
the Government is sympathetic towards the 
village people and the farmers, it must change 
the present support price of wheat and fix a 
corresponding price for other crops also.

Alongwith the farmers, I would like to 
draw your attention towards the problem of 
the artisans. It is only after that I would like to 
come to budgetary provisions. We had intro­
duced a long waiver scheme forthe farmers 
and artisans. I am very thankful that the 
Government has made a provision of Rs.
1500 crore under this head in this year’s 
Budget but I would like to tell you that there 
is a lacuna' in it. It is about the loan relief 
scheme. People who drew loans from Public 
Sector Banks, Regional Rural Banks and 
Cooperative Banks have been benefited. 
The Government had allotted areas to vari­
ous banks to serve the people and give 
loans. In many areas some private banks 
and scheduled banks had given loans. Now 
loans taken by people from these banks will 
not be waived. I would like that the Govern­
ment should review the whole situation and 
make necessary reforms in the system so 
that all people get equal relief. This is my 
suggestion.

There are many challenges before this 
country. Our production is about 176 million 
tonnes. At present the per capita availability 
is cereals 437 grams and pulses 36 grams, 
but it cannot be called a balanced diet. If we 
base out assessment on diet being given to 
a soldier or a prisoner, then at the turn the 
century this country would respectively 
require about 260 million tonnes and 265 
million tonnes of foodgrains. Even if we 
make the calculation on the basis of present 
per capita availability of diet in the country, 
we would require 240 million tonnes of 
foodgrains by the turn of this century. The 
Ministry of Agriculture calculates the f igures 
on the basis of present availabiltiy and sets 
up its target. Irrespective of the Government 
in power. If we adopt this yardstick, then also

this country would require 240 million tonnes 
of foodgrains by the turn of this century of 
course, it is not sufficient.

China is our neighbouring country. In 
1988 it produced 235 million tonnes of 
foodgrains and even then it had to import 35 
million tonnes to feed its 92 crore people. 
This requirement is on the basis of balanced 
diet admissible in that country. Even If we do 
not base of calculation on diet being provide 
to a soldier or a prisoner and make the 
calculation on the basis of actual availability 
of foodgrains, this country would need 
foodgrains to the extent of 240 million ton­
nes. One of the reason is that 40% of the 
people of this country live below the poverty 
line. But our own estimates show that about 
50% of people live below the poverty line. 
These people have not purchasing power 
and hence cannot get two square meels a 
day. Even on tfiis basis we require 240 
million tonnes of foodgrains. What scheme 
does the Government have to achieve this 
target? The rate of population growth is 
about 2.1% and agricultural growth is 2.6%, 
yet there is a wide gap between the demand 
andthe supply of foodgrains. Thefoodgrains 
position in the country is very dismal. We do 
not making much import of foodgrains be­
cause people have no purchasing power, tt is 
a different matter that there is no need to 
import wheat. The per capita availability of 
pulses, which is a major source of protein for 
people, was 70 grams in 1957 which has 
come down to 36 g ms now. This is also major 
challenge before us and we want to know 
from the Budget allocations as to how does 
the Government propose to face this situ­
ation. The present Budget has an outlay Rs. 
1049 crore and 75 lakh for agriculture, it was 
Rs, 1016 crore 31 lakh in 1991-92. In terms 
of rupee, it is 3 per cent more than the 
previous year's allocation but keeping ir 
view the devaluation of rupee, it is less by 
10%. The rupee was devaluated by 16% 
then it increas to 18% and now it is 12% tc 
13%. Even if we accept that rupss has beer
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devaluated by 13%. the Budgetary alloca­
tion for agriculture has gone down by 10%.

In 1991-92 Government had made an 
allocation of Rs. 157 crore and 99 lakh to 
Animal Husbandry and Dairy Development 
which was rounded to Rs. 158 crore. This 
means It has been really cut by 13%. The 
Government had been running a scheme 
called Operation Flood-Ill and kept an out­
lay of Rs. 42 crors and 11 lakh for it in
1991-92 Budget. In 1992-93 it has been 
reduced to Rs. 23 crore and 75 lakh. Why is 
the Government curtailing all these alloca­
tions? How is it going to meet the challenges. 
The hon. Minister may give some reply to all 
these points, but this is the factual situation.

In 1991-92 Rs. 39 crore and 35 lakh 
had been allocated to horticulture sector 
which has been increased this time. We 

’ express our thanks to the Government for 
this. It has been increased to Rs. 65 crore. 
This would help increase coconut and spices 
production in south India. The Budgetary 
allocation for coconut has ben increased to 
Rs. 9 crore from Rs. 5 crores and 14 lakh and 

I for spices it has been increased to Rs. 3 
crore and 65 lakh for Rs. 26 lakhs. I express 
mythankstcthe Government fcrthis. Bui no 

ac attention has been paid either by way of 
framing policies or planning for promoting 
^horticulture in northern India i.e. for aug- 

, cmenting the production of mangoes or li- 
a*;hies or jujube or Guara. We want develop­

ment of South India which is an integral part 
!/ Df the country but northern Bihar should also 

f °̂>e developed. We want that Government 
®nt should formulate a scheme and inform the

Of RMouse in this regard. You have allocated so
nien,nuch funds for the development of one
,0n* 'egion therefore, allocation for northern In-

f  "PP'ila should also be increased.
183 p
year 1 -pho e n c o u r a g e  the farmers, the Gov- 

rnmenl had included Kinno and ginger under

market intervention scheme. But no new 
scheme has been introduced for these 
commodities. So far as we know, no new 
scheme has been introduced under the 
market intervention scheme for these com­
modities. An hon. Congress Member was 
just now speaking veiy high about the 
achievements of the present Government. 
He made allegations against us also. I would 
like to inform that the previous Government 
had done a lot of work and I would like to 
know whether you are able to launch any 
new scheme as was done by the previous 
Government.

There is a lot of potential for develop­
ment in pisciculture (fishery) sector. Faster 
development may be achieved by undertak­
ing pisciculture in big and small ponds on 
largo scale by implementing inland fishery or 
fresh water fishery programmes but the 
Government has not so far formulated any 
such schemes. A lot of development maybe 
achieved in this way and the unemployed 
may get the employment.

When you came in power, you reduced 
the subsidy on fertilizers country wide pro­
test was lodged against the withdrawal and 
reduction of subsidy on fertilizers. We had 
abo lodged a protest, then the Government 
said that subsidy would continue to be al­
lowed for small and medium farmers. In
1991-92 the Government had made a provi­
sion of Rs. 405 crore for providing subsidy at 
the current rate. But this year the Govern­
ment has made no provision to provide 
subsidy to the small and medium farmers. It 
means that the farmers will be forced to 
purchase fertilizers on the normal rate and 
will get no subsidy this year.

All farmers are not big farmers like Shri 
Balram Jakhar. t do not want to make any 
comment on the dress, but Mahatma Gandhi 
was not a hypocrite. He had resolved to wear 
loin cloth to identify himself completely with 
the people fo India. Shri Jakhar's clothes
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look very good, but what would happen to 
those poor farmers who live in villages? 
They are not big farmers. You have deprived 
70 percent farmers from subsidy to the tune 
of Rs. 405 crore. We are in favour of provid­
ing subsidy to all the farmers. We are op­
posed to the withdrawal and reduction of the 
subsidy. Wide publicity was made to provide 
relief to the small and medium farmers and it 
was said that the Government wanted to 
safeguard, their interests. Why has the 
Government not allocated even a single 
paisa for subsidy? While last year a sum of 
RS. 405crore was allocated underthis head, 
but no funds have been allotted this year. An 
amount of Rs. 289crore 70 lakh was allotted 
for other fertilizer schemes in 1991-92. lam 
quoting these figures from the revised esti­
mates. Why have you reduced it to Rs. 6 
crore 85 lakh in 1992-93? Why have you 
made such a drastic cut in the allocation for 
other fertilizer schemes? Schemes are for­
mulated and implemented for small and 
marginal farmers and for agricultural labour­
ers. In 1991-92 a provision of Rs. 100 crore
59 lakh was made in the Budget estimates 
and in the revlsedestimates. a sum of RS. 92 
crore 65 lakh was shown under this head. 
This scheme has been abandoned in 
1992-93. The budget allocation for this 
purpose is zero.

Weaker Section, small and medium 
farmers are being totally neglected under 
the present Government. The schemes 
meant forthe weakersection, poor and small 
fanners are being abandoned. This is the 
effect of Agriculture Minister's dress on the 
schemes and programmes.

Our agricultural scientists may be fa­
vourably compared with the scientists of the 
world from the point of view of competence, 
wisdom, intelligence as also in theirresearch 
work, but the research made by them had not 
reached the land, it has been said just now 
that production of pulses, has gone down 
considerably and per capita availability of

pulses has decreased. Current per capita 
availability of pulses has gone down to 36 
grammes as against 70 grammes in 1957. 
Our scientists have developed several va­
rieties of pulses which yielded more produc­
tion and npe in a few days. Such a research 
has been made, but Government has paid 
no attention to launch extension schemes to 
make the fruits of such a research on the 
filed. In 1991 -92, budget estimate for exten­
sion and training was Rs. 11 crore and 93 
lakh, but in 1992-93 it has been reduced to 
RS. 11 crore 87 lakh which is lower in com­
parison to the allocation for the previous 
year. It means that research will continue to 
be made in the laboratories, scientists will 
undertake research in the farms. They will 
demonstrate it to the Ministers, officials, 
foreign teams and to the Members of the 
Parliament. The rich farmers who have 
money will reach there dressed in suite to 
see the demonstration but the real farmers 
will continue to be deprived of the fruits of the 
research and development. Extension pro­
grammes have been neglected to such an 
extent 

•
One of ourlriends was referring to Krishi 

Vigyan Kendra. 109 Krishi Vigyan Kendra 
have been established till now. Nationalfront 
Government had sanctioned setting up of 
new Krishi Vigyan Kendras. None knows as 
to what happened to those Kendras? You 
have not sanctioned them till now. Would 
you like to tell us whether these Kendras 
have been sanctioned or not. Such Kendras 
must be sanctioned. You will say that such 
Kendras have been sanctioned in some areas 
like Rajasthan and Haryana. If it hafe been 
sanctioned by Shri Devi Lal, It would not be 
approved. After all his area is also a part of 
India one Krishi Vigyan Kendra was sanc­
tioned in the constituency of Shri Rabi Ray 
like other areas. God knows, what happened 
to it AH sorts of apprpval was granted. Min­
ister level approval was granted. Even the 
Government had approved it. Alter the fail of 
our Government, the new Government dis-
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cussed it in the Planning Commission again 
and funding pattern was discussed in a new 
way. Funding pattern was decided on a 
matching basis. Underthe new funding pat­
tern. 50 percent of funds should be provided 
by the Centre and 50 per cent by the State. 
In this way, the scheme of Krishi Vigyan 
Kendras can never be implemented suc­
cessfully. It is a very ambitious scheme, it is 
a good scheme which aims at making the 
fruits of the research available to the farm­
ers. This question has been answered sev­
eral times in this House. But no attention has 
been paid by the Government to implement 
the scheme. You say that you will set up 200 
Krishi Vigyan Kendras and a discussion has 
been held with the Planning Commission in 
this regard. It has not been mentioned as to 
how much funds have been provided in the 
Budget and how much amount is going to be 
spent, this year. It is a good scheme. It 
should be expanded. It should not be cur­
tailed for political reasons and it must be 
sanctioned and implemented in its original 
form. There are 109 Krishi Vigyan Kendras. 
More Krishi Vigyan Kendras should be 
opened. It is a matter of great happiness that 
several proposals for Krishi Vigyan Kendras 
are pending for sanction. The team has 
submitted its report. I would like to request 
that it should be finalised and decision on it 
should be taken at the earliest.

Our position with regard to oilseeds is 
also very poor. It is an irony that it has got 
energy, but it is produced only in very dry 
areas. We have to make vigorous efforts for 
increasing the production of oil seeds. I 
would like to give a suggestion to the hon. 
Minister in this regard. Whenever there is 
shortage of oilseeds, we immediately go in 
for the import of edible oils. This practice is 
very dangerous. You can go through the 
records about import of edible oRsforthe last 
many years. These figures ar available 
everywhere, t do not want to waste the

precious time of the House by quoting there 
figures. I have got the figures for the period 
from 1985-86 to 1990-91. In 1987-88 the 
import of edible oils had reached upto the 
level of 18,10,000 tonnes. In 1990-91 its 
import was to the tune of 5,38,000 tonnes. 
Edible oil is not such a thing without which we 
cannot live. We shouid accept the shortage 
of edible oils as challenge. We should be 
ready to face a little bit hardship. We should 
not import oil seeds and edible oil. We shouid 
encourage our own farmers and should try to 
live by consuming less edible oil. There was 
no need to increase the stock of edible oils by 
importing it and thereby suddenly increasing 
our requirement. The requirement for edible 
oils went up to 54 grammes from 48 gram­
mes. It was dumped in the market by import­
ing it. People’s requirement and habit also 
changed due to excessive import. Our re­
quirement has again increased to 59 gram­
mes from 54 grammes when there is availa­
bility of 54 grammes. Why should we import 
it? Why is it so that requirement of edible oils 
has gone up to 58 grammes per individual 
per day when it was only 48 grammes just 
two years back? It is not good to discourage 
our own farmers by importing edible oils from 
foreign countries. We should not import edible 
oil at any cost and we should appeal to the 
people to consume less edible oil. We should 
tell the people that it is very difficult time. We 
shouid ask the people to consume less ed­
ible oil and accelerate the oilseeds produc- 
tioffjprogramme with a view to encourage the 
farmers so that there is maximum production 
of oilseeds. This is my suggestion.

A lot of publicity is being given to 
the green revolution in the present situation. 
Green revolution has of course taken place 
in the hon. Minister's constituency. Green 
revolution had not much impact in the entice 

country, ttlsa good thing. We were in a very 
bad situation. We were going with a-begging 
bowl to the foreign countries and we ac­
cepted that situation as a challenge. Green 
revolution proved to be successful only In
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those areas where Irrigation facility was 
available and in a way it has reached at an 
optimum level in those areas. Even now 
there is 70 per cent of dry farming in our 
country. Dry farming depends on the rain. 
Agriculture production can not increase un­
less we prepare a strategy for it. The totai 
production of 70 percent rainfed areas is 
only 48 per cent of the total foodgrains pro­
duction in the country. The contribution of 30 
percent land which has got irrigation facili­
ties is 52 per cent. We have tremendous 
scope for increasing foodgrains production 
in our country. We can produce more than 
265 million tonnes by the turn of this century, 
but there is a need to prepare a strategy for 
the rainfed areas. A scheme was prepared 
by the name of

[English]

National Water State Development Project 
for Rainfed area.

[Translation]

It is an ambitious scheme. It will raise 
the water level. It will check the wastage of 
water and will raise the water level in those 
areas where it is low. In 1991-92 the Plan­
ning Commission had allocated Rs. 250 
crores, then what is the reason that you 
allocated only Rs. 170 crore and spent Rs. 
159 crore while Planning Commission is 
providing you Rs. 250 crore. This year in
1992-93 you are allocating only Rs. 161 
crore. This is the biggest and most ambitious 
scheme forthe rainfedfarming. What is your 
attitude towards IP

No proper work is being done on it. I 
have some knowledge about Bihar. The 
work is being done in the same way even at 
the State level. It is a State ruled by my party.
H is my home State that is why I anrtfalking 
about it. I am not saying It tor criticising 
anybody.ln officers meeting it is decided that 
this scheme will be implemented in those 
areas where the Irrigated land Is less than 30 
per cent and norms are fixed for the blocks

where it is useful. You have fixed the norms. 
Now there are such blocks in Bihar where 
water level is very high i.e. 1 1/2-2 years or 
so. If a water shed Is made there the water 
level will raise further and the whole land will 
become saline. If it so happen then we will 
request the Government to conduct soil tests 
it especially in Bihar. I believe that if this 
scheme is implemented then the land in 
30-40 blocks wili become saline, but the 
officers are not bothered about it. We had 
sent a team there when we were in power. 
The team went there and studied the situ­
ation there but iater on the officers made 
some changes in it. We don’t know what 
short of politics is being played in bringing 
forward this scheme, which wili harm the 
interests of the farmers. We would like to 
submit that this scheme should be duly 
examined as. Discuss this issue with the 
Government of Bihar. There is something 
wrong at the lower level and we are not away 
of it. We are going to implement it, it can 
create a bad situation. The water level in 
North Bihar is already very high and by 
making water sheds there we will be endan­
gering the lives of people there. Therefore, 
we will request you to look into this matter.

We have a challenge before us and the 
budget has clarified it that how you faced it. 
The Government is facing that challenge by 
devalue the rupee and stopping the develop­
ment process and by exploiting poor farm­
ers. We would like to know from the Govern­
ment that on 15 August, 1990 from the 
rampart of the Red Fort the then Prime 
Minister Shri Vishwanath Pratap Singh said 
that this decade would be celebrated as a 
decade of farmers. There would be no party 
politics in respect of the problems of the 
farmers and they would be brought in focus 
and will be given priority in the country. We 
had turned in wrong direction from the Sec­
ond Five Years Plan when instead of agricul­
ture priority was given to the industry. As a 
result of which we have been trapped in such 
a situation. We said that this decade will be 
a decade of the fanners but the present 
Government is rtpt thinking about it. We said
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that we will announce an Agricultural Policy 
as Industrial Policy already exists in the 
coontry. I would like to ask what exercise is 
going on. in this regard and by when it will be 
announced? The exercise had been com­
pleted. When we were in power. The discus­
sions with the Planning Commission were 
almost over but we could not find an oppor­
tunity to present that. We had to present that 
in the Parliament during that very winter 
session, in which our Government was voted 
out. The next Government did not paid atten­
tion to it. Now you are in power and it is 
revealed that some action is being taken by 
this Government but how long this exercise 
will continue. When will this be brought be­
fore the country.lt has been already dis­
cussed with the Chief Ministers, Agriculture 
Department, Agriculture Ministry and with 
the Planning Commission. Inter-Ministry 
dissussions have also been completed. We 
don't know what the Government wants to 
find out by reopening the chapters of that 
discussion. Another challenge before us is 
to provide food and balanced diet to our 
countrymen on the one hand and on the 
other hand we are mainly dependent on 
agriculture. Even today, more than 70 per 
cent people depend on agriculture. How to 
reduce this dependence? How to diversify 
our labour-force or man-power towards 
agro-based Industries or towards other 
sector so that pressure on agriculture may 
be reduced. It is the main challenge before 
us and a National Agriculture Policy should 
be evolved by cosnensus for facing this 
challenge. There could be no difference of 
opinion in this regard. Remunerative prices 
for crops should be included in It. There 
should be co-ordination between the prices 
of agricultural produce and industrial pro­
duce. This should not be there that an owner 
of a factory decides the price of his produce 
while the farmer dots not have this right. The 
farmer does not have any say in this regard. 
The farmer is compelled for distress sale. 
Agro-based Industries should be promoted. 
Number of dependents on agriculture should

be reduced and the farmers should be pro­
vided seeds, fertilizers, insecticides at 
cheaper rates. Irrigation facilities should be 
provided an priority should be given to the 
development of the agriculture in those ar­
eas where the people are dependent on rain 
waterfor irrigation. Farmer's Councils should 
be constituted at block level, district level 
and statelevel so that they may discuss it 
among them and suggest about their prob­
lems and may express their views to the 
Government Crops Insurance Scheme is 
not meant for farmers. It is meant for the 
banks which provide loans. Crops Insurance 
Scheme should be expanded. It should be 
implemented for all crops and its profit should 
be given to all farmers. When we are talking 
about agricultrue policy then warehouses 
should be constucted in each village. There 
should be no regional restrictions on the 
transportation of agricultureproductions. The 
farmers should be given information about 
new-techniques. These all things should be 
included in agriculture policy. Land-reforms 
should also be included in it. Land should be 
given to the cultivators. Latest land record 
should be made and farmers should be 
given its pass books. Today, there are not 
latest land records. By making latest land 
record, pass books shouid be given to the 
farmers with full details of their land as it is 
given by banks on depositing money. All 
sale-purchase deeds should be recorded in 
that pass book. There is no need of such 
detialed revenue records. One record regis­
ter will be kept in regional office and the 
pass-book will remain with the farmer. These 
all things shouid be included in the agricul­
ture policy. We should organise the landless 
labourers and form a land army and expand 
the area of cultivation .{Interruptions)

Mr. Chairman, Sir, keeping in view the 
growth rale and increasing population one 
thing has come before us. It is a challenge 
before us and how the Government is facing 
this challenge through Its budgetary propos­
als. Mr. Chairman, Sir, the Government will 
face this challenge on the suggestions of 
DunkeL t am shocked to see the budget of
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Or. Manmohan Singh. Thera was hardly a 
paragraph on rural development and agri­
culture in It. I am shocked to note that no 
attention has been paid on such a large 
sector, on which such a large population 
depends. And if any attention has been paid 
that is opening of agriculture for ali things 
even for seeds too for foreigners. This Dun- 
kel draft Is harmful to our agriculture sector.

We would request the hon. Agriculture 
Minister to raise a voice of sharp opposition 
of his Ministry. Multi-national companies will 
reign the country of once these thing reach 
here. I would not like to go in detial. Recently, 
a discussion was going on a private motion. 
We have expressed our views in that discus­
sion as well as in the meeting of Consultative 
Committee of the Commerce Ministry. We 
want to draw the attetnion of the Govern­
ment towards Ounkel drafts. Ounkel sug­
gests reducing support to agriculture Who is 
Ounkel to suggest us. Will the USA advise us 
as to how much subsidy we should pay to our 
agriculture sector. They are paying 50 dol­
lars as subsidy per tonne paid on weight. In 
this way they pay 39% subsidy to their farm­
ers. In Australia subsidy rate is 39%. The 
European Economic Community pays 58%. 
Holland. Belgium, France. Britain. Italy and 
Germany pay 42%. Finland 77%. Norway 
80% and Sweden 58% to their farmers. 
While the USA pay 40% subsidy to their 
farmers, they advise us to pay a subsidy of 
less than 10% and we people accept that 
and become complacent that our agriculture 
sector is equipped with all facilities and the 
lower rate of subsidy will have no effect on 
us. It is not the question whether it will have 
any effect on us. but the question is whether 
they should direct us in this manner?

Our challenge is serious, we have to 
feed our population, we have to raise people 
from that state, we have to bring progress in 
the country, we have to bring about prosper­
ity and happiness. For that should we play 
into their hands? Mr. Chairman Sir, there will 
be a free Import of seeds Into the country. 
The seeds will be made patent. But how can

a living thing be made patent. A plant cannot 
be made patent. It is against the Indian 
culture. Let us take the case of 
bio-technology. We may also talk of blue 
green algae. They are also living things and 
they will also be made patent, that means 
they wiil sell their things in this country and 
the next generation cannot gain from this, 
whether it is in the case of animals, crops or 
bio-technology. If the farmer buys seeds and 
tries to preserve some seeds for the next 
crop, will the Government of India let him 
preserve it? Because the seeds agent will 
complain. Then the Government will send 
him to jail. It will ask the State Government to 
look into the matter and the State Govern­
ments in this turn will send him to jail. If the 
Government does not do so. the USA will 
resort to cross retaliation and use special 
301. They wiil corner us in trade. These are 
so dangerous. So I would like to advise you 
that if you have a sense of pride within you or 
If you are concerned for the pride of your 
country and if people, you should raise your 
voice against it and at least the injustice 
which is being perpetrated and the conspir­
acy being hatched to ruin our agriculture 
should be stopped. They want that our farmer 
should again become a pauper, a poor and 
forced to sell his land. They want that we 
should again approach them for P.L. 480 or 
foodgrains and beg before them. This is 
what they want. They do not want us to be 
self-reliant, or become powerful. Please try 
do understand this conspiracy. Our agricul­
tural scientists are undertaking research row. 
When multi-national companies will come, 
they will not be able to stand before them 
even for a month or two. That is why kindly 
save this country from being sunk. Please 
save our agriculture from being ruined. We 
hope that you wiil be a little more coura­
geous. If you really want the country make 
progress. Village industries are in a bad 
shape. The funds which were allocated for 
the rural development in 90-91 was about 
Rs. 3129 crores. It was Rs. 3508 crores in
1991-92 and this time it has been brought 
down to Rs. 3100 crore. This is how the 
Govern mentis developing the vftages! if we

1914 (SAKA) Agriculture; Civil Supplies 474
& Public Distribution



475 Demands for Grants
(General), 1992-93 Ministries of 
Rural Development; Food;

[Sh. Nitish Kumar]

take into account the devaluation of rupee, 
the allocation for this sector has been re­
duced by 22%. But the Government is boast­
ing of Its performances that it is doing a very 
good thing. In the same way what has been 
done for the Jawahar Rozgar Yogana? This 
scheme is being launched after Jawahar Lai 
Nehru’s name, but it would have made to 
difference if you disclosed the truth in this 
regard. Actually, this scheme had been 
started by the Morarji Desai Government 
i.e., the Janta Party Government under a 
food for work programme. Thereafter, it was 
renamed as N.R.E.P. and subsequently as 
R.L.I.G.P. and now it is being run as Jawhar 
Rozgar Yojna. Whatever you might call it, 
you may call It by any name but this scheme 
has been running since 1977 and the Janta 
Party Government had introduced it Since 
then the scheme is striving for creating 
mandays and generating employment. All 
right, you may not give its credit to Janta 
Party but please do not reduce the funds for 
this sector. A provision of Rs. 3100 crore had 
been made in 1990-91 for this scheme which 
was reduced to Rs 2100 crore in 1991-92 
and now H is Rs. 2046 crore. In fact, it is seen 
that a 20% cut in the funds has been affected 
so that villagers and workers do not get 
employment. This is what the Government is 
doing. In the same way the I.R.D.P. which is 
an an today a programme was introduced in 
1977, and a provision of Rs. 390 crore had 
been made in 1990-91. In 1990-91 it was 
Rs. 390.40 crore. Now it has been made Rs. 
390.20 crore. What do you want to do with 
the villagers and the people of the backward 
classes? what sin have they committed? 
Why was such an act of injustice perpetrated 
against them9 Neither do those people get 
employment nor is there any way they can 
rise above the poverty, line. This is your 
policy and you hope to solve problems in this 
way and lace challenges.

Mr. Chairman, Sir, the annual report of 
the Jawahar Rozgar Yojana contains figures 
of last 3 years. The figures in respect of

financial and physical achievemnts show 
that maximum mandays hadbeen created in 
1990-91. As many as 87 crore 31 lakh 
mandays had been created during this year. 
This Is your golden era, the target' was to 
create 92 crore, 91 lakh mandays and we 
reached near this target. There was a provi­
sion of Rs. 2628 crore out of whch Rs. 2529 
crore were released. This is the golden era of 
this plan when you party was not in power. 
But today you are boasting of your perform­
ances that you have done a very big thing. 
What have you done? In 1991-92 you pro­
vided a sum of Rs. 26.13 crore out of which 
Rs. 20.13 crore were released. Out of this 
only Rs. 13.03 crore were utilized and 4054 
lakh mandays created when your party is in 
power. This speaks of your intentions which 
are not clear towards villages. That is why 
this situation has been created.

I made a submission about the I R.D.P. 
The Antodays Programme should also 
have been discoused alongwith the TRYSEM 
programme. This thing is evident form the 
annual report that TRYSEM was introduced 
on the 15th August 1979whereas the I.R.D.P 
was introduced form 2nd of October 1980. It 
has been written therein that this is the 
supporting component of i.R.D.P. Now you 
may kindly explain asto how the supporting 
component could be Implemented first and 
the main component later. In the annual 
report of I.R.D.P., at least, this much could 
have been said that the scheme was intro­
duced by the Janata Party rule in 1977-78. 
The Antodays programme had started since 
them. The scheme for lifting the poor above 
the poverty line was also started, but your 
intention is not clear. Thai is why you are 
doing such kind of things.

Then what will be the situation in the 
country ? Look at the condition of the roads 
Mr. Chairman Sir, you are ringing the bell 
again and again. The annual report which 
they have presented on road development 
speaks that there was a scheme for con­
structing rural roads in the Seventh Five 
Year Plan. It was decided to link the villages
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having a population of about 1500, with 
roads. UK now you have not been able to 
fulfill this target. This ts your report. Even If I 
do not about your intentions, but I will cer­
tainty Uke to say that there is a difference of 
priority at your end. You pay no attention 
towards the development of villages. The 
results is that today the villages are existing 
in a state of helplessness.

Lately there was a discussion on the 
P.D.S. The hontrfe members were fuil of 
praise and they were taking on behalf of the 
Congress Party. I would only like to say one 
thing in connection wfth P.D.S. This news item 
was published on the 23.5.92 in the Indian 
Express.

[English]

“Official sanction for adding impurities: 
Public Distribution system. Believe it or not, 
but the fact is that up to 49 per cent impurities 
are officially permitted in foodgrains pro­
cured tor distribution through public distribu­
tion system network all over the country.*

[Translation]

You may believe or not but it is a tact that
49 percent impurity is being permitted by the 
Government Not only the Indian Express 
but all the newspapers of that day published 
the news that it contained 49 per cent impu­
rity. What type of foodgrains you are going to 
provide to the poor. Issue price has been 
increased substandard foodgrains havin 49 
per cent impurity are being provided to them, 
this is nothing more than chaff being given to 
the people. Foodgrains unfit for human 
consumption and which could be provided to 
animats is being supplied through PDS. You 
are applauding yourself and claiming that 
1700 Blocks would be covered or 1700 
additional PDS centres would be opened. 
You should give yourdarification in regard to 
the prevailing situation in this respect. The 
entire country is concerned about it. Issue 
prices should be reduced.

Before I conclude I would like the Gov­
ernment to clarify some points. Do the Gov­
ernment intend to lesson the dependence on 
agriculture or not? Do the Government have 
any plan or policy in this regard or not? Even 
now more than 70 per cent of tota» population 
depending agriculture. Do the Government 
want to reduce the burden on agriculture or 
not? How long will the Government take to 
evolve an agriculture policy? Willthis matter 
be restricted only to discussions or the 
Government intend to formulate an agricul­
ture policy? Will the Government formulate 
any new scheme in the interest of the farm­
ers?

When we were in power i.e. the National 
Front was in power. Shri Madhu Dandavata 
had delivered the Budget speech. The hon. 
Ministers may gothrough the detailed Budget 
estimates presented later on. 49.5 per cent 
of the total budget outiay was earmarked for 
the development of rural sector. In the eighth 
plan, half of the total Budget outlay was 
proposed to be spent on the rural sector. 
Now the Government have changed the 
approach paper and revised plan document. 
The Government must disclose in dearterms 
as to how much of the budget outlay is 
proposed to be spent tor that purpose. We 
have already pointed out the sectors in which 
the funds have been curtailed. Though we 
had earmarked 4 9.5 per cent of total budget 
outlay forthe rural sector and we intended to 
raise il to 50 per cent. We would have further 
increased this allocation in the Eighth Plan. 
What is your plan? How much amount is 
proposed to be spent on rural sector by the 
present Government? Ths should be made , 
dear while giving reply to the discussion. 
Because these aspects have been referred 
to neither in the Budget speech delivered by 
Shri Manmohan Singh nor *> your detialed 
Demands for Grants. We would like you to 
clarify this.

We had put all the Acts related to the 
land reforms passed by various States after 
1984 in the 9th scheduled of theCondimficn
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with a view to keep them out of the jurisdic­
tion of judiciary. After that land tribunal with 
status of the court was proposed to be set up. 
The present Government could not do even 
this work. How long wili the Government take 
to set up iand tribunal?

Lastly, I would Ike to know if the Gov­
ernment intends to impose iand ceiling in 
urban areas just as it has been imposed in 
rural areas. We would like that this matter 
may be discussed dearly in the context of 
land reforms. Agriculture has been totally 
neglected in the Budget. The Government 
side to have no clear foresight in this regard. 
How will we meet the challenges confronting 
us? The Government does not have any 
policy to develop the agriculture or the rural 
areas. Therefore, Iwouldlikethemtoexplain 
their policy to the people. Sincefunds meant 
for rurai development have been curtailed to 
a large extent, I oppose this Budget.

[English]

SHRI RAGHUNANDAN LAL BHATIA 
(Amritsar): Sir, my friend Shri Nitish Kumar 
has raised certain points. They are common. 
There is a challenge before this nation of 
rural poverty and we are all keen to improve 
our agriculture. But his remark against our 
hon. Minister is uncalledfor. It has nothing to 
do with our agricultural economy.

But perhaps he does not know the man. 
The hon. Minister was a Minister in Punjab 
and ten thereafter he was Hon. Speaker 
here. He is basically a farmer and he has 
been fighting for the cause of farmers. That 
we all know. '

I rise to support the Demands of the 
Ministry of Agriculture, Food and Rural 
Development. It is a very big task which this

Ministry is handling. 70 to 75 percent of the 
people are dependent on agriculture and if 
we Improve our agricultural economy, the 
fate of 75 percent of the people will change 
and that is exactly the objective of our Gov­
ernment. This Is what we are trying. This is 
what we want to achieve.

I would like to draw the attention of our 
hon. Minister that when you prepare esti­
mates, it is always different from what we 
really achieve. I am not raising all those 
points because, before me Shri K.V. 
Thangkabalu has explained the agricultural 
policies and programmes. I am not touching 
that But I am raising this point because in this 
year, 1990-91, you said 182 million tonnes of 
grains wili be produced. That was your esti­
mate but in actual terms it is justl 70 million 
tonnes. You know the difference. What ef­
fect wiil it have on prices?

THE MINISTER OF AGRICULTURE 
(SHRI BALRAM JAKHAR): It is 176 million 
tonnes.

SHRI RAGHUNANDAN LAL BHATIA: 
But in your report It is 170 to 172 million 
tonnes. Even if you have estimated 176 mil­
lion tonnes, It has tremendous effect on 
prices. The business men. the hoarders and 
also the big industrialists who are dealing in 
drain take advantage and rise the price saying 
that the crop is less. Therefore, while perpar- 
ing the estimates. I suggest that you should 
perpare It very carefully bacause It has con­
nection with the prices. Nobody can say th at 
whatever estimate Is there. It is always true. 
It cannot be possible. I know that. But It 
should be nearest to the facts.

The other point I would flke to say Is that 
you are putting all your efforts ti Improve the 
agricultural economy of this country. You are 
having better seeds, research programmes, 
exchange programmes and so on and so
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forth. You have also recerved more than Rs.
15.000 crores for the agriculture banks and 
all that, for giving loans to the farmers. But 
with an this, with suchabig cultivable area in 
this country, with ail the escources we haVe, 
with all the big rivers that we have and good 
rainfall in many of the areas of this country,
1 am sorry to say that 170 million tonnes or 
175 million tonnes of foodgrains is not 
enough.

You see in China which has only about 
20 per cent arable land, the rest is all moun­
tainous, they are having more than 400' 
million tonnes of foodgrains. We were there, 
i was with the Agriculture Minister there. We 
were together in China and we have been 
studying this problem.

16.00 hrs.

They are having more than 400 million 
tonnes of grains while they have only 20 per 
cent arable land. So, we must see that 
whatever the resources we have, whatever 
the resources available with us, we must 
manage our affairs in such a fashion that 
they improve the agricultural commodities, 
they improv them so that we have more 
foodgrains and we can effectively utilise 
that To my mind- if you do not mind, I think 
and I say there is a need of improvement in 
the management system. Whatever you are 
spending, whatever resources are available 
to you. & has to be coordinated and to be 
seen how we can make best use out of 
that.

MR. CHAIRMAN: One minute please. I 
will allow Shri Tarun Gogoi to make a 
statement which is fixed at 4 O' Clock 
today.

16.01 hrs.

STATEMENT BY MINISTER

Grant of bonus to fanners over and 
above minimum support price of wheat

[English]

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): The question of giving a bonus to 
farmers who sell wheat to Food Corporation 
of India and its agencies procuring for the 
Central Pool has been under consideration 
of Government for some time. The sole 
purpose behind such a consideration is to 
maximise procurement of wheat and at the 
same time extend additional benefit to the 
farmers.

It has now been decided that a bonus of 
Rs. 25/- per quintal will be paid to the farmers 
who sell wheat to the above agencies during 
the period from 1st April to 31st May, 1992. 
This bonus wil! be over and above the mini­
mum support price of Rs. 250/- per quintal 
already announced by the Government.

It is hoped that the bonus will act as an 
incentive and will help in achieving adequate 
level of procurement of whet to meet the 
requirements of the public distribution sys­
tem and provide food security to the country.

M R CHAIRMAN: Shri Raghunanadan 
Lai Bhatia, go on, please.

SHRI NIRMAL KANT I CHATTERJEE 
(Dum Dum): There is on question. What 
about the issue price?

SHRITARUN GOGOI: That, we decide 
later on.
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SHRI RAGHUNANDAN LAL BHATIA: 
What I would flke to bring to the notice of the 
hon. Minister is that the farmer is not getting
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adequate price tor his product. It is a good 
that you have given him incentive today, 
which is Rs. 25/-1 think it is not enough. You 
have tow options. Either you give him sub­
sidy or give him implements at a lower rate or 
provide the infrastructure at a lower cost so 
that he can meet the demands; or, you raise 
the price. There are only two options before 
you. With this, we are very much affected in 
Punjab because we are the main supplied of 
wheat and rice to the national kilty. We are 
supplying something like 60 to 70 per cent of 
wheat and about 40 per cent of rice to the 
national kitty. In Punjab, the political crisis is 
also linked with this economic crisis because 
the land which is there has reached a stage 
where it cannot produce more. You are not 
paying adequate price. The price for infra­
structure is going up everyday. The result is 
that agriculture has become a (aw of dimin­
ishing return in Punjab. It has also created 
political crisis or us. So, I would request you 
to kindly take this thing into account from a 
broader point of view. Either you give them 
facilities so that they can make agriculture, 
what you call, beneficial to them or you raise 
the price. This is up to you as to how you can 
do it.

Then, the method of fixing prices is also 
very strange. I do not know who fixes the 
price on these grains, which institutions are 
involved, which people are involved and 
which Departments are involved. I do not 
know about that. Do not leave It to the 
bureacucrats alone. Please see the practical 
side of it. Please see what is the cost of the 
production; what is the unit of the land avail­
able and all that. Please take into account 
the price of the pesticides and other things. 
Then, you formulate the price level.

Then, there is another thing. It is con­
cerned with the Food Department, ft is about 
procurement. Whenever the farmer brings 
his produce to the market, the price of grains 
are the lowest. The prices start rising when 
he unloads his produce. Ultimately, in the

maiket the prices go up. Please see the 
picture for the last to many years. Even ths 
year, you fixed the price at Rs. 225/- for 
wheat. What is the prevailing market rate 
now? It is more than Rs. 400. Whose benefit 
is this? Is the farmer going to get the benefit 
out of it? No. is the Government going to 
derive any benefit out of this rise in prices? Is 
the consumer having any benefit? No. Why 
do you not change the policy in such a way 
so that the price which the farmer gets ade­
quate price the consumer should also get fair 
price after adding the administrative charges? 
My friend here was just saying," you have 
raised Rs. 25 for the farmers, but what will 
happen to the consumers?" It is because you 
do not have any linkage. 1 would suggest that 
the Government should procure all the grins 
at the time of arrival in the maiket. Two 
difficulties will arise out of It. if you adopt this 
policy. First that you have not enough fi­
nance to do that nor do you have enough 
godown capacity. I would suggest that you 
tell all the bulk consumers like the floor -  
millers, rico-setiers that they cannot enter 
into the market, and only the Government 
will by it at a fixed price and supply them. 
Now it will be at Rs. 275. The Government 
should buy all the wheat and then allocate to 
the floor-millers. You can tell them that they 
can have their are month quota and they 
should deposit the money with the Govern­
ment. You allocate it and send It to their mills 
rightfromthe mandi. Then you do not require 
godown, you do not require any money in 
this respect and the price structure in the 
country will be stable. The farmer will get the 
correct price. The consumer will have the 
end products at a correct price and you will 
be the gainer because there win be stability 
of price in the market. Instability of price in 
the market affects the farmer very badly. He 
does not want that there should be a fluctua­
tion or prices should go up and down be 
cause he is neverthe gainer. He isthegainer 
only when you fix the price and procure on 
that price. Kindly note this suggestion, if it 
suits, that the Government should procure 
all the foodgrains and supply ft to the 
floor-millers, exporters andtothe rice-selters
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at a fixed price so that they do not make 
undue profit. If they wilt get at a fixed price, 
they will also sell it at a fixed price with their 
margin on that. It will help everyone. Kindly 
been this in mind.

Some mention was made about the 
agricultural universities and research centres. 
Agricultural universities have done very good 
work. I do not know about the experience of 
other States. I can tell you that the Ludhiana 
Agricultural University has done a wonderful 
work. They have been above to have re­
search and then I they h3ve linked it up with 
the actual work. There have been kisan 
melas. Whatever the results of their re­
search benefit has gone to farmers are, thoy 
kisan mslss are organised where they tell 
the people about the achievements of the 
research. They have been providing good 
seeds. Therefore, my request is, why do you 
not have universities in all the Stats? Let all 
the States have the benefit of these univer­
sities and let them take advantage of th 
research institutions so that we raise our 
production.

The main requirement of a farmer is the 
water. Unfortunately, in this country, we have 
got very very big schemes. But all those 
schemes are never completed in time. Then 
there are political interference. You can see 
what is happening in the Narmada Valley. 
Tehri Garwal? Schemes are delayed, cost 
has increased and the results are very late. 
Why do you not start small schemes? You 
must have your policy of long-term as well 
as short-term period. I would suggest about 
the short-term policy. You have the rain 
water available on the ground to the tune of 
690 cubic metres and underthe ground it is 
to the tune of 450 cubic metres. In total, you 
have 1140 cubic metres of water. But what is 
the utilisation? It is only 552 ;cubic meters. 
Why are we wasting it? When we have 
water, why cannot we dig small canals? We 
can dig tanks, we can have wells, so that we 
have proper utilisation of that water. Now we 
are thinking of taking Aid from World Bank 
and other banks but what we have, we are

not utilising properly. It wili not cost mush 
and I can assure you that. From here and 
there, you just have the money and ask the 
villagers to dig the tanks. You need not give 
money to them. You can take up this under 
Food for Work Programme that was started 
earlier. Let them dig and let them get the 
grains. So in this fashion, I think, very soon 
we will be able to utilise that excess water 
which we are having in this country.

Similary, the results of the green revolu­
tion are before you, whether it is in Punjab, 
Haryana or in Western U.P. And I am glad to 
see that in Punjab, the per hectare produc­
tion of wheat is 3,715 kilograms. But if we 
see in U.P., which has a better land, which 
has better facilities for water -  all the rivers 
are there -  and good rain-f all, there the per 
hectare production of wheat is only 2,162 
kilograms. Where do the mistake lie? Why 
cannot we rectify all these anomalies? If 
Punjab is getting 3,479 kilograms per hec­
tare, Why U.P., is getting only 2,162 kilo­
grams per hectare? And similarly the pro­
duction of paddy per hectare in Punjab is, 
2,778 kilograms. But in U.P., you are getting 
only 1,826 kilograms of paddy per hectare. 
Kindly ask the State Governments to do 
something.

My friend, Shri Choudhury, he was 
saying that the Centre should do this and the 
Centre should do that. I hope he will also ask 
his own Government to compare with Punjab 
to find out as to where is the diffculty. And 
whatever they can do, they should do and 
wherever they want any assistance or help, 
they should come to Centre; and Centre 
should also help them. After all, it is a na­
tional problem.

Now I come to dry farming. In dry farm­
ing, we have got lot of lands where dry 
farming is there. But we have not made a big 
progress with regard to them. I may inform 
the hon. Minister that the experiment has 
been most successful in Israel. And you 
have always been sending your scientists 
outside and their has been exchange pro-
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grammes and we have been benef ttted by 
them. You have sentthemto Philippines and 
to other areas. Kindly have an exchange 
programme with Israel to find out how they 
have been able to manage and we must 
apply that system in India. Here, lot of lands 
are dry and there is no rain-tall or lesser 
rain-tall. We can have those crops whch 
require very less water. So Kindly took into 
this matter and I hope you will be improving 
our dry iand farming.

Now I come to land lawns. Our iand laws 
are such that land is being fragmented, after 
the death of a person. If a person has four 
sons and he has ten acres, it is divided into 
two and a half acres per person, in that case, 
the yield wili not be the same. So why can not 
we change our laws. In England-the primo­
geniture iaw of England ~ says that only the 
elder son will be able to get the land and the 
land shall not be divided. But the income 
from the land will be divided among all the 
family members. The fragmentation of iand 
is taking place in this country and every 
where we find people with one ortwo or three 
acres of land. What incentives these small 
farmers can have, who work upon them? 
How much he will invest and how much he 
will get in returns? He will not be able to 
improve the iand because of his meagre 
resources. So fcindly do see and consider if 
this is possible in ourcountry. Though it is not 
your Department but anyway the Govern­
ment is the same and you can prevail upon 
them.

India is exporting Basmati rice. It is 
fetching a very good price. We used to 
export Rs. 200 crores worth of Basmati 
rice.now it has reached Rs. 800 crores. One 
bag of Basmati exported can fetch eight 
bags of wheat. Now must you use your land 
on wheat? Cannot we have this system that 
we grow less wheat and grow more Basmati 
rice, we export it and earn foreign exchange, 
especially when we get for one beg of Bas* 
mati rice a price equivalent to eight bags of

wheat? Kindly look into all these small things; 
they wili certainly help in building our econ- 
omy and boost our agricultural economy.

Now I come to my own State, Punjab. 
The people of Punjab are very hard working. 
They are also very much Interested in the 
scientific development of the system. They 
own that system; they have applied that 
system at a great risk whereas in other 
States people have not tried that system. But 
the Punjabi people being bold, they have 
adopted this technology which you produced 
in this country. In the form of green revolution 
we have been able to apply and achieve 
much.

Now there is a stage where Punjabi 
farmer is not feeling happy because the 
income after hard labour, afler working so 
much and after deploying all the resources at 
his disposal -  his whole family works in the 
f ield -  he is not getting a remunerative price. 
This is a very important factor. To those 
States whch have applied technology and 
which are producing more, are you going to 
give them some encouragement?

Punjab food Minister Mrs. Bhattal has 
offered you in a letter that over and above 
whatever quota you may fix for procurement 
from Punjab, she will give you one million 
tonnes more if you give her Rs. 35 ro Rs. 40 
per quintal subsidy. Is it not a good bargain? 
We are prepard to give you more foodgrain; 
we are prepared to help the Central kitty 
provided you also help the Punjabi farmer 
and save the foreign exchange.

We have certain problems One of our 
problems is that we are giving our farmers 
electricity at a flat rate of Rs. 20 per tubewell. 
Our electricity board is incurring a tremen­
dous loss on account of that. If you cannot 
give us subsidy, please give us loans for our 
rural electrification or to ourelectricity boards, 
so that we are able to generate more power 
and more grains. This Is a very important 
point which I would like the hon. Minister to 
note. If you cannot give us any subsidy,
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kindly give us*some loan. We are not asking 
you a very big loan of Rs. 1000 crores. You 
just give Rs. 100 crores to our electricity 
department in whatever manner you give; 
whether for rural electrification or otherwise 
and we assure that we will give you more 
foodgrains.

much more than what you expect.

SHRI ZAINAL ABE DIN (Jangipur); Mr. 
Chairman, Sir, I rise to oppose the Demands 
for Grants of the Ministries of Rural Develop­
ment, Food, Agriculture and Civil Supplies 
and Public Distribution.
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I would say that there is need for coor­
dination among yourown departments. You 
have such a big department. If I see the book 
which you havegiven us, there are Fisheries 
Department, Agriculture Universities, Sheep 
Breeding and what not. Do you have com­
plete coordination among all these depart­
ments, so that you see that they work in 
coordination and produce good results? 
Secondly I would also like you to have further 
coordination with the Ministries of Irrigation 
and Power without which your progress will 
be hampered. There should be constant 
meetings, especially with the Irrigation 
Department, because we have a lot of prob­
lems with them. As I said, rain water is being 
just wasted and there is no scheme lor this. 
Big, big schemes are there, but small scheme 
are not taken into account. We can have 
tanks, we can have tube-wells. So, instead 
of spending much money over the big 
schemes, why can we not have these 
tube-wells? Ths experiment has been very 
successful in Punjab. It is a small State of 12 
districts to : and we have got over six lakhs 
of tube-wells which are working there. Why 
can this experiment not be done at other 
places? Please do not spend money on big, 
big schemes. Let us have tube-wells, tanks, 
etc. and you will see that our agricultural 
production is boosted.

Lastly, I would just say that Punjab has 
played a very important role in the agricul­
tural economy of this country and even to­
day, Punjab is the leader. So, you must look 
at the problems of the Punjab —  whatever 
the demands that have come to you. Our 
Chief Minister has also written to you. They 
have also raised certian points. They should 
be taken care of so that Punjab contributes

At the outset, I would like to say a few 
words about rural development. Hon. Fi­
nance Minister in his Budget speech said 
and (quote:

“Agriculture is the foundation of our 
national prosperity and no strategy of 
our economic development can suc­
ceed if it does not ensure rapid growth of 
production and employment in agricul­
ture".

In my humble opinion, redistributive land 
reforms is the foundation of prosperity of 
rural India and no strategy of growth of 
production and employment in agriculture 
can succeed it it does not ensure rapid 
implementation of redistributive land reforms. 
Redistributive land reform is in fact the key to 
rural development Now the question arises
—  Why is redistributive land reform so im­
portant a matter, so far as rural development 
is concerned? It is because, redistributive 
land reform does not only mean giving a 
piece of land to a land poor. It rather means 
unleashing of the entire production forces of 
the rural area which is«xtremely required to 
increase the purchasing power of the rural 
people. This increased purchaisng power of 
the rural people is a pre-requisite for widen­
ing of the internal market of the country 
which is gradually getting narrowed. Redis­
tributive land reform means, redistribution of 
social justice, redistribution of economic 
power, it means a change in the property 
relation, a change in the rural power struc­
ture and hence a change in the correlation of 
sociao-economic and political forces fo the 
rural areas. This change in the rural power 
structure and in the correlation of the 
sociao-economic and political forces can 
only ensure rapid growth of production and
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employment in agriculture.

But, I am sorry to say that the succes­
sive Congress Governments at the Centre 
have never taken any step to bring about any 
basic change in the power structure of the 
rural areas. Obsivously it is due to class 
considerations. That is why the performance 
in the field of iand reform has been so dismal 
inspite of the fact that promises have been 
announced rlentlessly by the Government 
and schedules have been worked out re­
peatedly for completion of distribution of the 
ceiling surplus land among the landsless 
people as a time bound programme.

It was estimated that eight per cent to 
the total iand under cultivation which ac­
counts for more than 325 lakh acres would 
be available for distribution among the lan­
dless and land poor farmers. But the latest 
statistics which is available, indicate that 
only 72.56 lakh acres representing only 1.78 
per cent of the total land under cultivation 
have so far been declared Surplus, out of 
this only 48.86 lakh acres which is a little 
above one percent ofthelandundercultiva- 
tion has so far been distributed. I would like 
to emphasis that if anybody wants to gener­
ate employment in the rural sector, if any­
body seeks to transform our backward agrar­
ian economy into a modern industrial econ­
omy, he should have to come forward to 
bring about a change in the outmoded land 
relation, he should have to come forward to 
translate the slogan ‘land to the tiller' into 
action in letter and spirit.

The second important aspect of the 
land reform is to confer operational right or 
tenuriat security to the sharecroppers. II that 
is done, the sharecroppers being free form 
apprehension of being evicted from the lands 
they cultivate, will try their level best to 
maximise production with their blood and 
sweat. The denial to accord tenurial securit 
to the sharecroppers simply means to allow 
the productivity protential of labourto remain

unexploited. This Is what Is obstrucitng the 
growth of our agricultural production.

When I am saying all these things, I am 
fully cosncious that the hon. Minister may 
retort that land being the State Subject, the 
State Governments are entrusted with the 
responsibility of Implementing the land re­
form programmes. What has the Central 
Government to do in this respect?

I would only request him to set ex­
amples of better achievements in the Con­
gress -  ruled States which will make people 
feel that the Congress Party and the Con­
gress Gvoernments at the Centre as well as 
in the States are serious and sincere enough 
to make land reform programme a success.

Indications are there in the official docu­
ments that tho rural sector is a priority sector 
and preferential treatment has been accorded 
to it in tho budgetary provisions. We may 
now examine what kinds of preferential treat­
ment the rural sector has obtained. The total 
outlay in 1992-93 budget has increased by 
Rs. 5,665 crores registering an increase of 6 
per cent over the 1991-92 budget. The 
Central plan outlay for 1992-93 has gone up 
by 2 per cent. But the allocations for rural 
development, agriculture and irrigation -  all 
the three relating to rural sector- have been 
reduced by Rs. 1,107 crores. The reduction 
is 23 per cent in nominal terms but it is more 
then 36 per cent in real terms taking price 
rise and inflation into account

The outlay for rural development has 
declined to Rs. 3,113.59 crores in 1992-93 
form Rs. 5,521.54 crores in 1991-92. The 
reduction is of the order of Rs.. 407.95 
crores.

Are we then supposed to believe that 
the less the allocation will be there, the more 
the employment generation will take place In 
the rural sector and. in the process, if there 
is no allocation at all, there will be no unem­
ployment and poverty?

This only indicates the difference be-
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tween what the Government says and what 
is does.

I would now deal very briefly with agri­
culture and while doing so, I would like to 
quote again a sentence form the Economic 
Survey 1991-92:

“Agriculture is the least protected sector 
of the economy; its aocess to world 
markets needs to be improved; and 
barriers to access need to be removed, 
so that it can make a more substantial 
contnbution to exports."

I think this is the new agricultural policy 
outline which the Government is going to 
pursue henceforth. It is evident here that the 
country will now follow an export oriented 
agrarian policy. It is surprising that this policy 
outline is quite siiten as to how to provide a 
square meal a day to millions and millions of 
our people who have been starving.

There is no doubt that agriculture is the 
least protected sector of the economy. But 
the recent mvoes of the Government indi­
cate that they are going to withdraw what­
ever little protection was there. In the guise 
of the plea of access of our agriculture to 
world market, we are going to provide ac­
cess to the world communities to the Indian 
market. This policy outline indicates that we 
are going to embrace free market mecha­
nism in agriculture. Henceforth, the market 
forces will decide in what direction our agri­
culture will proceed. It is needless to say that 
it will inevitably and invariably cause mas­
sive eviction of the small and marginal farm­
ers from their lands and well organised and 
wetl mechanised big farm enterprises will 
come into force to supply raw materials for 
the industries of the multinational compa­
nies. It is implied that our agrarian sector will 
be left with no alternative but to allow itsetl to 
be subjected to the absolute domination of 
the monopoly capital.

The main objective of our green revolu­
tion, which other hon. Members have aiso

referred to, adopted in the mid sixties was to 
increase production through technology 
upgradation. It was then propagated thatthe 
rural poor would be benefited through trickle 
down effect of that policy. But we all know 
what has been the result. Foodgrains pro­
duction has, of course, increaed considera­
bly. But this agricultural policy has intensi­
fied the regional and sectioanl disparities, tt 
has aggravated poverty and unemployment 
in the rural areas. It has enhacned immensely 
the incidents of rural indebtedness and lan­
dlessness of the marginal and small farm­
ers.

The new agricultural policy based on 
the free market philosophy will further accel­
erate this process. As a part of the new 
International Economic Order, which the US 
Administration is so desperately striving to 
build up, it is very much necessary for them 
to have a complete control over the agrarian 
system of the underdeveloped and develop­
ing countries of the third world. This control 
over the agrarian system of the third world 
countries will result in their permanent de­
pendence on USA. Ths is what the USA 
want to do. That is why, the IMF, at the 
behest of the USA, has persistently been 
trying to pressuriese our Government to 
abolish subsidy on food and fertiliser and our 
Government has already succumbed to the 
pressure.

When US administration is asking us to 
withdraw subsidy on food, they are going on 
subsidising their foodgrains in an enhanced 
rate. So, it has to be realised why USA is 
asking us to withdraw our subsidy.

Mr. Rudy Boshv'itz who was the agricul­
ture advisor of the Reagan administration 
has himself replied to this question. He has 
stated that the main objective of the agricul­
tural policy of the USA ts to discourage the 
third world countries to attain self-sufficiency 
in foodgrains production. With this view in 
mind, the USA would continue to export 
foodgrains at a rate of price much lower than 
the cost of production of foodgrains bn these
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[Sh. Zainal Abedin] of storing and marketing of agricultural pro­
duce with the provision of graln-golas at the

countries only to allure them to import more 
and more foodgrains from the USA and as a 
result, in the long run. they would grow 
permanently dependent on USA. The US 
Government even tried to force Japan and 
South Korea to give up their programmes to 
become self-sufficient in rice production and 
depend on import from USA. But they did not 
oblige the US authority.

Mr. Mordigan Angel, the president of 
the Wheat Growers' Organisation of USA 
has made a very significant remark. He has 
stated that not only in the current year, but in 
future also, India will have to import lakhs, of 
tonnes of wheat from abroad. I do not know 
whether Mr. Angel has hinted that India has 
already been cought in their trap and there is 
no point to get rid of it. So, one can easily 
appreciate that Indian agnculture is now 
underthe paws and claws of the imperialist 
interests.

While this is the situation, our Govern­
ment wants us to believe that we are going to 
make a substantial contribution to exports!

Then Sir, there is the Dunkel Draft Text. 
I shall not go into the details ol it. I would only 
say that if the Dunkel proposal, so far as it 
relates to agriculture is accepted, then I am 
sure, we are going to implement in Indian 
fields tho agricultural policy of the USA, to be 
conducted and monitored by the USA, for 
the interest of the USA at the cost of our 
policy of self-reliance in foodgrains.

Now I have a few suggestions to make. 
Firstly, recurrence of natural calamities have 
placed the small and marginal farmers on 
the verge of runination. To protect them 
against such calamities, a new crop insur­
ance scheme with the premiums being shared 
by the Central and State Governments is 
required to be introduced in lieu of the exist­
ing one which is very restricted and credit 
linked.

Secondly, a comprehensive programme

level of an average cluster of 10,12 or 15 
villages has to be built up.

Thirdly, a Central Minimum Wages Act 
for the agricultural workers has to be en­
acted and implemented properly throughout 
the country.

Fourthly, the small and marginal jute 
growing farmers who used to make distress 
sale of their raw jute are the worst sufferers. 
To safeguard their interest, monopoly pur­
chase of raw jute buy the JCI and weeding 
out the operations of the middlemen have to 
be ensured.

My fifth point is that the rural network of 
banks in West Bengal is inadequate and 
credit-deposit ratio for the rural branches of 
banks in West Bengal is also very low. This 
is adversely affecting the growth of agricul­
tural production. Expeditious steps for proper 
augmentation are urgently needed.

My concluding point is about price pol­
icy of the agricultural produce.

The Government announces minimum 
support price or the procurement prices of 
some agricultural commodities every yearto 
ensure remunerative prices to the growers, 
as also to ensure supply of these essential 
commodities at reasonable prices to the 
consumers.

But the crucial question is whether the 
prices so announced are really remunera­
tive or not. I do not want to go into this 
question. Anyway, this is being replied by the 
peasants outside, through burning these 
agricultural products. My point is that when­
ever support prices are increased, these are 
followed by an increase at a much higher 
rate in the Issue prices. In 1991-92, market­
ing season, the support prices of rice and 
wheat were increased by Rs. 25 and Rs. 10 
per quintal respectively. But the issue price 
of rice was raised by Rs. 88 a quintal and that
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of wheat by Rs. 46 a quintal.

Soon after the Budget for 1991-92 was 
passed, the price of levy sugar was raised by 
85 paise per Kg. which resulted in the in­
crease in price of non-levy sugar and it 
placed hundreds of crores of rupees in the 
hands of the sugar rnili owners without any 
corresponding gain to the cane growers. 
The issue price of ievy sugar has been 
increased again by 80 paise per Kg. in Janu­
ary this year.

The allocation for POS has been drasti­
cally cut to put to Rs. 2500 crores only in
1992-93 from Rs. 4000 Crores in 1991-92. 
This cut in allocation in combination with the 
increase in support price of some commodi­
ties announced a few days back will promt 
the Government to increase the issue price 
once again to close the gap.

Now only less than 10 per cent of our 
farming community generate surplus for the 
market. They were to some extent benefited 
by the increase in the support price. The 
small and marginal farmers and agricultural 
workers who do not generate surplus are not 
so much benefited with this increase in the 
support price. But they are the people who 
are to stand in the queue before the Fair 
Price Shops to collect the essential com­
modities of daily use and they have to pay 
the increased rate of issue price. I. therefore, 
demand that the increase in the issue price 
should be viewed with the eyes of the poorer 
sections of the perole because increase in 
issue price amounts to extracting more 
money from the pockets of poorer section of 
the people. So, the issue price should be 
such that it protects the interests of poorer 
section of the people, small and marginal 
farmers and the agricultural workers.

With these words, 1 conclude, Sir.

[Translation]

SHRI BHUPINOER SINGH HOODA 
(Rohtak): Mr. Chairman. Sir, I rise to support 
the Demands for grants of the Ministries of 
Agriculture and Food and Rural Develop­
ment I would like to congratulate the hon. 
Agriculture Minister and also the Minister of 
Finance and the hon. Prime Minister. When 
the Budget was presented the economic 
condition of the country was not good and it 
was suspected that the subsidy on fertilizers 
will be with drawn, income tax wiH be im­
posed on those who have income from agri­
culture. But the present Government contin­
ued the subsidy and did not impose income 
tax or agriculture.

One thing pointed out by Shri Nitish 
Kumar Is that a scheme should be chalked 
out which may help to lessen the burden on 
rural land and the people may engage them­
selves in other occupations. I congratulate 
the hon. Minister of Finance for making the 
provision of consortium for agriculture and 
agricultural business in the Finance Budget, 
which will be funded by RBI. He has pro­
posed such a medium, such a policy which 
will fulfil Mahatma Gandhi, dream of setting 
up small scale industries in rural areas and 
people will get other job opportunities. To­
day. so far as these grants are concerned, I 
support all of them, it is true that this year the 
funds have been curtailed as compared to 
those of th last year, with regard to Rural 
Development or other Ministries. But at the 
same time he is to be congratulated forthe 
Public Distribution scheme which he has 
given for 1700 blocks and the funds allo­
cated forthe scheme.

16.45 hrs.

[SHRIMATIMALINIBHATTACHARAYA in 
the Chaii\

But it is not the question of present only, 
I am concerned about the situation after 40 
years in 2035 when th population of the 
country would reach 170 crores. In that 
condition how will we be able to provide
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foodgrains to our people. This is a matter of 
concern.

Madam Chairman, when our country 
got freedom, the total production of foodgrains 
in the country was 50 million tonnes. But due 
to the hard work of th farmers and the poli­
cies adopted by the Congress and the lead­
ers like Pandit Jawahar Lal Nehru, Shrimati 
Indira Gandhi and Shri Rajiv Gandhi, our 
production increased to 175 million tonnes. 
But our production should be more than this. 
For the last 10 years there has been a 
gradual increase of 4 million tonnes per year 
in our production. But the speed with while 
our population has been increasing, the 
increase in production should have been 7 
million tonnes per year. In other words there 
is still shortage of 3 million tonnes of 
foodgrains peryear. Today our production is 
175 million tonnes, but by the year 2000 we 
would need 325 miiiion tonnes of foodgrains 
to meet the requirement of our people. As I 
have already submitted that owing to the 
policies of the Congress after independence 
and the hard work ol farmers, our production 
has increased by about 215 per cent. The 
production of sugarcane has increased by 
320 percent, milk by200 percent and fish by 
300 percent. But I regret to say that despite 
so much increase in the production the 
condition of our farmer and his standard of 
living has not improved. The standard gf 
living of farmers has not risen to the desired 
extent. In 1951 the population in rural areas 
was290 millions which has now increased to 
520 millions, but per capita income of the 
people related to agriculture in rural areas is 
just Rs. 420.7whereas those of non-agricul- 
turists is Rs. 1783/-. Despite so much of hard 
work and increase in the production,farmer's 
per capita income has not crossed the per 
capita income of the people engaged in 
other occupations. It is not a matter related to 
the present time only. Now approach paper 
to Eighth Plan has also been finalised. It also 
shows 3 percent agricultural growth. Butthe 
matter concerns the future. How shall we 
increase it. For this, priority will have to be 
given to agriculture, the matter of refixing of

priorities will have to be considered.

Madam Chairman, all the countries are 
making progress and I feel that our country 
should also make progress, but the farmers 
should also make progress side by side. 
Today we have to see whether priority has to 
be given to airports which provide easy and 
quick transportation or to the rural areas to 
develop them.

Madam Chairman, in 1950-51,95 per 
cent of total export was based on agricultural 
products. Now it has decreased to 16 per 
cent, it is a matter to be thought seriously 
today, in 1950-51, 58 percent of the total 
earnings in the country was by means of 
agricultural products which has now de­
creased just to just to 33 percent. The Gov­
ernment will have to think over the causes 
and the possible ways to solve the problem. 
It is very essential to raise the standard of 
living of the farmers for a bright future of the 
country. If the farmer is prosperous then only 
the country may prosper. We wiil have to 
think seriously in this respect.

Madam Chairman, so far as credit facili­
ties are concerned, you have seen that the 
production suddenly increased after 1970. 
Our late Prime Minister Shrimati Indira Gandhi 
nationalised the banks and opened their 
doors forfaimers. Earlier, farmers could not 
get any loan from banks. 17 per cen to the 
total bank credit has been carmarbed for 
agricuituralsector, whereas oureaming from 
agriculture is 33 per cent and the earning 
from industrial sector is 20 percent. Disparity 
ratio in 1970-71 was 1:2.2 which increased 
to 1:4.2 in 1989. My suggestion is that total 
bank credit for rural areas and agriculture 
should be raised at least to 30 per cent and 
rate of interest fo r ag ricultural secior-whether 
it is crop loan or any other loan -  should not 
exceed 6 percent. Agriculture cannot be 
seen in isolation. Many other departments 
just as irrigation, power etc. are also related 
tolL

[English]
*

These may be independent depart-
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[Translation]
In regard to agriculture, 70 per cent of 

our total land is still unirrigated. Even after a 
long period of 40 years we have not formu­
lated any irrigation policy. Unless we have 
irrigation policy, agriculture in the country 
cannot b© developed. The Government have 
already invested about Rs. 25,000 crores in 
major projects. The result is that 16 million 
hectares of land has been provided irrigation 
facilities. If Rs. 25,000 crores are invested in 
minor irrigation projects, then at least 30 lakh 
or 25 lakh million hectares of land could be 
provided irrigation facilities. This is the only 
solution to unemployment problem. No in* 
dustry can provide more opportunities than 
that. Maximum attention should be paid to 
provide irrigation facilities.

In the Eighth Plan no major or medium 
plan has been taken up for execution. 30 
lakh hectares of land is barren and 50 lakh 
hectares produces one crop a year. If this 
tand is made fertile to reap, two crops a year 
by means of providing irrigation facilities, it 
wou id provide employment to about 5 crores 
people.

So far as electricity is concerned, just 
nowBhatiaji stated that the farmers of Punjab 
and Haryana are very hard working and they 
grow maximum crops —  both in respect of 
wheat as well as nee —  throughout the 
country. Similar thing applies to the farmers 
of Western Uttar Pradesh. But ( have a 
different opinion. I also belong to Haryana, 
but I am not ready to agree that farmers of 
other States are not hardworking. Why is the 
production in those parts less. This is a 
matter which has to be given serious thought. 
In Punjab 40 percent of the total power 
generated is supplied to agricultural sector. 
Similarly in Haryana 45 percent of the total 
power generated goes to agricultural sector. 
But in Madhya Pradesh only 12 percent of it 
goes to agriculture. How will then the pro­
duction increase? How will the hard work of 
the farmer bear fruit there? The thing is that

distribution of power which is generated is 
not proper.

I would urge upon the Government to 
take a special note of it. i would like to say 
something about tariff. The Government 
announces procurement prices which are 
same throughout the country. But the elec­
tricity tariff varies in Punjab, Assam and 
Maharashtra.

SHRI RAJVEER SINGH (Aonla): Pro­
curement price is also a little higher in Punjab.

SHRI BHUPINDER SINGH HOODA: 
They give it in the form of bonus. My submis­
sion is that there should be some control on 
power tariff.

There shoufcHae some control on tariff 
and electricity should be provided to agricul­
ture sector at cheaper rates.! aiso agree with 
Shri Bhatia that assistance should be given 
to electricity boards. Today, the Finance 
Minister, Shri Manmohan Singh has put a 
check on blackmarketing of gold. But there 
will be no development in this country, until 
theft of electricity is stopped. The industry 
sector should squarely be blamed for theft of 
electricity. Until arrangements are made to 
stop this theft, no Electricity Board can earn 
profit.

I would also like to submit about Crop 
Insurance Scheme, Shri Nitish Kumar also 
deatt with it. It was about loan recovery 
scheme. The Crop Insurance Scheme is not 
implemented in real sense today. Until the 
Pat war circle or the individual is not make the 
basic unit under this scheme and this condi­
tion that those who will take loan will only get 
its benefit, is removed, this scheme can 
never prove beneficial to the farmer in real 
sense. Tehsit is the basic unit under this 
scheme. Usually four out of ten crops of the 
farmer gets spoiled. Unit the farmer feels 
that his Government is ther^ to help him in 
such a situation, he wiii be demoralised and 
it will result in a fall in production. Therefore, 
this scheme should be implemented at the 
Patwar circle or individual level. So far as I 
remember, our leader. Late Shri Rajiv
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Gandhi, had said once in a public meeting 
and in this House also that only 15% of the 
funds provided by the Centre reaches the 
people. How the bungling can be checked? 
There is no agency at the lower level. I had 
been a Chairman of Block Committee at 
Rohtak. I have got this scheme implemented. 
It is a fact that there Is no agency atthe lower 
level which can go and check whether the 
money is being utilised properly. Suppose a 
scheme is formulated for construction of 
roads in villages. But, after one year they are 
shown to have suffered damages. The 
scheme should be planned properly. Vil­
lages with a population of more than five 
thousand should be given all facilities like 
concrete roads, sewerage and water supply 
etc. which are available in the cities. A scheme 
after Shri Rajiv Gandhi's name has been 
started which aims at providing drinking water 
to all the villages. No progress has taken 
place in the villages which had a population 
of 2000 ten years ago and 5000 now. The 
sewerage system in villages are not working 
properly. The drinking water in villages is not 
clean and diseases like malaria are spread­
ing. Shri Bhatia discussed about Punjab and 
Haryana. I had also said that we took up 
major projects and invested funds in them. 
All the irrigation prefects undertaken by us 
meet the needs of surface irrigation. Today 
there is no irrigation policy. The area which 
gives maximum production today may not 
produce a single grain after ten years. The 
entire land is getting water-logged.

17.00 hr*.

No sub-soil drainage has been constructed 
in the areas covered under surface irriga­
tion. Israel presents the best example of 
sub-soil drains or Irrigation system. There 
water management is done in such a man­
ner which provides benefit to maximum 
people. I would like to thank Shri Jakhar for 
anouncing bonus to the farmers today. He 
has paid attention towards the welfare of the 
farmers and we expect more from him in 
future also. It is a matter of happiness that 
our Hon. Prime Minister is also a farmer's

son. Our country cannot unit until we rise 
above party politics and see the farmers 
prosper. Ours is a country of different cul­
tures, but agriculture is ourcommon culture. 
From Kashmir to Kanya Kumart, this com­
mon culture can be seen everywhere. May 
be, my friends will not like what I am saying. 
Similarly, there Is one common party in the 
country and it is the Congress Party. These 
two forces have maintained country’s unity. 
Therefore, I would request all my hon. friends 
to strengthen agriculture and the Congress 
Party. Only then the country can become 
powerful.

With these words, I conclude.

[English]
PROF. K VENKATAGIRI GOWDA 

(Bangalore South): Madam Chairperson, I 
rise to speak on the Demand for Grants 
under the Ministry of Food and to ask for 
more grants to this Ministry to discharge its 
duties more efficiently and more effectively.

This House is aware that inflation is 
raging in the country. Last year, on July 24th 
, when the first Budget was presented, the 
Minister said that it would not be inflationary 
at all. In my speech on the Budget, I main­
tained that the Budget would be inflationary. 
My stand was based on fiscal logic. The 
Budget deficit and the modes of financing It 
were inflationary.

But the Finance Minister, while replay­
ing to the Budget debate, said that the Budget 
Is not Inflationary at all. But paradoxically 
enough, two month later, the inflation rate 
shot up from 12 per cent to 16.7 per cent. 
Then, two month taster, the Minister said that 
the inflation rate fell to 13.3 percent and then 
to 12 per cent. I do not trust this figure 
because market reality was entirely differ­
ent. This figure of 12 per pent inflation rate is 
either an optical Illusion or a computational 
error or an attempt to hide the truth from the 
public and also the Parliament.

Now the Minister has said that his Idea 
this year Is to bring down the inflation rate to
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7 percent. But again, paradoxically enough, 
the rate of inflation has risen to 14 per cent 
last week. While the other prices have risen 
marginally, the food prices have risen by 30 
to 40 per cent. This is the market reality.

The commonman is not worried about 
the. IMF conditionality; he is not worried 
about the Budget deficit or large payment 
deficit or external debt but he is worried 
about his own economic crisis caused by 
rise in food prices when his income is con­
stant. Why do food prices rise? There are 
several reasons for it. In India when the food 
prices rise, inflation rate rises even though 
there is no Budget deficit at all. When the 
food prices fall, the inflation rate falls. Thus 
when th supply of food rises, the food prices 
fall and the inflation rate falls. When the 
inflation rate falls, the people are happy. 
Now, our experience with the first two plans 
confirms the statement that food prices 
govern the price index and the inflation rate. 
The First Five Year Plan was relatively a 
tame affair. It was agriculture oriented. The 
Plan was small in size and the targets were 
model. The Planning Commission held the 
view that agriculture being the backbone of 
the country’s economy should be given pri­
ority. It was thus given priority over industry. 
People were very happy. Food supply in­
creased; food prices fell and inflation rate 
also fell. There was also a surplus in the 
balancement of payments.

When the plan was half way through, 
Mr. Chou-en-lei, Chinese Premier, visited 
India and spent ten days and on his way 
back. Invited Shri Jawaharlal Nehru to visit 
China, which he did the following year. Pt. 
Nehru was taken round the Chinese indus­
trial establishments and he was Impressed 
with the Chinese economic development. 
The second plan was prepared. This Plan 
was heavy industry oriented. Agriculture was 
given the secondary position. The Plan was 
launched in 1956. Shri Jay Prakash Narina 
said that the Plan was prepared behind the 
iron curtains. The food supply fell two years 
after the Plan was put into effect; food prices 
rose and there was Inflation, exports fell, 
imports rose and there was balance of pay­

ment crisis also. This made us to resort to 
foreign loan. Further, this kind of plan which 
Nehru asked his advisers to prepare was not 
good for the country.

Professor Colin Clark published a book 
called, ‘Growthmanship; wherein he said.

“Shri Jawaharlal Nehru in one of his 
extraordinarily foolish statement said, 
we must produce machines to produce 
machines and said further that India 
was not prepared for this kind of devel­
opment design and ths led to inflation.*

Food prices rose and people were unhappy. 
This underlines the need for th adoption of 
food supply strategy as part of our policy of 
agricultural development. To be able to 
understand the need for food supply strat­
egy, we must compare the trend in popula­
tion growth and the food supply availability in 
India, the Seventh Five Year Plan assumed 
population of 972 million in 2000 A.D. How­
ever, the prestigious Washington based 
Population Research Bureau released sta­
tistics in July, 1989 which showed that In­
dia's population had already reached 835 
million; that it is growing at the rate of 2.3 per 
cent per annum and that it is expected to 
reach 1042 million by 2000 A.O. Our long­
term demographic prospects are even mor 
disturbing. It is estimated that we shall be­
come the world’s most populous country 
before our population stablises at around 
1700 million. What are the food require­
ments of this population? The per-capita 
food availability in India is very low. Accord­
ing to the US estimates. China has already 
reached a production level of over 300 mil­
lion tonnes. This for a population of 1100 
million which represents a gross per caption 
availability of 330 kgs per annum. But in 
India it is only 200 kts per anum. The Indian 
harvest should have been over 270 million 
tonnes to match the Chinese achievment. 
India should aimat a percapita availability of 
300 kgs per annum by 2000 A.D. This re­
quires production level of 300 million tonnes 
by 2000 A.D. This is higher than the target 
of 240 million tonnes fixed by the Seventh 
Plan and 184 million tonnes fixed by the draft
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of the Eighth Plan. If China could produce 
more than 300 million tonnes from less than 
100 m. hectares of arable land, why shouid 
India not produce 300 million tonnes from 
over 143 m. hectares of arable land. There 
shouid be subsidies on food and fertilisers. It 
is true that subsidies have no place in the 
free market economy. But India is not yet a 
free market economy, though it Is moving 
fast in that direction. In the meanwhile subsid 
as are absolutely necessary. The Interna* 
tional Monetary Fund is against subsidies of 
ail sorts. However, the hon. Finance Minister 
rightly preserved the food and fertiliser sub* 
sideis in tact in this year's Budget. What is 
the consequence if the food subsidies are 
removed? The consequence is food prices 
rise, cost of living index rises, the labourers 
and salaried employees demand higher 
wages and when they are granted, they 
generate both cost inflation and demand 
infiaiton which get entwined and then they 
become difficult to dis-entangle. Soothe 
consequence of abolition of food subsidy is 
a rise in the inflation rate. Suppose the 
fertiliser subsidies are abolished, what is the 
consequence of it? The fertilisers become 
costiier, the farmers purchase less lertilisrs 
and the Input of fertilisers in the farm falls. 
This causes a fall in farm productivity and 
production, ft also causes a fall in food sup­
ply and generates a rise in prices. This is also 
inflationary. Therefore, to avoid inflation it is 
necessary to retain both food subsidies and 
fertiliser subsidies. That is what the hon. 
Finance Minister has done this year.

There should be the abolition of 
inter-State restrictions on the movement of 
foodgrains. Some States are food-surplus 
States. Food prices are low in these States. 
Some States are food-deficit States. The 
food prices are higher in these States. If the 
inter-State restrictions on the movement of 
foodgrains are maintained, there will be 
inter-State disparities in food prices. If the 
restrictions are removed, food will move 
form surplus to deficit States and this will 
equalize food prices throughout the country.

The Government should, therefore, remove 
restrictions on the Inter-State movement of 
food.

During the harvest season, food prices 
fall. The private trader buy food at lower 
prices, store it and when, after some time, 
food prices rise, release food stock to the 
market at a higher price and make specula­
tive profit. To avoid this, Government should 
establish a buffer stock agency, to purchase 
food in the harvest season and sell it when 
the food prices start rising. This will stabilise 
food prices and hold the inflation rate down.

It is not enough if food supply is ade­
quate. The available food should be distrib­
uted through fair price depots. It is true 
Government has established several fair 
price depots. But these fair price depots are 
full of malpractices and corruption. Food is 
sold by the shop managers to the private 
traders or to hotels and restaurants at black 
market prices. When the legitimate ration 
card holders go to them to purchase food, 
they are told that food stocks are not avail­
able. Therefore, these ration card holders 
have to purchase food from the private trad­
ers outside the fair price depots at the black 
market prices. This is to harm the welfare of 
the poor consumers.

I want to mention another important 
aspect. The foodgrains supplied by the shops 
are full on refractory materials or impure 
materials. The Government of India has of­
ficially allowed 49 per cent of impurities i,n 
these foodgrains and consumption of these 
foodgrains damages the health of the con­
sumers. The goal of Government policy is 
‘Health for all’ and 'Rise in labour productiv­
ity*. When the consumption of impure 
foodgrainsdamagesthe health of the people, 
how can there be health for all and who can 
there be a rise In the productivity? The 
Government should, therefore, take care to 
see that food supply does not contain any 
impure material and those who sell food 
which contains impure material shouid be 
severly punished.

In conclusion I subject that these sug-
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gestions should be implemented. The sug­
gestions are:

(1) Foodsupply should be increased by the 
adoption of food supply strategy.

(2) Subsidies on food and fertilisers must 
be maintained.

(3) Food prices should be stabil ised.

(4) Food should be sold through fair price 
depots.

(5) Food articles should be free from im­
pure material.

(6) Buffer stock agency should bo estab­
lished to stabilise food prices a nd help 
both the producers and the consumers.

(7) The inter-State restrictions on the 
movement of food should be re (moved 
and India should be one collossal mar­
ket in the matter of food sale.

(8) The hoarders and black-markuteers 
should be severely punished.

T 0 perform these activities, the Ministry 
needs more funds. I, therefore, demand 
additional grants to the Ministry of Food to 
perform these activities efficiently and ef fec- 
tively.

[Translation)

SHRI RAMASHRAY PRASAD SINGH 
(Jahanabad): Madam Chairman, a discus­
sion on Demands for Grants of the Minist ry 
of Agriculture is going on in the august Houise 
today and I would like to thank you for giving 
me an opportunity to speak on them.

In the demands of Agriculture Ministry, 
cuts have been effected on some items and 
allocations for others have been increased. 
I am not opposing these cuts or supporting 
the increases, but I oppose these demands 
on the basis of Government’s attitude to­
wards agriculture. It appears to me that this

& Pubit Distribution

Government does not want to solve the 
basic problems of this country.

The biggest challenge before our coun­
try today is removal of poverty. The Ministry 
of Agriculture can play an important role in 
this regard, because 70 to 75 per cent people 
of this country depend on agriculture and 
most of them live in villages. Agriculture is a 
means of livelihood for their families, but the 
present situation is such that they are not 
getting even two square meals a day. Our 
Government has been making claims for so 
many years about progress and saying 
proudly that there has been so much agricul­
tural production that ourgodowns are full to 
capacity. So far as production is concerned,
50 per cent of the total land area of our 
country is covered by forests. Out of the 
reamming 50 per cent 30 per cent land 
produces 50 percent of our total production.
60 per cent of our cultivable land is rainfed 
and it produces the rest 50 per cent produc­
tion. From these figures, it is clear that if our 
entire cultivable land was covered under 
irrigation, there was no reason forourcoun- 
try to become poor or face the unemploy­
ment problem. We could have solved these 
problems to a great extent. Had we ad­
vanced our agriculture and declared it as an 
industry, there would have been no reason 
for the people being reluctant to take up 
agriculture. Today, no one wants to go to 
agriculture fields. Farmer's sons do not want 
to look after agriculture, as it is becoming 
unproductive. If something becomes unpro­
ductive, no one would be inclined to do it.

It is being said repeatedly here that 
there is paucity of foreign exchange in our 
country, but how to remove it. Until we in­
crease our export, we can not earn foreign 
exchange, in the fields, we should produce 
such items which have a good demand in 
foreign markets. Take for example the Bas­
mati rice. If we had increased our production 
of Basmati rice, we could have earned a tot 
of foreign exchange, But the Government 
pays no attention towards it.

70 per cent of our total cultivable tand 
depends on rains. During the sowing rea­
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son, our farmer looks towards the sky for 
clouds. If there is rain, he gets good crop, 
otherwise not.

The World has changed to a great ex­
tent today. China was known to be a pauper, 
a backward and an opium-addict country. 
There is a river, which was earlier known as 
China’s sorrow, but today, it is proving to be 
a boon for China. They have produced 
duiibie the quantity of our foodgrain produc­
tion in a lesserarea than ours. Today China’s 
situation has totally changed. Can't we bring 
about a revolution in our agricultural sector 
by following their footsteps? Unfortunately, 
the Government is not inclined towards it. It 
has turned a blind eye on it. Shri Jakhar calls 
himself an agriculturist and sings ballads in 
praise of th farmers. We have been observ­
ing this for years. He used to say a lot about 
farmers when he was the Speaker but there 
is a lot of difference between saying some­
thing and acting upon it. The Government 
formulates policies but It is not sincere about 
them. Sincerity is the comer stone of any 
successful pSlicy. If the Government was 
sincere, then the conditions in the country 
would not have come to such a sorry pass. 
We want to benefit other countries through 
our agriculture and this is primarily respon­
sible for our poverty. It is because of this 
policy that instead of increasing agricultural 
production, we are opening our doors to 
multinational companies. Are we inviting them 
to eliminate our poverty? They know it very 
weli that wherever these companies have 
set their foot, poverty has increased. During 
a discussion on an earlier resolution, some 
hon. Members had rightly pointed out that 
our agricultural scientists, who have been 
doing research and developing high quality 
seeds to assist our farmers in increasing 
their production, would be totally demoral­
ised if these very seeds were imported and 
If we depended on foreign companies. It 
would affect the scientific temperament of 
our agricultural scientists. Therefore, through 
you, I request the Government to at least no't 
to go in for import of seeds from foreign 
countries, may it do anything in other fields.

Thirdly, what Is happening in the vil­
lages? There is large-scale migration from 
the villages. Every one In the House is aware 
of the reasons behind this exodus. I am sure 
that even those siting in the treasury benches 
agree in the core of their hearts that the lack 
of basic amenities Is responsible for this 
mass migration. We ourselves don’t relish 
going back to the villages and preferto live in 
a bungalow ora small flat In Delhi. In villages, 
neither drinking water nor otherbasic ameni­
ties exist. The Government has not been 
able to make available a priority need like 
drinking water in the village even after dec­
ades of i ndependence. Even today they are 
forced to cosnume muddy ground water 
which is impure and is responsible for the 
spread of epidemics and many fatal dis­
eases. That's why. people don’t like to go to 
villages. There are no medical or educa­
tional facilities there. Today, those living in 
the villages lead an animal existence.

The neglect of rural development is 
solely responsible for the spread of extern- 
ism and terrorism in the cities. In the unde­
veloped countryside people live like animals 
and the animals of the affluent lead a com­
paratively batter life. Ths is giving nse to 
many issues. Neglect and non-development 
has led to the demand for statehood by 
forming organisations like the Jharkhand 
Mukti Morcha. who is to be blamed for it? 
While on the one hand, the village folk are 
leading a miserable life, on the other, a 
handful of people have monopolised the 
economy and are becoming richer day by 
day and the younger generation is taking to 
militancy while the Administration remains 
paralysed. This is the same case, be it As­
sam, Andhra Pradesh or Punjab, yet the 
government have turned a blind eye on 
them. It will have to give highest priority to 
rural development to safeguard the unity 
ajnd integrity of the nation.

, What is the position of power genera­
tion, which acts as nectar to both agriculture 
aitd the agriculturists? Our villages do not 
benefit from the electricity generated in our 
power stations. Electricity, Instead of being 
bqpn, has become a bane to the farmers.
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The farmers get power supply for two hours 
In alternate days, but have to pay the full 
charges. Many farmers have got so fed up 
that they have stopped using it From where 
do they get the money to pay the full amount? 
Underthe circumstances how is it possible 
to develop agriculture? Why isn't the Gov­
ernment paying its attention in this direction? 
Mere rhetoric won't serve any purpose. We 
have had rhetorics by the Kilos ever since the 
inception of democracy. We are not de­
manding a hike in the procurement prices, 
say of Rs. 500/- per quintal. Rather, we 
believe that farmers should get remunera­
tive prices. To bring down the prices and 
ensure proper supply, we should determine 
prices taking into consideration the prices of 
both industnal and agricultural products.

There was a time when barter system 
existed in this country. Now, the Govern­
ment has withdrawn agricultural subsidy. 
The small farmers don’t get fertilizers in time 
due to shortage of funds and as a result, the 
crops get destroyed. The Government has 
not paid any attention in this regard. The 
Government should have maintained the 
subsidy for the small and marginal farmers. 
This would have enabled them to enhance 
their production but the Government didn't 
deem It fit to do so.

The farmer wants that he may get good 
quality seeds, fertilizers and water for his 
fields. If these things are made available to 
them, the Government would be doing a 
great service to the nation and it would help 
in maintaining the unity and integrity of this 
country.

The Government should find out ways 
and means to exploit the rain waters and 
other water resources for the benefit of ag ri- 
cutture. An empty mind is a devil's workshop. 
Today our young people are sitting ideal and 
they donl work in the fields because it is 
uneconomical.

If any irrigation project is taken up, it 
takes 12-14 years to get completed. Isn’tthe 
Government playing havoc with agriculture 
in this manner? The project which would cost

only Rs. 5 lakh consumes Rs. 50 lakh by the 
time it is completed in 12-14 years. Is it in the 
larger interests of the country? Who is re­
sponsible for this? We have no financial 
constraints but at the same time we also 
have no dearth of thieves who have no 
qualms about stealing public money.

Today, the condition of agriculture is 
pretty bad. The Prime Minister had stated 
and it also appeared in newspapers that the 
Government proposes to allocate more fund 
for the Jawahar Rozgar Yojana but, in fact, 
the amount has been reduced. The Govern­
ment should look into it. Apart from this, the 
Government shouid also ? je to it that the 
funds are properly utitised. If its is properely 
utilised, the rural areas can be developed 
and the condition can change forthe better.

Madam Chairperson, I won't take more 
time, but I would certainly like to say this 
much that problems can be solved to a 
certain extent if the Government sanctions 
the schemes which has been put forward tor 
its consideration. It would also help the farm­
ers whose crops get destroyed every year. 
Taking all these facts into consideration, the 
Government should agree to ail these 
schemes and include them in the Eighth Five 
Year Plan. With these words. I conclude.

[English]

SHRI S. B. SIDNAL (Belgaum): Madam. 
I nse to support the Demands for the Ministry 
of Agriculture and Rural Development.

Agriculture in this country has suff iciently 
improved and production is on the increase. 
But the question is. has it improved to the 
desired expectation of ail of us. According to 
me, it has not though the country has been 
begging from foreign country ail these years. 
The country has been suffering.

Now we can be proud that food suffi­
ciency has been achieved.

Can we analyse the reasons!or redcued 
prodcution in future? Number one is the 
population has sealed the land and also the
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legislation. These two, legislation and popu­
lation, created fragments and when frag­
ments are there, cultivation and production 
become very much hampered, reason 
number one is we cannot employ mecha­
nism. Number two is we cannot manage the 
units which become very small and it be­
comes uneconomical. Therefore, we have to 
foresee as suggested by Shri Raghunandan 
Lal Bhatia and a law has to be framed to 
change in a suitable manner to make them 
productive units of this country.

Secondly, agriculture depends much 
on many things. Number one is monsoon, 
and number two is the rates and, number 
three is the other inputs.

Wheneverthe kisan wants to purchase 
anything outside, things are very much costly 
and the rats are fixed and they are always on 
the increase. Wheneverthe kisan wants to 
sell the goods, the rats are always very much 
inadequate to the proport on of the produc­
tion and the cost of production. Besides, the 
kisan has no godown facilities and, there­
fore, he cannot store anything. He has nec­
essarily to dump everything in the market 
and sell at throw away price and the agents 
wiil take the produce and make double the 
money whereas the consumer and the pro­
ducer will simultaneously suffer. This is the 
plight of the agriculturist. Whenever he 
demands, a very minimum price is given. But 
whenever there is increase in price, all people 
wiil definitely shout at him and they try to 
bring the rates down. We have been seeing 
in our country that the production of agricul­
ture is depending on scientific approach 
also. In this country, we have 150 educa­
tional institutions for 20 percent of the popu­
lation in the cities whereas there are hardly 
23 Universities for 80 per cent of the popula­
tion in the rural areas which depend entirety 
on agriculture, is it not inadequate technical 
education to the agriculturists? Agriculture is 
our main profession and the entire popula­
tion is depending on it. it has further resulted 
into widening the gap between the rich and 
the poor and the urbanites and the ruralists.

So, this matter has also to be seriously 
thought of by our Ministers and the Govern­
ment They have to consider how best we 
can give the technical education to such 
people, today, regarding the industry, the 
Policy adopted by the Government has been 
welcome from every section, sector of the 
society. Likewise, we have to declare a pol­
icy on agriculture as we have done in the 
case of industry and other sectors. Agricul­
ture has to be approached on a scientific 
basis today. Agriculture includes Animal 
Husbandry, Horticulture etc. For example, 
Horticulture is one of the most lucrative, 
productive and profitable concerns which 
has been totally neglected by us. Can you 
imagine for this big country there is only one 
Horticultural University that has been estab­
lished for all these days I It is really a sorry 
state of affairs, it hurts us also. So, i appeal 
to the Government to establish at leas one 
University of Horticulture in each State at the 
beginning because our late Prime Minister 
Shri Rajiv Gandhi started a new portfolio 
called the Food Processing Industries. If 
there is no fruit there is no scope, But if there 
is fruit, then we can do it. in this country we 
are so lucky that we do not require any 
artificial heat for germination of the seeds or 
the plants. But in western countries where it 
is totally cold, they have to prepare the sheds 
and then generate the heat for germination 
of the seeds and the plants. Here, it is an 
open atmosphere. Anything could be grown. 
This could be produced in a wonderful 
manner. So, that has to be taken care of. 
Only, the technical know-how is not there.

Along with this comes the implement. 
As far as implements are concerned, I have 
to say something. Now, we have a big tractor 
for a small iand. How can one afford to 
purchase this implement worth Rs. 3 lakhs. 
With ail other implements, i think the cost 
comes to Rs. 5 lakhs. So, the Government 
has to subsidise the implements to some 
extent.Whenever the farmer goes for pesti­
cides for cotton and other crops, every year, 
thepriceincreasegoes up to 5 to 10 percent. 
But his selling rate is never increased to 5 per 
cent or 10 percent. His rats are totally very 
much normal and below the affordable rates.
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I want to cite another example. When­
ever the price of milk is increased, there will 
be a big article in the newspapers. But 
whenever the farmer is hit by drought or 
floods, the help is very very meagre. The 
help he gets is very much out of proportion. 
Therefore, the equipments are very much 
Important. When we go through the notes 
supplied by the Government, actually there 
is no specific mention of how many new 
implements have been found; whether they 
are viable to the small and marginal farmers 
etc. I have been looking to my State. We do 
not have any landlords. The maximum ceil­
ing was implemented by us in 1973 in Karna­
taka. We do not find it. A child born 20 years 
before is now an adult and his luck has also 
seen that if he has been educated, there is n 
job and if he has not been educated, there is 
no land to cultivate. This is the plight of this 
country. I am just posing the problem which 
we have to solve. It is not to criticise the 
Government but I am appealing to my friends 
as to how best they can overcome all these 
problems by using fertilizers, pesticides. But 
adulteration of pesticides is too much, if I 
take pesticides to my cotton-growing area 
and if the same pesticide is used, nothing will 
be grown. Either there is Immunisation or 
there is total adulteration. I appeal to the 
Government at least to look at this because 
every pie that an agricu Iturist spends comes 
from his sweat. Whenever there is a drought 
or floods, he has to sell a piece of land to get 
out of has debt, ft is because the plight of 
agriculture is very bad. Therefore, this has to 
be thought of very seriously.

Agriculture has not been as serious a 
sector as any other sector. In agriculture, we 
have to introduce the allied professions like 
dairy farming, piggery farming, fishing and 
other things. We have not been able to do all 
these things. I will give you an example. We 
should make an organisation whereby every 
house should have a hundred ortwo hundred 
fish. Ths can be done by motivating people, 
ft is not everything. We have to make the 
Planning Commission purposeful because 
we have never motvatd people to organise 
themselves. We have always given the 
impression as if the Government is pouring

money and you come and take the money. 
But that is not the economical system. There 
are many things which should be done by 
motivating the people. According to me, this 
fisheries and allied professions have not 
been canvassed totally. If a fish is grown 
properly, it weighs one kilogram. If you sell it 
in Delhi, it will fetch Rs. 20 to Rs. 25. But the 
seller's rate is always low. Even if you take 
Rs. 10 to Rs. 15 for a fish, if a person has 500 
to 1000 fish, he gets from Rs. 10000 to Rs.
15000. It does not require pesticides, it does 
not require fertilizers and it does not require 
anything. He can save so many things. This 
is regarding the fish.

Now the piggery farming has to been 
taken up very seriously. Even about sheep- 
breeding, the green-patches have been 
missing now. forests have become airports. 
No blade of grass is grown and the popula­
tion of the sheep has been completely re­
duced and no thinking has been properly 
made. I suggest that this cross-breeding has 
to be encouraged. By this, each small animal 
would fetch thousands of rupees in a year. 
An ordinary person, an ordinary labourer or 
even a teenage girl can earn one thousand 
rupees by cross-breeding if proper facilities 
and better breeds of animals are provided.

Likewise, other sector is the irrigation. 
In irrigation we have got thousand and one 
problem. Where there is dry farming there is 
only one problem, there is. of no rain. In 
irrigation there is a problem of seepage of 
water. Water management has been total*/ 
a failure. We have got very very big projects 
constructed and they are almost incomplete 
and wherever it is complete, silt has been 
deposited. In another ten to fifteen years, all 
these projects will be full of silt and water will 
not be there. This will be a waste of land and 
waste of everything. What other friends have 
suggested, Iwouid also say that small irriga­
tion projects will always pay and will be 
productive. The big projects take twenty to 
thirty years. In this country, there is always 
a political interference and so many things 
are there like, environment, 
anti-environment, productive and unproduc­
tive. Instead of this, why not we have small
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projects which would immediately help us? if 
you build up percolative tanks, I think, the 
drinking waterpoiicy will definitely be hundred 
per cent successful, in our tanks, silt is 
deposited. The tax is levied on the people 
without the supply of water. There is no 
provision with the State Government to de­
silt it. They only say that will be costlier than 
a new tank. This is a problem in my State and 
I do not know about the other States. When 
the water is locked and if all the tanks are 
working, then through the percolative sys­
tem, the tube-wells can be recharged. We 
will get the water and Shri Bhatia has rightly 
said, there is no water scarcity in ourcountry. 
We have both under ground and ground 
water but there is no proper management in 
the use of water. Therefore, tanks should be 
built in each village with percolation 
system.This is avery important thing

The gas plants, they are very important 
as they are linked with the ecological bal­
ance, when deforestation is going on and is 
being done perfectly. So if fuel is provided to 
the villagers, they need not go for cutting of 
the trees, if we cannot provide them with that 
facility, at least, bio-gas plants should be set 
up. I have tried it, and I have got two or three 
bio-gas plants. Also, one day, we have inau­
gurated 200 bio-gas plants and they are all 
working successfully in our place.

The Dairy farming could be highly 
productive.One cart load of shift will produce 
seven cart loads of fertilisers. And these 
fertilisers are better than the artificial fertilis­
ers. Also, these fertilisers when used, they 
sustain for three years in the land, giving a 
good proeuce, without the use of fertilisers 
once again. This is a triple benefit scheme 
and i appeal to the Government to provide 
more subsidies. Now they are giving through 
bank loans and also a little subsidy through 
the Khddi Board. That has to be increased 
substantially to save these forests from the 
deforestation. And that is a very important 
thing.

With regard to dry farming and horticul­

ture, I would like to say that there are many 
fruit bearing trees in our country. But they 
have not been planted. They will be giving 
more yields than the general crops, wherein 
you require regular supply of water. There 
are trees tike Mango and other trees that 
could be planted.

I would like to say a few words about the 
rural sanitation and drinking water. I would 
like to bring to the notice of the Government 
that the sanitation is completely neglected 
which is creating health problems to women 
and children. When we are giving bore- 
wells, they do not use it properly and with the 
result iot of diseases are created by the 
mosquito production and otherthlngs. When 
we solve one problem, two other problems 
crop in due to lack of sanitation facilities in 
the villages. They are illiterate and they are 
not aware of it. Secondly, the implementing 
officers, they are never serious enough and 
whoever is serous. I am sorry to say that 
most of them are corrupt. This has not lead 
to any progress in the rural areas. The rural 
people are as they were earlier. This has to 
be taken very seriously.

Electricity is one of the main inputs of 
Agriculture and they do not supply it prop­
erly. Whenever they supply, it is always 
inadequate. This has to be taken very seri­
ously because the tubewells that have been 
dug, they are of no use If there is no supply 
of electricity. The interest on the bank loans 
is mounting like a taxi metre, day and night. 
When he does not get water, when there is 
no electricity, how can he produce? But the 
banks do not know these things. So these 
are the things that are to bo taken seriously 
so far as rural development it concerned. 
When there is educational backwardness, 
and backwardness in other respects, as 
Rajivji has said many a times, no develop­
ment can actually reach them and that is 
fact. So this has to be taken very seriously by 
the implementing authorities. They are also 
our people, i appeal to all of them and to the 
Government to seriously think over it and 
see that the poor kisans get rid of ail these 
vagareisof nature and artificial disturbances 
to him and stability of price is ensured.
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[Translation

‘SHRI B.N. REDDY (Mlryatguda): 
Madam, Chairperson, as the time at my 
disposal is very short, I will restrict my speech 
to only two issues namely Land Reforms and 
Public Distribution System.

Ever since India became independent 
45 years ago, both the rulers and the ruled 
have been taking about land refirms and 
infinitum. The ruling party had been assuring 
the people for all these years that they are 
committed to land reforms and would soon 
implement them. Unfortunately that commit­
ment still remains to be implemented. Had 
they succeeded in implementing the land 
reforms earlier, perhaps the present Prime 
Minister Shri P. V. Narasimha Rao would not 
have called yet another meeting of the State 
Revenue Ministers to discuss especially 
about the same subject-land reforms. Why 
the country had to await the arrival of the 
present Prime Minster to discuss the ways 
and means to distribute the surplus land? 
What is the reason which forced the present 
Government to accord top priority to the land 
distribution? Whatforced the Government to 
say that present legislations on land reforms 
are being misused and no one should be 
permitted to make misuse of ht states to 
claim the ownership of the land In the name 
of religion or majority etc.? What is the rea­
son that forced the Government to say that 
the failure in implementation of land reforms 
is the sole cause for raising communaiism 
and other forms of social unrest in the coun­
try? The Government know says that land 
should not be allotted to any one on the 
above grounds. What has brought us down 
to such a situation? The main reason forthis 
unhappy situation is the yawning gap be­
tween what the rulers profess and practice. 
According to the Government statistics, 29.2 
lakhs of hectares of land has been declared 
as surplus. The Government claims that out 
of this surplus land only 19 lakhs of hectares 
has been distributed. The Government also 
stated that they wanted to distribute 9.60

lakhs of hectares but could not do so. One 
reason cited by the Government for the 
failure of the distribution of surplus land was 
that half of the suiplus land was under court 
litigations. The landlords have filed cases in 
the courts same 20 or 30 years ago. Now, 
after 30 years the Government is trying to 
take the matter out of the jurisdiction of 
courts. Why did the Government not do the 
same In the past? Why the Government did 
not take the remedial measures in the past to 
avoid court litigations. The failure can be 
attributed to the lack of political will on the 
part of the Government and the Congress 
Party which remained the ruling party all 
these years. The rulers themselves have 
amitted that there was no commitment or 
honesty on this part in implementing the 
reforms. The land reforms have taken a back 
seat only due to the lack of commitment or 
political will on the part of those who ruled the 
country. The Congress leaders have re­
duced the land reforms to a force. How 
strange is that they are now thinking of land 
reforms! Even now, whenever and wherever 
the Government declares the distribution of 
surplus land, the landlords surreptitiously 
dispose off the land which is about to be 
distributed. The landlords sell off the land 
which has declared surplus before it is 
distributed among the poor. Many sugges­
tions were given by the peoples’ movement 
and' on behalf of Agricultural labourers to 
prevent landlords lorm selling the declared 
surplus land. One such suggestion was that 
the Government should declare publicly well 
In advance the particulars of surplus land 
which was about to be distributed. If the 
Government does so, people will come for­
ward and volunteer themselves to protect 
the land which is declared to the distributed. 
Then, the people would fully cooperate with 
the Government in the distribution of the 
land. But, unfortunately the Government did 
notcaretolmplementthls suggestion. As far 
as my state Is concerned. Madam, we re­
quested the Chief Minister to order the dis­
trict collectors to make a public declaration 
about the surplus land which Is available for

........... ......... ................ ..... ......... ...... ..............r

‘Translation of the speech originally delivered in Tetugu.
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distribution in their respective districts. Not 
only the Hon’ble Prime Minister, who is now 
evincing Interest in the land reforms, but also 
the Hon'ble Minister in charge of Rural 
Development belongs to Andhra Pradesh. 
They want that the land reforms should be 
implemented there first. The Hon'ble Minis- 
ter has been making statements in this re­
gard. There shouid be a declaration giving 
the particulars of surplus land which is lying 
with each landlord. The particulars of the 
land which is going to be distributed should 
be made public. We requested the Chief 
Minster to accept this genuine suggestion to 
implement land reforms effectively in the 
State. Bu they declined to do so. They, the 
rulers are not ready to make such public 
declarations or notifications. This is the trag­
edy. It shows the lack of political will. Taking 
advantage of the weakness of the Govern­
ment, the landlords dispose off their surplus 
land without any fear whenever the Govern­
ment issues statements regarding the imple­
mentation of land reforms. It has been our 
experience, Madam, that rich and powerful 
landlords hold influential posltions*of power. 
I think it is true in the case of other States 
also. Rich and Influential landlords are now 
the Ministers in my state. When the Prime 
Ministerporclaims here that the surplus lands 
should be distributed, there in the Stats rich 
landlords who occupy ministerial boths sell 
off their land which has already been de­
clared surplus. This is a reality. The Prime 
Minister says here that surplus land should 
be distributed, while Ministers belonging to 
his own party sell off their surplus lands 
without any hitch. Ths is what is happening 
my own State. Is it the commitment? If the 
Ministers flout the directions of the Prime 
Minster, one can well imagine what would be 
the position of leaders at various levels in 
their party. I do not say that everybody-is 
dishonest. There are some who are really 
committed to this great cause in that party 
also. But, Madam, one must agree that they 
have reduced land refomp to a farce. The 
Prime Minster the other day has disclosed 
that the Government has an impeccable 
record of distribution of land in our State. But

Madam, the Government should not take 
any credit for that. The credit must go to the 
communists In the State. During the historic 
Telangana Movement when people revolted 
against the rule rather misrule of Nizam, 
under the leadership of the communists, 
about 10 lakhs of acres of land was distrib­
uted among the landless poor. That was a 
success story of the communist movement 
in the country. The State Government under 
the leadership of late Shri B. Ramakrishna 
Rao, later on enacted theTonancy Act which 
was a reflection of the success of people’s 
revolution. No such act was made anywhere 
else. That was a fitting tribute a people’s 
movement. That was the excellent record 
that we held. If at all, there is any record 
elsewhere, to match that glory, It is only in 
West Bengal 10 lakhs of acres have been 
distributed in West Bengal. In Congress ruled 
States 60% of the land is in the hands of the 
landlords who constitute a 10% of the popu­
lation. But in West Bengal, most of the land 
is in the hands 60% of the poor. The reason 
why I am citing the West Bengal case, is just 
to show how the factors which are respon­
sible for the production are being curshed 
underthe iron boots of landlords elsewhere 
in the country. The production can pick up 
only when the responsible factors are al­
lowed to operate freely. This is one of the 
main reason why the production is not going 
up in the country. The country* food produc­
tion is stagnant at 170 m. tonnes and produc­
tion has got struck up there. The reasons for 
the stagnation is the oncerttraiton of produc­
ing forces in the hands of few landlords.The 
labour force which la a important contribut­
ing factor for production is being crushed 
underthe Iron boots of merciless landlords.

MR. CHAIRMAN: Are you concluding 
now?

SHR1B.N. REDDY:Only one more point. 
Madam, I would like to say a word about 
public distribution system. There are about 
three iakhsandftftythousandfalrprice shops 
in the country. More and more people are 
coming under the poverty line. Poverty is 
increasing while the subsidy on food grains 
is declining. Whep the number of the poor
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pates. But, instead of increasing, the Gov­
ernment has slashed down the subsidy on 
food grains. It is really allarming. To provide 
food grains at cheaper rats to the poor is the 
primary responsibility of the Government. 
During 1989-90 the subsidy on food grains 
was Rs. 3476 crores while by 1990-91 it 
came down sharply to Rs. 2050 crores. It 
shows a steep reduction in subsidy on food 
grains. It is really aliarming. Well, if this is the' 
sum and substance of the Budget of Dr 
Manmohan Singh, one shoulders to think of 
the plight of the poor in the coming days. The 
rate of a kiio subsidised rice was Rs. 1.90 in 
my State. But now a kilo of rice cost Rs.3.50. 
Rice used be sold at RS. 2/- per Kg. When 
Shri N. T. Ramarao was the Chief Minister

New • Kg. of rice costs Rs. 3.50. Hence, I 
would say that the Public distribution policy 
adopted by the present Government is not in 
the right direction. It cannot provide food to 
the poor whose bellies will always remain 
halfetnpty.

I thank you, Madam, forthe opportunity 
you have given me to speak, I conclude.

MR.CHAIRMAN: The House stands 
meet again tomorrow, Wednesday, 8th April 
at 11 A.M.

18.00 hr*.

The Lok Sabha then adjourned till Eleven 
of the Clock on Wednesday, April8, 1992/ 

Chaitra 19,1914 (Saka).
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goes up, naturally the Govt, should enhance 
the subsidy amount proportionately so that
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